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RAJYA SABHA
Monday, the 25th July, 2016/3rd Sravana, 1938 (Saka)

The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.
MEMBER SWORN

Shri Y. S. Chowdary (Andhra Pradesh)

PAPERS LAID ON THE TABLE

MR. CHAIRMAN: Papers to be laid on the Table. Shri Radhakrishnan P.

...(Interruptions)...

AYER YEed Rz féewn: W, 371 v Hifdes Aee 81 ... (caum)....
I.  Notifications of the Ministry of Road Transport and Highways
II. Notifications of the Ministry of Shipping.

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS AND THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING
(SHRI RADHAKRISHNAN P. ): Sir, I lay on the Table:—

I. ~ (A) Acopy each (in English and Hindi) of the following Notifications of the
Ministry of Road Transport and Highways, under Section 10 of the
National Highways Act, 1956:—

(1) S.O. 1423 (E), dated the 29th May, 2015, amending Notification
No. S.0. 2575 (E), dated the 31st October, 2008, to insert certain

entries in the original Notification.

(2) S.O. 1430 (E), dated the 29th May, 2015, regarding acquisition
of land, with or without structure, from K.M. 192.000 to K.M.
231.500 (Hisar - Dabwali Section) on National Highway No. 10
(New NH No. 9) in Fatehabad District in the State of Haryana.

(3) S.O. 1547 (E), dated the 11th June, 2015, regarding acquisition
of land, with or without structure, from K.M. 192.000 to K.M.
231.500 (Hisar Dabwali Section) on National Highway No. 10 in
Fatehabad District in the State of Haryana.

(4) S.O. 1551 (E), dated the 11th June, 2015, regarding acquisition
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of land, with or without structure, from K.M. 192.000 to K.M.
231.500 (Hisar - Dabwali Section) on National Highway No. 10
(New NH No. 9) in Fatehabad District in the State of Haryana.

S.0. 1771 (E), dated the 30th June, 2015, regarding acquisition of
land, with or without structure, from K.M. 67.800 to K.M. 107.100
(Gurgaon-Kotputli Jaipur Section) on National Highway No. 8 in
Rewari District in the State of Haryana.

S.0. 1772 (E), dated the 30th June, 2015, regarding acquisition
of land, with or without structure, from K.M. 213.400 to K.M.
241.500 (Narwana to Haryana/Rajasthan Border Section) on
National Highway No. 65 in Bhiwani District in the State of
Haryana.

S.0. 1856 (E), dated the 10th July, 2015, regarding acquisition
of land, with or without structure, from K.M. 170.000 to K.M.
192.000 (Hisar-Dabwali Section) on National Highway No. 10
(New National Highway No. 09) in Hisar District in the State of
Haryana.

S.0. 1860 (E), dated the 10th July, 2015, authorizing the District
Revenue Officer, Gurgaon & District Revenue Officer, Mewat,
Haryana as the competent authority for acquisition of land from
K.M. 47.100 to K.M. 49.350 on National Highway No. 71B (new
NH No. 919) in Gurgaon and Mewat Districts in the State of
Haryana.

S.0. 2086 (E), dated the 31st July, 2015, regarding acquisition
of land, with or without structure, from K.M. 189.810 to K.M.
212.161 (Panipat-Jalandhar Section) on National Highway No. 1
in Ambala District in the State of Haryana.

S.0. 2091 (E), dated the 31st July, 2015, regarding acquisition

of land, with or without structure, from K.M. 112.210 to K.M.
115.700 and K.M. 119.850 to K.M. 170.000 (Rohtak-Hisar
Section) on National Highway No. 10 in Hisar District in the State
of Haryana.

S.0. 2167 (E), dated the 10th August, 2015, regarding acquisition
of land, with or without structure, from K.M. 20.300 to K.M.
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29.400 (New Chainage) (Ludhiana-Chandigarh Section) on
National Highway No. 5(new) in Roopnagar District in the State
of Punjab.

S.0. 2168 (E), dated the 10th August, 2015, regarding acquisition
of land, with or without structure, from K.M. 29.400 to K.M.
46.600 (New Chainage) (Ludhiana-Chandigarh Section) on
National Highway No. 95 (New NH No. 5) in Fatehgarh Sahib
District in the State of Punjab.

S.0. 2170 (E), dated the 10th August, 2015, regarding acquisition
of land, with or without structure, from K.M. 0.000 to K.M. 20.300
(New Chainage) (Ludhiana-Chandigarh Section) on National
Highway No.21 and 95 (Old) and National Highway No. 5(New)
in SAS Nagar District in the State of Punjab.

S.0. 2172 (E), dated the 10th August, 2015, regarding acquisition
of land, with or without structure, from K.M. 9.750 of the
National Highway No. 22 to K.M. 11.250 of National Highway
No. 65 (Ambala-Kaithal Section) in Patiala District in the State of
Punjab.

S.0. 2221 (E), dated the 14th August, 2015, regarding acquisition
of land, with or without structure, from K.M. 329.000 to K.M.
347.400 (Panipat-Jalandhar Section) on National Highway No. 1
in Jalandhar District in the State of Punjab.

S.0. 2224 (E), dated the 14th August, 2015, regarding acquisition
of land, with or without structure, from K.M. 33.250 to K.M.
10.800 (Kaithal - Narwana Section) on National Highway No. 152
in Kaithal District in the State of Haryana.

S.0.2286 (E), dated the 21st August, 2015, authorizing the District
Revenue Officer, Bhiwani, Haryana, as the competent authority
for acquisition of land from K.M. 0.000 to K.M. 2.716 for bypass
on National Highway No. 709 Extn. from Dadri Road to NH-709
Extn. Loharu Road in Bhiwani District in the State of Haryana.

S.0.2424 (E), dated the 4th September, 2015, regarding acquisition
of land, with or without structure, from K.M. 24.200 to K.M.
64.000 (Ambala-Kaithal Section) on National Highway No. 65 in
Kurukshetra District in the State of Haryana.
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S.0. 2562 (E), dated the 18th September, 2015, regarding
acquisition of land, with or without structure, from K.M. 0.000 to
K.M. 17.041 on Laddowal Bypass Ludhiana (on National Highway
No. 43) in Ludhiana District in the State of Punjab.

S.0. 2620 (E), dated the 24th September, 2015, regarding
acquisition of land, with or without structure, from K.M. 447.980
to K.M. 454.800 (Jalandhar - Amrisar Section) on National
Highway No. 1 in Amritsar District in the State of Punjab. [Placed
in Library. For Sl. No. 1 to 20 See No. L.T. 4950/16/16]

S.0. 3200 (E), dated the 30th November, 2015, amending
Notification No. S.0. 1096 (E), dated the 4th August, 2005, to

substitute certain entries in the original Notification.

S.0. 3382 (E), dated the 15th December, 2015, publishing
Corrigendum to Notification No. S.0O. 3162 (E), dated the 12th
December, 2014.

S.O. 3384 (E), dated the 15th December, 2015, amending
Notification No. S.0. 1096 (E), dated the 4th August, 2005, to

substitute certain entries in the original Notification.

S.0. 3554 (E), dated the 31st December, 2015, amending
Notification No. S.0. 539 (E), dated the 17th February, 2015, to

omit certain entries in the original Notification.

S.0. 3555 (E), dated the 31st December, 2015, amending
Notification No. S.0. 1096 (E), dated the 4th August, 2005, to

substitute certain entries in the original Notification.

S.0. 183 (E), dated the, 20th January 2016, amending Notification
No. S.0. 689 (E), dated the 4th April, 2011, to substitute certain

entries in the original Notification.

S.0. 184 (E), dated the 20th January 2016, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain

entries in the original Notification.

S.0. 186 (E), dated the 20th January 2016, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain

entries in the original Notification.



Papers laid

(29)

(30)

(31)

(32)

(33)

(34)

(33)

(36)

(37

(3%)

[25 July, 2016] on the Table 5

S.0. 188 (E), dated the 20th January 2016, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain

entries in the original Notification.

S.0. 413 (E), dated the 9th February, 2016, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain

entries in the original Notification.

S.0. 414 (E), dated the 9th February, 2016, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain

entries in the original Notification.

S.0. 415 (E), dated the 9th February, 2016, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain

entries in the original Notification.

S.0. 417 (E), dated the 9th February, 2016, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain

entries in the original Notification.

S.0. 418 (E), dated the 9th February, 2016, declaring Highways
Nos. 717A and 717B to be National Highways and inserting their
description in the Schedule of the Act.

S.0. 419 (E), dated the 9th February, 2016, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain

entries in the original Notification.

S.0. 420 (E), dated the 9th February, 2016, amending Notification
No. S.0. 689 (E), dated the 4th April, 2011, to substitute certain

entries in the original Notification.

S.0. 641 (E), dated the 2nd March, 2016, declaring Highway No.
505A to be National Highway and inserting its description in the
Schedule of the Act.

S.0. 1098 (E), dated the 15th March, 2016, amending Notification
No. S.0. 1096 (E), dated the 4th August, 2005, to substitute certain
entries in the original Notification.

[Placed in Library. For SL.No. 21 to 38 See No. L.T. 4895/16/16]

I. (B)A copy each (in English and Hindi) of the following Notifications of the
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Ministry of Road Transport and Highways, under Section 37 of the National
Highways Authority of India Act, 1988:—

()

2

3)

4)

S.0. 3383 (E), dated the 15th December, 2015, amending Notification
No. S.0. 976 (E), dated the 9th April, 2015, to substitute certain entries
in the original Notification.

[Placed in Library. See No. L.T. 4895/16/16]

S.0. 185 (E), dated the 20th January, 2016, regarding entrustment of
certain stretches of National Highways Nos. 82 and 102 to National
Highways Authority of India.

S.0. 187 (E), dated the 20th January, 2016, rescinding Notification No.
S.0. 94 (E), dated 31st January, 2007.

S.0. 416 (E), dated the 9th February, 2016, regarding entrustment of
certain stretches of National Highway No. 202 to the National Highways
Authority of India.

[Placed in Library. For SI.No. 2 to 4 See No. L.T. 4896/16/16]

I. (C)A copy each (in English and Hindi) of the following Notifications of the

Ministry of Road Transport and Highways, under sub-section (3) of Section
50 of the Control of National Highways (Land and Traffic) Act, 2002:—

(1

2)

)

S.0. 375 (E), dated the 5th February, 2016, appointing the Executive
Engineer, Central Works Division, Punjab Works (Building and Roads)
Department, Government of Punjab to exercise the powers and discharge
the functions conferred under Sections 24, 25, 26, 27 and Section 43 of
the Control of National Highways (Land and Traffic) Act, 2002, within

the limits of jurisdiction as specified in the table therein.

S.0. 376 (E), dated the 5th February, 2016, appointing the Executive
Engineer, Central Works Division, Punjab Works (Building and Roads)
Department, Government of Punjab to exercise the powers and discharge
the functions conferred under Sections 24, 25, 26, 27 and Section 43 of
the Control of National Highways (Land and Traffic) Act, 2002, within

the limits of jurisdiction as specified in the table therein.

S.0. 377 (E), dated the S5th February, 2016, appointing the Executive
Engineer, Central Works Division, Punjab Works (Building and Roads)

Department, Government of Punjab to exercise the powers and discharge
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the functions conferred under Sections 24, 25, 26, 27 and Section 43 of
the Control of National Highways (Land and Traffic) Act, 2002, within

the limits of jurisdiction as specified in the table therein.

S.0. 378 (E), dated the 5th February, 2016, appointing the Project
Director of the National Highways Authority of India to exercise the
powers and discharge the functions conferred under Sections 24, 25,
26, 27 and Section 43 of the Control of National Highways (Land and
Traffic) Act, 2002, within the limits of jurisdiction as specified in the

table therein.

S.0. 379 (E), dated the Sth February, 2016, appointing the Project
Director of the National Highways Authority of India to exercise the
powers and discharge the functions conferred under Sections 24, 25,
26, 27 and Section 43 of the Control of National Highways (Land and
Traffic) Act, 2002, within the limits of jurisdiction as specified in the

table therein.

S.0. 380 (E), dated the 5th February, 2016, appointing the Project
Director of the National Highways Authority of India to exercise the
powers and discharge the functions conferred under Sections 24, 25,
26, 27 and Section 43 of the Control of National Highways (Land and
Traffic) Act, 2002, within the limits of jurisdiction as specified in the

table therein.

S.0. 486 (E), dated the 16th February, 2016, appointing the Executive
Engineers of the Public Works Department (National Highways),
Government of Tripura to exercise the powers and discharge the
functions conferred under Sections 24, 25, 26, 27 and Section 43 of the
Control of National Highways (Land and Traffic) Act, 2002, within the

limits of jurisdiction as specified in the table therein.

S.0. 487 (E), dated the 16th February, 2016, appointing the Executive
Engineers of the Public Works Department, Government of Manipur to
exercise the powers and discharge the functions conferred under Sections
24,25, 26,27 and Section 43 of the Control of National Highways (Land
and Traffic) Act, 2002, within the limits of jurisdiction as specified in
the table therein.

S.0. 488 (E), dated the 16th February, 2016, appointing the Executive
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(10)

(11)

(12)

(13)

(14)

Engineers of the Public Works Department (Highways), Government of
Mizoram to exercise the powers and discharge the functions conferred
under Sections 24, 25, 26, 27 and Section 43 of the Control of National
Highways (Land and Traffic) Act, 2002, within the limits of jurisdiction

as specified in the table therein.

S.0. 489 (E), dated the 16th February, 2016, appointing the Executive
Engineers of the Public Works Department (Roads), National Highways,
Government of Meghalaya to exercise the powers and discharge the
functions conferred under Sections 24, 25, 26, 27 and Section 43 of the
Control of National Highways (Land and Traffic) Act, 2002, within the

limits of jurisdiction as specified in the table therein.

S.0. 490 (E), dated the 16th February, 2016, appointing the Executive
Engineers of the Public Works Department (National Highways Works),
Government of Assam to exercise the powers and discharge the functions
conferred under Sections 24, 25, 26, 27 and Section 43 of the Control
of National Highways (Land and Traffic) Act, 2002, within the limits of

jurisdiction as specified in the table therein.

S.0. 491 (E), dated the 16th February, 2016, appointing the Project
Directors of National Highways Authority of India to exercise the
powers and discharge the functions conferred on it under Sections 24,
25, 26, 27 and Section 43 of the Control of National Highways (Land
and Traffic) Act, 2002, within the limits of jurisdiction as specified in
the table therein.

S.0. 492 (E), dated the 16th February, 2016, appointing the Deputy
General Manager of the National Highways and Infrastructure
Development Corporation Limited to exercise the powers and discharge
the functions conferred under Sections 24, 25, 26, 27 and Section 43 of
the Control of National Highways (Land and Traffic) Act, 2002, within

the limits of jurisdiction as specified in the table therein.

S.0.493 (E), dated the 16th February, 2016, appointing the Commanders
and the Officer commanding the Project Brahmanak-Pushpak-Swastik
of the Border Roads Organisation to exercise the powers and discharge
the functions conferred under Sections 24, 25, 26, 27 and Section 43 of
the Control of National Highways (Land and Traffic) Act, 2002, within

the limits of jurisdiction as specified in the table therein.
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S.0. 494 (E), dated the 16th February, 2016, appointing the Executive
Engineers of Public Works Department (National Highways),
Government of Nagaland to exercise the powers and discharge the
functions conferred under Sections 24, 25, 26, 27 and Section 43 of the
Control of National Highways (Land and Traffic) Act, 2002, within the

limits of jurisdiction as specified in the table therein.

S.0. 574 (E), dated the 24th February, 2016, appointing the Executive
Engineers of State Public Works Department and Project Directors
of National Highways Authority of India to exercise the powers and
discharge the functions conferred under Sections 24, 25, 26, 27 and
Section 43 of the Control of National Highways (Land and Traffic) Act,

2002, within the limits of jurisdiction as specified in the table therein.

S.0. 1301 (E), dated the 4th April, 2016, appointing the Officers of
National Highways Authority of India to exercise the powers and
discharge the functions conferred under Sections 24, 25, 26, 27 and
Section 43 of the Control of National Highways (Land and Traffic) Act,

2002, within the limits of jurisdiction as specified in the table therein.

S.0. 1302 (E), dated the 4th April, 2016, appointing the Officers of the
National Highway Division, Public Works Department, Government of
Karnataka to exercise the powers and discharge the functions conferred
under Sections 24, 25, 26, 27 and Section 43 of the Control of National
Highways (Land and Traffic) Act, 2002, within the limits of jurisdiction
as specified in the table therein.

[Placed in Library. For SI. No. 1 to 18 See No. L.T. 4894/16/16]

A copy each (in English and Hindi) of the following Notifications of the

Ministry of Shipping, under sub-section (3) of Section 458 of the Merchant
Shipping Act, 1958:—

(1

2)

)

G.S.R. 455 (E), dated the 27th April, 2016, rescinding Notification No.
G.S.R. 194, dated the 25th January, 1963.

G.S.R. 456 (E), dated the 27th April, 2016, rescinding Notification No.
G.S.R. 157, dated the 17th January, 1964.

G.S.R. 457 (E), dated the 27th April, 2016, rescinding Notification No.
G.S.R. 1650, dated the 21st October, 1967.
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(4) G.S.R. 458 (E), dated the 27th April, 2016, rescinding Notification No.
G.S.R. 1284, dated the 3rd July, 1968.

(5) G.S.R. 459 (E), dated the 27th April, 2016, rescinding Notification No.
G.S.R. 814, dated the 11th April, 1968.

(6) G.S.R. 460 (E), dated the 27th April, 2016, rescinding Notification No.
G.S.R. 1283, dated the 3rd July, 1968.
[Placed in Library. For SI. No. 1 to 6 See No. L.T. 4897/16/16]

(MR. DEPUTY CHAIRMAN in the Chair,)
MESSAGE FROM LOK SABHA

The Right to Fair Compensation and Transparency in Land Acquisition,
Rehabilitation and Resettlement (Amendment) Second Bill, 2015

SECRETARY-GENERAL: Sir, I have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:

"I am directed to inform you that Lok Sabha, at its sitting held on the 22nd July,
2016, has adopted the following motion further extending the time for presentation
of the Report of the Joint Committee of the Houses on the Right to Fair Compensation
and Transparency in Land Acquisition, Rehabilitation and Resettlement
(Amendment) Second Bill, 2015:-

MOTION

"That this House do extend time for presentation of the Report of the Joint
Committee on the Right to Fair Compensation and Transparency in Land
Acquisition, Rehabilitation and Resettlement (Amendment) Second Bill, 2015
upto the last day of the Winter Session, 2016".

STATEMENT BY MINISTER

Status of implementation of recommendations contained in the Thirty-first Report
of the Department-related Parliamentary Standing Committee on Finance

THEMINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO INDERJIT
SINGH): Sir, I make a statement regarding Status of implementation of recommendations
contained in the Thirty-First Report of the Department-related Parliamentary Standing
Committee on Finance on Demands for Grants (2016-17) pertaining to the Niti Aayog.
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RE. DEMAND FOR DISCUSSION ON PRIVATE MEMBERS' BILL
MR. DEPUTY CHAIRMAN: Now, we will take up the Zero Hour Submissions.
WER gEed g e (4ie): TR, =71 U Mifderst v 21 ... (@aum). ..

MR. DEPUTY CHAIRMAN: I will call you. Let me listen to Shri Anand Sharma.
He stood up first.

SHRI ANAND SHARMA (Himachal Pradesh): Sir, this House's Business is
conducted as per the rules, and the Revised List of Business is circulated among the
Members. On Friday, there was a matter listed at No. 1. That was about the special status

and implementation of package for the State of Andhra Pradesh.
MR. DEPUTY CHAIRMAN: Is it a point of order?

SHRI ANAND SHARMA: Sir, the point of order is that the Business was not
allowed to be conducted and the Government disrupted it, and what we want to register
today is that the issue should be agreed to that it will be taken up at serial No. 1, and let
the House discuss and decide. This is an injustice being done to the State and we have
not seen the ruling party disrupting the House, Cabinet Ministers disrupting the House. If
the Government itself is not interested, then, what message are we sending to the State of
Andhra Pradesh? We want this issue to be settled. If that is not to be taken up, I am afraid
then, we are not in a position to go ahead with the Government Business. First, we will
have to discuss Andhra Pradesh. We are not coming in the way of our other colleagues
raising Zero Hour matters, but we are registering it very firmly. It is for the Government
to consider and the Chair to decide. Otherwise, Sir, this has no sanctity then. All our
Members were there. This situation was entirely the creation of the Government. The
issue is, there is a package for the State of Andhra Pradesh. Members have a right to raise
matters, but there was this Bill for the implementation of the package. This Government
has neither implemented the package nor allowed the Members even to take it up in the

House. So, we need an assurance that it will be taken up next Friday at serial No. 1.
MR. DEPUTY CHAIRMAN: No; next Friday is a Resolution day.
SHRI ANAND SHARMA: We have to make an exception.
it YU ATEq (RTSRAT): T .. (FGEH). ..
it THEARTS UIfea (HUlicd): TR, U1 81 & ... (FGEH)....

MR. DEPUTY CHAIRMAN: No; Shri Anand Sharma, it can only be taken up the
next day allotted for. ... (Interruptions)... It can only be taken up the next day allotted for

Private Members' Bills ... (Interruptions)... 1 am only saying the rule. ...(Interruptions)...
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SHRI MADHUSUDAN MISTRY (Gujarat): Sir, even Ministers disrupted the

House! ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, we need your

protection. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Allow me to say ...(Interruptions)... Let me clarify
it. ...(Interruptions)... 1 am not standing in your way ...(Interruptions)... Let me clarify it

...(Interruptions)...

SHRI SATYAVRAT CHATURVEDI (Madhya Pradesh): Sir, may I make a point?

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I am only saying that Private Members' Bills cannot
be taken up next Friday; it can only be taken on the 5th August. ...(Interruptions)... Our
procedure is: We take up Bills and Resolutions on alternative Fridays. Therefore, next
Friday it cannot be, in any case, taken up. It will be taken up on 5th August. That is all my

clarification. ... (Interruptions)...

SHRI MADHUSUDAN MISTRY: Sir, ruling party Members had disrupted the

House! ...(Interruptions)... It was Private Members' Business.

SHRI SATYAVRAT CHATURVEDI: Sir, may I add a point to what Shri Sharma
said? ...(Interruptions)... T disruption T T8I UR T, 98 TN B P AGH Pl
FISBTRICT R AT I IRTE B DI AT Bl AR 3T, ST BHRT jurisdiction 1 a1 2T Tt

was not within the jurisdiction of this House ...(Interruptions)... So, there was no valid

reason to disrupt the House and not allowing the business to run ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Chaturvediji, the Chair cannot go into the rationale
of this disruption or that disruption. It is immaterial whether disruption is from this side
or that side. If the Chair cannot conduct the House smoothly, it will adjourn the House.
What else the Chair can do? ...(Interruptions)... What can the Chair do? You settle it
between yourselves ...(Interruptions)... The Chair can only adjourn if the House cannot

run smoothly ... (Interruptions)...
it TR AT (STIR US): 7TET, T2, WieHT Ut ... (TIE)....

SHRI ANAND SHARMA: Sir, if the Government and Ministers disrupt the House,
how can we be assured? We have made our submission to you that in this matter injustice

was done; so it will have to be taken up. The Government is silent even today. That day
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they all were shouting vociferously to disrupt the House and today they, suddenly, lost

their voice! The kind of conduct that we saw the other day ... (Interruptions)...

MR. DEPUTY CHAIRMAN: In any case, the Chair cannot give any assurance,
because it is immaterial who disrupted the House. ... (Interruptions)... Okay, you have made

your point ...(Interruptions)... Now, let me go back to Zero Hour ... (Interruptions)...

SHRI ANAND SHARMA: Sir, we will take up this matter again at 2 o' clock.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay, you can take it up ...(Interruptions)... Now, let

me proceed with Zero Hour ... (Interruptions)...
DR. T. SUBBARAMI REDDY: Sir, [ am on a point of order. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I have allowed him ... (Interruptions)... You can raise

it after him ... (Interruptions)... I will allow you after him. ... (Interruptions)...

RE. PRIVILEGE MOTION

WER ued g e (do7@): AR, =T 399 privilege motion P Hee ¥ & AR
Ig I8 © & a1 Sifad A%, Sl 9ga WIFRR 91 8 3R 984 experienced WY €, § 97a1
goold Al HRaT g, A g1+ o a8 | gAR i es & |1y a1ex R fear g, §
ISP (1T I8 B b A1 1 A HIBY A AT SN DI B TR ... (FGHT)....

MR. DEPUTY CHAIRMAN: No, no. Sit down ...(Interruptions)... I have allowed

him. Sit down ...(Interruptions)... Nothing else will go on record. ...(Interruptions)...

Mistryji, I have allowed him ... (Interruptions)...
SHRI MADHUSUDAN MISTRY (Gujarat): *

MR. DEPUTY CHAIRMAN: No, no. ... (Interruptions)... Mr. Anand Sharma, please

...(Interruptions)... Ask him to sit down ...(Interruptions)... 1 allowed him.
SHRI MADHUSUDAN MISTRY: *

MR. DEPUTY CHAIRMAN: Mistryji, sit down ...(Interruptions)... 1 allowed him
...(Interruptions)... Sit down ... (Interruptions)... Sit down ... (Interruptions)... Let me listen

to him ... (Interruptions)...

AeR gaad R fesan: W, 39 a1d gt g Y, 39 a18 A 39 a1 B |
.. (FTAIM).... TR, Y ST AR 9 X8 b & 31R 7] AT & fob MAfiex &1 foddt ot
ETSY H 91 B BT privilege & ... (GLH).... 3R I8 fodt ff fawg o= 919 3% waar B

*Not recorded.
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...(TAYT)... ST 91 81 W&l oft, 98 93 iR fafex & = 81 <& ot .. (aaum)...
3T 2 qre & forg et =TE fram 3R @ dierch I8 o6 31y 921 aiem & fog erers
BHINTYI ....(TALT)... 9 DIs [0 & o1y 1 T2 a1t 32 & T 3177 foet o1 7 g1 <5l
...(FALT)... 78I U DIs AFS T8] H8l, Sl S8 [ b b {7 FHB1 81l SBI
&8, g1 A1 HR Bl 8 &, Y31 a1 PR &l ... (FALM)....

MR. DEPUTY CHAIRMAN: Mr. Dhindsa, address the Chair. ...(Interruptions)...
Don't argue with them. ...(Interruptions)... Please tell me what you have to say. Don't

argue with them. ... (Interruptions)...

WRER gEad fE fesam: 73 a1d g7 il .. (@agm).... R, Fifd gav ersd
TSSI 81 7T T, $AlTY d 39 a1 a1 arsdl il ... (aem)... $6! 31 86 AT fh
qTE% SR TS JATadl FfFReY &1 gal Jgoordl @l SN2 ...(@ae)... § d8dl §
...(CTAT)....

MR. DEPUTY CHAIRMAN: Okay, okay. ...(Interruptions)... All right, I have
understood. ... (Interruptions)... Regarding this matter ... (Interruptions)... Let me complete
this. ...(Interruptions)... Let me complete this. Regarding the matter raised here, already,
you have written a letter. A letter has been received by the hon. Chairman. Hon. Chairman
is seized of the matter. He will call the leaders of the concerned parties, if necessary, and

sort it out.

SHRIANAND SHARMA (Himachal Pradesh): Sir, there is one point regarding this
so that the record is clear about it. We want to know this, Sir. Ministers have every right
to come to this House or that House to intervene in Government discussions, to introduce
Bills, to participate in a discussion or a debate. That is a known thing. But can a Minister,
who is not a Member of this House, raise a matter during Zero Hour or raise any issue?

...(Interruptions)...
SHRI BHUPENDER YADAYV (Rajasthan): Not in Zero Hour. ...(Interruptions)...

SHRI ANAND SHARMA: Please, please. ...(Interruptions)... Sir, it is not a
question of quarrel. 319 g SIfSTYI ...(@GET)... Can a Minister, who is not a Member
of this House, have the same privilege as Members of this august House to raise any

matter?
AN HON. MEMBER: No.

SHRI ANAND SHARMA: This is what we want to know.
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MR. DEPUTY CHAIRMAN: Please, please. I will tell you.
SHRI ANAND SHARMA: If you think that this is permitted. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will tell you. ... (Interruptions)...

SHRI ANAND SHARMA: And also, about a person who is a Member of the other

House?
MR. DEPUTY CHAIRMAN: Now, please.

SHRI ANAND SHARMA: Both, the Minister and the concerned Member against
whom she was raising, are Members of Lok Sabha. This is Rajya Sabha. So, this was a

valid objection from our side. And, then to disrupt the House for the whole day...

SHRI JAIRAM RAMESH (Karnataka): Mr. Dhindsa has just not raised that

issue....
MR. DEPUTY CHAIRMAN: I have already dealt with that subject.

SHRI JAIRAM RAMESH: Sir, I am one of the two Members against whom the

hon. Minister has written a letter to the hon. Chairman.

MR. DEPUTY CHAIRMAN: Regarding that, I told you that hon. Chairman will

call all of you.

SHRI JAIRAM RAMESH: Let me say here. There was no altercation outside the

House. The argument took place in the House. This is point number one.

Point number two, all that was said — one minute, Sir, — because a lot of statements
are being made and I have kept quiet scrupulously, but I want to use this opportunity
of saying that what was told to her were three things. Number one, that she is an hon.
Minister, and hon. Ministers are expected to behave with certain dignity. Number two,
action, against the erring Members of Parliament of the Lok Sabha, is for the Speaker of
the Lok Sabha and the Government to take. How can Members of the Rajya Sabha be
expected to take any action? Number three, this was a deliberate attempt to scuttle the

Private Members' Bill on Andhra Pradesh ...(Interruptions)...

SHRIMATIRENUKA CHOWDHURY (Andhra Pradesh): The right of the Members

...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, these were the only three points that I had said.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)...
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SHRI JAIRAM RAMESH: These were the only three points that I had said.
MR. DEPUTY CHAIRMAN: All right.

SHRI JAIRAM RAMESH: And the Minister, flows in a huff, says that she has been
insulted, goes to the media........

MR. DEPUTY CHAIRMAN: Now, okay. The House is waiting for the Zero Hour.

...(Interruptions)...

SHRI JAIRAM RAMESH: This is very unfair. ...(Interruptions)... This is very

unfair. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Zero Hour Submissions, please. ...(Interruptions)...

RE. NOTICE UNDER RULE 267

SHRI DEREK O'BRIEN (West Bengal): One minute, Sir. For those of us who are
giving notices as per the rules, I don't mind if the discussion is for 15 minutes. That is the

discussion here. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Now, we have to go to Zero Hour.
SHRI DEREK O'BRIEN: I have given a notice on time.
MR. DEPUTY CHAIRMAN: For Zero Hour?

SHRI DEREK O'BRIEN: No, no. Sir, I have given a notice under Rule 267. A
Notice under Rule 267 has been received. Please check it, Sir. It is an important issue.
You have allowed everyone to discuss other important issues, but what happened to my
notice under Rule 267. The 267 notice, which is given here, is regarding 'Ashamed of
disregarding the Constitution....

MR. DEPUTY CHAIRMAN: It is not allowed. That is the point.

SHRI DEREK O' BRIEN: "... and rising protests across the country." Sir, this is
the most serious issue, because this is not only about one State or two States; this is

happening across the country, and this goes against the ... (Interruptions)...
MR. DEPUTY CHAIRMAN: It is not allowed.

SHRI DEREK O'BRIEN: No, no, Sir. I have given you the notice. Please allow me.
You have not been providing me a chance to speak. ...(Interruptions)... You can discuss

the other issues, I have no problem. Some had a privilege. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Okay; okay. You speak about your notice.

...(Interruptions)...

SHRI DEREK O'BRIEN: It is going against the Constitution. ...(Interruptions)... If
you look at it, it says, 'Shall protect from social injustice and all forms of exploitation.'
...(Interruptions)... After the Parliament closed, some MPs went to particular places in
the country. This is a serious issue. We need to stop everything else that we are doing.
We have not even discussed this notice. You have not even mentioned about this notice.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I did not mention about it because it has not been

allowed. If you want to raise it, [ am allowing ... (Interruptions)...

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, day in and day out, the
rights of the dalits, the minorities and the Other Backward Classes are being curtailed
and curbed. ...(Interruptions)... Atrocities are going on unabated. ...(Interruptions)...
It is a direct disrespect to the Constitution. ...(Interruptions)... It should be discussed.
...(Interruptions)... Government has set up the NIA to curb the anti-national activities.
...(Interruptions)... These are also anti-national activities. ... (Interruptions)... These are all

anti-national activities. ...(Interruptions)... These are all ... (Interruptions)...

MR. DEPUTY CHAIRMAN: All right. ...(Interruptions)... Anyhow, the notice
under Rule 267 by Shri Derek O'Brien is not allowed. ...(Interruptions)... If you want
a discussion, you can give notice under some other rule. ...(Interruptions)... This notice
under Rule 267 has not been allowed. ... (Interruptions)... The subject is important, but it
has not been allowed under this rule. ... (Interruptions)... Yes, Dr. Subbarami Reddy, what

is your point of order? ...(Interruptions)... What is your point of order?

DR. T. SUBBARAMI REDDY (Andhra Pradesh) Sir, my point of order is this. As

per the Constitution of India ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Under which rule?

DR. T. SUBBARAMI REDDY: Under Rule 32, Sir. ...(Interruptions)... Under
this rule, it is the prerogative of every Member ...(Interruptions)... Please allow me.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes; yes. You please speak. ...(Interruptions)... Dr.
Subbarami Reddy, you please address me. ...(Interruptions)... You please address me.

...(Interruptions)...
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DR. T. SUBBARAMI REDDY: Sir, as per the Constitution of India

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, I will allow it. ...(Interruptions)... I will allow it.

...(Interruptions)... Dr. Subbarami, you please make your point. ...(Interruptions)...

DR. T. SUBBARAMI REDDY: Sir, as per the Constitution of India, it is the right of

every Member of Parliament to have his Private Member's Bill. ... (Inferruptions)...

MR. DEPUTY CHAIRMAN: That is over. ...(Interruptions)... That subject is over.

...(Interruptions)...
DR. T. SUBBARAMI REDDY: No; no, for twenty years ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That subject is over. ...(Interruptions)... That subject
is over. ...(Interruptions)... Sukhendu Sekhar Royji, I have already said the notice
under Rule 267 has not been allowed. ...(Interruptions)... 1 have already told you this.
...(Interruptions)... He has explained this subject.

SHRI SUKHENDU SEKHAR ROY: Only one line, Sir. ...(Interruptions)... Only

one line. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay. Only one line. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, through you, I would like to make a
humble submission to the Government that the hon. Prime Minister should come here
and make a statement on the growing incidents of atrocities against the Scheduled Castes
and the Scheduled Tribes. ...(Interruptions)... How is the Government going to take up

this issue? ... (Interruptions)... That has to be explained. ... (Interruptions)...

it wrama R aroran (dSTa) : W, Y0[T ST B Sie B SISH & QIS ... (e ). ..
it U PR A (AT TeA): R, THART T BRM? ... (TFET). ..

MR. DEPUTY CHAIRMAN: All right. ...(Interruptions)... Now, Zero Hour
submissions. Shri Ritabrata Banerjee. ...(Interruptions)... Zero Hour submissions.
..(Interruptions)... IIHT ATEd AT (MY 96 Y ...(JAIM)... Zero Hour

submissions. Shri Ritabrata Banerjee. ...(Interruptions)... You please speak.
...(Interruptions)... Speak loudly. ...(Interruptions)... Yes, 1 can hear. That is enough.

...(Interruptions)...

SHRI RITABRATA BANERJEE (West Bengal): Sir, in March 2015, in this House

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: You please speak. ...(Interruptions)... 1 can hear.

...(Interruptions)... What more you want? ... (Interruptions)...

SHRI RITABRATA BANERIJEE: Sir, in the month of March, 2015, the 119th
Constitution amendment was taken up in this House as well as in the other House.

...(Interruptions)... We had deliberated at length. ... (Interruptions)...

SHRI DEREK O'BRIEN: Please do not do politics over this. ...(Interruptions)...

This is not ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I have taken up the Zero Hour. Please sit down.

...(Interruptions)...
sft RS @R ([TR U<): SR TR Tt T8T & 37T ART 96 STy ... (LT ). ..

MR. DEPUTY CHAIRMAN: This is Zero Hour. Please sit down. ... (Interruptions)...
Why are you doing this? ...(Interruptions)... What is your problem? ... (Interruptions)...

sft it a5 RIS (SR U<): W), 9T A/l ST M) Sa19 § S .. (). ..
TETH HHT ST S1d19 < S ... (@EEH).... d 7d RT IS §Y 87 ...(FFE).... d 2 3l 96
gy g7 ...(9YT)... Why is he not coming to this House? ...(Interruptions)... Why is he
not speaking on this issue? J&T HI Sl &I T8I qicT 2 &7 d G FI 93 §Y 872
...(TALT)....

MR. DEPUTY CHAIRMAN: But the hon. Chairman is. ...(Interruptions)... I have
already given the ruling that the hon. Chairman is. ...(Interruptions)... No, 1 am not
allowing. ... (Interruptions)... No, no. The Chairman. ... (Interruptions)... L have already said
that the Chairman is seized of the matter. Now I cannot deal with that. ... (Interruptions)...
Mr. Derek O'Brien. ...(Interruptions)... Mr. Derek O'Brien. ... (Interruptions)... Now, Mr.

Ritabrata, have you finished? ... (Interruptions)...
SHRI RITABRATA BANERIJEE: No, Sir. The House... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: If you want, you can speak, i told you, if you cannot
speak now, I would call Shri Vishambhar Prasad Nishad. ... (Interruptions)...

SHRI RITABRATA BANERJEE: But, Sir, the House is not in order.

...(Interruptions)...

MR.DEPUTY CHAIRMAN: Who prevented you from speaking? ... (Interruptions)...

You speak; I can hear. ... (Interruptions)... What are you talking? ... (Interruptions)...
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SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, please, bring the House to order.

...(Interruptions)...

SHRI RITABRATA BANERIJEE: Sir, in March, 2015, the 119th Constitutional
Amendment was taken up. Now, this august House has deliberated at length the condition
of the Indians who were living in the enclaves. ... (Interruptions)... They were not Indian
citizens even after 69 years of Independence. Now, last November, after the historic treaty

concerning enclaves between India and Bangladesh... ... (Interruptions)...

sft TR AT (ITR USTN): Sferdll & issue TR T4l ...(TALT)... Sferdl & issue
W ...(TGH)...

KUMARI SELJA (Haryana): Sir, please allow Shrimati Renuka Chowdhury to
speak. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, let the Government respond. ... (Interruptions)...

Sir, ask the Government to respond. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is your problem? ...(Interruptions)... Please, it
is time for Zero Hour submissions. If you have another version, tomorrow you can bring

your notice. ...(Interruptions)...
SHRI DEREK O'BRIEN: Sir, we have given notice. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes. ..(Interruptions).. Now, please.
...(Interruptions)... That matter is over. Sit down. ...(Interruptions)... 1 am already on
Zero Hour. ...(Interruptions)... Now, see, Mr. Derek O'Brien. ...(Interruptions)... Hon.
Members, I crave your indulgence. I agree, the matter raised by that hon. Member may be
something that you don't agree to, but in this House, every Member has the right to speak
what he wants. Whether one Member agrees and some other Member does not agree, that

is a different matter. ...(Interruptions)...
SHRI DEREK O'BRIEN: Sir, each Member. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Now, please. ...(Interruptions)... It is Zero Hour.

...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, we are not coming in the way of any other Member's
right. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is a Zero Hour notice permitted by the hon.
Chairman. If you have any complaint, you could meet the hon. Chairman and inform him.

I have no problem with that. But remember, not allowing me is. ... (Interruptions)...
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SHRI DEREK O'BRIEN: Sir, we have no complaint but... ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You are shouting slogans so that he cannot speak.

...(Interruptions)...

SHRI DEREK O'BRIEN: No, Sir; not at all. That is our issue too.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Then what is your problem? ...(Interruptions)...
SHRI VIVEK GUPTA (West Bengal): Sir, dalit atrocities. ... (Interruptions)...

SHRI DEREK O'BRIEN: Sir, the problem. ...(Interruptions)... Just a second.
...(Interruptions)...

it AT AT : SUFHIUNT A&, § I $© He1 IrEd g ....(Fau™). .

SHRIDEREK O'BRIEN: Sir, there is no problem. We do not want to get into stopping
any Member. Anyone can raise any issue. That is not an issue. The issue is a bigger one.
We had a discussion last week. Those were the words which were expressed. But after
everybody expressed their views, there has been no response from the Prime Minister. We

had gone there. ... (Interruptions)... This is not about one State. ...(Interruptions)...
sft TR SraTe: ST, ¥ U complaint B ... (ELTH). ..

SHRIDEREK O'BRIEN: Sir, I am not singling out any one State. ... (Interruptions)...

Across the country, there seems to be a trend...

MR. DEPUTY CHAIRMAN: You have made your point. Sit down.
...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, our basic Constitution may be in trouble. It is not

about any particular. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: You have made your point. Now, please allow others.

...(Interruptions)... This is unfair. Your have made your point. ... (Interruptions)...
i} X1 AT : SUFHINT HeIgd, § Wl $© Bl aEdl g ... (g ). .

SHRI DEREK O'BRIEN: Why should somebody try and stop a discussion on a

certain issue because. ...(Interruptions)...
sft TR SrETe: ST, ¥ U complaint B ... (IILTH). ..

MR. DEPUTY CHAIRMAN: You have made your point. Now, please sit down.

...(Interruptions)...
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SHRI DEREK O'BRIEN: Sir, this is not about elections coming up in five months.

...(Interruptions)...
oft R 3nrETe: WY U MUl Bl .. (FIUF)....

MR. DEPUTY CHAIRMAN: You have made your point. Please sit down.
...(Interruptions)... What is your problem, Mr. Naresh Agrawal? ... (Interruptions)...

it R SEETE: $79, W™ U SMUf Bl ... (EE).... 3)1 I A SfIforg) STt
DI ISH H BT Sl A AT, IHD! GUTIT T ... (FFET)....

37t X TS : fFA guUr? ... (AE™)....

3} IO HHAR A: 3T TS U, I8 U

it R AT SHD! GURIT 171 I ANMCH Bl GUrIT 1T ... (FALH).... ST 8H
QAR @1, TARA BT 96D T ... (@AYUT).... el 267 BT ANCH Bl ...(FILH).... T3 B
3 W GUTT T ...(TIH)....

SHRI DEREK O'BRIEN: Sir, what is wrong with them? ... (Interruptions)... 1 object

to this? ... (Interruptions)...

it 3rett AR SR ([ER): IXF S, 3MUB! TE1 BE W= Bl ... (FILH). ..
Y TU HAR /: S J G A1 ARG, S T 8 IR B ... (EUM)....

i} T AT A, I8 URell IR GURIT 771 Sfrd] T HER T, S ST -GSThR
GUTIT AT ... (FAIH).... T GG S #4301 7 Bal, 7 {6l 7 He1, T8I 1 89 99 e
o g2 B A1l .. (A ). ..

SHRI DEREK O'BRIEN: Sir, I gave a notice at 11 o'clock. ... (Interruptions)... What
is this, Sir? What is he saying? ... (Interruptions)...

i} R AT SR I PURT T 89 AN A 81 el 11 P wdl 267 BT Blg
qfeH Bl ... (qE)....

SHRI DEREK O'BRIEN: Okay. I am sorry. ...(Interruptions)...

S TR SET: AT, 89 AN A Wl 267 Bl ANCH STH-HH GURIT AT -
R el BT Hex AT, SAfery Buran 121l § =g & sfedi w ==l 8l ...(ad ). .

sft wrchter s fism: WR, 899 W) ©df 267 & T8 US Aifcd fean ol ... (@aem). ..

MR. DEPUTY CHAIRMAN: Okay. Now let me come to this. ...(Interruptions)...

No, 'Dalit' discussion was already over. Why do you want one more discussion?
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...(Interruptions)... We already had a discussion on the 'Dalit’ issue. We already had a

discussion on this. ...(Interruptions)... U&et fSEHI &I EEal 2, 319 iy =i oE W8 €7
... ..

it AT AT R, A3 91 YY) .. (FaE)....

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, may I

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Renukaji, that is with the hon. Chairman. I cannot
now listen to you. ... (Interruptions)... That is already with the hon. Chairman. That subject

is with him. ... (Interruptions)... So, I cannot allow that. ... (Interruptions)...
SHRIMATI RENUKA CHOWDHURY: Sir, how can ... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no; I cannot allow that because the hon. Chairman

is seized of the matter. So, I cannot allow that. ... (Interruptions)...
SHRIMATI RENUKA CHOWDHURY: Sir, I have been ... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No. Now Vishambhar Prasad Nishad.

...(Interruptions)...
SHRI RITABRATA BANERIJEE: Sir, I did not get a chance. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Vishambhar Prasad Nishad. ... (Interruptions)...

MATTERS RAISED WITH PERMISSION

Need to take steps to prevent deaths due to cancer

it femR gare fuTe (STR uew): STRHNRT J'IeY, H IR $Id H 9% & Th
a1fer Aecayul fIwar &1 wa § ST ArEdl ... (e ). ..

SHRI RITABRATA BANERIJEE (West Bengal): What is this, Sir? I did not get a

chance. ...(Interruptions)...

sft faerR gwre fAwne: wraR, § < 9 Shelt R @t TR SR & IR H e
TS g ....(TAHT).... TS G H HAR F Hex $ BRI SaE Bl f[qdwe Ry &1
AT HRAT UL IET B ....(FALT).... Th BRI B & ALIGll & galrol & fofg R1% 2,000
SiFeH AT §F oG IMEET & UIe U R SNt 72l 21 ... (@@e)... ool
ST HET © fob TR M) AT 81 BRdT AehdT B
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SHRI DEREK O'BRIEN (West Bengal): Sir, all of us raised this issue.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: What can I do? ...(Interruptions)...

ot fremR yaarE fANTE: oSt <91 R 3 QifSd NI @ AT oI 25 91
...(TAIT).... 3R B ATeT 3 AT § ARET BT GO 81 XET B ....(ILT)...

SHRI DEREK O'BRIEN: Sir, there is no assurance itself. ... (Interruptions)... We are
walking out in protest on this issue. ... (Interruptions)... Let every body. ... (Interruptions)...
but TMC will walkout. ... (Interruptions)...

(At this stage, some hon. Members left the Chamber)

sft fremR vae fAue: SR o fafec &1 @d 40-50 a/@ & 919 31T Bl
..(TALT).... T BT SI-AT BRI SFRIBT H IT 37 AR Q2N H SATDR Aol Bl
Sl Bl ... (AYT).... WA TG TEH! $HHT RIBR BIdHR Jg Bl UK &1 ST 51 HER
BI IGMAT I ATl dcd oI [ehl-d18], TRE iR R anfe W afcdy o= =anfeul
...(TAHT). .. WTel G311 DI ST1a W ST | Bl S A1) .. ([T, ..

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, I seek your

protection. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No; I have already started the Zero Hour.
...(Interruptions)... No, 1 cannot. ...(Interruptions)... 1 gave a ruling on that.

...(Interruptions)...

sft fremR gTe fAvTe: SU% JraTaT TaiW Siaes 3R a1 &1 U9 &5 ARGR Bl
I HIAT A1RY ...(FAF)... AR IR DI GG dolc U BT ATy
..(FFLT).... AIER, H 9 R H I HE1 A18cl § (b M7 g1 3 geb drle, 4
TG ST H¥IR & FANIST B 31R 50 per cent ¥ 31ferd AT fadrarefiel <on § €1 YRd ¥ 8%
a1 8 TRg 1T 39 @RS FHRT A I UTY ST & ... (GE).... <97 H fosf) Y a7
25 ARG AT HHR b ALIST U1 1Y &1 ... (FILT)....

SHRIMATI RENUKA CHOWDHURY: Sir, it is my privilege to ask and right to
speak ...(Interruptions)...

KUMARI SELJA (Haryana): Sir, please allow her. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, I cannot allow that. I have already given a ruling

on that. ...(Interruptions)... No, no. ...(Interruptions)...

£t farerR yre foTe: IS Sue! e B 16 97 g9 WaR ©, 1 2020 9 faw
TR TR gD ARG B AT ST HRIS A AfH 8 AT .. (@GeH)....
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AR, § I8 HE1 I8l g (P ... (aUH)... T H ... (FGHH)... TF ARI AT
F GO TP ARG 7204 B ...(FaEM)... S s 7 TI37 AAIRTS SRIAT &, 34T
TRE BT IRYATA UAH I B IS F Gl ST AMRY .. (FaeT). .. H 379 U9
P g WAl ARGl Ireg St Bl q91g <l g ... (FAYH)... fb IBIH THH AR b
ARSI D1 g T 3T ST b SRYATAT § TRBIN] Wl TR, AT DRI DI Ig<l 3BT BIH
o 1 ... (caaum). ..

AR, H o A9y 3R g1 =redn § & s 3 $8R Us1 S arel < ©, R
1 3t Seora far g1 ... (agagm)....

SHRIMATI RENUKA CHOWDHURY: May I seek the indulgence of the House?

...(Interruptions)... I need your protection. ... (Interruptions)...

sft faemR v fAure: g8 RUIE dex Bk 984 U g1 (Jvds) &1 o d
H AT 3718 © 6 98 H HIR UST SR a7l < UTQ Y B ... (FAIH)... 58, I, XSl ¢
3¢ IR 3R IS & 38 A gl # 80 ufcerd # GIieRRud gHe 3R ST Uil
T . (FGYT)....

MR. DEPUTY CHAIRMAN: Okay. Time over. Time over ...(Interruptions)...

sft RS IR (IR U ARG, A W A S fIvg I 8, § o1 By
SO g HRAT

sft e foat (SR U< en): ARIGY, A e 7 Si 99 Iom1 8, | 1 e
DI TN TG BTG

sft ST 3rell WM (SR UQYN): ARIGY, AT 9ew 7 ol favyg Iemn 7, § i
AU BT T AG DR gl

L g n b e e ety (0RO o sudla s

w03t U8 Baan o el 38l g e 6 =
it I FAR HIIY (BRATM): ARG, AFIG FaRT 7 Sl {497 Ior &, § o o
DI T GHIg HRAT G| ... (FALH)....

SHRIMATI RENUKA CHOWDHURY: I am entitled to give my personal
explanation and answer. ...(Interruptions)... 1 do not want to take the privilege of another

Member. However, I am standing ... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Why? That is a subject on which I have already
given a ruling. ...(Interruptions)... No; let me say. ...(Interruptions)... No, please.

...(Interruptions)... Please sit down. ... (Interruptions)...

fTransliteration in Urdu Script.
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SHRI TAPAN KUMAR SEN (West Bengal): What happened to mine?

...(Interruptions)...

MR.DEPUTY CHAIRMAN: Please sitdown. lam coming tothat. ... (Interruptions)...
See, I have got 'admitted Zero Hour submissions' totalling 12. All the Members are
waiting. This is one thing. And, if somebody wants to raise an issue on a subject on which

I have already given a ruling, how can I allow? That is the problem. ...(Interruptions)...
SHRIMATI RENUKA CHOWDHURY: Sir, [ have. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You have not given notice. ...(Interruptions)... No,
no. That is not fair. ... (Interruptions)... Shri Veer Singh. ... (Interruptions)...

Gft ARITER (STR TS+ 319 S die TG ... (). ..

MR. DEPUTY CHAIRMAN: She has not given notice. ...(Interruptions)... Have
you given notice? ... (Interruptions)... That is why I am saying. ...(Interruptions)... That is
a subject which is already with the Chairman. ... (Interruptions)... No. ...(Interruptions)...
Why this?

Need to take urgent steps to check the sale of adulterated

and synthetic milk in the country

it IR g (SR ucen): SUFHIRy ABled, H <9 H gu 3 1 78! fidmac iR SHa)
TUTERTT & R H A& BT & B BT AT gl F8Ied, Wk g1 H Jord< al
e ¥ 99 ¥ WET g9 SWET BRIl <% A ST 81 Y 2016-17 H < H
...(FALT)... §Y BT IUTG 2,403 ARG ST I8+ a1 Ui Al IUSALIAT 302 UTT I8+
D G B S 29 9 .. (agT). .. 9%, B1S9 &l 3ifS< H a3yl

MR. DEPUTY CHAIRMAN: What is the matter? ...(Interruptions)... What is the

matter? ...(Interruptions)...
KUMARI SELJAJ (Haryana): Please allow her. ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): She took my name.

...(Interruptions)... She mentioned my name. ... (Interruptions)...
3t R e gl 8199 @ 3ifsx H A5yl

MR. DEPUTY CHAIRMAN: I can listen to you. ...(Interruptions)... You please

continue. ... (Interruptions)...

37 AR AT (TR T2N): IR, DT Sl bl dle <
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MR. DEPUTY CHAIRMAN: She has not given notice and she wants to talk
on a subject on which I have already given my ruling. ...(Interruptions)... That is
my worry. ...(Interruptions)... Then why don't you inform me? What is the subject?

...(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): Her name has been mentioned.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is what I am saying. ...(Interruptions)... Hon.
Chairman is seized of the matter. ... (Interruptions)... So, I don't want to discuss it further.

...(Interruptions)...

SHRI SATISH CHANDRA MISRA (Uttar Pradesh): She wants something else.
..(Interruptions)... ST AT foIaT AT B ... (IIET)....

SHRI BHUBANESWAR KALITA (Assam): She has a right to speak.

...(Interruptions)...

SHRI ANAND SHARMA: Two Members were mentioned, Mr. Jairam Ramesh and
Shrimati Renuka Chowdhury. Mr. Jairam has been given the opportunity. At least, he has
put the record straight.

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... That is the point.

...(Interruptions)... I have understood it now. ...(Interruptions)...

SHRI ANAND SHARMA: Now she, as a Member, has the same right.
...(Interruptions)... She has the same right. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: That is the point. ...(Interruptions)... Your name has
been mentioned; so you want to explain. ...(Interruptions)... But you take one or two

minutes only. ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: Thank you very much, Sir. I am very kind
of you. I just want to mention that my name has been mentioned on an issue which
is factually incorrect. That is number one. ...(Interruptions)... Secondly, are we setting
a precedent in the Rajya Sabha by taking cognizance of issues which had supposedly
and allegedly taken place after the House has been adjourned? ... (Interruptions)... That
interruption by the hon. Minister had dishonourable intentions. ...(Interruptions)... Five
crore Andhra people were deliberately denied their right for the promise that was made by
this Government. ... (Interruptions)... Five crore Andhra people are sitting there today with
complete denial of their rights to the 'Special Category' Status that was to be accorded.

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: You have made your point. ... (Interruptions)...

SHRIMATI RENUKA CHOWDHURY: They pre-meditatively and deliberately
disrupted, and now to compound the injury they are blaming the Members of this House.
I am surprised that the notice has been admitted when it had allegedly taken place after

the House was adjourned. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Now, that is okay. ...(Interruptions)... That is clear.
...(Interruptions)... Now, Shri Veer Singh. ...(Interruptions)... Now, Shri Veer Singh

...(Interruptions)...

2t IR fe: 9215y, H gu 4 81 W& Helae 3R S9! o< & 6o § qad &
HH U qT TG AR G| ... (ALTH)....

TS B AATT & Aog HAl qAT UGG BRI HATT | I H31 (s
AR T Aha)): IR 58 7Y, U e it aa &2t Tt 8, SO 1 3§ FEl-7-5el
TTeId message STT Y81 21 Y&l d1d, TR el (AR &1 ... (aeT). ..

MR. DEPUTY CHAIRMAN: Listen to me. ... (Interruptions)... Hon. Chairman will

call the leaders of the concerned parties and after that it will come. ... (Interruptions)...

3 &R AT Tehdl: TR, ITD! 1.55 I 4.00 T T IRTR S| ATl HHE Bl
GRET & Y& IR =] gt I8! o Rifs I ARG ST Uoe 9 &, B I IR H B
facts T SIHRT AT I =T i [ TR ITH! 1 FHAC BT AFART < ....(FAEH).... 3T
AT TET Y, I SN BT S Y e &, I I8 disturb PR I8 2, ITH] dla
T8I T X8 U, PR ST bad 5 HC Bl JFART 3Mudb gRT af 1T 8kl MR B &
Al gRT dlef a1 ST, A1 g8 $9g 76 a1l $¥fey g1 -7ei ofvrd & ifd I8 37
BT S &, STCIY IT Gl ... (FAU)... TR U AW A9 Bl YR AR I GRET &b
He IR TG HRAT A8 Al

SHRIMATI RENUKA CHOWDHURY: She could have approached the
hon. Chairman. ...(Interruptions)... What is the purpose of disrupting the House?

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now the situation is different. ...(Interruptions)...
Now, the Chair itself has to explain the position. ...(Interruptions)... The position is
that, on that day, the hon. Minister stood up and requested that she be allowed to speak.
...(Interruptions)... It is correct. And, because the House was in pandemonium, I did not
allow the Minister. I told her to let me first introduce the Bills, and only after that, I
would allow anybody because the introduction of the Bills was the first thing. I said
that I would first allow the Members to introduce their Bills, and after that only, I would

allow anybody. So, I did not allow the hon. Minister. That is correct. She had a valid



Matters raised [25 July, 2016] with Permission 29

point to make. I know that also. She is from there. I know that also. ...(Interruptions)...
But the point is whether it is a Minister or a Member, whoever it may be, can speak
only with the permission of the Chair, and I did not allow her. I am not going to explain
as to why I did not allow, but as I told, the House was in pandemonium. But, on a next
occasion, if the discussion comes up, she will be free to explain. We will have no problem.

...(Interruptions)... Now, Shri Veer Singh. ...(Interruptions)...

ft ydg el (STRIES): FEIGY .. (FAHM)....
sft SuqUfr: @ B 12 ... (au). ..

3t AR RrE: weigy, § anued 71 Q< H 81 I8 g¥ B efae iR U &
9 Bt IRB qe BT &1 fEATT AT8 &

sft STHUTfY: STedl-STea! ufgyl ... (aET). ..

#t IR rE: "eiey, 9RA 3T A W g1 W ISP < HET S Tl
..(FAG).... TY 2016-17 H, I H G IUGT 1463.10 RIS I8 a1 Uiy AfeRd
IUALAT 302 ATH Y& DI GHET B ...(FIE)... 39 ZHG I I H §79 IAEH 6.3
TRTRTd 981 B, STafdh STaRTSR WiR UR I8 gl A7 2.2 URIN &1 81 0 <97 4 gedl g4
DI A B YT H, I8 I ATDTH] B

WER YEed R féean (oe): ¥R ... (@agm)...
it IT[HTTRT: TIRHT ATG, A9 S| ... (@E@H)... [ am not going to allow.

Only the Zero Hour is allowed; nothing else.

3t 9k R8: o1 g9 AN &R R U e 81 U1 JET 8 ...(FAH)... 59 DI
SYIAT H IR HHI Bl ST & Bl ... (GET)... ST Aol &1 BRIGT ISIHR, ATerdl
TR freracy ik [dfed g gy saa! ! ol g8 R R &

T H 68 W] A SATET g AU AHI TR el T8l U1 A7 51 IFH feevie,
BIRCD ST, TdIoT, Ue 3R RBTgS et AMfS BT frefrae s e 21 ... (FagH).... 59
T BT I AT BT AT Jehed A g7 e w1 7T € 3R 98 off Fraradt 8L, e 9 A
HRBR G ST B 1 Trifaes 2, wifes W g8 & Ha | T9R SRl ol @avT 4at
BIET B ...(qaum). ..

He1ed, U ¥ fHellae o &1 4 aoTe &1 Ueb avis ol I8 & f Jrhrar Rt sraeit
BT BI a1 PR Bl S& ST S 3R A8d BI Bls URATE 8] 81 I &I fAefae
qTell 8 UAell B b BRI A I Thel ST 8, $aio] g8 ARl fifesd g =
T ©, N®! eRUBS AT BST 2l gD g IOl A 3R s ¥ AR &l §
TRBR H AR G g 6 <2 7 el g9 B A1 AR YT &g Sedal 96 & foy v
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[ IR o]

FHY Y 715 WY AR HATIET 8 BT ABATH G DS DI DI JTGeT WIET YR
AT 3 fpam ST Afeq) 157 ARBRI Bl Ferrac! g9 i 9! e &b forg iR
H HEH IoM MMy, T M ATGH! DI YUIHRI, TS MR AP TP g8 IuTed 8l b,
gATS| ... (FALT). ..

MR. DEPUTY CHAIRMAN: Now, Shri Anand Sharma

SHRI SANJIV KUMAR (Jharkhand): Sir, Zero Hour mention at serial number 4 is

mine. ...(Interruptions)...

Failure to provide employment in Government and PSUs to persons with

disabilities and hardships being faced by them

SHRIANAND SHARMA (Himachal Pradesh): Hon. Deputy Chairman, Sir, through
you, | want to draw the attention of this House to the continuing plight of the disabled
people in this country. Sir, though it is difficult to catch the exact number in any census or

survey, as per the official numbers, there are about four crore disabled people in India.

Sir, the Parliament had passed the Persons with Disabilities Act in 1995, but the
other Bill relating to the rights of disabled persons has been pending in this House since
2010. Sir, this Government has restricted filling of the quota in Government jobs for the
disabled people for Grade 'A' and 'B' positions through an official Circular. Three per
cent quota is reserved for the disabled persons in India, but because of the Government's
decision, these people have been kept out from the Government employment. Half of
them have been denied even in the PSUs. The Supreme Court has then been constrained
to castigate the Government's decision on this Circular restricting employment of disabled
persons. We want an assurance that the Government will withdraw that Circular and
ensure that the quota for the disabled is filled up, which is their right. Sir, I would make
an appeal through you to the House. For six years, the Bill has been pending. Is that not a
priority issue before this country? The rights of the disabled persons are not being upheld.
The Government is in office now for two years. Hon. Prime Minister talks about disabled
people, talks about weak people. But why have you not taken up on priority that particular
Bill? So, I am sure this House will be sending the right message to the Government
to ensure that this restrictive order is withdrawn, and also to see that in all categories
disabled people are given their rights. I also urge that this House takes up the pending Bill
on priority to give the rights to the disabled persons. Thank you.

KUMARI SELJA (Haryana): Sir, I associate myself with the issue raised by the

hon. Member.
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SHRIMATI KANIMOZHI (Tamil Nadu): Sir, I also associate myself with the issue
raised by the hon. Member.

sft AEwIE ofctl WM (37T U<eN): #Aeied, § l wd 9! 39 vy & | w4g
PRATE
L i n b i e e H(OH) O 8 gl lin -
0 B8 Snar e gl oS Wl o e 2
it URAS BRI RIS IToTeT &, faeelh): ey, § Wi W &1 39 vy & a1
g HRAT G
it et et T (BRATO): WEIey, § W Bl 39 AWy & A1 ARG HRal gl
S} T RN (RTSIRAT): WRId, § WY T3 Bl 37 (49 b A1 Ag PRal g
it IR g (SR U= A8y, H Wl W 3l 59 49T & A1) TG Rl g

i Al ATl ART (B<INTS): Heled, H A W 1 39 A9y & 1 g Rl g

DR. K.V. . RAMACHANDRA RAO (Telangana): Sir, I also associate myself with
the issue raised by the hon. Member.

SHRI BHUBANESWAR KALITA (Assam): Sir, I also associate myself with the
issue raised by the hon. Member.

37t 3reft oA S ([ER): 715y, H i W &1 59 999 & 912 9g Hxal g

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the issue raised by
the hon. Member.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I also associate myself with the issue
raised by the hon. Member.

MR. DEPUTY CHAIRMAN: Thank you. Now, Shri Tapan Kumar Sen.
...(Interruptions)...

SHRI PRADEEP TAMTA (Uttarakhand): Sir, what I want to say is

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, please. Mr. Tamta, please sit down.
...(Interruptions)... Please don't interrupt. ...(Interruptions)... Don't do that. Go back to
your seat. I will allow you. Go back to your seat. If you want, I will allow you but go to
your seat. You cannot speak from here. ...(Interruptions)... Please go back to your seat.

...(Interruptions)... Mr. Sen, please speak.

FTransliteration in Urdu Script.
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Government's move for privatisation of PSUs, including BSNL and MTNL

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I would like to draw the attention
of the House towards the reported move to privatise and push for strategic sale of the
profit-making blue-chip public sector and strategic PSUs, which is not in the interest of
the nation. It appears that the Government is in a selling-spree and they have given the
responsibility to the NITI Aayog to prepare a list of the PSUs to be sold out and also to

set the programme.

Sir, I would like to specially mention that BSNL and MTNL have also been brought
into this net, just as other important strategic PSUs which are strategic for the country's
economic development, and, which are playing an immense role. You are targeting the
national telecom carrier for outright privatization, particularly, at a time when through
three years' toil, the company has brought itself back to the operational profits in 2014-
15 to the tune of ¥ 671 crore. In 2015-16, the operational profits are estimated to be
% 2,400 crore. When the company is on a turnaround path, you are picking that up and the
media has published that you are pushing it for sale. Particularly, for that, you are creating
problems for that company by denying its legitimate dues of around ¥ 1250 crores to be
paid from the USO Fund for its service in the rural telephony. Since the last three years,
these dues are pending to that company from the Government's side. They are holding

back the payment.

So, putting a company in the difficulty and making it the ground for sale, has become
the hallmark of the Government's approach towards the public sector while chanting the
slogan of 'Make in India'. If you start selling those who are making in India to the private
giants, your 'Make in India' will continue to be only a slogan. The Government must
seriously review and reconsider it, and if BSNL is privatized, there will be resistance all

over the country. ...(Time bell rings)...

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, I associate myself with the issue
raised by the hon. Member.

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the issue raised by
the hon. Member.

SHRI P. BHATTACHARYA (West Bengal): Sir, I also associate myself with the

issue raised by the hon. Member.

37} 31t 3ER IR ([A8R): WeIey, H W) @y &1 39 (49 & |1 Arig Bl g

SHRI RITABRATA BANERJEE (West Bengal): Sir, I also associate myself with

the issue raised by the hon. Member.
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Concern over increasing incidents of suicide among students

SHRI MOTILAL VORA (Chhattisgarh): Sir, there is an urgent need to address the
burning issue of dangerously increasing incidence of suicide among students, particularly,
under peer pressure, astounding expectations of the parents and growing competition.
As per Press reports, and the statistics released by the National Crime Records Bureau
(NCRB), there has been a jump of over 240 per cent in cases of suicides by students in
Madhya Pradesh in the last decade.

Sir, 5,325 students ended their lives in the State during this period. One student

commits suicide in Madhya Pradesh every 16 hours.

As such, I appeal to the Union Government and the Ministry of HRD to understand
the gravity of the issue and issue suitable guidelines and frame a policy to curb this trend
of suicide among the students. There is an urgent need to put a ban on the coaching
institutions which have become deathbeds for the students enrolled by their parents
with high aspirations. These institutions are minting crores of rupees. In addition to this,
there is an urgent need to bring changes in the syllabus of classes X and XII to bring
down the burden on students which lead to mental collapse of the youngsters. I hope the

Government will take urgent steps in the matter. Thank you.

MR. DEPUTY CHAIRMAN: Thank you very much. Now Shri Majeed Memon;
not there. Now Dr. T. Subbarami Reddy.

Situation arising out of recent ban by N.G.T. on 10 years old

diesel vehicles in Delhi

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, recently, a National Green
Tribunal Order has been issued banning more than 10 year-old diesel vehicles off the
road in Delhi in a bid to help clean polluted air. It is a very welcome development. We all
welcome this actually. But, at the same time, it has raised many complex issues, and also

all the people in Delhi are in total confusion.

Sir, the Central Government which is supposed to finalise and notify the scrap policy
for taking all outdated vehicles as scrap and to pay the owners of such vehicles some fixed
amount, has not come out with any policy so far. Recent figures from newspaper reports
state that there are about 8 lakh diesel vehicles registered in NCT of Delhi and out of
them, 2,83,000 diesel vehicles are actually older than 10 years.

It means, the Delhi Government has to de-register them in phases. According to

the clarifications from the Additional Solicitor General, in the first phase, fifteen-year
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old diesel vehicles will be put off the roads. All the owners of those vehicles have to be
properly compensated. Alternatively, they have to issue an NOC for such vehicles to
ply in selected areas outside Delhi-NCR which would be decided by the neighbouring
States.

The NGT has further ordered that heavy vehicles, including trucks with national
permits, will not be permitted to enter Delhi, but will be allowed to bypass Delhi through
alternative routes. It is a good step since the national Capital roads are severely affected

leading to massive chaos from all corners.

I would also like to draw the attention of the Government that even though it may
be good to control air pollution in cities, implications of banning the diesel vehicles have
to be examined. It is also going to create serious problems for the owners of the vehicles,
who are mostly middle class and lower middle class, people. I want to know whether
Government would pay reasonable and comfortable compensation, because the people
cannot afford to buy new vehicles. Unless you provide compensation and formulate
attractive scrapping policy for dumping old vehicles, the scheme will not be successful.
So, I want the Government to formulate the policy and come out with clarifications.

Thank you.

Concern over arbitrariness of telecom companies

sft e AT (SR U< TM): AR SUTHTL Sf, 37T AIGTSS BIF Sitad B Uh
JAIIIHAT B TS &, ifpT g dIP W WRBR B * i &85 B A9l Hul~gi 59 <0
BT STIT b FI2 * B IS8T & T S P ST bl S8 &, H 59 S P HIegH I VPR
D1 & D! TR A1 28 g

S, B B RUIE B fh ST dufi 7 SRR 6 12,000 RIS 9 AP W T,
QIfh ARDPR IHD! el R B &M 4 8] < I8! 5l S, Alagel BIF Bl oI PR
EgwI B §eT Bl Wie Bl i, fTFdH! BIR-S HEd 8, Al gaX <2 b ol 4§
THART M 1149 R TR 8, I & TS g2 &) Wi T et &1 dgisT 3 2

g # $e¥Ie & Wi BT HH HRb Yhol & T TR $g a7 o1 2 {3 are,
250 SYY H EH 3MIB! 1-STE &7 Tebot <31, Rraap! 319 28 AT T SHIHTA B Aol B
IGH Y MU Ysacigerie, aaM fas < fau) gt &1 SuyHia R 250 $9 &1
Yot e, it uig-©: fae # @ 81 Sar € 3R 9@ {9 o1 U <I7et 81 Ut IfHT
P M IR 3T 457 < 3T {89 451 < 78 81 839 901 < [P 457 &1 Wi F1 7 3R st

*Expunged as ordered by the Chair.
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P T WIS B 3R BB IR | 457 T X2 82 31T ATotel WY 31 2t h of I8 82 A9, T8
7 e f&a fos AT W BRYI R <91 7 AT w81 1) ey Iy ot S A1 § SR B
T, hdol SOTHOTTOUAO 7 §FDT Bicll fbaT 3R fHd) ¥t FaTse HU=I 7 STD! Bich
& foma, STaf% DI e e8! 21 3791 IFR & MaTeare ¥ faeef! 3Td a1 B # Alarsd
=TSl AT BT BT ATQH U] o MTITEE O 89R U S $I a1l 8l &l 2
g H HIaTSel & ol I 9gd TSI dIGT1S - AT 80 HRIS gl Hidd 919 IR § &
[T U o Al SR BT w7 3o+ STeal &t Bl I R Haied <RTT = g+
STeal QY < 3T o diet $9 IR IS agel! e 8RN ¢Ts 7 7Tae faam o1 i 3R &id
ST B A oAy BT AT <A1 TSI S 59 ® F Hfie wig o9 fifer 9, 99
BT WS Pl |17 BT ARG B 72 A AR 918 3§ I8! &b ddidt 99 ¢ AR A HIc 3
UREl R S| 219, T8 U 98 go1 * 81 H AT b 3R WRBR F §HD! 8] I Al
I HidTse (ISl &3 &1 HRAT Sl ©:-91d &, $9 92 Bl ST Bl e V8l ol 3R I
TC TR X1 e ol 1 BEl 7 Hel [AGIE B, Bl 7 Pel dAl [AR1Y BN ST ART
MY R & o IRPR A 39 WR A9 fSeAar <, I8 MMaeTS &l

sft farem R T fAuTe (STR UQen): AEIGd, H SHG AT I D] AHIg Bl

gl

T} YR AT (STR U ¥): HElGd, H Wl gD A1 37U AT Fg Bl g
Sl e S Gl et 1 (G ) a5 A 7L
37} 31elt 3FER IR (AER): WEIey, H W) $Hd A1 37U ATYD! TG Bl gl
it TR IR (SR IQ¥): ABid, H Wl g 1 379 AT TAIRIYS BT g

SHRI RAJEEV CHANDRASEKHAR (Karnataka): Sir, I also associate myself
with the matter raised by Shri Naresh Agrawal.

FB RIIE FEH : T3, B9 W SHY 377 3MMID] TAIRIUES Hd T

MR. DEPUTY CHAIRMAN: All the names of those who associate may be added.
...(Interruptions)... Shri Tiruchi Siva.

Concern over raising the level of check dam across Palar river by Andhra Pradesh

SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Deputy Chairman, Sir, as per clause 2 of
the Madras-Mysore Agreement, 1892, the upstream State shall not construct any structure
to block, to store or to divert water flowing in a stream, river or tributary as mentioned in

Schedule A of the Agreement without getting the consent of the downstream State.

*Expunged as ordered by the Chair.
FTransliteration in Urdu script.
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[Shri Tiruchi Siva]

Sir, the Palar River runs about 17,871 square kilometres; out of which, 57 per cent lies
in Tamil Nadu. It supports 4,70,000 acres of land and the farmers are solely dependent on
that. Moreover, it also supports drinking water supply to the northern districts, especially

Vellore and Kanchipuram.

Sir, recently, the Andhra Pradesh Government has increased the height of the
existing check dam from five feet to twelve feet, which has obstructed the water flow
to Tamil Nadu. If the water is blocked upstream, there will be a deficit of water in the
northern parts of the entire Tamil Nadu. It also supplies water to the Kalpakkam Atomic
Power Station. In this situation, Sir, it will cause damage to the drinking water supply
also in the northern districts. A decade ago, when such a move for construction was made
by the Andhra Pradesh Government, the then Tamil Nadu Government approached the
Supreme Court and it stayed the construction. Now, that the issue is very severe as the
river supports 4,20,000 acres of land and the farmers are solely depending on that, the
future is very bleak. Since it is an inter-State issue, I urge the Central Government to
take the matter very seriously so as to ensure the livelihood of the farmers as well as to
ensure water supply to the people in the northern districts of Tamil Nadu. Thank you very

much.

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, I associate myself with the matter
raised by Shri Tiruchi Siva.

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, I also associate myself with the

matter raised by Shri Tiruchi Siva.

SHRI D. RAJA (Tamil Nadu): Sir, I also associate myself with the matter raised by
Shri Tiruchi Siva.

...(Interruptions)...

Plight of micro scale powerloom industry due to imposition of anti-dumping
duty on Purified Terephthalic Acid (PTA)

SHRI MAJEED MEMON (Maharashtra): Sir, I would like to raise an important
matter of urgent public importance involving the interests of thousands of micro scale
powerloom employer-cum-employee weavers. ...(Interruptions)... They have become
jobless and are facing several financial crises in the last one year because of imposition
of anti-dumping duty on Purified Terephthalic Acid, PTA, and sudden skyrocketing
of raw cotton and cotton yarn prices. The shortage and lesser sowing of cotton seeds

have adversely affected the most employment-generating decentralised powerloom
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sectors of Malegaon, Bhiwandi, Ichalkaranji and Sholapur in Maharashtra, Surat in
Gujarat, Varanasi in Uttar Pradesh, and Erode and other centres in India. Imposition of
anti-dumping duty on Purified Terephthalic Acid, PTA, has adversely affected the most
employment-generating decentralised powerloom sectors and thousands of micro scale
powerloom employer-cum-employee weavers of Malegaon, Bhiwandi, etc. have lost their
entire capital. They became indebted to heavy debts. Lakhs of labourers have lost their
jobs in the last one year due to lack of support from the Government. There are a number
of people who are both employer-cum-employee weavers. They are literally jobless and
totally out of the mainstream. Therefore, urgent steps are required to be taken by the
Government. I am sure the concerned Government will look into it and take remedial
measures so that this industry does not get completely perished. According to Samiti
Members, the owners of powerlooms are finding it difficult to run in profit because of the
rising power tariff, labour charges and dropping prices. Approximately, nine lakh people
are dependent on Bhiwandi powerloom alone and related business. The strike will ensure
less clothes being sent to the market which may result in price increase. You can say the
powerloom industry is virtually in the intensive care unit now. Our entire labour force
comes from Malegaon itself and, therefore, they are opening the looms for three to four
days a week only to support themselves for survival. I think, a powerloom owner also
made this disclosure through the Hindu newspaper. Our appeal to the Government is to
kindly consider the gravity and the emergency of the matter and look into it and remedial

measures ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Shri Ritabrata Banerjee. ...(Interruptions)... Shri

Ritabrata Banerjee. ...(Interruptions)...

37t 37eft 3FaR IR (fAER): SuHafy i, H 9 4w 9 319+ 31 Hag BT gl
SR U7, fI8R, B g% 1921 A <IN g8 SR BSefd, UTaRelH el &, ISHIR urdl
13171 I WA Yo ot FRRIfRT 9T 81 718 81 9% 984 TR 991 B

Need for proper rehabilitation of the people coming to India from

Indian enclaves in Bangladesh

SHRI RITABRATA BANERJEE (West Bengal): Sir, in March, 2015, 119th
Constitutional Amendment was adopted in this House. At that time, we had deliberated
at length that Indians in the enclaves were not Indian citizens even after 69 years of
Independence. Last November, after the historic treaty concerning enclaves between
India and Bangladesh, these people moved to the mainland with dreams they have
cherished for long. But, within months, the dreams seem shattered. Media reports in West

Bengal and also in the mainstream media of Bangladesh have reported that the Ministry
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of External Affairs (MEA) and the Ministry of Home Affairs (MHA) are already aware of
the situation. The Border Management Department of MHA had asked the West Bengal
Government and the DM of Coochbehar to look into this matter and submit a report.
A media report came out in Bangladesh in one of the prominent newspapers that the
Assistant High Commissioner of India, who is posted in Rajsahi in Bangladesh, had gone
to the enclaves and he got the report that the Indians who came from there are going
back. Sir, 921 people came after this treaty was signed. Then, out of them five have died
and another four have born. In Dinhata, 56 families; in Mekhliganj, 54 families and in
Haldibari, 96 families are there. Three camps have been created. But there are small
tin rooms where in one room, more than three-four families are being forced to live.
Now, employment is a major concern. Already reports are there that 20 people — their
names are appearing in the media — have gone back to Bangladesh because here, proper
employment facilities are not there. Sir, ¥10 crores have been sanctioned by the Central
Government but there are large-scale allegations that huge corruption is there and the
money is not being spent although the Central Government has promised to give another

% 50 crores.

I will urge upon the Government, Sir, that this is a very serious matter because out
of these 921 people, already 20 people have gone back illegally. This is the Assistant High
Commissioner who has reported that and that came out in the media. So, I would urge
upon the Government that the MEA, MHA, need to sit on an urgent basis with the West
Bengal Government to chalk out the proper rehabilitation package and look into its proper

implementation so that the money is not wasted. Thank you, Sir.

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, I associate myself with the matter
raised by the hon. Member. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes. ...(Interruptions)...

SHRI P. BHATTACHARYA (West Bengal): Sir, when all these people were
called in India, our hon. Foreign Minister said that all the accommodation, educational
arrangements, medical benefits and all these things would be given to these people. She
had also assured a few thousands of crores of rupees but, unfortunately, nothing has yet
been done and all the Bangladeshi people, those who came to this part, are leaving now.
Unfortunately, they are blaming the Government of India because they are not getting any
facilities. Their children are not going to the schools. They are not getting any benefit.
The Foreign Ministry and the Home Ministry should sit together immediately; otherwise,
it will be very bad for the country.
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12.00 Noon

SHRI NEERAJ SHEKHAR (Uttar Pradesh): Sir, I associate myself with the matter
raised by the hon. Member.

MR. DEPUTY CHAIRMAN: Okay; the time is over. It is time for Question Hour.

(MR. CHAIRMAN in the Chair)
ORAL ANSWERS TO THE QUESTIONS
*76 [The Questioner (SHRI M.P. VEERENDRA KUMAR) was absent]
Depletion of coal reserves

*76. SHRI M.P. VEERENDRA KUMAR: Will the Minister of COAL be pleased

to state:

(a) whether the production of coal has increased during the last few years, if so,
the details thereof;

(b) therate of increase compared to the gross domestic product during the last two

years; and

(c) whether the coal reserves in the country are depleting fast, if so, the details
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) All India coal production has increased from 565.77 Mte in 2013-14 to
638.18 Mte. (prov.) in 2015-16. The details of coal production during last three years is

as under.

(in million tonnes)
Production 2013-14 2014-15 2015-16
All India 565.77 609.18 638.18
Growth % 1.7 7.7 4.8

Further, Coal India Limited (CIL) produces around 80% of the country's total
production of coal. It has increased its production from 462.41 Mte. in 2013-14 to 538.75
Mte. in 2015-16. The increase of 76 Mte in actual production achieved by CIL in last two
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years is more than the cumulative increase achieved during the 11th 5 year plan. CIL's

production in last 3 years is given below:

(in million tonnes)

Production 2013-14 2014-15 2015-16
CIL 462.41 494.23 538.75
Growth % 23 6.9 9.0

(b) The details of rate of increase of coal production compared to GDP during last

two years are given below:-

Year Rate of increase in coal production Rate of Increase
over last year (%) (Growth) in GDP* (%)

2014-15 7.7 7.24

2015-16 4.8 7.56

*Source: GDP-CSO - (GDP data is at constant price). Coal production - CCO.

(¢) Coalreserves are not depleting. Every year about 3 to 5 BT coal resources are
added to the inventory of Indian coal resources and against this, about 0.65 Bt. coal is

extracted.

MR. CHAIRMAN: Question No. 76; questioner not present. Are there any

supplementaries?

it gRder: A= HTafy S, § sy A1eH | AT BRIl IS {3l off I8
ST ATEdT § o6 a1 o1 813 H PIIel B AT H Ugel DI 3TU&T HHI 3718 872 §H hd ddb
PSP IATET b IR H AR B 3R 7T §H 1Y SR’ BT a1 Bl 918
GRAISEY

2 GRS MRIe: Ul 7Y, H 3Tqd HAIEgH A A S DI g b
fUeel ST aul # BIIt @I fSHTS 3§ BIs HHI T8I AT 7, Ioc TR &cH Bl Sl IS
¥, 3R 3MMY SAPT 3MBer BN, AT Td 10 I H, 2004 | 2014 TP, fIoTell & SUEH H
5.65 URIT B glg gs ATl I 71 10 991 B CAGR B! figures T MR 2014 3 2016 ATF 2 61
B EHART Sl UTaR WTSaT &1 WY 8, I8 7.03 TRC I8! 8, oy & § onar € b
fsTelt @1 SeuTe it 9¢ VT 7 3iR fIsTeft @t wud it 9g <& 2l

|1 & W1, Y SHI 99 GW b Y © 3R W P BRI Sl BlSgl IR B Sarad
@,WwéﬂﬁﬁﬂﬁwiﬁmﬁﬁﬁﬁlWéﬂpowersurplus%l
S B BTSS! UTER W 3175, ISP &4 DI U [q5Tel & IS Bl 961 PR X7 {51 3R
<91 H R fIsTelt St I gred 8, STh! 89 <7 3t RRART H 31191 811 71T £
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3T AR 91 I Hel b T2 H9 TP DI & IUIET b A H AIHATHR B,
Al S ST UBR BT DA 8, U DIhIT DI & R GART 2 BicT 2l S8l qhb Bl
DI BT FATd &, Al < H 3BT NI A &, I HHI ATeil-ATel A I8! 81 B I 45 9
50 fAferae e BT Bt S BIaT &, Fifdh Tgt BB Bial & 73 Roreq o a7
HH S T T P 19 &, ST STRAT AT RS H| §Hb BROT DIThIT BIct DT AT FO
3R aul T BT 2, 579 T &9 T Rofeq Saard 781 dadl|

ST8T I U9l Didl BT T &, dl SUP sHIC H fUB g9 24,000 BRIS BT B
FH gE, R & ITHT SAREE Dt F Reow fram 39 af &1 erie § & 39
SHIE I BH 40,000 BRIS HH BNl STEI-S8] THICS B Yol Bl &, IAD] 89 HH
HYh SR H RN AT A18d 81 Udh G971 O & b Sl died wiicd &, d
SRR feomge & SIS Bid IR gUI IR &1 Sl BTS Talls U & HId 8, S ol
& forg 9 Fe E1 €, i S9 S H U I8 HodT 8 el DI TS [ WRA B
TIedRT ga-1 ¢ AhdT T 3R Bl & AT F MR Bl FhaT gl Ifh a8 fSomg
HRA & Hict Bl T8l odl 8, Al ST’ 9RA DI BB $B Bl FHIC BIA DI MM
AT TSl

it ¥ AR 9 99 9e8ied, d $9d Ue )R U Yol dredl gl 98Iy,
HRT 9% I8 2 b 3179 Sl SR & € o fUwel 3o aui | Saare | gig g3 8, I8 a1a
TEN 7, e &1 R BTG & IRYe F 91d N, T ST&i-ST8f dhiel BT Ica1a & 8T
o1, H Uh-UH eI Pl I81 S g$T AT 21 Al 3MYP] Sl AIES &, I9 AISS b
YR TR fba &1 BT RIS B B 3AT] &9 Blell 82 341 &b A1, 50 [Ty a1
JTUHT Dl Aferd Rigid & fb w1 BRIl @1 S Wud 7, IS99 4T 37s 872 3R 3R
Qo H B4l 31g 2, Al fIgga Scure § Al B 3 Fepcll & A1 feATS | BT a1 Fepell 87
9 TRE & Sl Ue &, U Th-§R & [ o AR UH-a I IS g &, SAfay § A1
T wEIeT | YT I BT ARl § b o7 59 | F RIT Fawel FR I8 §7 ST
P 918 98] IR S AR SH BT SH TS 3Tl B, $HP [T el ST a8l o iR wiasy §
Bl TR B SR 1 1, SHDI b+ b 7Y JATIH U T YR &7

it GRS TRIel: AU Helqd, | A1 Weg I a1 9 {6 &b @M &
Y Udh Bl X1 Xadl 8, SHB! pithead stock BEd & 3R 8 W b I fhd1 wid
?@TWW%,WW%‘?W@W?W&OCMHQ capacity%%?ﬂaﬁ
BR ST & A JST 831 Uob 3fipsl &l g1 H A9 |ide ®1 g8 W qarr dre o
31 9T, 2016 BT &9 57 T €4 &1 ¥¢id Dl S[SAT & 3TT-3TelT subsidiaries @1
3TIT-3TTT W H 2T, 319 T B ! ofeve R 47 faferas e 81 =it 81 s9|ad!
A 3R aggresively e-auction Eg &IXT, special auction Eg gRT 3R exclusive auction &
&1 liquidate PRP I T DI |l BH (AT B, lfh H FHSIAT § 1 <2 B ATHTHRET
3R T2 BT Holl JR&T 3R AR IANN B, BIC RATIIRAT BT requirements BT FETSR
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R §U Udh 3701 ¥CId Bicl ST I s BT W1 DTS disaster 81 AT BIs THI dheih
3ATY, AT 5 < H I BT I 1 81, AV &9 I8 T I o

MU GHRT FATSA, 11 DI HHI AT DIl IHTGA DI HHI P He 7 T, IHDT a9
ar arft-ardt #9 93 foraar 9 faam

sft Yot v Rig: IR 189, SR UQe § o) ofiF UTeaR Wlied o 8 8, S
T ol TTCIYIRAT T & AST 3, GORT ST 1 & GRT H 3MR ART HRe1 H Ufad &1 §
3{Tach HTEGH A A1 F2AT S A SI1 @7e< § b STR JQe ARBR o 3R TSR &
wAie = foha DIl B fEHTS B &l SR SAT9 fbe=1 < &1 1 fvar 87

3t G TIe: IR ARGy, IR UL P Yh aRSS Tdl 3R Aide |, il
g% B Uit P &, S8 Fed H Ud IR W HUN I8 ARIT 1T 7 fob SR 99 §
fasTell 1 Scures el 1 Y81 &, Hife Dlae 8 gl H S6 f&7 quex 4§ sfips 34,
o #9779 fawdR & garan o1 & 519 4R § gerr @341, 37 Rz 41l off Bl TR
TS, T TR T2 AT S b TeAT-3FlT [doTell BRI H Didel BI B4l &<t oY, eifh 31Tsl
& fo g Ut 2 b R <91  3iR SR gawr # U o1 fatelt == o 781 7, ford
PIRATDIHHIE (ST, HIR - TR NG DHRATE MTTHE (8 H SR T I SThR TG TSHH
RT Reg BRp AT 81 IR & fasTell 8- H qaml T {6 g9R U e pIael 8 3R
HERET HP 3R A ARY| Y8 ) 81 A ST Bl TS|

STet I Y Wicd &1 JaTal gl fIa+1 eraer S @i & o i, a1 BIael
IS el T8t d& TACIURT &1 |aTd 8, S Al &4 AT allot R Fahd & 3R ST
AR UTgIC WieH ©, Sd! 89 auction P ATEIH A UREIIAT A 31, <fdh 39 <91 4
FTT UTeR welied oI &, Fdd] BTl G Bl 319 27 3 &Hd B

IR 99 & Tial BT faEitdmRon
*77. 1Y T AT : 1 FAe[a H3il I8 I Bl U1 R fob:
(@) T I8 [ & T IR I<er H o7} ot g wfrerd Tiai &1 faefiinvor e gai;

(@) Tfe &, T IR G4 Tt & feehiaor & forg o en Io7 38 7; iR

(M) TFSAT YA UMM I Il & AT SR IR RBR A fha
RTIRT Y I BT & 3R eI IRBR F 3P 3T fhe=1 THRTIT Sute] HRrRft 872

farega wrrera & o WA (3 IR MR (@) I (1) U [GaR 991 ved R I
e mar gl
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fra=or

(@) 3R (F) IR <3 5T §RT &1 T8 a1 & JJER, 01.04.2015 BT [RART &
AR IR I ¥ 1529 U M & S fagfciiepd a1 A1 i 17.072016 &1 ATy &
AR S ST SUTETI TH ST ATST b e 1356 il 7 fAEfiiepol & Hraf 4R
IR U 7 21 9y IR-fIegcfiepd widl &1 78, 2018 W qd fAeiigd T ST &1 ded B

(M) S ST SUTEITI T AN IS &b I 6946.91 BRIS B o Bl 75
s IRASHY IR I & foI T a1 715 2 31, 2014-15 | 30.06.2016 T
Ty amefior fegefienRor BTl & foTT e 2666.85 BRIS BUYY SIRT R [T Y &

Electrification of villages in Uttar Pradesh

1#77. SHRI NARESH AGRAWAL: Will the Minister of POWER be pleased to

state:

(a) whether it is a fact that 50 per cent villages in Uttar Pradesh are still not

electrified;

(b) if so, the steps taken by Government for electrification of all the villages;

and

(c) the funds sought by the Uttar Pradesh Government under Deen Dayal
Upadhyaya Gram Jyoti Yojana and the funds provided by the Central Government

thereunder?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) and (b) As reported by the State of Uttar Pradesh, there were 1529 un-electrified
villages in Uttar Pradesh as on 01.04.2015. The electrification works in 1356 villages
have been completed as on 17.07.2016 under Deendayal Upadhyaya Gram Jyoti Yojana.

The remaining un-electrified villages are targeted to be electrified before May, 2018.

(¢) Under Deendayal Upadhyaya Gram Jyoti Yojana, 75 new projects worth
% 6946.91 crore have been sanctioned for Uttar Pradesh. A total of ¥ 2666.85 crore has
been released for various rural electrification works since April, 2014-15 upto

30.06.2016.

FOriginal notice of the question was received in Hindi.
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sft ST STATS: AT FHTART S, 37T AT #A1 St 91l 38 o fb STRueeT &
Teh AR S4TI9 U= ARIY T, 99§ ST SIH-JThx Pls Sfarg T8l T,
AfpT ST Adeld I8 T2 ¢ 5 37 i1 91 3= €, 98 fegrdd 97 91 32 &€ iR gawr <t
Il I8 &, I8 TTeld aldl 38T 8l

S, B9 U8 BT b TR T2 § RToig Tief) T faefiie=or Asr & feid
e wTial 1 iRy g6 goTm o172 AU IH AT Bl 9 dacd PR "SHedTe
SUTEIT ATH AN AT B &A1 379, $814 S1amd a1 6 SR gawr 3 1,529 VA
Mg &, FSTH 3 1,356 7@l 1 g9 faEfiipd ) a1 $9 =8 A A1 31d 200 g 9 78]
U1 GIR URT ¥ 1T B8 R © b T 6,946 BRI BUY Wihd DR AU 3R IHH 9 2,666
PRIS DYV HoR W B Y, fdhT 200 @i & fofT 2,666 HRI$ BUY I T81 ATRYI 200
el & forg dT 100 BRI UV A1 &1 AT A1 200 AT & forq fpamm =nfey? | e-rs
&1 =Ryl § Ryt SRy 31 qu1 A1edl g b SR yel d Pl fbaq Mg 82 g §
Ao W ATy, Rifd i1 AT 8 98 JoR1 & oy Wdhd gl il 119 8 SHS 9N
g¥eie N B ot foha 717a woR & € iR I9H W ford™ g SHofiard 81 1Y 3iR faram
ENIESEREICI RS ENEIRAC CICECI Y

2 TRy TR HEIGY, WY WIS | 9gd <ol 9dld Yol 8, I8 984 o 38d
AT 1 W AR U SR UST & G H, Fifh et Wl S fUsar 2011 61 66 gal,
IAE bS] & BAE SR YSI H U PRIS SR G BR U 7, ! Sx uaer
DI MY WRBR A [q5Tell 21 UgdTs 2| I8 9gd TUR FHRIT 51 514 S9N TG 3T Sff 7
DR BT AR FHTET, T I8 G, fIRITaR IR U9, f98R &R <21 & qdi sarei §
ST faglciavor &1 &1 9gd Tl Ferdl A, IFd HUR I & I Bl FET AT
A St BT H AP AT J I AT b A BIg 19 8] dacll, 84 Al gaall
&, B X1 Houl gl & 97 [AEiTHRol JISTT Bl

sft ST R Ut Irhig iR Gior ot L (as). .

it FUTTR: U1 FaTe &1 2, 37 98 S ... (FALTH)....
sft RS R IR, ST SUTEATT A1 H foher=1 397 {2 ofR .. (araem)....

MR. CHAIRMAN: Please sit down. ...(Interruptions)... Sit down, please. It is not

your question.

N} TR MR SR A S A AT e gaelall, AATTI Al AT e ke |
AR, el ST Irofig e Jror off, S99 $ Aves 991¢ o fb it U a1 H fastelt
U WY 3R I a8 10 T BRI A [SoTell Ugd Y Al BrH e HIHT STl ol
T 9 HIUSS Bl gaoll &1 WIS Hicd Bled B Ugol BbIs houl e off, 39D 84 59
ST H Y &1 BISH ol BRep WIS Hed F Siel, BRI H TS HITH T, IHD]
W%I Feeders' segeration WWWWWﬁﬁw,ﬁWWW@
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Ps A B, ©, 9 W H AWK & qa1 ¥ohar § sHIfely 91 U g Wi I
...(STaET)....

MR. CHAIRMAN: Have you answered the question? 3TqeT |dTel Tt g, 3 95
SIEN

SHRI PIYUSH GOYAL.: Sir, I have answered one part.
it RS IR R, L (aE). .
sft \wUTafey: SUHT HaTe &l Bl ....(AHT). ..

SHRI PIYUSH GOYAL.: I have answered one part because he alleged that we have
changed the name. I wanted him to know that it is a new scheme and there has been no

change in name.

sft SRS @R 77T Sa19 § IR B .. (FGE)....
MR. CHAIRMAN: Please.

SHRI PIYUSH GOYAL: Secondly, Sir, & HI¥g @I 41d & 59 89 3Aidbs o, I
SR Tew B AR § agd A1egd § @ Fed 3R <% S JHe g1 A8l gl Vb
TREd] UFauig IS g1, Eleventh Five-Year Plan H SR U<l &l IR 89IR R 4l
TN BRIs DU Ha[ U AF-3qY Uioiged & oy, FRE A TS intensive
electrification I W1 WG - Bal fdh HsTel Slel I fdoTell T8l Ugdl 51 S9d oIy
19,339 eSSt # intensive electrification fFAT ST T8 WHIT b7s AXBR 7
HIXDHR DI &1 T W & A1 31 NI FHET I TSl & [ 37T T RIREI] AT Bl
W gU W IR AT 81 Y 37T I A% 8,720 TMidi H intensive electrification 81 UTIT B
I FHI TR & BR1 H God (Tel! e, IHE (7Y 3116 g 919 89IR A1 |l 83K
TRHEl & BR=1 4 g0 [Astell fret, IH@1 i oae™ s WRGR 7 {61 dAfeT el a6
Ryt <1 og <1 gSIR < Al <ol =RE 1, dL..e. 'R Bl I REd! Ao b
e [aoTell UgaTS | 319 JATSY qREGT ATSHT IR S 2012 | 2017 T 5 a4 BT Y, F57aH 4 4
Y H B Y &1 I 7,282 FRIS BUY bosr ARPR 1 oY WRBR Pl (37| I 157
ARBR Bl 68,212 Tlel TIRE T81-ST8l UR &, g8 68,212 T7dl # YXT intensive electrification
HRAT AT, BR-BR T G 27| SHH 37T Th 9T g3N? IR I T 81 ¢ T, AR 6,436
TTat, et o wfrerd # $SRia saifa e gam |7, 5 7 9 4 99 R 81 7Y &, Afed Rk
o gferera et § $CRa golfaeitheder garl bR TRIa! 31 f[asTell <7 @ ard 211 TIRIa] 3
farsTell o1 & forg 32,33,913 TRIET & o H G fASTell Uga &I Wipfd b TRBR o
&1 I9H e =RT I fastell ugdl? amier TRIal B WRBR & Al IRIal B faotert al
UgAT A1l 1,23,567, which is only 4 per cent. ATH 4 URIeId TRIET & BR1 H fasTelt &
RMISKEZEICIN
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MR. CHAIRMAN: Please make your answer crisper and shorter.

...(Interruptions)...

3ft TR IRTATS: R, ... (AGHT)....

Sft |UTafer: TR S, MTUhT SHRT FATed TG, ATY 3 S| .. (FILH)....
8ft RS R W), A A < IR B .. (I, ..
sft AUTafr: I JMYHT WAt 21 8, MY 98 SRy ... (IILH). ..

Y TRt AR A S AT A9 S IR E, s < IR B L (FAY).. WA S ¢
I 3B &l ...(TIHH)...

st wwmfy: My o 98 SIgUl ...(A9YT)... Please don't interfere.

...(Interruptions)...

SHRI PIYUSH GOYAL: Sir, I beg to ask the hon. Member one thing. Sir, I
request you to check the record. He has alleged T ¥ * qIf <& g, I8 Aa DY Bls
RIATR? ...(FGHT). ..

MR. CHAIRMAN: Hon. Members, please. I 3TqdT AdTel 81 2l ...(GLT). ..
MY I TEA < I 82 ...(FIUM)... T Sl TS &, I TP 9aTd 2l ...(FIHH)...
Y I3 S8V IR d TTefd S1d19 < X2 &, al 31y frRaa § iy b Tera Stare feam
...(TAYT)... MY forgax 1Y, I shall await your letter. .. (Interruptions)...

it SR e R, 3 3fds Iod WRGR & <l B ... (). ..

MR. CHAIRMAN: 1 am afraid. ... (Interruptions)...

it fgy Mae: I 3fidws 50 WHR A QU Tl ....(Faum™)...

it Tafy: 31T T 98 S .. (FGET). .. One minute. 96 STSTI ... (IILT)....
it T SraTe: WA Ot * et X Bl ... (GHT). .

it Ay U fiee, o1y ot 93 SR ... (ae). ..

it ffr ST Te@st: WA St 7 S e WURTE & AH I €, 3R $d] oI
2 5 9wt 721 €, ) Dfaest /e a1 9ad €1 ... (=aem)... 91t 377 forg w1 1T f
Y * FIA IR E, A A ABIGT S oY * 27eq BT TANT A1 S Tl 8, 3 ST aT99
S AR ... (TAET)....

MR. CHAIRMAN: I have noted the language. ...(Interruptions)... Nareshji, have

you finished? ... (Interruptions)...

*Expunged as ordered by the Chair.



Oral Answers [25 July, 2016] to Questions 47

it FiRgw Maret: I T WHR & & 3fds &, N 7L 2 ...(FIEM).... | know. T3, H
3 s gAY S TBTE ... (TI)....

MR. CHAIRMAN: Please sit down. ...(Interruptions)... You speak when your turn
comes. ...(Interruptions)... Mg Y 98 ATV ...(F9YT ).

it dqy Mrer: R, § A sffds Al 3Mud F9el 39 &1 §, Rifds 1! ¥ard 2
fob 19 89 18,000 BRI HIN, AT BH 6,000 BRIS HT U U2 § AV I 3MTbs W BT
2 o5 U 9 & 93l ... (@aeT)... S I e T, 9 99 . (g ). .

it RS IR R, L (aE). .

sft |uTafr: WIE, 37U I SE@ < 32 T, I AMDI JaATd T2l gl ...(FAYH).... T§
JNMYHT FaATA 21 &l ... (IFET)....

it TRt IR A gl A1 H STaTe g3 L (ET).
sft sprafer: T2, 39 I8l W) ST e < (). ..

Mt RS IER: T T NP TR 91 I8 ©, STD! AP dRB IGHY GIeT ]
IR ... (FLITH)....

it swuTafy: WIE, 319 98 ST I am sorry, you cannot do this. ...(STGET)... 3MY
Crsiv IRy ...(F9YT)... Nareshji, you put your second question, please.
...(Interruptions)... I would request all concerned, including the hon. Minister, to make

answer short and crisp. ... (Interruptions)...

sft R AT AT FHIIRT S, AT TSHT Sff 31T H8 2 U 3R Ya
T 1 B ArN A Framaeh 7t € &R gwal Ao ® 5 foed fraw w7
...(CTAT)....

it [rTafer: 39 SR AT YW <l

f} X AT {1 Il FIw T, I8 3119 UG ATy 3741 #3057 8 W8 9 {8
BOIR 14, 16 TR g faeiiapd 81 8¢ 3R $7P STd1d & JJAR, TR T2 & 50-60
BOIR 74 3741 q1abl &, Si faefdia 181 gU €1 S84 14l I Sil Sa1d f&am § ofiR i
AP STaTq &1 7, I9H 9T fb Rt 200 719 fegiipd &1 81 19 Sa1d 1 Ugalt U=T
U STy, S 3781 &4 fam &1 W, merms wift S1usy {1907 3 R oRE oy a1t 77 &,
AT Sotl #3039 374 ORE 34y dldl I2 © 3R diord] o1 v A SR uaw &l
JUeAT B T2 B, B BT condemn HI &1 ... (IGHT). ..

it uTafay: 31T Fare Yﬂ"\&?l ...(TGYT).... That's not right. ... (Interruptions)...
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it e IEEATe: S, § $9d] f[dedpd condemn BRI €, IUT WU I condemn
BHRAT G, U IR Y3 PR Pl I&H PR IS & ...(TaIH)....

MR. CHAIRMAN: Nareshji, please refrain from making a generalized statement.

Ask your question. ...(Interruptions)...

f} AR SATA: TR, SBI Sl dlell 2, SHD] H S[d1d < 8T gl ... (FAIM).... S,
H qI%e 4B RET §| ... (aEH). .

it swwrafer: <RIT, 1 will be compelled to go to the next question if you keep

interfering. ... (Interruptions)...
it RS IR 3BT IS -9 AN B (AT ..

MR. CHAIRMAN: Will you please sit down? It is not your question. You have no
right to interfere. ...(Interruptions)... 3 T&] Qreil| ...(9GYT)... If you are accusing
the Minister of untruth, please put it in writing and it will be dealt with.

...(Interruptions)...

SHRI PIYUSH GOYAL: Sir, the hon. Member said that I am telling a *

...(Interruptions)...

MR. CHAIRMAN: The word * is unparliamentary. It cannot be used.

...(Interruptions)...

SHRI PIYUSH GOYAL: These are statistics, which the State Government has
given, as on 30th June, 2016. ...(Interruptions)... These are State Government Statistics.

...(Interruptions)...

MR. CHAIRMAN: It cannot be. ..(Interruptions).. Please, please.
...(Interruptions)... 39 JYAT U HdTT Y& SITTI We have many more questions.

...(Interruptions)... Don't monopolize. ...(Interruptions)...

it R AT AT FHART ST, WRT HAT S | )T ward ® 6 deard
ST A1 4§ &1 fawa & — gap grio fegefiexor 2 iR gavT eresl faegeiiarom 2
AMSSITATHS!, W& [egelievur Bl 3rue oot foha 3R S 1 SIeaTel YT A1
¥ foram § = S 4 qo1 =rEdr § fb SR Yo & WRHR A G141 Jrorial § fha
DT ATIH HA R AR G F3A1 Sff 7 b o7 qer w53l Sit &l forkd o SR yeer 4
feregefiepvor & forg tar 21 fam <11 <1 272 31a I i e SITY o fovae ot forg S ke
22 QIFI ITrall H fpa= Sudn /i, us fhaen f&ar iR 9Tl $udT 3119 69 ddb
RefTst Y31, HUAT I8 qa1 ST

*Expunged as ordered by the Chair.
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i IR MIel: TR, [IA ggel A1 H U a1 We &R g, fob ygr w201 Sl S sfips
T4 A1 S S H IaT €, A Sfids 99 WHR & gRT &Y Y 3fidws B
..(TALT)....

sft FR9T 3RMETS: TIed * 3R 3N Bl ... (HAYUH)...

MR. CHAIRMAN: Nareshji, don't use language which is not permissible.
...(Interruptions)... Don't use language which is not permissible. ...(Interruptions)...

Please restrain your language. ...(Interruptions)...

37t AT AT T WA 3T 91T 3% 7, HAT ST 3T 91 B B ....(FAETH). ..
sft RS IR 3 B, 3N B

it A1 R IR, * W8 BT YA IRT AT 7T 21 $9Db] Hriare! A fepref
qSI

it e 39 o8 R 21 .. (caum)... 19 &g fear g1 ... (aum). .
3ft TR AT B AT WG TeAd 872 ... (AILT)...
MR. CHAIRMAN: No, no, no. ...(Interruptions)...

sft e YW WX, PR MY IR STl ol 'Asatya’ is Parliamentary.
...(Interruptions)... A

MR. CHAIRMAN: 1t is. ...(Interruptions)...
SHRI ANAND SHARMA: This is the best way to put. ...(Interruptions)...

MR. CHAIRMAN: See, you are not going to conduct a debate on this.
...(Interruptions)... There is a dictionary available of unparliamentary terms.
...(Interruptions)... Please have a look at it. ... (Interruptions)... Please allow the Question
Hour to proceed. ...(Interruptions)... You can't deviate. ...(Interruptions)... Please.

...(Interruptions)...

SHRI ANAND SHARMA: 'Asatya' is the right word which should be used.

...(Interruptions)...

MR. CHAIRMAN: Please. ... (Interruptions)... Have you finished with your answer?

...(Interruptions)...

SHRI PIYUSH GOYAL: I have not even started as nobody is allowing me to start.

...(Interruptions)...

*Expunged as ordered by the Chair.
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MR. CHAIRMAN: Please hurry up. ...(Interruptions)... You can't take...

...(Interruptions)...

SHRI PIYUSH GOYAL: But, Sir, he is making all allegations. I have to correct the

record. ...(Interruptions)...

sft TR SFETE: MY WG ¥ W form AR .. (@@aum)... 98 A1 FuTferamicd
TE Bl ... (FIH)....

it uTafay: 319 3 1Y T U B E? ... (AHH). ..

SHRI PIYUSH GOYAL: Sir, the fact is that as on 1st April, 2015, there were 18,452
villages, where power had not reached at all, of which 1,529 were in U.P. I have, in fact,
given the statistics for 2012-13; only three new villages got electricity. From 2013-14; it
was zero; not a single new village got electricity. ... (Interruptions)... So, he is mixing up

between village electrification and intensive electrification. ... (Inferruptions)...
sft ST R TR, T 57a1E 7R © .. (HIH)....

#} GIgY I Intensive Electrification a8 BIKIT &, STd 8Y BR Bl fdsTell ygail 8|
MY YZ ol S Bl AT H AT ... (FE). ..

it RS ¥R 4 919 TE § I B L. ("AUH)... W), ¥ Tad Sd9 § T T
...(TTHT)....

it |uTafay: 39 S 1 LN ? (U, .. MY AT A BT ... (EGET). .

3t IR TEd: IRI, S8l 9% T Td-HE & HAE BT qardl ©, 89 District
Electricity Committee Y oY, District Electricity Committee I AT-ITAT YT 34,
U1 o &Td A 1 YIST1 P Pl available funds &, ST T A Sl valid T, T8 valid
sanction TR U9 BT fHam o1l ... (caaem ). .

MR. CHAIRMAN: Okay. ...(Interruptions)... All right. ...(Interruptions)... No, no.
...(Interruptions)... No more questions on this. ... (Interruptions)... No more questions on

this. ...(Interruptions)... Sorry ...(Interruptions)...

it RS IR TR, A AL AT ...(FAL).... Tb U HI A9 & 01, *
3R *| ...(au™). ..

i} [HTART: 7R ST, AU 1 AT 4B forg B ... (aem ). ..
it TRt IR U U T fean Bl L (A,

MR. CHAIRMAN: Will you please sit down? ... (Interruptions)...

*Expunged as ordered by the Chair.
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sft AT SATS: AT FHMIRT Sft, H9 J1-<F et ... (aem). ..

it |FUTafr: TR0 ST, TYP FaTe 81 TG MY FAT Y| ... (FALT)....

sft TR AT STATT T2 | TATI TR FATSA BT STaATd &) T .. (TIELTH)....
it |quTafcr: 37Uk ST HaTd 81 Y| 379 I3 S| .. (TILH). ..

St R AT R, A 31 Aol YB b e WAl Sff 1 .. (@A), ..

sft SRS AR AT HT AT T AT IET B .. (AHT)....

it |y 3Ny ST 95 SEv ...(T9YT)... Hon Members, I am compelled to
draw your attention to the need to have this Question Hour conducted fairly so that
every Member, whose Question has been listed, gets an opportunity. If one or two
Members are going to go on asking or one or two questions are going to monopolize the
entire sixty minutes, then, you are being patently unfair to your own colleagues.
...(Interruptions)... We are finished with this question. ...(Interruptions)... We will go to

the next question now. ... (Interruptions)...
it RS @R A9 TS 7T .. (FGET)....

it UTAf: MR 81N incomplete B, 3R 31X ITeld 8 AT ST Ud procedure Bl
31y ferRad 15f|orotest G GQI

it TR IR AT BT A (G .

it wAIfy: PR STa19 Tofd 21 ...(Ae)... Why are we quarrelling on the

obvious? ... (Interruptions)...

2 FRST IR : FETE YO1 © A DT TR N AT A

it Tl gge O MYB! ie BT BIs 8h 8l 8l You have not been permitted.

...(Interruptions)...
sft X1 AT R, I 60 H ... (FQHT). ..
it FuTafy: ST, 31y Wi 93 SIS ... (agT ). ..
sft RS @R W=, TH 37U 914 Al HE Ahd & ... (GET)....
sft HTafer: WS, TE1 HE Ahd MY ... (GET)....

sft R InETA: AT | S, 89 W 60 & oiaeia Aifed § <d €18y
I FHR B AT .. (TILT)....
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it |Hmaf: amg A RTYI smue! faRad # S $© HRAT § BINTTI You have

not been permitted.
St T SFATA: IR, ¥ UR 3N € P} Tt HRaT Ul

MR. CHAIRMAN: Don't monopolize the Question Hour. Now, Shrimati Vandana

Chavan, do you have a question on this Question on Uttar Pradesh?

SHRIMATI VANDANA CHAVAN: Sir, I have a very short question. In 2005, the
Government launched an App on the web dashboard called 'GARV in order to make
the electrification process very transparent. Sir, it is observed that many unelectrified
villages have been depicted as electrified on this dashboard. There are more than 300-
odd villages. Is the Government aware of this, and, are they going to try to remove these

deficiencies?

SHRI PIYUSH GOYAL: Mr. Chairman, Sir, first of all, that App was released in
2015, not in 2005. As far as the unelectrified villages go, this data also comes from the
States. The Central Government does not reach out to each village. We have given funds
to the State. The State implements the electrification work. We monitor that work, and the
data in the GARV App is given by the State. But we have a mechanism of monitoring by
Grameen Vidyutikaran Abhiyantas. These GVAs go to each village, verify the work, and
they report if any village, where electricity has not reached, has been wrongly declared by
the State. I give those reports on the website also so that the people can be aware whether

the States are reporting the truth or the untruth.

MR. CHAIRMAN: Thank you. Shri Digvijaya Singh, do you have a question on

this question relating to U.P.?

SHRI DIGVIJAYA SINGH: Yes, Sir; it is relating to U.P. and the question and the
answer given. Sir, the point is, ART AT H3 S Cﬂﬂ?ﬁa g & s o 77 91 (P) |
<Raq| AT e 7 FET ® % 50 Uferd 1a un-electrified €1 M0 ST &1 & &
1,529 % 9 1,356 A1 H electrification B 14T & AT 173 §9 &1 WIHII® & fh SR U]
F AT AFET H U TR BT GRS © b SMRIR ST AT BT 5 3R ST 3710 M
AU &, S7H % Tl $9F 915 AFHIY 9S54 91d 9 W {fa € {6 Ay g w3
IR TSI 7 3 IR M]3 T 7, oifh ST oiRftheh e 39 SR § T 31T
B SAfIY AT S agitate 81 38 3

ot FUTafa: TTRT FaTeT HIT B2
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A fefaora Ryg: wurdfcr S, a1 warel @ & 6 SR waw 7 50 wfoerd wTiai 4
feregettepxor T g31 & A1 haret 173 Tial H feregefierRor 21 gar 872
Y gy MFe: FHIART S, § A1 A& B 3D ATedH A G ARG b g

31 Sfh1e 81l © - Ud unelectrified 3R TERT, faeist 3 galfaz el uga <9 & 919 100
TRYT electrification dT intensive electrification Eb?ﬁ %I

ST&t T IR TR F unelectrified faeioist &1 waTdl 7, it s #9 Ry 2, 9f%
unelectrified AT BT Y9 T, SHHBT H STa19 ¢ &1 o1l H9 intensive electrification &7
ST YGHR A ...(FIIH)....

oY T IEATA: TR, AT 3] S G SR ATl < X2 2f H3l o 9 J W SR
T B ...(aIg). ..

MR. CHAIRMAN: Nareshji, you had your chance. ...(Interruptions)... You had
your chance. R3S, 39 98 ST 3179 I8 TSV AT &6 MY ... (AEH). .. TR S,
AT ... (AT, .. TR S, 37T 46 ATSY| .. (FqALT). ..

SHRI DIGVIJAYA SINGH: Sir, the hon. Minister is not answering the question.

...(Interruptions)...

it ARy it SR S, 93 S13T L (=agT ). .

Y Figy TMet: W, I S 31w § 3 fha faeorst un-electrified €, I ot g9
T s IRBR 7 Tai 99171 57 IRER 7 g4 foaRad # faar 7 6 a1 faerorst 1 e,
2015 BT unelectrified & 3R B9 IDI WHR fHATl 5T WRBR 7 Bl b 3+ 3R
faerolst & g7 fasTell & @ g fy, g Sa! WieR fhan 3 sies € e
BN F &, T &AR a1 &l

81 I Y HA! b YA DI FaTdl & & HA R AN d19 H U3 FI8R &Il &l
2l ...(aU)... G I8 Aded el b S AFT Y, A <9 @ ewar g
...(ATET)....

SHRI DIGVIJAYA SINGH: Sir, the presentation by the hon. Minister is wrong.
...(Interruptions)... Sir, the presentation by the hon. Minister is wrong. He should clarify.

...(Interruptions)...

MR. CHAIRMAN: Please. If you keep jumping in on discussion which does not

relate to you, please do not do it.
SHRI NEERAJ SHEKHAR: Sir, it relates to Uttar Pradesh. ...(Interruptions)...

MR. CHAIRMAN: No, no; I am sorry. This is Question Hour; it is not your

question.
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sft FRTT SrraTe: AT AHTART .. (G, .

st Jumafa: N9 SH, *MUPG FITe Hii Ul Please sit down. Please cooperate.

...(Interruptions)... Please cooperate. It is not...
7 A AT FHTART S, A1 HAAT Sff THRTE PR © ..
7t FHTAR: SR $HR 1T &, A1 319 o1 forgas <1l

i} TR AT A1 FAT ST AT 97T d1ed ]2 81 39D ARy H FErSTara) ure’
HET A dH-3MIT Bl B

(At this stage, some hon. Members left the Chamber.)

MR. CHAIRMAN: I shall expect over the next one hour or so... ... (Interruptions)...

No, no; you can't do grandstanding in the House.
SHRI NEERAJ SHEKHAR: We can do, Sir. It is our right, Sir.
Liquidation of coal stock through e-auctions
*78. SHRI T. RATHINAVEL: Will the Minister of COAL be pleased to state:

(a) whether it is a fact that the Coal India Limited's (CIL) stock now stands at 55.3

million tonnes against 57.7 million tonnes that it opened the year with;

(b) whether it is also a fact that CIL has been able to liquidate stock through

e-auctions;

(c) if so, the total quantity of coal liquidated through e-auctions during the year
2015-16; and

(d) the quantity earmarked for e-auctions for the year 2016-17?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH
GOYAL): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) Pit head coal stock at Coal India Limited (CIL) as on 17.07.2016 is 47.087
Million Tonne (MT) against the stock of 57.643 MT as on 01.04.2016.

(b) and (c) Yes Sir. The total quantity of raw coal allocated through e-auction during
the year 2015-16 was 78.63 MT

(d) The tentative quantity earmarked for e-auctions for the year 2016-17 is as

under:
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(fig. In Million Tonnes)

Category Quantity Actual Tentative Total Quantity
earmarked allocated quantity (allocated +
(April-June, quantity earmarked earmarked)
2016) (July, 2016- for 2016-17
March, 2017) (Tentative)
Spot e-Auction 23.30 12.30 48.00 60.30
Forward e-Auction 0.00 0.00
Special Forward 23.20 12.40 51.20 63.60

e-Auction for
Power Sector

Exclusive e-Auction 0.00 0.00 27.80 27.80
for Non-Power Sector

(including CPPs)

TotAL 46.50 24.70 127.00 151.70

SHRI T. RATHINAVEL: Mr. Chairman, Sir, the Government has a target of coal
production of one billion MT. But, the present condition in the coal fields is that they
have piling stock of coal everywhere. The Coal India was forced to make a reduction
in production of coal. I would like to know whether the Government is considering
employing any more methods and liquidate the stocks. Other than sale, they can clear it

through e-auction because there is a fear of fire in stock yards of coal.

SHRI PIYUSH GOYAL: Sir, as the answer indicates, we have very successfully
brought down the stock from 57 MT to 47 MT in a span of the last 107 days. We will
continue to try and liquidate more stocks. It is a matter of fact that today, in the entire
country, nobody is facing a coal shortage. Therefore, it is quite obvious that the stocks
will be higher side of production will be calibrated based on the demand. Having said
that, we are also making efforts to evacuate, more stocks to the coastal plants, where
we are hoping that the imported coal will gradually come down and domestic coal will

replace the imported coal, wherever technically feasible.

SHRI T. RATHINAVEL: Mr. Chairman, Sir, e-auction has helped Coal India to
realize a much better price for the coal. What we have been seeing is that the power units
which are financially sound are able to lift coal through e-auction. But, the power units
which are lagging in financial resources were not able to avail the e-auction benefits.
Therefore, I would like to know from the hon. Minister whether the Government is
considering creating a level-playing field for such power units so that they get coal at a

cheaper price and the power prices do not shoot up.
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SHRI PIYUSH GOYAL: Sir, as far as Public Sector Undertakings of State
Government or State-generating companies are concerned, as much coal as anybody
requires, the Government gives to them at the notified price. There is no premium. They
don't need to participate in e-auction. It is a transaction between the Government of India
and the State Government Public Sector Units. So, we can give them the coal at the notified
price. As far as private sector players are concerned, traditionally, they were being given
coal at the notified price without the due process. After the Supreme Court judgment
cancelling 204 coal blocks, this Government, in its wisdom, thought it necessary to bring
the highest standards of transparency in the process of giving coal. We think, auction is
a fair method, for all other completing demands to compete and buy coal. But we have
increased the e-auction quantity by almost four times so that the effect of premium can
be kept at a reasonable and tolerable level and the burden on the consumers is kept at the

barest minimum by maintaining transparency.

SHRI ANANDA BHASKAR RAPOLU: Mr. Chairman, Sir, coal stocks
automatically connect to coal imports. The Union Government is advocating with private
players and State Governments not to depend on the imports of coal. Even then, last year,
21 crore tonnes of coal has been imported. The coal stocks and coal imports are having
direct or indirect impact on the purse of all the electricity consumers wherein the latest

international scandal of coal imports...
MR. CHAIRMAN: What is the question?

SHRI ANANDA BHASKAR RAPOLU: I am coming to that, Sir. The international
scandal of coal imports, that too from Indonesia, is to the tune of ¥ 50,000 crores, which
has been unearthed by the Directorate of Revenue Intelligence and the Enforcement

Directorate involving the companies of Adani. This is having...
MR. CHAIRMAN: What is the question?

SHRI ANANDA BHASKAR RAPOLU: This is having a direct impact on the
power tariff increase and this has become the biggest scandal involving several countries,

including Indonesia.
MR. CHAIRMAN: Do you have a question or not?

SHRI ANANDA BHASKAR RAPOLU: I would like to know whether the Union
Government has taken note of this scandalous environment which prevailed upon the coal
imports and what measures the Union Power Ministry and the Coal Ministry are going to

take about them? Thank you, Sir.
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MR. CHAIRMAN: Your question is loaded with adjectives. Please sit down.
SHRI ANAND BHASKAR RAPOLU: Sir,...
MR. CHAIRMAN: Please sit down.

SHRI PIYUSH GOYAL: Mr. Chairman, Sir, the statistics which the hon. Member
has quoted are outdated. The figure of imports which he quoted is one-year old. Imports
have started falling. Last year we were able to save I 24,000 crores because of reducing
imports and increasing domestic supply. He has made some allegations which are under
investigation. They relate to a period prior to this Government coming in. They relate
to an old period, investigations are on way. All the findings of investigation will be
obviously acted upon in due course by the concerned departments. As far as cost of power
is concerned, I am delighted to inform the hon. Members, through you, Sir, that NTPC
alone by removing all imports, by getting more efficient utilisation of coal, by better
quality of coal that Coal India and other subsidiarles give — has been able to reduce the
variable cost of power, the coal cost by nearly 30 paise per unit which is about 15 per
cent reduction from its original cost in the last one year alone. So, this Government is
focussing on reducing power cost, bringing in more and more efficiency in the whole

thing.
MR. CHAIRMAN: Shri Sancheti.
SHRI ANAND BHASKAR RAPOLU: What about Haryana and other...
MR. CHAIRMAN: Sit down. You have finished with your question.

it aroTa |l FuTafy Sft, AT HE S 5SmSR § de § fb e Ard
THNET 79 Fferae 51 BIue § 3ifee™ I 9971 T o7 3R 39 AT W tentatively 151
faferasT 29 &1 provision $-3iTdeT™ % foTg foam 1 B1 39dT #derd I & fh g1 7 §-
3R &b through demand T&1 B ST 319 ST ITTHh SR ITH SUTET © 3R -3
SITST 81 ET %, Sl EXSl J industralization & ASE BI 38T &7

it gy TRrer: [9Tafy Sf, S99 Ud 98d g1 URad I8 gaTl © [ AR &l J1d
P T DI AIg 3MMcH B 3R DIl B FHRT BT Iole | BRI SN g faotell IR & 9 95
:I%Bf gﬁ'ﬁ Eﬁﬂﬁ; aﬁuﬁ E?% GHT{I%[ %Iild %, (*Ilr?bﬂ _s:-drldrélﬂ \Aﬁ@ transparent mechanism %
T N 4t %‘ﬁ non-power sector ® %R’ U long-term linkages auction & 71T ﬁ sﬁ
I &1 RIRTeT g% o) 3 €, Sife 9ga awd 1 8k Sies ), o &A1 # dfax
AT BT Y transparent TRI% A ferdmorot firel, 9 forw ¥t 89 <97 & 8ieR Yrag™ o
qrel 2l
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3t facfia AR faat: |vTafy S, W7, Sied aid wiiaw 31 26 WU NS 3 7
3R g8t almost open cast mines g1 fUse §97¢ § Ta9HE 7 Clean Environment Cess YU
400 TRT < 3@, i1 59 A SN BT fewd1 T8l @7 717 81 39 HR environment BT
TTIST@E‘T?%_C’ TaHHE Bl ST 7s Vel gl W’%I'Q%‘TRT g suggestion ofT fh Environment
Cess BT 60 IRUT T B [T Y| AT 3T $H AR HR SIS 872

sft ‘ﬁ'{q MRIST: AHTAT I@E’J, S National Clean Energy Cess <Iidl %, dg
environment & ESCIN Eg ﬁﬂ’, I Renewable Energy Programme H ol Bl AT
1T =e X8 BIRIhH Bl QIS g1 ST & 3R H A1 g b a1 qRT UT S1TReR ’7s3t
H & AT 81 s IRBR I H &1 T8 W BRell 8 3R SHBT AT T3] Bl & FHerdr &,
<Ife QT 81 81 bl % 9fer vas 375 H WeH 7, 1 S9! 1 S I 7 W W,
I WR H enviroment BT ATH B DI ST &1 SHH STAT-3TeTT ITSUT & YR 3TeTT-3TelT
ﬁﬁméﬁ?ﬁ%lWﬁﬂﬁﬁéﬂmcolleotmg,aﬁﬁwwaﬁﬁﬂgﬁﬁ
ST ®, I8 SN, ufFas) 97, SRS 3R IR 929 - 9 § &9l 21 99 d)E <91
DY IIRAT TG $ foTg FHIA © 1 TG BT @ 81, tfdh [579 1941 § production BT 8,
I9P local area development Pl FUE BT b f%fI'Q, fiwel ATl District Mineral
Foundation & HTETH A Sl XiTee! U Il 7, S H 30 URNC additionally royalty ST STgde
TR @R TRE & Tial § waH gedt 8, S et Sreft 8fR a8 oliea gRan
ST & forg ot @t Seeft Rrsrent 0 a¥ &1 g collection 6000 HRIS TUY B

Policy framework for taxi and other transport operations

*79. SHRIMATI RENUKA CHOWDHURY: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether Government has constituted a committee to prepare a policy

framework for taxi and other transport operators in the country;
(b) if so, the details thereof along with its terms of reference; and

(c) the fresh steps taken by Government to regulate the operations of taxi and

other transport operators for the benefit of common people?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI NITIN
JAIRAM GADKARI): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) and (b) The Government has constituted a Committee under the chairmanship
of Secretary, Ministry of Road Transport and Highways to examine the issues related to

taxis, aggregators and radio taxies etc. The members of the Committee are Joint Secretary
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(Transport), MoRTH, Transport Commissioner of Government of NCT of Delhi, Madhya
Pradesh, Maharashtra and Telangana. The terms of reference of the committee is as

under:-

(i) To examine all the issues related to various permits under the Motor Vehicle
Act, 1988.

(ii)) To consult all the stakeholders i.e. black/yellow taxis, aggregators, radio taxis,

etc.

(iii) To formulate a credible and acceptable plan of action and frame draft scheme

under the existing provisions of the MV Act, 1988.

(iv) Any other matter that the Ministry of Road Transport and Highways may choose

to request the Committee to examine and consider.

(c) After deliberations, the Committee will recommend the guidelines to States

for regulating the taxi aggregators, taxis for facilitating citizens.

SHRIMATI RENUKA CHOWDHURY: Sir, reply is very ambiguous; it is quite

unlike of Mr. Gadkari's usual capacity to be very precise.

There is a complexity in the existing situation. Section 93 of the Indian Motor
Vehicle Act does not cover the other aggregators who are online, as a result of which, there
is dichotomy of services and also law applies to them when they violate the situation. So,
how does the Government ensure, as recommended by the High Court of Delhi, to instal
mandatory GPS system and panic button? And, there are gross violations taking place
repeatedly in the name of passenger security by various aggregators who take shelter
under Section 93 by saying that they don't come under Section 93. So, which agency,
actually, ensures that these are implemented and how does the Government plan to bring

aggregators like Ola and Uber under law?

sft frfer SR TedNY: FUTafy Sf, TR AeT 7 o 97 BEl R, 98 99
& present Indian Motor Vehicles Ac H Jg HIR 78! 8T B ETI%EWUT, il aggregators
2, B9 STP! 9gd-H1 141 IR beld T81 IR G &1 H e faears feetr amedn g f&
) 94 ¥, 399 Indian Motor Vehicles Act & IR H |4 ISl & ¢iaure fiffRed &1
FHICT YUTE g8 oI 59 < MR & | giaure frfed 91 a8 qRMT gae, ot g
3ITIch AT 7T ITRR AT B DI B off, ITH $© fJare o1l I8 Sl Feolae T, I8
Concurrent List § 811 & BRUI, $9 UR [T GRBRI BT W 7 fordl T ATl I=B1 g3
RIS afeie o1 &R I GIa & MR IR i1 TATAIC 7, T8 WIS S T8 Bfa-e §
ST SR 41 ere WY T SIfAer H SIYT| 31U Section 93 B i1 9T Pal &, I AU

91l DI 59 qd ®Xb, g IR H R PR, carriers, verification of drivers, installation




60 Oral Answers [RAJYA SABHA] to Questions

ofGPS for driving, valid permit @1 fTa=i *ft 9T €, ST 31 B8 I&! 8, I MMaeIP &, AT
I el Al 8 3R &9 9 1Y UaT H ST Ul B, SHP] FIReRC Bl

SR ULt <R : AHTIRT S, Tob SR FHRIT 81 <% MR 4, I IS4, SN 8 ¢ b
ERI STAUIE B 8, 39 IR I AN I H BT e B B, I+ HTHwI BT GTH 7 <

€1 As a result of which people are held to ransom. People who want to transport goods

are held to ransom, because of the cartel. Is the Government aware of this cartel? Have

you got any mechanism that will regulate truck operators who are forming as cartel all

over the country? d QT ST8f ST $R<l 81 Pocl-ATell H e BT Hivr 2, I [Hdr b
TATHY TSP U d01 Y81 8, b d AN 9 &7 I8 IR Tl Sl & AT 37q=11 F9H
PRSP T 9T ofd &l H H3T St A YT A18l g (b SIb! BIg B P [oTY BART IRB I
FIT HEH SOV SfT Ahel 872

it fAf SR TE@RY: IR Sfl, I8 S contract &, I8, ST STEHT FUT ATA
ST 3R Sl bR ST 8, S &1 Urgde @l & ard H 21 far fe=mar o1 2 3R
T 21 <11 &, I8 91d QI B g b W s Bl ol § MU I§ Hel
aTEdT g o muas) a1 # S wedt <) gHice Aie €, 98 g ¥ f5 AR <9 H S road
transport ¥, 98 TEH AE B1 BAR S H TaRITSCH W 984 81 38 &1 37T 3BT FHITg
o afs &9 <1 IS A 9 &, A1 S9H $¢ $UY BT W 31T 2, IS Vefd a1 4 S 8,
T U BT G AT & 3R I I & AR A S & 1 S 20 399 &7 @ *1rarr 81 g9y
IRBR BT AT I8 % ﬁi first priority is to waterways, second priority to railways and the
third priority is to road sector. W T-ATT ST TH IR ETCI'\I%TC' ClIS| %, CRE L]
S W g1 BRI B, R SISTel ot BIT & - 3TIh! A1 & (3 faeel 3 99 IR &% T\
LEEESIEESIN @@ E‘é’ %\', PR A g g fear & fb Eﬂﬁ bio CNG, ethanol, biodiesel,
electric & IMYR TR, JINYT HIP AN TIAUIC JdFexX Bl ABY SIU| 9HT GRUMH I8
BN f TE cost-effective, import substitute and pollution free BRI §H®! Fo3Td §'§ 2l
S0 TaTaron f gl Y21 21 59 fa9IY 0 W 3Hh YR &b -7 AN 37T 72 2

FHART T T R AT HRCA S i B 6 Y&l 8, S9H % 70 Wiotaed &1 <1 77aT
9Tl 8, SH A methane FIBTABR 3R methane | CO2 37T &R, ST bio CNG 3T,
I BH U HH 5 6 TR O a9 IT ¢ Feidl| TR-8R IRBR BT T Bl I&l BT
T B, ATfh T8 cost effective Bl

QURT, STd competition EléTH 3R fuel cost T&IT %sl'fﬁ, ar competition T ATdhe H T
FHITA® WY I competitive BIFTT $ IR WRBIR BT Dl APe o1 ol AYBR P ITd V4T
IRBR BT DI 30T 4 181 Bl
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DR. KANWAR DEEP SINGH: Sir, the main question was regarding the policy
framework and the constitution of a Committee. The hon. Minister has given the
framework and the policy guidelines, but I would have appreciated if a timeframe had

been given in this Committee. But that is not my main question.

My main question is this. The private airports, f57=1 9} UIRYT™ g, 98l WS
SRS T €, those taxies are decided by the airport operator. Every taxy cannot go
there. AT F31 Sft F T %9 I8 & {6 gg ot anomaly 2, FoT the passengers are
being fleeced, TIT 9 anomaly ! I address BN AT T8 W ST framework BT T
BIT?

it ffee SRR TSHE: TR, W U S TSR &, ISP AR TIRUIC W 59
YbR B 91 2] &1 981 Pls W T ST obd! 2| T HhT I8 & fh 3oTdot A S gt
WWW@%,@WW@WWWWW@%%aﬁ—sﬁs’shortage
g R HH-HT YT R N & <d 81 39y 9V vae § &9 I8 R R @ & fh
1200 ART TP Bt TS & forg v st B8R, 1w o TR sest 9id 81 o aafa
P ARSI AIMRY, TS! ST AMRY, 8 3 &, A1 ST XS & IR H I TT BN & foaap!
ST & 3R fhe=T 241 21 9T Uae § 58 HUR STd1d JATTT|

SIEERel Ministry of Road Transport P et B A B appoint B TS o,
I IR H YD1 8, ol IHD! &l AT g5 81 581 preliminary $B &1 ITs &, IR ST
final report 314} <T&T fAretl €1 31TST B W1 H S briefing oft, I9 ¥ S99 B8 {&h 9 Udh
HEM & 3R 3HD! RUIC IV UR=] H A9 faward (ST =redl § 6 56 el Sl
AT Motor Vehicle Act 3T dTeTl &, ST SHH 98 G M| H IR AJR1E BT b
39 $HPI WUIC HRY, Fifd 32 H 98d accidents B I8 &1 5 TG accidents Bl T,
R 1.5 Rg RN &1 9g BRI 2, Sl 39&] R 984 3Mawad 31 94 59
WHR & giadic A R F9 9ISl & JoIa odx 89 9 Y dl Al &l B
3R, SITUT, RIMYR, STS], SHHT 3R JAgcS [BireH, 57 Aad Uae &1 3fead
PG (R I8 Yae g1 21 I8 X1 <ARE I AlS Ude 8 3iR 3 AD! Sil 37Uer] &, 9
9 gL BN T8 MYD! =] b 918 B HOR B IR I8 T 3T ST, Al &H AN 38
\_{@ I ATl Bl el=l EFFQ'ﬁI Present Act outdated %\*, s?ﬁ BTHT problems g 3R &
corruption A 781 AP U Bl sﬂ‘f%ﬂf sﬂ’ctﬁ transparent e-governance & TqTA Gﬁ@' DY
time bound HX B 910 HE! TS &1 T BT YHTH! WY 3 TIR BT 7 3R I8 TRBR
F TEANT W B T AMID AT AT | S AT &g g 2t

1. GAARTIY SATAT: AT FHT Sff, § ARBR BT 39 U8l BT W@ AT §
fop ST AT 99T B U HEIH & 3TaX 59 IR RUIE U B & SR B+ & forg
HE1 B, fheg ufeetar SIAUIC o A1e A ANRDI Bl AR H GREMT T PR AR I
REM < B €S A g b I8 R Al & SR BT a1 8, I b bl 39 el §
FIT AIPR YREATHD e F B R W (a2 ST Hfl, Ry ST &1 59 TR at
T H GrAeT iR e 9T 81 Fh?
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sft fafer SR e d: WU ARGy, T WewT | S 91 dEl § {6 gR
<3 Y ufeeteh TIRAUIC ¥ PTB] GUR B DI SaTIDAT &, BAR (<1 1, 370 Sl Sff
39 AT goic § wXel URAT & 7T faoiy w0 I o aaie &1 Uh Qo1 99718 &1 89 T
I8 AISHT implement BT ST I2 &1 S WIS Y I IGb T 3R environment &
Wﬁﬂﬁ%’ﬁ"ﬂ,ﬂ%’cost effeotiveﬁﬂ&ﬁ?wméﬁﬁﬂﬁ%ﬁﬁwg‘?ﬁﬂﬂﬁﬁméﬁ
1 DI PR I &1 31 I8 I gY G BT /&1 8 b 89 (el H el pafl | AR
T® 70 fhaliHier T ga1 # I dTel 7Y AfeAT Rived &1 Uo qrieie diofae I B
GIT?%%IWﬁmé@?reoeivem%\@?wa@‘aﬁﬁﬁéﬁ?ﬁwm%lw
I IR selection BRI SUY AT SRNFS BT, STHIT I HUR ST 0| 399 I
FHUR T, Al $Hb BRI pollution T TET BT AR I galfagd A Felfll TR, IqH
Wa@r ﬁﬁmﬂg%\* %ﬁﬁifﬂ per kilometer capital cost 350 W\ﬁ@’ W% 3R &\ S
S 7S CTIATSH BT YT XE §, T 50 BRI BUY & &R e MY 3R &9 g9+ oA
Pl I B capacity o O Whd B1 3R I8 Rived T87 successful gafl, AT P IMD
IERT H U8 SN b S alfded SIule &I, Mass Rapid Transport BT RIveH 31,
TR 95 91 184 frenfl| 99 T6 39 &3 H 9gd 1 I B AT § IR AR
D HIRTET 2 fF 98 39 feem # oW x|

Y 2 ypTer qt: TR HEIGY, MU G 95 B SRice U YO &l Hid fa,
5% foQ § amet o g

R, g™ # e -fewie HeTRIs &t CRilST Il T21 , 3T $9 foflg U
BT Al g1E 1 TR, MY FHS Tl © b Yo 98 o] Aleigos iR A% ol ReeH
TSh R Sfhh BT YR BH B AhdT &, AT Dl HH ol et I+ & forg IRd &=
FHT & 3R I BRI A AR WY 3771 A 8 Gebell 21 9=, § g8 S+ aredn g fb
I 3T U Hie+ el Rived & 2919 9, v 3R Afdw Fanferd) & siifsfén &1 ol
RICH STTT PR ST X8 72 31T & I § Sfl TS o Xl § AT ol IREN 81 X8l 8,
I X g # aga @RrE HAS T @7 1 Ao -y wre”d A - feEi ot
AR 72T 81 X&) ¥l 89 U TET ST 918 & b 3171 St SaRft RIveH AT+ 31T JET
T, 99 1Y s ave Sfthe QIR afaw darferd) sfifse &1 Rives g a1el 22

it ffem SR red): wTafa wHeiey, ST {6 #R uge srue A # wEl fh
1993 BT ST TaE . 19 §, SHP 31X 84 DI MUBR & I8! &1 39 VI BT ggof {491 &9
ID] DTl el B e MU SI 91 Pel ©, ST ol 89 S U Fast Track Card &
HIETH | o™ ST %2 8, T fuel, tariff, verification of drivers, installation of GPS driving

systems, valid permit TG A9 Al &1 RPpTs X2 AR STeal B IS 8F W (04
TRl a1 RRgee %1 11 32 21 I8 BS99 @ MS! IR & S, A 3MIH! I




Oral Answers [25 July, 2016] to Questions 63

AP TR BB+ B SToxd W Ta1 8111 B9 Fast Track Card H blood group, driving licence,
M BT g1 f$S I AIby T TbR B1 STl e, AT HAST fhar T 81 71 Bl
AT P T8 SeAdg 1 FAESH BT YRT SUANT DR GREN BT YRT AT QT ST ST 3Tq

HE1, 98 95 He<ayu] a1d &l
St 3 wem T Tl R HICHA BT ST BISdD AT BT BIs RITSH 3MYI?

sft ffemT SRR TeBR: R, 3t 1993 BT S Uvie Vae &, s 9 7 HY ot
I SR HEIGAT & Sfa1d § Wl FEl, U 91d a1 I8 & f& 98 Concurrent List # &,
T JAfABR TE1 €1 SF1 Bl Yeb FEANT IR A gY B9 95 BioTs Aed gs, Hild
3TIT-3TT RTSAT b TT-3TeT Hd &1 ST T b 89 S+Teh JIBR B IR &, <ifhT
31g S fHeTd U he R 31 1Y 21 3% forg § 30 e+ # Yae o1 31k <19 3MIdh
eITg IR g8 HOX Bl SITQI, Tl AT Ol 8 I8 6, 4 09 JUEY I T gae H I 8
ST gos H 39 &5 7 I 9a standardized countries &, USA ¥ ofdR UK b, 89 396
HUd W 21 ol &b U Wl H U SIS ©, Tl I8 RIS 8kl 5l & b & @i
R fq FHY I Al ST S ]8T 81 H 3191 U8 SRETSYE g+ & frg 1T 27| S FeTh
A intelligent traffic system T ‘1‘—\5)[ TRE I Wifded &R foram & 919 I8 intelligent traffic
system 3TTT, 1 H=0T ST BT AT BIS 31T B, SN 21T WY Ve BT AT BRI, 24 €S B
3fex IUP R ¥ fede Ten S 59 Rived § gferd &1 Sxd & 78l 8hfll Usice
RIECH 3 $RIERIC B &) 91d Uvic Vae 4 81§, SAIeTY JITIHT FEAN oIdhR 9 89 71
Ve T A1, Al D] IR SRHT W Y1, I8 H ATYD! [Iedr faetr=1 e |

Investment in highways and ports

*80. SHRI RIPUN BORA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether it is a fact that the Government proposes to accumulate T 25 lakh

crore out of budgetary support for investment in highways and ports;
(b) if so, the details thereof;
(c) the foreign funds contracts between the stakeholders therefor; and

(d) the details of projects where these funds would be utilized and the investment

process therein?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI NITIN
JAIRAM GADKARI): (a) to (d) A Statement is laid on the Table of the House.
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Statement

(a) to (d) No Sir. The Government has allocated a total Gross Budgetary Support
(GBS) 0f T 46,834 crores including cess and toll remittance for 2016-17 for the Ministry
of Road Transport & Highways. In addition, Internal and Extra Budgetary Resources
(IEBR) of ¥59,279 crores has also been allowed to be raised for Highways in 2016 -17.
For Ministry of Shipping, the Government has allocated a total GBS of ¥ 1531 crores. In
addition, IEBR of ¥ 3183.14 crores has also been allowed.

There is a proposal to spend around ¥ 7 lakh crores to develop National Highways
of around 50,000 kms. in the next 5 years. For Sagarmala port development the project
cost is ¥ 73,375 crores and in respect of Sagarmala Port modernization it is ¥ 9891

Crores.

SHRI RIPUN BORA: Mr. Chairman, Sir, I am putting this question on the basis
of a very tall claim made by the hon. Minister in 'The Hindu' dated 20.1.2016, wherein
the Minister said that he was going to raise I 25 lakh crores as foreign investment for
improvement of National Highways, Ports .. and Shipping. But in the reply, the hon.
Minister has totally denied this. I have no issue on this. At the end of the reply, the
Minister has mentioned that ¥ 7 lakh crores are going to be spent by his Ministry for
development of national highways covering around 50,000 kilometres. My question is
that in these 50,000 kilometres, whether the maintenance of the national highways is

included or this is exclusively for new construction. This is my question.

sft ffeeT SR TredRY: AT FUIiT AR, R fSUTeHe § OR YR | B
B Bl Ugid &1 T8, ST gofe | g9 U7 fyadr 8, S9a! 89 SURN Bad 8, S 39T
2Iel 3R A SIS |9 FAATHR EHRT S gl 30T 8, SHH BRI 65 AT 66,000 RIS
U TGTHE & &, clfh B Alolge U B &, SIT 100% UledTh-HIgde gavcHe A 8l
&, R S1elE Hioiae H8T ST 1 J Hioiae 37T §1 89 RRT Si U 131 4Te] fhan
2, SEdT IM "TRE! TRfIS” ¥, O 8 e gfaasise &1, TTaRiie. deling
BT fR 80 TRRIE of€ THERR HR1 & 91§ UIolae Uaic BT 3R HIoTde H 40 TR<
TaTHE B G F <, Tifh 91 H 39 Adex B 8Tald SIb ol | Sled ARBR FhgT
B AR I ShgGT B & I8 9 T Wl A IR HIfhe by Ugge! IR i)
I R Hfll 919 g9R) IR M8 79 39 U Waex H Hg 403 TIdl Yoided o,
R THTST 3 o 85 B9IR RIS $UY &1 7| 31 9o gV G 81 & © o6 ol e
10-11 WoTded € iR S9H HoldR 25 | 30 B9IR HRIS Vel BTh! Bl herd o, ST

TIoTR Fella} 81 7T 8l
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R, A 91 I & T Faar e MR 71 A€ U % 2 1™ 10 B9IR BRIS BUY
b Bigacy Tale U §1 1l o gad g€ Teidhed! 81} &, a8 I8 el & b 3y el
PRIS H 97 DY 8 2 3R gulc dl 22 BOIR BRIS BUT BT 2, g U1 el I 37T IS8T 82 Jai
TERTS & RNTa- I 8171, S8 UdT 81T & 519 § g87 4201 o1, A1 1996-97 § TR I 10
RIS BUT AU I 3R 4000 HRTS UfeeTd I 33 fhU & 3R 8000 RIS & ¥ fhU I 3R
I U 9799 B Y T 19§ I 25 ARG HRIS TUY B 916 BT 8, 1 $9H QT FHR Bl a1l
3T €1 SHH 12 g RIS BUY H ARI g8l H Sl HIoTde s MU, d Hiolded 21 Isd US
JHMEIST & 1300 WICH B ASSICHISS [BY &, FOTRTH 70 BT TS el Tl 81 IS
JFexX H B AT 36 ANIREd ITRd RIT IS IR 9971 I &1 SHHT Slcd gavTHT 12 g
PRI IP Bl AR & U1 I A1 399 JH-IR RGBS &1 81, I8 Ufeetdh WTsdc
gIvCHe BTEfee Ug & W1 81 X1 71 519 RIfthT @t a1 g8, a1 98 317 sfidvel el 2,
g AT B il Hpoll 3R ! €, SeiF RUIE ¥ {337 81 $ael AR ATl
TIoTde | 12 oG BRI YU Bl g-dvedic 8l 7Ts 2, Wil I+ forRaa Raid €1 21

MR. CHAIRMAN: Thank you.

it ffo SR TeH: IR, ST &1 e H dlle BR RET 12 ORI HRIS DUy
H ¥ 4 IR PRIS BUT I8 UIE s PAfdeidl, g Ydd dHfgefde] Hpargoie,
AISAIgoIe U8 hRCIISOIYM 3t UIgH, Al 4 ARG HRIS $UY SHP HUR gl 34T RAIe
T 27 STt Tl &, SN IS ool STATHE T &, STH BRI 12 oG BRIS BIT Bl
g=avCHT MM dTell g1 $HP ITATdT T H 4000 BRI BUY BT Al AR gall, IEH
24000 HRIE TUY & B Sl dTeIdsl H Yalc &1 Y &1 39 99 B8l o7 & 3maar
TRAC T 82 H9 721 819 & T BT o7 fh B9 12 TG BRI BUY BT gOReHE ol 8,
Ig BH AN IS JFeX H PNl IR BT 12 | 13 ARG PRIS B9V Pl ke HS &9 TIe,
oS arexaT, It o 59 deAll

MR. CHAIRMAN: Thank you.

it fafer SR TeHt: R, I U] gaTd gU RN 81 %8 © {6 I R &
ST BT yga ATet o7, foRTH §AR 12 o GIeH 31R I FelfRIY iR B
ﬁm’éﬂé, fRrfiT BrIRe i s'i%ul 3R Dredging Corporation T qifthe HRI-HIT 6
PRIS BT T § 31X all are in profits.

MR. CHAIRMAN: Thank you.

it fafem SR TRt TR, IMRER # ST SIa1d § Il § P I§ S BIRA
SRCHT B 91 e I8 ©, I8 G b 1T 3ot 8N & I8 SHaRT e et oo,
STATERTS 98 UIE g¥e § 89 Udh IS 911 X8 8, S9d fIU 899 9% | 3000 RIS BUY
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b I 12 T & 2 I o foram 2l 39 S99 e fb 31y sTer # e-3la’ & &),
BUT H T ol 81?7 B I Bl {h 89 BUIT BREAT § lF o1, dl 2600 RIS BUT BT
I BH 2.92 I T IR | BH T H STTeNeld 8% UIe o¥e H ok | 7l Bl

MR. CHAIRMAN: Thank you.

St fAf SR TeHY: TR A9 BT STk H B H 50 TR BRIS Bl HURIS Bl
Tg §9 9t TR & g T Bl fAcidy 91d Bl 2l

MR. CHAIRMAN: Second question; quickly, please.

SHRI RIPUN BORA: Sir, I want to know from the hon. Minister whether the
Minister will institute a departmental inquiry into the very, very bad quality of work
in the North Bank of Assam, to which I belong. The four-laning work on the road from
Biswanath Chariali to Itanagar of Arunachal Pradesh, which is in front of my house, is
going on there. Through RTI, I have collected the DPR on the plan estimate. But on the
field, I have seen that the layer of the land and the layer of the metal is not as per the DPR
and the Plan estimate. So, will the hon. Minister institute a departmental inquiry into these

irregularities?

ft ffer SRR TS HN): IR, gl 919 a1 I8 & & 319 89 e dihic & IS g1
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MR. CHAIRMAN: Question Hour is over. The House is adjourned till 2.00 p.m.
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WRITTEN ANSWERS TO STARRED QUESTIONS
Proposal for green cess

*81l. SHRI RAJEEV SHUKLA: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@ whether there is any proposal to impose green cess; and

(b) if so, the details thereof, including the rate of such cess proposed and how
it has been proposed to be utilized?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) and (b) This Ministry has
no proposal under consideration to impose any green cess on the vehicles.

However, in the Writ Petition (Civil) No. 13029 of 1985 in the matter of "M.C.
Mehta versus Union of India & Others" regarding air pollution matters in Delhi and
National Capital Region (NCR), the Supreme Court on 09.10.2015 has ordered levy and
collection of Environmental Compensation Charge (ECC) at the following rates:

(i) The category 2 (light duty vehicles etc.) and Category 3 (2 axle trucks) at
the rate of T 700/- per vehicle.

(i) Category 4 (3 axle trucks) and Category 5 (4 axle trucks and above) at the
rate of ¥ 1,300/- per truck.

Supreme Court on 05.01.2016 ordered that the ECC will be twice the charge
stipulated by the order dated 09.10.2015.

The Supreme Court in its order dated 09.10.2015 has further directed that the
amount so collected ought to be exclusively used for augmenting public transport and
improving roads, particularly for most vulnerable users, that is, cyclists and pedestrians
in Delhi.

Discharge of harmful waste by industries into river Ganga

1*82. SHRI MOTILAL VORA: Will the Minister of WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION be pleased to refer to answer to
Unstarred Question 786 given in the Rajya Sabha on 27th July, 2015 and state:

(@ the steps Government has taken to check 764 polluting industries located
on the banks of the river Ganga and the results thereof;

tOriginal notice of the question was received in Hindi.
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(b) the details of directions issued to the 200 industries under Section 5 of
Environment Protection Act and 178 industries under Section 18 (1) (b) of the Water
(PCP) Act and whether they have been followed up;

(c) out of 68 units proposed to be closed, the number of units and tanneries
which have been closed; and

(d) whether it has been ensured that no garbage/harmful wastes are flushed into
the river Ganga by the industries situated adjoining the river?

THE MINISTER OF WATER RESOURCES, RIVER DEVELOPMENT AND GANGA
REJUVENATION (SUSHRI UMA BHARATI): (a) Steps have been taken to monitor the
compliance of 764 polluting industries located on the banks of river Ganga in the States
of Uttarakhand, Uttar Pradesh, Jharkhand, Bihar and West Bengal. Central Pollution
Control Board (CPCB) along with concerned State Pollution Control Boards is monitoring
the compliance of these industries. The CPCB has recently carried out two rounds of
compliance verification of which, the first round was carried out in December 2015 and
January 2016 and the second round of inspection in May - June, 2016. The remaining
66 non-complying industries have been issued with the letters and directions to secure
the compliance.

The other important steps taken include:

() Implementation of action plan relating to Zero Liquid Discharge (ZLD) in
distilleries; and

(i)  Implementation of action plan for conservation of water in Pulp and Paper
and Sugar industries.

(iii) Forcing industries to install 24x7 On-line Continuous Effluent Monitoring
Systems.

(iv) Out of 764 industries, 556 industries have installed such devices where the
others are in the process of doing so.

(b) CPCB had issued directions under Section 5 of Environment (Protection)
Act, 1986 to 200 industries on 31.12.2014 which includes 105 Tanneries. CPCB had also
issued directions under Section 18 (i) (b) of the Water Act, 1974 to the State Pollution
Control Boards of Uttar Pradesh, Uttarakhand, Jharkhand, Bihar and West Bengal in
respect of 178 industries. Out of 105 tanneries to whom directions were issued under
Section 5 of EPA, 29 were issued with closure order.
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(c) Closure directions had been issued in case of 65 units which included 29
tanneries. Subsequently, based on compliance, closure has been revoked except for 8
units which remain closed as of now.

(d) Ensuring that no garbage/harmful waste are flushed into river Ganga by the
industries situated adjoining the river is an ongoing process through continuous
monitoring and vigilance by CPCB. In addition to installation of online monitoring
system, CPCB along-with State Pollution Control Boards is conducting physical checks
as required to achieve this objective.

National E-Panchayat Mission Mode project

1*83. SHRI BHUPENDER YADAV: Will the Minister of PANCHAYATI RAJ be
pleased to state:

(@ the present status of National e-Panchayat Mission Mode Project;
(b) the number of panchayats which have been computerized, so far; and

(c) the details of funds allocated for this purpose, State-wise and Union Territory-
wise and their utilization, so far?

THE MINISTER OF PANCHAYATI RAJ (SHRI NARENDRA SINGH TOMAR): (a)
The Ministry of Panchayati Raj is implementing e-Panchayat Mission Mode Project that
addresses all aspects of Panchayat's functioning, including planning, budgeting,
implementation, accounting, monitoring, audit and delivery of citizen services like issue
of licenses, certificates, tax collection, etc. To address the above aspects of Panchayat's
functioning, the Ministry has developed core common software applications collectively
known as "Panchayat Enterprise Suite" (PES). The present status of adoption of PES
applications States/UTs-wise is given in the Statement-1 (See below).

(b) As per the information supplied by the States and Union Territories, out of
nearly 2.55 lakh Panchayats in the country, approx. 1.36 lakh Panchayats are computerized
as on July 20, 2016 under the Central and State Government Schemes.

(c) Ministry of Panchayati Raj operated the scheme of Rajiv Gandhi Panchayat
Sashaktikaran Abhiyan (RGPSA) till 2015-16 which included e-enablement of Gram
Panchayats as one of the components. The utilisation certificates are submitted by the
States/UTs against the total funds released for various activities including
computerisation. The Ministry does not maintain record of each component separately.
The release and utilisation status of funds under RGPSA is given in the Statement-II.

tOriginal notice of the question was received in Hindi.
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Statement-1

State/UT-wise adoption of the PES applications

Name of Application

In use by States/UTs

PRIASoft

(Captures receipt & expenditure details
through voucher entries and automatically
generates cash book, registers, utilization
certificates etc)

PlanPlus
(Helps Panchayats, Urban local Bodies

and line departments in preparing
perspective, annual and action plans)

National Panchayat Portal

(Dynamic web-site for each Panchayat
to share information in public domain)

Local Government Directory

(Captures all details of local Governments
and assigns unique code. Also maps
Panchayats with Assembly and
Parliamentary Constituencies)

ActionSoft

(Facilitates monitoring of physical &
financial outcomes/outputs under
various programmes)

Andhra Pradesh, Assam, Bihar,
Chhattisgarh, Haryana, Himachal Pradesh,
Jharkhand, Maharashtra, Odisha, Punjab,
Puducherry, Rajasthan, Sikkim, Tamil Nadu,
Telangana, Tripura, Uttarakhand,
Uttar Pradesh and West Bengal

Andhra Pradesh, Assam, Bihar,
Chhattisgarh, Gujarat, Haryana, Himachal
Pradesh, Jammu and Kashmir, Jharkhand,
Karnataka, Madhya Pradesh, Maharashtra,
Odisha, Punjab, Rajasthan, Sikkim,
Telangana, Uttarakhand, Uttar Pradesh
and West Bengal

Andhra Pradesh, Assam, Bihar,
Chhattisgarh, Dadra and Nagar Haveli,
Daman and Diu, Gujarat, Haryana,
Himachal Pradesh, Jharkhand, Madhya
Pradesh, Maharashtra, Odisha, Punjab,
Rajasthan, Sikkim, Telangana, Tripura,
Uttarakhand, Uttar Pradesh and West
Bengal

All States/UTs except Nagaland,
Mizoram and Delhi

A&N Islands, Andhra Pradesh, Assam,
Bihar, Chhattisgarh, Gujarat, Haryana,
Himachal Pradesh, Jharkhand, Madhya
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Name of Application

In Use by States/UTs

National Asset Directory

(Captures details of assets created/
maintained; helps avoid duplication of
works and provide for maintenance)

Area Profiler

(Captures geographic, demographic,
infrastructural, socio-economic and
natural resources profile of a village/
panchayat. Universal database for
planning of all sectoral programmes)

ServicePlus

(A dynamic metadata-based service
delivery portal to help in providing
electronic delivery of all services in
all States. The functionality of the
erstwhile Grievance  Redressal
applications has also been subsumed
into this application)

Training Management

(Portal to address training needs of
stakeholders including citizens, their
feedback, training material etc.)

Pradesh, Maharashtra, Odisha, Rajasthan,
Sikkim, Telangana, Uttarakhand, Uttar
Pradesh and West Bengal

Andhra Pradesh, Assam, Bihar,
Chhattisgarh, Dadra and Nagar Haveli,
Gujarat, Haryana, Himachal Pradesh,
Jammu & Kashmir, Jharkhand, Kerala,
Maharashtra, Manipur, Puducherry,
Punjab, Rajasthan, Sikkim, Tamil Nadu,
Telangana, Tripura, Uttar Pradesh,
Uttarakhand and West Bengal

Andaman and Nicobar Islands, Andhra
Pradesh, Arunachal Pradesh, Assam,
Bihar, Chhattisgarh, Dadra and Nagar
Haveli, Goa, Gujarat, Haryana, Himachal
Pradesh, Jammu and Kashmir, Jharkhand,
Karnataka, Kerala, Lakshadweep, Madhya
Pradesh, Maharashtra, Manipur, Odisha,
Punjab, Rajasthan, Sikkim, Tamil Nadu,
Tripura, Uttarakhand, Uttar Pradesh and
West Bengal

Chhattisgarh, Jharkhand, Maharashtra,
Odisha

Mabharashtra
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Statement-11

Release of funds and their utilization by States/UTs under RGPSA
(period 2012-13 to 2015-16)

(R in crores)

SI. No. State Funds Released Total funds
(2012-13)  (2013-14)  (2014-15)  (2015-16) utilized till
14th July,
2016

1 2 3 4 5 6 7
1. Andhra Pradesh 0.00 4159 24.19 1250 76.39
2. Arunachal Pradesh  0.99 8.71 1.72 0.00 1319
3. Assam 0.00 16.65 26.04 17.08 2171
4. Bihar 0.00 861 63.67 0.00 2.35
5. Chhattisgarh 125 2573 11.39 1464 49.10
6.  Gujarat 332 31.65 106 0.00 36.03
7. Haryana 5.66 293 18.78 0.00 1484
8. Himachal Pradesh 4.95 1584 15.26 248 2857
9. Jammu and Kashmir 0.00 945 8.58 0.00 0.89
10.  Jharkhand 0.00 16.45 16.20 940 30.19
11.  Karnataka 227 25.56 46.80 3271 4360
12.  Kerala 0.00 16.58 14.49 0.00 27.86
13. Madhya Pradesh 0.99 4283 3746 10.80 43.82
14.  Mabharashtra 0.00 83.17 34.75 450 66.98
15, Manipur 0.00 160 542 540 9.75
16. Odisha 0.00 2873 3292 0.00 31.70
17.  Punjab 290 797 0.00 260 10.87
18. Rajasthan 1361 1545 1155 440 3.70
19.  Sikkim 0.00 315 6.84 120 7.96
20. Tamil Nadu 0.00 58.14 20.16 8.90 7824
21. Telangana 0.00 34.64 2994 1313 48.62
22.  Tripura 0.08 9.09 2.36 1.30 1125
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1 2 3 4 5 6 7
23.  Uttar Pradesh 477 42.37 0.00 11.00 3862
24.  Uttarakhand 211 547 13.04 3.09 14.35
25.  Mizoram 0.00 0.00 248 0.00 223
26.  West Bengal 0.00 823 2771 9.90 6.60
27. Dadra and Nagar 0.00 0.00 108 0.00 0.00
Haveli
28. Goa 0.00 0.00 0.00 1.06 0.24
29. Lakshadweep 0.00 0.00 0.00 160 0.00
30. Daman and Diu 0.00 0.00 150 0.00 0.00
31. Chandigarh 0.00 0.00 0.00 0.00 0.00
ToTtAL 42.90 560.59 481.39 167.69 719.65

New process of planning

*84. SHRI C.P. NARAYANAN: Will the Minister of PLANNING be pleased to
state:

(@ what is the status of planning at present in the country;

(b) what changes Government has brought about in the process of planning
with conversion of Planning Commission into NITI Aayog;

(c) what changes have been brought about in transferring funds to the States,
in lieu of Five Year Plans; and

(d) whether Government has introduced remedial measures to see that there is
no defacto loss to States in getting funds from the centre for annual development
programmes?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO INDERJIT
SINGH): (a) The current financial year 2016-17 is the terminal year of Twelfth Five Year
Plan. It has been decided to discontinue the system of Five Year Plans beyond March,
2017.

(b) Government has now decided to formulate a long-term vision with a 15 years
perspective, a 7 year strategy for achievement of the national development agenda, and
a three year action plan based on the predictability of resources during the currency
of Fourteenth Finance Commission.
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(c) The Union Government has accepted the recommendations of the Fourteenth
Finance Commission to increase the States' share of divisible pool of taxes from
32 per cent to 42 per cent with an objective of providing States with greater financial
flexibility in designing the schemes as per their own priorities. Further,

(i) Discretionary funds like Normal Central Assistance (NCA), Special
Central Assistance (SCA), Special Plan Assistance (SPA), One Time
Additional Central Assistance (OTACA) etc. have been discontinued
since financial year 2015-16; and

(i) The Centrally Sponsored Schemes (CSS) have been restructured in
B.E. 2016-17 following the recommendations of the "Sub-Group of
Chief Ministers for Rationalization of Centrally Sponsored Schemes".

(d) Aseparate budget line, namely, Special Assistance was introduced to address
spillover committed liabilities pertaining to area specific schemes and projects for which
budget provision is not made after the implementation of Fourteenth Finance Commission
recommendations and for need-based assistance to the States, due to varying
socio-economic-geographical factors with effect from Union Budget FY 2015-16.
Statement showing the fund transferred under Central Assistance to State Plans (CASP)
for the financial year 2013-14, 2014-15 and 2015-16 are given in the Statement.

Statement

State-wise release of plan assistance

(X in crore)
Sl. No. States/UTs 2013-14 2014-15 2015-16
Central Centrally  Total Central Central
Assistance Sponsored Assistance Assistance
to State Schemes to State to State
Plan Plan Plan
1 2 3 4 5 6 7

North Eastern & Himalayan States

Arunachal Pradesh ~ 3107.80 120850 431630  4286.62 1849.66
Assam 6398.76 716019 1355895  12407.40 8970.94
Himachal Pradesh 3901.73 173530  5637.03  6098.07 2761.23
Jammu and Kashmir ~ 9074.35 3905.16 1297952  12771.28 4446.05

Manipur 2691.57 110960  3801.16 372211 2069.68

g~ w N P
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1 2 3 4 5 6 7
6. Meghalaya 2164.37 126735 343172 2825.73 1534.74
7. Mizoram 197054 966.01  2936.55 2876.21 1329.70
8  Nagaland 2407.37 118710 359447  3531.04 1356.55
9. Sikkim 1510.54 45690 196744  1909.04 589.56
10. Tripura 3109.36 213203  5241.39 4713.07 2955.29
11.  Uttarakhand 375197 1661.67 541364  5762.66 3688.46
Sus ToTaL (NE &  40088.36 2278981 62878.17  60903.22 31551.86
HS)
Other States (OS)
12. Andhra Pradesh 4415.46 2458179 2899725 1524444 9951.56
13. Bihar 7099.49 1249860 1959809  16626.17 15230.35
14.  Chhattisgarh 220255 490681  7109.37 738131 5764.11
15. Goa 342.82 110.46 453.28 419.90 273.62
16. Gujarat 2889.29 610266 899195  8467.31 6985.23
17. Haryana 1136.64 281332 394997 338643 2756.28
18.  Jharkhand 1750.95 355969 531065  5680.08 5880.91
19. Karnataka 4305.54 821744 1252298  11766.29 9443.66
20. Kerala 1666.24 367391  5340.15 617541 4202.04
21. Madhya Pradesh 6571.10 1133833 1790943  16048.78 15096.04
22.  Mabharashtra 5662.76 10030.06 1569282  13396.73 11748.95
23.  Odisha 4130.03 698158 1111162 1137013 11249.10
24.  Punjab 1530.92 250846 403938  4341.36 2947.07
25.  Rajasthan 3570.46 1014559 1371605  15682.99 14361.17
26.  Tamil Nadu 5577.00 1141421 1699122  13969.13 14325.78
27.  Telangana 4756.79 6881.74
28. Uttar Pradesh 7532.23 20622.30 2815453  25672.52 24009.21
29.  West Bengal 5195.68 1092852 1612421  18644.18 15613.94
Sus TotaL (OS) 65579.18  150433.75 21601293 199029.93  176720.75
ToTAL STATES 105667.54 17322356 278891.10 259933.15 208272.61

(NE & HS + 0S)

Note: With effect from FY 2014-15, CSS was restructured and became a part of the CASP.
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Funds allocation for construction of NHs

1*85. SHRI MAHENDRA SINGH MAHRA: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(@ the details of funds allocated to Madhya Pradesh, Gujarat, Rajasthan,
Haryana, Uttar Pradesh, Odisha, Chhattisgarh, Maharashtra, Karnataka, Andhra Pradesh,
Telangana and Uttarakhand for construction of National Highways (NHs), State-wise;

(b) whether the funds have been released, so far, for highways in Uttarakhand
for the financial year 2014-15, 2015-16 and 2016-17 out of the sanctioned amount and
if so, the details thereof, year-wise; and

(c) if not, the reasons therefor and the details of reasons for delay in disbursement
of funds?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI NITIN JAIRAM
GADKARI): (a) The details of funds allocated for the States of Madhya Pradesh,
Gujarat, Rajasthan, Haryana, Uttar Pradesh, Odisha, Chhattisgarh, Maharashtra,
Karnataka, Andhra Pradesh, Telangana and Uttarakhand under various schemes/
programmes for development of National Highways (NHs) and other roads [such as
under National Highways Development Project (NHDP), Special Programme for
Development of Roads in the Left Wing Extremism (LWE) affected areas, National
Highways Interconnectivity Improvement Project (NHIIP), National Highway (Original)
{NH(O)} and Permanent Bridge Fee Fund (PBFF)] during 2016-17 are given in the
Statement (See below).

(b) and (c) The year-wise details of funds allocated and expenditure incurred for
development and maintenance of NHs in the State of Uttarakhand for the financial year
2014-15, 2015-16 and 2016-17 are as follows:

(X in crore)
Sl. No. Programme 2014-15 2015-16 2016-17*
Alloc. Expd. Alloc. Expd. Alloc. Expd.

1 NH(©) 167.73 167.73 24424 243388 470.00 5397
2. PBFF 178 178 183 181 363 2.27
3. Maintenance & 52.00 49.89 75.03 64.46° 42.00 104

Repair (M&R)

of NHs

# Expenditure upto June 2016.

$ Provisional; pending final adjustment under re-imbursement system.

tOriginal notice of the question was received in Hindi.
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Further, the Ministry has planned to take up an ambitious Connectivity Improvement
Program for Char-Dham (Kedarnath, Badrinath, Yamunotri and Gangotri) for total length
of about 900 km. of existing NHs in the State of Uttarakhand for estimated cost of about
T 11,700 crore. The Ministry of Finance has recently agreed "In-Principle"” to provide
additional funds upto ¥ 2,070 crore for Char-Dham in the current financial year to the
Ministry.

8 works costing ¥ 747.94 crore have been sanctioned under NH(O) for taking up
works of immediate importance. Allocations made under NH(O) for the State in
2016-17 includes provision for these works also.

Statement

State-wise details of funds allocated for construction
of National Highways

(X in crore)
SI.No. States Allocation during Financial Year 2016-17
NH(O) NHDP NHIIP  PBFF Development Total
Phase IV of NHs/roads
in LWE
affected
areas
1. Andhra Pradesh 80000  850.00 - 031 - 1,650.31
2. Chhattisgarh 36000 52500 - 2368 250.00 1,158.68
3. Gujarat 280.00 - - 187 - 281.87
4. Haryana 150.00 - - - - 150.00
5 Karnataka 77000 20000 17571 3.67 - 1,149.38
6. Madhya Pradesh 42500  450.00 - - 5.00 880.00
7. Maharashtra 2,00000  300.00 - 192 85.00 2,386.92
8  Odisha 73000 10000 236.72 0.55 360.00 1427.27
9. Rajasthan 700.00 - 94.69 283 - 79752
10. Telangana 300.00 75.00 - - 85.00 460.00
11.  Uttar Pradesh 157600  650.00 - 8.62 35.00 2,269.62

12.  Uttarakhand 470.00 - - 3.63 - 473.63
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National programme for LED based home and street lighting
*86. SHRI DEREK O' BRIEN: Will the Minister of POWER be pleased to state:

(@ the number of LED bulbs distributed under the National Programme for LED
based home and street lighting and the cost incurred thereon;

(b) whether Government has achieved its target of installing LED bulbs for
domestic and street lighting in 100 cities and if not, the reasons therefor; and

(c) the estimated energy savings and reduction of greenhouse gases due to
implementation of this programme in the past year?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) Under 'Unnat Jyoti by Affordable LEDs for All' (UJALA) programme, as
on 18.07.2016 about 13.15 crore LED bulbs have been distributed to domestic consumers
by Energy Efficiency Services Ltd. (EESL). Under 'Street Lighting National Programme’
(SLNP) as on 18.07.2016, about 10.84 lakh LED street lights have been installed.

The programme is voluntary in nature without any budgetary support from
Government of India and is based on a sustainable business model where the cost is
repaid by consumer/Urban Local Body (ULB) from savings in energy and maintenance
expenditure over a period of time through savings in electricity bill.

(b) The target under SLNP was to launch in 100 ULBs, whereas the programme
has already been launched in 112 ULBs. The target under UJALA was to launch in 100
towns/cities, whereas it has already been launched in 128 towns/cities.

(c) The estimated annual energy savings and reduction in greenhouse gases
during the past year due to both the programmes was 11,824 million kWh and
9.58 million tCO, respectively.

IFS officers in Jharkhand

*87. SHRI SANJIV KUMAR: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(@ what is the total sanctioned strength and persons in position of the Indian
Forest Service (IFS) in Jharkhand;

(b) what is the total number of IFS officers currently facing disciplinary
proceedings and criminal proceedings in a court of law; and
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(c) what steps are being taken to cleanse the senior bureaucracy and retire such
forest officers who are found wanting in discharge of their duties?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) The total sanctioned
strength of Indian Forest Service (IFS) officers in Jharkhand is 142 and in-position IFS
officers is 113.

(b) While seven (7) IFS officers are currently facing disciplinary proceedings,
five (5) IFS officers are facing criminal proceedings in Jharkhand.

()  As per the provisions of the All India Service (Death-cum-Retirement Benefits)
Rules, 1958, the State Governments/UTs are required to review the service of All India
Service Officers who have completed 15 years and 25 years of qualifying service or
attained the age of fifty years (whichever is earlier). Necessary instructions have been
issued to the State Governments and Union Territories from time to time. As of now,
no report under this proviso has been received about any IFS officer from the State
Government of Jharkhand.

National Mineral Exploration Policy
*88. SHRI ANIL DESAI: Will the Minister of MINES be pleased to state:

(@ whether, in a bid to attract private sector investment into exploration of non-
fuel and non-coal minerals, Government has approved the National Mineral Exploration
Policy and if so, the details thereof;

(b) what will be States' role in this new policy; and

(c) how the approved policy is different from the earlier one and the details
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF MINES (SHRI PIYUSH GOYAL):
(a) Yes, Sir. The National Mineral Exploration Policy (NMEP) has been approved by the
Government and is available at the website of Ministry of Mines (http://mines.nic.in/
writereaddata/Content/NMEP.pdf). The policy, inter-alia, proposes:

1. The Government will create baseline geoscientific data as a public good and
will make available pre-competitive baseline geoscientific data of the highest
standards free of charge in public domain.

2. The Government will carry out aero-geophysical survey of the country in
a mission mode initially in the potential areas of around 8 lakh sq. kms. and
subsequently in the rest of the areas.
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3. A National Geoscientific Data Repository (NGDR) will be set up to collate
all baseline and mineral exploration information generated by various central
and State Government agencies and also mineral concession holders and
maintain these on a geospatial database.

4. The Government will establish a National Centre for Mineral Targeting
(NCMT) in collaboration with geoscientific organisations, academia and
industry to target concealed and deep-seated mineral deposits.

5. The Government will carry out auctioning of identified exploration blocks for
exploration by private sector on a suitable revenue sharing basis in case
their exploration leads to auctionable resources. In case no auctionable
resources are discovered, exploration expenditure will be reimbursed on
normative cost basis.

(b) Under the NMEP, identification and delineation of exploration blocks will be
carried by the State Governments with assistance from Geological Survey of India (GSI)
and other agencies. The exploration blocks will be allotted to private explorers through
open competitive bidding/auction process by the State Government with active support
from Ministry of Mines and its central agencies. Further, State Governments have a key
role to play in building up a steady stream of auctionable mineral prospects. They are
required to take mineral exploration reports prepared by GSI or other agencies and build
on them to carry out G3 or G2 levels of exploration. Further, States need to build up
the exploration capabilities of their staff.

(c) The National Mineral Exploration Policy has been released for the first time
by the Central Government. The policy not only facilitates greater role of private sector
in carrying out exploration through a revenue sharing mechanism but also inter-alia
proposes to carry out aerogeophysical mapping of the country, making available baseline
data free of cost as public good, collate and share data of various exploration agencies,
and provide a structured framework for targeting deep-seated and concealed mineral
deposits.

Purchase of ships by SCI

*89. SHRI RITABRATA BANERJEE: Will the Minister of SHIPPING be pleased
to state:

(@ whether it is a fact that the Shipping Corporation of India (SCI) embarked
on reckless purchase of ships when the costs were high;
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(b) if so, the reasons therefor;
(c) what is the total loss due to this ill-conceived ship purchase plan; and
(d) who were the beneficiaries of the huge kick-backs involved in the deal?

THE MINISTER OF SHIPPING (SHRI NITIN JAIRAM GADKARI): (a) Sir, No fact
has come to light to indicate that Shipping Corporation of India has embarked on
reckless purchase of ships when the costs were high.

(b) to (d) Does not arise.
Dumping of chemical wastes

*90. SHRIMATI AMBIKA SONI: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@ whether any complaints have been received or any survey is done to find
out how many industrial units are dumping their chemical wastes under the ground,
causing contamination of ground water;

(b) if so, the details thereof;

() whether online monitoring system of tracking industrial effluents is being
done of effective monitoring by State Pollution Control Boards/Pollution Control
Committee and if so, the details thereof; and

(d) whether any pilot project has been undertaken to rehabilitate polluted sites
for improvement in ground water quality and if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) and (b) Ministry of
Environment, Forest and Climate Change (MoEF&CC) has not conducted any survey
to ascertain the numbers of industrial units which are dumping their chemical waste
under the ground leading to contamination of groundwater. However, the Ministry is
implementing a World Bank aided project namely Capacity Building for Industrial
Pollution Management Project (CBIPMP). One of the project outcomes is the
identification of contaminated sites under which 100 such sites have been identified for
further investigation and remediation, if required. There is no conclusive information
about these 100 contaminated sites with further evidence of groundwater contamination.
However, based on the preliminary investigation, 64 sites have been identified as sites
with soil and/or groundwater contamination.
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() Central Pollution Control Board has directed the 17 category of highly
polluting industries to install system for online monitoring of emission/effluent quality.
Out of total 3387 industrial units, 2736 units were identified for installing online monitoring
system. Out of that, 1783 industrial units have installed online monitoring system as
on 1st July, 2016 and 625 units are in the process of installation while the remaining
have been issued closure directions.

(d) CPCB under National Clean Energy Fund (NCEF) is implementing a project
on remediation of 10 contaminated areas namely Eloor-Edyaar in Kerala; Ratlam in
Madhya Pradesh; Sundargarh, Ganjam and Talcher in Odisha; Ranipet in Tamil Nadu;
Lucknow, Rakhi-Mandi (Kanpur) and Rania (Kanpur Dehat) in Uttar Pradesh and Nibra
Village (Howrah) in West Bengal. MoEF&CC is also implementing a National Program
for Rehabilitation of Polluted Sites (NPRPS) under the CBIPMP. Pilot projects have
been initiated for remediation of three waste contaminated sites viz. Kadapa, Municipal
Solid Waste site, Andhra Pradesh; Noor Mohammad Kunta, Hazardous Waste site,
Telangana; and Dhapa, Municipal Solid Waste site, West Bengal.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Coal production
702. SHRI T. RATHINAVEL: Will the Minister of COAL be pleased to state:

(@ whether it is a fact that the Coal India Limited (CIL) is considering a slow
down in production of coal;

(b) whether it is also a fact that all the subsidiaries of CIL are geared up to take
up the coal production to higher levels but the stock accumulating at their pitheads
is @ major constraining factor which is not permitting them to produce further;

()  whether over burden removal was an all time high during 2015-16 with 265.63
million cubic metres more than the previous fiscal; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH GOYAL):
(a) The off-take of Coal India Ltd.(CIL) was 534.50 Million tonne against coal production
of 538.75 Million tonne during the year 2015-16.

Also, no power generation unit was in critical or supercritical condition for want
of coal. There was a decline in coal import also from 217.8 Mte in 2014-15 to 199.9 Mte
in 2015-16.
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(b) CIL has planned to produce more coal and has set a target of producing
598.61 Mt. coal in 2016-17 against an achievement of coal production of 538.75 Mt
during 2015-16 with growth rate of 11.11%.

(c) and (d) Over burden removal by CIL during 2015-16 was 1148.91 Million cubic
meter as compared to 886.53 Million cubic meter during 2014-15.

Expert of coal to other countries
703. SHRI RANJIB BISWAL: Will the Minister of COAL be pleased to state:

(@ whether Coal India Ltd. (CIL), for the first time, is in a position to export coal
to other countries;

(b) if so, the details thereof;

(c) the quantity of coal proposed to be exported and the foreign exchange likely
to be earned as a result thereof along with the names of countries to which coal is
proposed to be exported; and

(d) the total coal produced by CIL during the previous financial year vis-a-vis
its domestic demand and the target of coal production fixed for the current financial
year?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH GOYAL):
(a) and (b) Coal has been traditionally exported to neighbouring countries i.e. Bhutan,
Nepal and Bangladesh as part of honouring bilateral trade requests from these countries.
However, quantity wise exports from CIL has been negligible.

(¢) No quantity is earmarked for export by CIL in the annual supply plan
finalised by Ministry of Coal as part of Annual Plan.

(d) During the previous year 2015-16, against an all India coal demand of 822.36
Mte. (Revised Estimates), CIL produced 538.75 Mte. As per Annual Plan 2016-17
document of Ministry of Coal, the production target of coal from of CIL has been fixed
at 598.61Mte. of coal for the current financial year 2016-17.

Development of captive coal blocks in Odisha
704. SHRI RANJIB BISWAL: Will the Minister of COAL be pleased to state:

(@ whether any of the developers of captive coal blocks allocated/auctioned
during the last two financial years have started producing coal;

(b) if so, the details thereof and if not, the reasons therefor;
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(c) the time by which the developers have been asked to develop coal blocks
and start mining of coal;

(d) whether any of the developers, particularly in Odisha, has requested for
extension of time for developing the block and if so, the details thereof; and

(e) how Government is helping the developers in getting various clearances?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH GOYAL):
(a) to (c) Yes, Sir. Out of the 17 Schedule Il coal mines auctioned under the provisions
of the Coal Mines (Special Provisions) Act, 2015 which were operational before
cancellation by the Hon'ble Supreme Court, mining operations have commenced/mine
opening permission granted in 10 Schedule 11 coal mines. Further, 2 mines allotted to
Government companies have started production. In addition, 1 Schedule 11l coal mine
is also operational/mine opening permission granted.

Rest of the Schedule Il coal mines are in the process of starting mining operations
after obtaining necessary statutory clearances as well as appointment of mining
contractor. In many cases, the matter of appointment of Mine Developer 85 Operator
is sub-judice. Schedule 111 coal mines are expected to commence mining only in the next
2-3 years as they were not operational at the time of the allocation.

The 10 captive coal blocks allocated under the provisions of the Mines and
Minerals (Development & Regulation) Act, 1957 are regionally explored and the detailed
exploration/preparation of Geological Report is underway.

Milestones for development and production of coal from the auctioned/allotted
coal mines have been prescribed under the Coal Mines Development and Production
Agreement/Allotment Agreement signed with the successful allocatees.

(d) Of the coal mines allocated under the Coal Mines (Special Provisions) Act,
2015, some of the allocates have requested for extension of timeline in the efficiency
parameters specified in the agreement. M/s. Odisha Coal and Power Limited, the
successful allottee of Manoharpur and Dipside Manoharpur coal mines, in the State of
Odisha has requested for extension of time for developing the coal mine. Among the
coal blocks allocated under the provisions of the Mines and Minerals (Development
8b Regulations) Act, 1957, M/s Andhra Pradesh Power Generation Corporation Limited,
the allottee of Sarapal Nuapara Coal block, in the State of Odisha has also requested
to extend the time limit for the event of acquiring Prospecting License prescribed in the
agreement.
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(e) Meetings have been held from time to time with the allocates of the coal
mines/blocks, representatives of the State(s) concerned and Ministry of Environment,
Forests & Climate Change with a view to bring allocated coal mines into production
expeditiously. Clarifications have been issued on various issues hampering mine
development for expeditious operationalization of coal mines.

Targets and achievements of the Ministry
705. SHRI C. M. RAMESH: Will the Minister of COAL be pleased to state:
(@ the details of achievements of the Ministry during the last two years;

(b)  whether the presentation has been made before the Prime Minister about the
Ministry's achievements during that period,;

(c) if so, the details thereof;

(d) whether the Ministry has fallen short of its targets and the areas where it
has excelled;

(e) the targets set for the coming three years and the roadmap to achieve the
same;

() the details of difficulties brought before the Prime Minister and the
suggestions made to overcome them; and

(g) the details of core areas the Ministry is going to focus on during the coming
three years?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH GOYAL):
(a) to (g) Information is being collected and shall be laid on the table of the House.

Permission for drilling in non-CIL blocks through MECL
706. SHRI C. M. RAMESH: Will the Minister of COAL be pleased to state:

(@ whether the ministry has given permission for drilling in non-cil blocks
through the Mineral Exploration Corporation Ltd. (MECL) in Andhra Pradesh;

(b) if so, the details thereof; and
(¢) by when the study is likely to be completed?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH GOYAL):
(a) to (c) Based on the request of Government of Andhra Pradesh, Mineral Exploration
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Corporation Limited (MECL) has been asked to carry out detailed exploration in recently
discovered coal bearing areas in Somavaram East and West and Chintalapudi blocks
of Andhra Pradesh. MECL has taken up the drilling in Somavaram West and Chintalpudi
blocks. The drilling in Somavaram East has not commenced. Detailed exploration is in
progress and completion is subject to availability of land for drilling. The GR will be
prepared after completion of drilling.

Accidents in coal mines
707. DR. V. MAITREYAN: Will the Minister of COAL be pleased to state:

(@ whether the Central Government has laid adequate rules and norms for
providing compensation and extended treatment facilities for the number of accidents
resulting in injury to mine workers;

(b) if so, the details thereof and the number of accidents which were fatal or
resulted in permanent disablement of workers in coal mines including the Neyveli
Lignite Corporation Ltd.;

(c) the amount of compensation disbursed in each of these cases of injury,

year-wise and mine-wise; and

(d) the protection and precautionary methods to avoid any accidents or mishaps

occurring in various coal mines and to improve the safety of workers?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH GOYAL):
(a) and (b) The provisions of Employees Compensation Act 2010 provide for
compensation to be paid by the coal companies to the workers involved in fatal
accidents and serious injuries resulting in permanent disablement. Coal companies
provide the compensation to the next of the kin of the deceased employee in case of
a fatal accident arising out of and in the course of his/her employment in accordance
with the laid down provisions of the Act. In case of serious bodily injured person
involved with permanent disability, compensation is paid as per the provisions made
under Part-1 of Schedule-1 of Employees Compensation Act 2010 where the amount
payable is decided after due assessment of the percentage of permanent disability of
the victim of serious injury by an approved Medical Board of the respective coal
company.

In addition to the compensation payable under the statute, coal companies are
also offering the following to the families of the deceased workers.
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In case of Coal India Limited (CIL):

In case of a fatal accident, employment to the kin of the deceased; in case there
is no eligible person for employment, monetary compensation per month is paid to the
family of the deceased; special relief package of ¥ 5 lakh to the departmental employee;
immediate payment of funeral expenses, monetary benefits under life cover scheme
(LCS) of ¥ 1,12,800/- as per National Coal Wage Agreement -1X; ex-gratia amount of
T 84,600/- in case of death or permanent disablement; and gratuity on the basis of the
length of service, provident fund as per Coal Mines Provident Fund Rules, encashment
of earned leave and payment of pension as per Coal mines Pension Scheme 1998.

In case of serious bodily injury, in addition to the amount paid under the provisions
of the statute additional ex-gratia amount of ¥ 84,600/- in case of permanent disablement
resulting on account of accident out of and in course of employment; salaries/wages
to the injured while on duty for the period of his absence from the duty due to the
said injury and extensive medical treatment facilities either in the company's hospital
or any other referral hospital during his injury period and beyond.

For contractual employees, in case of a fatal accident, compensation is being paid
as per the provisions of the statute; lump sum special relief is also paid by the
contractor, in addition to the provisions under statute; immediate payment for funeral
expenses and transport to the family of deceased and CMPF/EPF as per the Rules. In
case of serious bodily injury, compensation as per the statute is being paid after due
assessment of the percentage of disability by the approved Medical Board.

In case of Neyveli Lignite Corporation (NLC):

In addition to the compensation payable under the statutory provisions, the
worker is also paid compensation payable under Group Insurance Scheme (X 3 lakhs
to% 6 lakhs); family death relief fund (Z 7.5 lakhs to % 10 lakhs); permanent employment
to one of the eligible family members of the deceased or monthly family relief to the
spouse of the deceased till she attains the age of 58 years @ ¥ 8,500/- per month.

For contract workers, compensation is paid as per the provisions of statute; death
relief fund of ¥ 2.5 lakhs; in case of industrial accident, permanent job is given to the
next of the kin of the deceased or monthly family relief @ ¥ 5100/- per month to the
dependent family. In case of serious bodily injury, both departmental or contract
workmen are referred to super speciality hospital for giving special treatment.

The details of fatal accidents and fatalities and serious injuries in CIL and NLC
during the period 2015 and 2016 (upto June 2016) are given in the Statement-I
(See below).
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(c) The details of the amount of compensation paid in each of these cases of
injury, year-wise and mine-wise is given in the Statement-11 (See below).

(d) The following steps have been taken by the Government for protection and
precautionary methods to avoid any accidents or mishaps occurring in various coal
mines and to improve the safety of workers working in coal mines:

(i) In order to reduce the exposure of miners to risk of accidents and health
hazards, manual loading and transportation at the coal faces are being
eliminated by mechanized drilling, loading and transportation;

(i)  Continuous environment monitoring system is being installed in gassy coal
mines to give forewarning of any accumulation of inflammable gas, presence
of noxious gases including CO, CO2 and deficiency of oxygen in mine
atmosphere;

(i) Low capacity loading and transport machinery are being replaced by high
capacity machines in open cast coal mines thereby reducing the traffic in
mines and accidents in opencast operations;

(iv) A fresh initiative has been undertaken in coal mines to improve the skills
of the operators and competent persons using most modern training aids
like simulators, 3D Atrtificial Intelligent Audio-Visuals;

(v) Workers participation and sensitization in matters of safety are ensured
through training in safety and by initiatives like celebration of safety week
and safety campaigns, etc.

(vi) Safety training programmes are organized among Managers and Supervisors
for improving safety standards in mines.

(vii) Risk Assessment Techniques are being introduced aimed at elimination of
risks and to ensure safety of workmen.

(viii) To promote and propagate safety awareness in mines, National Safety Awards
(Mines), National Conference on Safety in Mines is organized by DGMS.
The recommendations of National Conference on Safety in Mines go a long
way in enhancing safety of mine workers.

(iX) Standard operating procedures are established to avoid unsafe practices in
mines.

(® A special safety awareness campaign has been launched to increase
awareness of mine workers, i.e., 'Safety is My Responsibility' and steps have
been taken to propagate the same.
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Statement-1
Details of fatal accidents and serious injuries during 2015-16 (upto June, 2016)
Coal India Limited (CIL)

Company Fatal Accident Serious Injury
2015 2016 2015 2016
(upto June) (upto June)
FA FTY FA FTY SA Sl SA Sl
ECL 7 7 4 4 9 40 18 18
BCCL 7 7 5 5 9 9 1 1
CCL 2 2 2 2 6 6 4 5
NCL 1 1 3 3 19 20 6 6
WCL 8 8 4 4 24 27 5 5
SECL 10 10 5 6 K¢ K3 10 n
MCL 3 3 0 0 4 4 1 1
NEC 0 0 0 0 0 0 0 0
CIL 3 3 23 24 134 141 45 47
Legend: FA-Fatal Accidents, FTY- Fatalities, SA-Serious Accidents, Sl-Serious injuries.
Neyveli Lignite Corporation (NLC)
Year Number of Fatalities Number of Total
Fatal accidents serious injuries
2015 1 1 1 2
2016* 2 2 - 2

* as on 18-07-2016
Statement-11

Details of the amount of compensation paid in CIL and NLC for 2015 and
2016 (upto June) Year-wise, Company-wise and mine-wise

Coal India Limited (CIL)

Accident Mine Victim Name Designation ~ Compensation
Date

1 2 3 4 5
Year-2015

ECL

29.01.15 Khottadih UG Naresh Bouri Cont' Worker 736360

19.03.15 Shyamsundarpur Nanku Bhuia Cont' Worker 831920
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1 2 3 4 5

10.05.15 Bonjemehari OCP Rajib Turi Cont' Worker 250000

28.06.15 Kumdhubi Colliery  Dhananjoy UG Face Worker 828800

Kumar Rai

16.08.15 Kumardihi "A" Amal Mallah Line Mistry 584800
Colliery

12.11.15 Khas Kajora Ramadhar Bhar Spary Mazdoor 652280
Colliery

19.12.15 Shankarpur Colliery Chandra Nahak ~ General Mazdoor 498800

BCCL

31.01.15 New Akaskenaree G.Prasad Sonar Electrical Helper 811640

01.03.15 Dahibari M. Pradhan Cont. Operator 500000
Basantimata

05.08.15 Rajapur OCP Satnarayan Bauri  Shovel Operator 639200

05.09.15 P B Project Dasarath Pandit  Line Mistry Under

Process

20.10.15 P B Project Anjan Kumar Teli Pump Khalasi 626000

231015 Amal NT-ST Somar Mahato General Mazdoor 513320

05.12.15 AKWMC Dilip Saw Contractor Worker 520000

CCL

01.01.15 Giddo-A Puna Raja EP Helper 758240

05.01.15 Kargali OCP Madhu Dozer Operator Claim

disputed

NCL

19.12.15 Amlohri Project Prayag Lai Shah  Contractor Worker 815400

WCL

240115 DRC Nathu Lattari Pal Haulage Driver 667824

23.02.15 Gouri Expansion S. Shivram Auto Electrician 589800
OoCP Aglawe

03.04.15 Gouri Expansion J.r M Khandar Foreman 603680
OocCpP

21.06.15 Tawa-2Mine Krishna Rao LHD Operator 584800

21.06.15 CRC S. Bapuji Dhoble  Sub.Engineer 633360

06.08.15 DRC+4 S. V.Nikumbe Cable Man 598560

29.08.15 Kolarpimpri OC V. Moreshwar Cont. Tipper 752100

Titre Driver
03.12.15 Tandsi UG Mine K.Mehangee Clipman 556520
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1 2 3 4 5
SECL
30.01.15 Bagdewa UG Uday Lai Gabhel Mech. Fitter 665160
2403.15 NCPH R-6 Mine Bipro Support Mistry 498800
07.04.15 Chirimiri OCM Vijay Kumar Dumper Operator 513320
23.04.15 Amgaon OCP Sunder Hembram  Contractor Worker 896000
15.05.15 Rajnagar RO Deolal Support Mistry 561520
13.06.15 Kumda Sub. Stn. Gopal Singh SBA 508320
15.06.15 Kusmunda OCP D K Mishra Overman 690080
19.06.15 Damini UG Mine Horilal Kewat Blasting Crewman 788240
26.08.15 Kusmunda OC Uday Raj Singh  Contractor's Pay
Baghel Loader Operator 665100
26.11.15 Churcha RO UG Sukesh Kumar Contractor Worker
Singh 831920
MCL
02.01.15 Bhubaneswari OCP  G. Bihari Pradhan  Cont' Driver 665160
29.09.15 Samleshwari OCP Somraj Sahu Contractor Worker 500000
22.11.15 Bharatpur OCP Balram Bauri Contractor Worker 100000
Year-2016
ECL
11.01.2016  Bankola Colliery Juria Nahak Cableman Under Process
24022016  Manderboni Rambalak Gope Surface Trammer 652280
Southsamla Colliery
26.032016  North Searsole Mohan Kumar Comtractor Worker  Under
Colliery Sen Process
18.06.2016  Chora 7&9 Pit Mohanlal Keshari Contractor Worker  Under
Colliery Process
BCCL
22022016  Salanpur Colliery Chandradeo Dozer Operator 665160
Nonia
20.022016  AKWMC Bhola Nonia Dozer Operator 702160
Trainee
22032016  Bastacolla Colliery = Om Prakash Sr. Overman 702160
Kewat
22042016  Block-110CP Mohan Rawani Contractor Worker 350000
25052016  Amalgamatd Rama Nand Fire Fighting 570720

NT-ST
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1 2 3 4 5
Jeenagora OCP Jaiswara Mazdoor
CCL
09.04.2016  Amlo Project A. Upadhayay Dumper Operator Under
Process
01.06.2016  GIDF 'A' Project C. S. Singh Private Security Under
Guard Process
NCL
23.01.2016  Nighahi Project Ch.Yaswant Rao  Contractor 783560
Supervisor
18.03.2016  Nighahi Project Munnilal Dumper Operator 781210
Kushwaha
02.06.2016  Khadia Project Md. Firoj Ansari  Contractor Worker  Under
Process
WCL
14.02.2016  Sasti OCP Wasudeo Kubde Contractor Worker — 547240.
12.03.2016 ~ Chatterpur Mine Prakash Behari Explosive Carrier 736680
No. 1
06.04.2016  Kolarpimpi OCP Nirmal Sukla Contractor Worker 778560
18.04.2016  Silwara UG Mine S.A.Nizamuddin  Blasting Crew 699200
SECL
27032016  Bangwar UG Mine  Mohammad Kasim Support Mistry 561520
09.04.2016  Piparia Mukesh Tripathy Overman 793240
09.04.2016  Piparia Dayaram Cableman 561520
19.042016  Churcha RO UG Jaimangal Dresser(Cat-V) 542240
26.04.2016  Bagdewa UG Mine Jai Singh Driller (Cat-V) 741680
17.06.2016  Kanchan OC Ram Kripal Overman 513320
Neyveli Lignite Corporation (NLC)
SI. No. Year Fatalities / Mines compensation disbursed
unit wise as per Workman
Compensation Act
1 2015 1/ Mine-1A ¥ 8.5 Lakh
(&) 1/ Mine-II ¥ 6.8 Lakh
2 2016 (b) 1/ Mine-1l 35.9 Lakh

TotaL 3
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Revenue generation from re-allocation of coal blocks
708. DR. V. MAITREYAN: Will the Minister of COAL be pleased to state:

(@ whether Government has fixed any target for revenue generation from re-
allocation of coal blocks;

(b) if so, the details of revenue generated through re-allocation of coal blocks,
till date, coal block-wise;

(c) whether Government has ensured re-allocation of coal blocks to various
sectors like power, cement, etc. supporting capacity of about 70,000 MW through
auction/allocation after the cancellation of 204 coal blocks by the Supreme Court; and

(d) if so, the capacity details of each of the coal blocks re-allocated and the coal
blocks ready for re-allocation during the next two years?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH GOYAL):
(@) and (b) The Government has not fixed any revenue generation target from the
auction/allotment of coal mines. Revenue which would accrue to the coal bearing State
Government concerned comprises of upfront payment as prescribed in the Tender/
Allotment document, Auction/Allotment proceeds and Royalty on per tonne of coal
production. Under the provisions of the Coal Mines (Special Provisions) Act, 2015 and
the Rules made thereunder, the Government has so far allocated 75 coal mines for
specified end uses. The estimated revenue which shall accrue to the coal bearing States
concerned during the life of mine/lease period from the allocation of these 75 coal mines
under the provisions of the Coal Mines (Special Provisions) Act, 2015 is 3.53 lakh
crores.

The revenue already generated till 31.05.2016 from the allocation of 74 coal mines
under the provisions of the Coal Mines (Special Provisions) Act, 2015 (excluding
Royalty, Cess and Taxes) is given in the Statement-1 (See below).

(c) and (d) The Government continuously endeavors to meet the demand of coal
for all the sectors of the economy including Power and Cement. Out of 75 coal mines
allocated so far under the provisions of the Coal Mines (Special Provisions) Act, 2015,
49 coal mines have been allocated for “Power” end use (excluding Captive Power). The
details of these 49 coal mines along with the specified end use plants is given in the
Statement-11 (See below). In addition, the details of 26 coal mines allocated to Non-
Power Sector along with the specified end use plants is given in the Statement-111
(See below).

Allocation of coalmines/blocks is an ongoing process.
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Capital funds on CMPS

709. Dr. K.V.P. RAMACHANDRA RAO: Will the Minister of COAL be pleased
to state:

(@ whether it is a fact that the capital funds on Coal Mines Pension Scheme
(CMPS) are exhausting;

(b) if so, the details thereof; and

() how Government is planning to recoup the funds so that the coal mine
workers are ensured pension scheme?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH GOYAL):
(a) to (c) At present,outflow from the Coal Mines Pension Scheme
(CMPS-1998) is more than the inflow from the contribution of members. Details of
inflow and outflow are given in the Statement (See below). Report of actuarial evaluation
of the fund has not been received by Coal Mines Provident Fund Organization
(CMPFO).

Statement
Inflow-outflow statement of CMPS 1998 (R in crore)

Year Employer/  Govts.  Interest Interest Total Amount  Contri- Total
Employee  Contri-  earned earned on Inflow disbursed  bution inflow-
Contribution  bution on Investment i.e. towards and outflow
towards Investment in contribution ~ Pension  disburse- (surplus/
Pension corpus Public and (Expen- ment deficit)
Fund Account interest diture)  (surplus/  (6-7)
received (2+3+4+5) deficit)
from (7-2)
Coal
Companies
1 2 3 4 5 6 7 8 9
OB Under 1946.44 105.33 1841.11
1971 &
1998 Scheme
as on
31-03-98
1998-99 650.22 41.22 14.70 283.22 989.36 13.60 636.62 975.76
1999-2000 422.38 27.93 95.77 172.13 718.20 2051  401.87 697.69
2000-01 220.10 24.27 163.39 165.45 573.21 30.76 189.34 542.45
2001-02 420.36 18.30 212.17 179.51 830.34 48.87 371.49 781.47
2002-03 381.61 23.17 251.89 194.77 851.44 83.73 297.88 767.71

2003-04 448.31 23.17 322.67 211.32 1005.48 169.36  278.95 836.12
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1 2 3 4 5 6 7 8 9
2004-05 392.23 2588  333.95 229.29 981 35 284.89  107.34 696.46
2005-06 489.20 19.75  368.10 248.78 1125.83 35475  134.45 771.08
2006-07 487.06 15.00  407.51 292.87 1202.43 356.89  130.17 845.54
2007-08 397.99 2050 44244 317.76 1178.69 503.68 -105.69  675.02
2008-09 467.47 2213 496.91 344.77 1331.28 552.16  -84.68 779.12
2009-10 445.17 1850  522.32 405.87 1391.85 62591 -180.74  765.94
2010-11 647.48 1850  575.04 385.63 1626.65 820.74 -173.26  805.91
2011-12 663.83 17.00  628.31 418.41 1727.55 962.18 -298.35  765.37
2012-13 843.97 17.00  696.20 453.97 2011.14 113403 -290.06  877.11
2013-14 833.04 15.00  777.69 492.56 2118.29 135390 -520.86  764.39
2014-15 800.48 1460  793.34 534.43 2142.85 1601.60 -801.12  541.26
TotaL 10957.32  361.92 7102.42 5330.73 21805.95 9022.87 1934.45 12888.41

E-auctioning policy of coal mines
710. SHRI B. K. HARIPRASAD: Will the Minister of COAL be pleased to state:

(@ whether the e-auctioning policy of coal mines have achieved the revenue
targets of the Ministry;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and
(d) the details about the total funds collected, along with their utilization status?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH GOYAL):
(a) to (d) Revenue which would accrue to the coal bearing State Government concerned
from allocation of coal mines comprises of Upfront payment as prescribed in the Tender
/Allotment document, Auction/Allotment proceeds and Royalty on per tonne of coal
production and under the provisions of the Coal Mines (Special Provisions) Act, 2015
and the Rules made thereunder, the Government has so far allocated 75 coal mines for
specified end uses (31 Coal mines through e-auction & 44 coal mines through allotment).
The revenue which shall accrue to the coal bearing States concerned during the life
of mine/lease period from the allocation of these 75 coal mines under the provisions
of the Coal Mines (Special Provisions) Act, 2015 is estimated at more than ¥ 3.53 Lakh
Crores. The estimated revenue from the e-auction of 31 Coal Mines is ¥ 1,96,698 Crores.
The revenue already generated till 31.05.2016 from the allocation of 74 coal mines under
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the provisions of the Coal Mines (Special Provisions) Act, 2015 is 2,237 Crores (excluding
Royalty, Cess and Taxes) which shall be devolving entirely to the coal bearing State
concerned.

Disputes between Ministries regarding allocation of coal blocks
1711. SHRI HARIVANSH: Will the Minister of COAL be pleased to state:

(@ whether there is a dispute between the Ministries of Coal and Power regarding
allocation of 7 coal blocks; what is the present status of these coal blocks and by when
the work on these coal blocks is likely to be commenced;

(b) in which States these coal blocks are located and whether applications have
been made with regard to these blocks to the Ministry of Environment, Forest and
Climate Change for their clearance; and

(c) whether the Ministry is considering to bring back these coal blocks and
whether the Ministry of Power has the right of sanctioning these blocks?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH GOYAL):
(a) and (b) There is no dispute between Ministries of Coal and Power with regard to
allocation of 7 coal mines identified for allotment to Power Projects to be awarded on
tariff based bidding. These 7 explored coal mines located in the States of Odisha,
Chhattisgarh and Jharkhand are part of 204 coal mines cancelled by the Hon'ble
Supreme Court and included in Schedule | of the Coal Mines (Special Provisions) Act,
2015. Ministry of Power has been requested to intimate suitability of these 7 coal mines
for power projects being planned by Ministry of Power to be awarded on tariff based
bidding. Of these 7 coal mines, one coal mine viz. Tubed, located in the State of
Jharkhand has been allotted to Damodar Valley Corporation on the recommendation of
Ministry of Power.

Environment and Forest clearances are to be obtained by the allocattee company
themselves.

(c) There is no proposal at present to withdraw these coal mines. The authority
for allotment of coal mines rests with the Ministry of Coal.

Coal stock at power utilities
712. SHRI A. K. SELVARAJ: Will the Minister of COAL be pleased to state:

(@ whether it is a fact that the power utilities are sitting over around 36 million
tonnes of coal ending April, 2016 against 29 million tonnes last year;

tOriginal notice of the question was received in Hindi.
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(b) whether it is also a fact that the current coal stock accretion at the power
utilities is the highest in four years;

(c) whether accumulating coal stocks is risky as they are combustible, pose
environmental hazard and lose quality if left exposed for long; and

(d) if so, the steps taken by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI PIYUSH GOYAL):
(a) and (b) Coal stock at Power House end had been 34.94 Million Tonne (MT) at the
end of April, 2016 as against the stock of 29.76 MT at the end of April, 2015. Coal stock
at Power Stations end as on 31.03.2016 had been 38.87 MT, the highest in the last four
years.

(c) and (d) Long term exposure of coal stock is prone to heating and loss of coal
quality. However, coal stock at Power station end which was 38.87 MT at the end of
the 2015-16 has now reduced to the level of 31.39 MT as on 19.07.2016. This coal stock
is sufficient for 23 days as against the normative stock requirement of 21 days. Further,
these power plants receive coal on daily basis and consume it based on their daily
requirement in line with their generation schedule. Hence, the coal stock is not static
and is not kept/stored for a long time. The coal stock position has shown a depleting
trend during 2016-17, as given below:

Sl. No. Coal stock as on Coal stock (MT)
1 31.03.2016 38.87
2 28.04.2016 35.92
3 31.05.2016 3265
4 30.06.2016 3051

Providing safe drinking water to people in rural areas

713. SHRI ANUBHAV MOHANTY: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(@ how many States are there in the country which have villages with a
population of 1,000 or more where there is no safe drinking water and the villagers have
to go miles to fetch safe drinking water;

(b) what plans Government has to provide safe drinking water to every villages
in the country and by when; and
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(c) whether Government would consider tying up with NGOs who are into
providing safe drinking water to people in rural and remote areas, for speeding up the
process of providing safe drinking water where it is not available?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) Rural Water Supply is
a State Subject. However, under the National Rural Drinking Water Programme (NRDWP),
Ministry of Drinking Water and Sanitation provides financial and technical assistance
to State Governments for rural drinking water supply. States Governments are competent
to plan, design, approve and implement rural drinking water supply schemes. This
Ministry maintains data for drinking water supply in terms of habitations and not
village population wise. Further, as per the Census 2011, 22.1% of the rural households
have to fetch drinking water from a distance of more than 500 meters in rural areas.

(b) The Ministry has prepared a strategic plan to provide safe drinking water
to 90% of the rural population of the country through piped water supply schemes by
the year 2022 subject to availability of funds. States have been advised to prioritize
coverage of all arsenic & fluoride affected rural habitations with surface water based
piped water supply schemes as the permanent & sustainable solution. States have also
been advised to set up Community Water Purification plants as a short-term measure
to provide at least 8-10 litres per capita per day (Ipcd) of safe water for drinking &
cooking purpose in all remaining arsenic & fluoride affected rural habitations by March,
2017, subject to availability of funds.

(€) Under NRDWP, State Governments are vested with the power to plan,
design, approve and implement rural drinking water supply schemes. This Ministry
under NRDWP neither releases funds directly to any Non-Governmental Organization
(NGO) nor there is such proposal under consideration of this Ministry.

Providing safe drinking water and sanitation facilities

714. SHRI C. P. NARAYANAN: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(@ how many people in the country did not get safe drinking water in 2015 and

how many of them in urban areas;
(b) what are the main reasons therefor;

(c) by when Government expects to overcome it;
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(d) how many people did not have satisfactory sanitation facilities at the end
of 2015; and

(e) how many of them would have to be provided it at Government expenses?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) to (c) This Ministry
maintains data in terms of rural habitations and not in terms of population. As per data
entered by States on Integrated Management Information System (IMIS) of this Ministry,
as on 20.07.2016, there are 17,14,528 rural habitations in the country, out of which 71,077
habitations are quality affected where drinking water is contaminated i.e. not potable
with either one or more contaminants like arsenic, fluoride, iron, nitrate, salinity etc.

The main reasons for contamination are geogenic as majority of rural drinking
water supply schemes are based on ground water.

Rural Water Supply is a State subject. The States have been vested with power
to plan, design and execute the schemes to provide safe drinking water. However, this
Ministry supplements the efforts of the State Governments for rural drinking water
supply by providing technical & financial assistance through Central Sponsored National
Rural Drinking Water Programme (NRDWP). States are regularly asked to prioritise for
coverage of quality affected habitations.

This Ministry has prepared a strategic plan to provide safe drinking water to 90%
of the rural population of the country through piped water supply schemes by the year
2022 subject to availability of funds. States have been advised to prioritize coverage
of all arsenic & fluoride affected habitations with surface water based piped water
supply schemes as the permanent & sustainable solution. States have also been
advised to set up Community Water Purification plants as a short-term measure to
provide at least 8-10 litres per capita per day (Ipcd) of safe water for drinking & cooking
purpose in all remaining arsenic & fluoride affected rural habitations by March, 2017.

As reported by Ministry of Urban Development, as per census -2011, out of total
7,88,65,937 urban households, 4,89,04,343 urban households are getting tap water from
treated source which is around 62 %. Under Atal Mission for Rejuvenation and Urban
Transformation (AMRUT), Ministry of Urban Development is providing financial
assistance to around 500 major cities/ towns for water supply projects to achieve
universal coverage in water supply.

(d) Under Swachh Bharat Mission (Gramin), 92769864 (i.e. 51.05%) Households
in rural areas did not have toilet as on 31.12.2015 as reported by States/UTs on online
Monitoring System maintained by Ministry of Drinking Water and Sanitation.

(e) Under Swachh Bharat Mission (Gramin), 834 lakh toilets will be constructed
through Government assistance.
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Central projects for clean drinking water in Telangana

715. SHRI DEVENDER GOUD T.: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(@ the details of Central projects pertaining to clean drinking water being
executed in Telangana, district-wise;

(b) the details of projects submitted by the State Government for drinking water
during the last two years, year-wise, district-wise and project-wise;

(c) whether all the projects have been executed; and

(d) if not, the details of projects that are pending and the step taken by the
Ministry to execute/clear the pendency of projects?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) Water is a State subject
and this Ministry provides technical and financial assistance to provide safe drinking
water to rural households. As reported by Telangana State, there are 2929 ongoing
projects with a balance estimate cost of ¥ 1843.03 Crores being executed for providing
safe drinking water in Telangana State. These works are taken up under Centrally
Sponsored Scheme called National Rural Drinking Water Programme (NRDWP) with a
sharing pattern of 50:50 and they are in active progress. The district wise details of
Central projects pertaining to clean drinking water being executed in Telangana is as
under -

Sl. No District No. of Projects Balance Est.Cost (R in Cr.)
SVS MVS Total SVS MVS Total
1 Adilabad 222 14 236 1054 206.01 216.55
2. Karimnagar 212 43 255 18.10 187.85 205.95
3. Khammam 113 20 133 10.77 165.15 17593
4. Mahaboob 321 K¢ 34 29.07 40151 430.58
Nagar
5 Medak 202 2 224 1828 91.65 109.93
6.  Nalgonda 1140 K7 1172 7417 276.07 350.24
7. Nizamabad 122 20 142 494 94.12 99.06
8  Rangareddy 225 18 243 20.03 8354 10356
9.  Warangal 150 20 170 1293 138.29 151.23

ToTaL 2107 222 2929 198.83 1644.20 1843.03
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(b) As per the information provided by State Government of Telangana the
proposals were submitted to NITI Aayog, Government of India as part of Development
package for six backward districts in Telangana state for an amount of ¥ 22,385.00
crores with the total estimated cost ¥ 29,846.70 crores for coverage of 18,846 habitations
in six districts with treated surface water. The year wise requirements of funds for
Mission Bhagiratha for six districts in Telangana as proposed to Niti Aayog, Government
of India is given below.

(X in crore)

Sl. No. District 2015-16 2016-17 2017-18 2018-19 Total
amount
required
1. Mahabubnagar 855.00 3,050.00 2,500.00 1,207.00 7,612.00
2. Adilabad 650.00 1,990.00 1,680.00 673.50 4,993.50
3. Nalgonda 700.00 1,850.00 1,640.00 530.00 4,720.00
4. Khammam 605.00 1,600.00 1,550.00 294,02 4,049.02
5 Medak 540.00 1,400.00 1,570.00 115.05 3,625.05
6.  Warangal 550.00 1,900.00 1,610.00 787.13 4.847.13
ToTAL 3,900.00 11,790.00  10,550.00 3606.70  29,846.70

In the above proposal it was requested that 75 per cent of the estimated cost of
the project may be met by the Government of India by way of Special Development
package. The year-wise phasing of grants required from the Centre as proposed is
given below-

Financial Assistance Required from the Government of India for the Drinking
Water Project

2015-16 2016-17 2017-18 2018-19 Total

Drinking Water Supply 2925.00 8842.50 7912.50 270500 22385.00
Project in the Six Most

Backward Districts of

the State (75% of the

estimated Cost) ¥ in Cr

(c) As per the information provided by the State Government till now
administrative sanction was accorded for ¥ 37813.01 crores by the State Government,
in anticipation of support from Government of India towards intake arrangements,
transmission system and part of intra village system. Since, it is a time bound programme
State Government has accorded administrative sanction, the works of Mission Bhagiratha
are entrusted, they are in good progress and targeted to complete in next 3 years.
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(d) The amount of funds requested by the State Government of Telangana are
beyond the scope of funds allocated to this Ministry under NRDWP. The State
Government of Telangana has informed that the proposals for Mission Bhagiratha for
six backward districts under special development package of Rs. 22385.00 crores have
been submitted to Niti Aayog, Government of India for financial assistance.

Targets and achievements of the Ministry

716. SHRI DEVENDER GOUD T.: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(@ the details of achievements of the Ministry during the last two years;

(b) whether the presentation, before the Prime Minister, has been made about
the Ministry's achievements during that period,;

(c) if so, the details thereof;

(d) where the Ministry has fallen short of its targets and the areas where it has
excelled,;

(e) the targets set for the coming three years and the roadmap to achieve the
same;

() the details of difficulties brought before the Prime Minister and the
suggestions made to overcome them; and

(g) the details of core areas the Ministry is going to focus on during the coming
three years?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) to (d) The Ministry of
Drinking Water & Sanitation is the nodal Ministry for implementation of two Centrally
sponsored Schemes viz. Swachh Bharat Mission (Gramin) (SBM-G) and National Rural
Drinking Water Programme (NRDWP). Details of targets and achievements during last
two years, are as follows:

SBM-G

Year Nos. of Individual Households Latrines
Target Achieved

2014-15 50 Lakhs 58.54 Lakhs

2015-16 120 lakhs 127.41 Lakhs
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13 districts, 178 blocks, 23045 Gram Panchayats and 54732 villages have been
declared as Open Defecation Free (ODF) as on 31.3.2016. As per the baseline survey
conducted in 2012-13 by the States, the rural sanitation coverage was 38.76 %. This
has now increased to 51.80 % as on 31.03.2016.

NRDWP
Year Nos. of partially covered Nos. of quality affected
habitations habitations
Target Achieved Target Achieved
2014-15 118671 120538 23427 15579
2015-16 47080 39399 9111 8125

Under National Rural Drinking Water Programme (NRDWP), target of coverage of
partially covered habitations has been nearly met, but there is shortfall in achievement
of coverage of quality affected habitations as the schemes to cover the same have long
gestation period and moreover, there is increase of conamination level due to geogenic
reasons.

Several Presentations were made before Hon”ble Prime Minister in last two years.
Main issues discussed, were as follows:

. Effective use of social media.
. Video Conferencing with poor performing States/Districts

. Media (Print & electronic) should be actively engaged in the entire drive of
information, Education and Communication (IEC) and community mobilization

. Innovative attempts and best practices under Swachh Bharat should be
given wide coverage throgh the website of the Ministry of Drinking Water
and Sanitation

. A massive media compaign for optimum utilization of water through proactive
IEC

. Awareness about adverse effect of using shallow hand pumps facing serious
quality issues due to contamination of water

. Immediate release of funds under NRDWP to the States to mitigate water
scarcity due to drought like situations



Written Answers to [25 July, 2016] Unstarred Questions 119

. Taking up various measures to mitigate the water scarcity situations because
of the drought

«  Taking up pre-monsoon water conservation measures

(e) The details of the targets set for the two Programmes in coming three years
and the road map to achieve the same, are as follows:

Swachh Bharat Mission (Gramin) {SBM-G}, which was launched on 2nd October,
2014, aims to attain Swachh Bharat, by 2nd October, 2019, by accelerating sanitation
coverage in the rural areas. Targets for construction of Household toilets under Swachh
Bharat Mission (Gramin) for next 3 years are 1.50 crore in 2016-17, 1.70 crore in
2017-18 and 1.84 crore in 2018-19.

Under National Rural Drinking Water Programme (NRDWP), targets for coverage
of habitations depends on the funds allocation for that year. With the allocation of Rs.
5000 Crore in the current year 2016-17 and after having Annual Action Plan meetings
with the States and considering their achievements in previous years and present
status of coverage there, the target for coverage of partially covered habitations and
quality affected habitations under NRDWP has been fixed for 2016-17 as 44023 and
12812 habitations respectively.

Though, no targets have been fixed for the further two years i.e. 2017-18 and
2018-19, the Ministry has already prepared a strategic plan to provide safe drinking
water through piped water supply schemes to 50% of the rural population by the year
2017 and 90% of the rural population by the year 2022 subject to availability of funds.

(f) and (g) In case of SBM (G), sanitation being a behavioral issue, involves
change of mindset amongst people to stop open defecation and to adopt safe sanitation
practices. This requires engagement of community and skill in facilitation and 'triggering'.
There is constraint of these capacities. Also, since lack of change of behavior on part
of even few members of community can put entire community to risk, another challenge
is to saturate the entire village. The scale of issue is also a major challenge. The third
difficulty is sustaining behaviour change.

In case of NRDWP, water conservations measures to prevent runoff water during
rains and to recharge the ground water have been emphasized. Lack of financial
resources available with State Governments has also been discussed. To overcome the
same, States have been advised to invest more funds out of enhanced Finance
Commission grants and also to utilize Finance Commission grants given directly to local
rural bodies.
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Accordingly, there is an increased focus on behaviour change and engagement
of community for sustainable results. The term Open Defecation Free (ODF) has been
defined nationally to have uniform standards. The guidelines for verifying ODF have
also been issued. Capacity building of key stakeholders such as Collectors/CEO, Zilla
Panchayats, Chairman, Zilla Panchayat has been carried out regularly. The monitoring
has been strengthened to capture outputs (toilet construction) and also ODF status.
Key Resource Centres (KRCs) have been roped in for capacity building and supporting
the district administration.

Under National Rural Drinking Water Programme (NRDWP), the focus of the
Ministry is to go for piped water supply schemes / bulk water supply schemes to be
implemented by State Governments from perennial surface sources for long term
sustainability. Further, States have been advised to prioritize coverage of all arsenic &
fluoride affected habitations with surface water based piped water supply schemes as
the permanent & sustainable solution. States have also been advised to set up Community
Water Purification plants as a short-term measure to provide at least 8-10 litres per
capita per day (LPCD) of safe water for drinking & cooking purpose in all remaining
arsenic & fluoride affected rural habitations by March, 2017. All States have been
advised to install community water purification plants, in reported arsenic and fluoride
affected habitations by March 2017. This is being done as a short term immediate
measure for providing 8-10 LPCD (litre per capita per day) of safe water for drinking
and cooking purpose only. In this regard, NITI Ayog has released T 1000 crore as a
one time Central assistance which also includes funds for last mile connectivity of
piped water supply schemes in Rajasthan and West Bengal which are most affected by
fluoride and arsenic contaminations in drinking water.

Contaminated drinking water in Eastern and North Eastern States

717. SHRI RIPUN BORA: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(@ whether it is a fact that almost entire eastern and north-eastern States are
suffering from high level of contaminated drinking water being extracted from ground
water;

(b) if so, whether Government has taken any steps towards supply of safe
drinking water there; and

(c) the proposals of Government to diffuse contamination and/or make treated
supply of drinking water there?
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THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) to (c) As reported by
the States into the online Integrated Management Information System (IMIS) of the
Ministry, eastern States like West Bengal is suffering from excess arsenic, fluoride,
salinity and iron in rural drinking water sources and Odisha is suffering from fluoride,
iron, salinity and few habitations with excess nitrate in rural drinking water sources.
Both Bihar and Jharkhand States are suffering from arsenic, fluoride and iron problems
in rural drinking water sources with very few habitations suffering from nitrate and
salinity problem. In the North-Eastern States, Assam is suffering from excess arsenic,
fluoride and iron in rural drinking water sources. Tripura State is suffering with excess
iron in large number of rural habitations while Arunachal Pradesh, Meghalaya and
Nagaland have certain pockets of excess iron contamination in ground water based
rural drinking water sources.

Rural drinking water supply is a State subject. The Ministry of Drinking Water
and Sanitation, Government of India assists the States in providing safe drinking water
in the rural areas of the country through the centrally sponsored National Rural
Drinking Water Programme (NRDWP). Under this programme, upto 67% funds released
to the States could be utilized for coverage and tackling water quality problems. As per
the NRDWP guidelines, 10% of the total budget is allocated to North Eastern States.
As per Strategy Plan of the Ministry, 90% of the rural population would be provided
with safe drinking water by the year 2022 through surface water based piped water
supply schemes, subject to availability of funds. However, with the recommendation of
NITI Aayog, the Government of India had released ¥ 800 crore in March' 2016 to
provide community water purification plants in all remaining arsenic and fluoride affected
habitations by March' 2017 so that 8-10 litres per person per day of safe drinking water
is made available in these arsenic and fluoride affected habitations for drinking and
cooking purposes, as large piped water supply schemes take a long gestation period
for commissioning. Further, with the recommendation of NITI Aayog, Government of
India had also released ¥ 100 crore in March' 2016 as one time central assistance for
last mile connectivity of commissioning surface water based piped water supply schemes
in arsenic affected habitations of West Bengal.

Provisions of potable drinking water, sanitation
and toilet facilities in villages

718. DR. V. MAITREYAN: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(@ whether Government has fixed any target for the next three years, 2016-17,
2017-18 and 2018-19 for the provisions of potable drinking water, sanitation and toilet
facilities to villages across the country;
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(b) if so, the details thereof, State-wise;

(c) whether the Central Government has ensured the provisions of adequate
funds for State Governments for implementing the schemes of the Central Government
in this regard; and

(d) if so, the details thereof and the funds provided during the last three years,
State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) and (b) Yes Sir. Rural
Water Supply is a State subject. This Ministry supplements the efforts of the State
Governments for rural drinking water supply by providing technical & financial
assistance through Central Sponsored National Rural Drinking Water Programme
(NRDWP). The Ministry has prepared a strategic plan to provide safe drinking water
to 90% of the rural population of the country through piped water supply schemes by
the year 2022 subject to availability of funds. Targets (coverage of rural habitations
with drinking water supply) is decided at the beginning of the financial year based on
the annual allocation of funds under NRDWP. The focus of the Ministry now is to
complete all ongoing projects. States have been advised to prioritize coverage of all
arsenic & fluoride affected habitations with surface water based piped water supply
schemes as the permanent & sustainable solution. States have also been advised to
set up Community Water Purification plants as a short-term measure to provide at least
8-10 litres per capita per day (Ipcd) of safe water for drinking & cooking purpose in
all remaining arsenic & fluoride affected rural habitations by March, 2017.

Targets for construction of Household toilets under Swachh Bharat Mission
(Gramin) is as under -

Year Targets for Household Toilets
2016-17 1.50 crore
2017-18 1.70 crore
2018-19 1.84 crore

(c) and (d) Yes Sir, this Ministry has been allocated funds of ¥ 5000 crore for
National Rural Drinking Water Programme (NRDWP) in the year 2016-17. For allocation
to States, also, under 14th Finance Commission, there has been an enhanced devolution
of funds to the States and the State share has been increased from 32% to 42%. All
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the States/UTs can utilise the enhanced funds to provide safe drinking water to all
households in rural areas. The details of funds released under NRDWP to all States/
UTs during last three years is given in the Statement-I (See below). The details of funds
released under Swachh Bharat Mission (Gramin) to all States/UTs during the last three
years is given in the Statement-1l (See below).

Statement-1

State-wise details of funds (Zin crore) released during
last three years under NRDWP

Sl State 2013-14 2014-15 2015-16
No.

1 2 3 4 5
1. Andaman and Nicobar 0.09 0.81 0.16
2. Andhra Pradesh 631.52 377.78 170.05
3. Arunachal Pradesh 2371.32 109.83 654
4. Assam 524.97 585.32 284.11
5. Bihar 348.94 399.11 202.73
6.  Chandigarh 0 0 0
7. Chhattisgarh 1352 150.74 60.83
8. Dadra and Nagar Haveli 0 0 0
9. Daman and Diu 0 0 0
10. Goa 0 0 1.66
11.  Gujarat 515.07 40558 23891
12. Haryana 229.52 277.98 122.65
13.  Himachal Pradesh 130.81 120.89 64.38
14, Jammu and Kashmir 414.82 47441 192.12
15.  Jharkhand 253.28 17518 132.09
16. Karnataka 897.29 563.91 278.08
17.  Kerala 212.04 124.1 48.05
18. Lakshadweep 0 0 0
19. Madhya Pradesh 47495 440.18 193.73

N
o

Maharashtra 690.27 748.23 330.88
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1 2 3 4 5
21.  Manipur 553 8854 2792
22.  Meghalaya 1034 69.5 3124
23.  Mizoram 44.89 345 17.32
24.  Nagaland 61.07 101.44 3853
25. Odisha 317.07 230.67 103.19
26.  Puducherry 0.06 0 0
27.  Punjab 147.95 97.38 42.79
28. Rajasthan 133249 1304.64 526.75
29.  Sikkim 26.56 317 12.05
30. Tamil Nadu 387.11 38246 182.35
31l Telangana - 21224 97.71
32.  Tripura 89.93 68.31 31.68
33.  Uttar Pradesh 804.92 1073.22 490.31
34.  Uttarakhand 87.61 11148 60.06
35.  West Bengal 485.83 431.09 216.85
TotaL 9640.28 9191.22 4264.58
Statement-11

State/UT-wise, Central share released during last 3 years under SBM (G)

(X in crore)
State/UT 2013-14 2014-15 2015-16
Andaman and Nicobar Islands 0 0 340
Andhra Pradesh 14524 116.10 234.17
Arunachal Pradesh 519 1461 3871
Assam 4181 185.78 474.27
Bihar 0.00 0.00 22155
Chhattisgarh 0.00 28.12 14472
Dadra and Nagar Haveli 0.00 0.00 0.00
Goa 0.00 0.00 105
Gujarat 52.64 156.07 47822
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State/UT 2013-14 2014-15 2015-16
Haryana 131.18 593 32.76
Himachal Pradesh 3050 130.17 437
Jammu and Kashmir 3957 103.08 405
Jharkhand 0.00 23.05 97.32
Karnataka 65.95 31257 450.77
Kerala 43.01 3397 850
Madhya Pradesh 660.39 0.00 37433
Maharashtra 36.46 236.11 567.45
Manipur 0.00 9.18 44.19
Meghalaya 103.04 0.00 35.65
Mizoram 8.06 0.00 3.32
Nagaland 0.00 20.87 10.83
Odisha 0.00 65.84 571.50
Puducherry 0.00 2.00 440
Punjab 0.00 0.00 38.70
Rajasthan 0.00 27157 938.73
Sikkim 8.25 3.89 6.12
Tamil Nadu 311.92 205.12 78.94
Telangana 0.00 105.62 128.39
Tripura 14.01 50.65 38.89
Uttar Pradesh 376.32 237.99 565.39
Uttarakhand 5.28 4052 49.37
West Bengal 11147 37152 712.92
ToTAL 2190.28 2730.33 6362.96

Works under NRDWP

719. SHRI A. K. SELVARAJ: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(@ whether during the year 2015-16, many State Governments have taken up the
works under the National Rural Drinking Water Programme (NRDWP);
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(b) whether NRDWP is being implemented on a sharing basis with the share of
Central and State Governments therein;

(c) whether many State Governments have demanded release of Centre's share,
at the earliest;

(d) whether the State Government of Tamil Nadu has requested the Central
Government to release a sum of ¥ 926.23 crore under NRDWP; and

(e) if so, the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) and (b) Yes Sir. Rural
Water Supply is a State subject. Ministry of Drinking Water & Sanitation under the
Central Sponsored National Rural Drinking Water Programme (NRDWP) provides financial
& technical assistance to State Governments for rural drinking water supply. State
Governments are vested with the power to plan, design, approve and implement rural
drinking water supply schemes. During the year 2015-16, an amount of Rs. 4264.58
crores has been provided to States for the purpose.

As per NRDWP guidelines, the schemes are co-funded on Centre State sharing
basis which varies from State to State and component to component of NRDWP.

(c) Funds are released to the States in two instalments. In the year 2016-17, first
instalments funds to the tune of ¥ 1986.66 crores have been released to the States early
in the month of April-May 2016. Second instalment of funds are released after getting
the proposals from the States along with requisite documents as per the guidelines.

(d) and (e) Allocation to the States is made as per the NRDWP Guidelines. The
total allocation of Tamil Nadu State for the year 2015-16 was Rs. 137.50 crore against
which Rs. 182.35 crore (which includes additional funds release) had been released to
them. In the year 2016-17, ¥ 62.16 crore has already been released to the State against
allocation of Rs. 126.72 crore.

Problem of fluoride contamination in drinking water in Himachal Pradesh

720. SHRIMATI VIPLOVE THAKUR: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(@ whether the problem of fluoride contamination in drinking water has been
reported in many States;
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(b) if so, the details thereof;
(c) the number of habitations affected by fluorosis in Himachal Pradesh; and

(d) the steps taken by Government to mitigate the problem of contamination in

drinking water?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) and (b) As reported by
the States into the online Integrated Management Information System (IMIS) of the
Ministry, as on 20/7/2016, the problem of excess fluoride in rural drinking water sources
is reported by 17 States in 13,949 habitations and the State-wise number of fluoride

affected habitations is given in the Statement (See below).

() Ason 20/7/2016, the Government of Himachal Pradesh has not reported any

fluoride problem in drinking water sources in any rural habitation.

(d) Rural drinking water supply is a State subject. The Ministry of Drinking
Water and Sanitation, Government of India assists the States in providing safe drinking
water in the rural areas of the country through the centrally sponsored National Rural
Drinking Water Programme (NRDWP). Under this programme, upto 67% funds released
to the States could be utilized for coverage and tackling water quality problems. As per
the NRDWP guidelines, 10% of the total budget is allocated to North Eastern States.
As per Strategy Plan of the Ministry, 90% of the rural population would be provided
with safe drinking water by the year 2022 through surface water based piped water
supply schemes, subject to availability of funds. However, with the recommendation of
NITI Aayog, the Government of India had released Rs 800 crore in March' 2016 to
provide community water purification plants in all remaining arsenic and fluoride affected
habitations by March' 2017 so that 8-10 litres per person per day of safe drinking water
is made available in the remaining arsenic and fluoride affected habitations for drinking
and cooking purposes, as large piped water supply schemes take a long gestation
period for commissioning. Further, with the recommendation of NITI Aayog, Government
of India had also released ¥ 100 crore in March' 2016 as one time central assistance
for last mile connectivity of commissioning surface water based piped water supply

schemes in fluoride affected habitations of Rajasthan.
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Statement

State-wise number fluoride affected rural habitations and population
at risk in the country as on 20/7/2016

SI.No.  Name of the State Fluoride
Habitations affected Population at risk

1. Andhra Pradesh 491 344134
2. Assam 155 69520
3. Bihar 1087 1356585
4. Chhattisgarh 75 27669
5 Gujarat n 20086
6  Haryana 200 505875
7. Jharkhand 1000 521616
8. Karnataka 1065 628397
9. Kerala 73 210067
10. Madhya Pradesh 148 52751
11. Mabharashtra 100 221161
12.  Odisha 70 27325
13.  Punjab 285 339117
14. Rajasthan 6855 4773509
15. Telangana 1041 1420415
16. Uttar Pradesh 229 345589
17.  West Bengal 1064 621815

TotaL 13949 11485631

Establishment of water quality testing laboratories

721. SHRIMATI VIPLOVE THAKUR: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(@ the number of Water Quality Testing Laboratories (WQTLS) existing in the
country, as on date, State/UT-wise;

(b) whether a WQTL exists in each district of the country and if not, the steps
taken by Government to set up a WQTL in each district of the country;

(c) whether Government proposes to establish WQTLs in all the districts of
Himachal Pradesh; and
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(d) if so, the details thereof and the time by which these are likely to be
established?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) As reported by the
States into the online Integrated Management Information System (IMIS) of the Ministry,
as on 20/7/2016, there are 2,230 water quality testing laboratories existing in the country
including 87 mobile water quality testing laboratories. State/UT-wise number of water
quality testing laboratories at various levels is given in the Statement (See below).

(b) As reported by the States, there are 730 district water quality testing laboratories
existing in the country and wherever such facility is not available or it is a newly formed
district, the States have already been advised to set up the same using 3% Water
Quality Monitoring & Surveillance funds allocated under the National Rural Drinking
Water Porgramme.

(c) and (d) As reported by the State, in Himachal Pradesh every district has a
water quality testing laboratory (WQTL). In all, there are 14 district water quality testing
laboratories in 12 districts of Himachal Pradesh. Apart from these, the Himachal Pradesh
Government reported that it has also one State level water quality testing laboratory
and 28 Sub-division level water quality testing laboratories.

Statement

State/UT-wise number of Water Quality Testing Laboratories (WQTL)
set up in the country as on 20/7/2016

Sl Name of State Labs District Labs  Block Sub Mobile  Total
No. the State (without (without Labs Division Labs Labs
uT mobile labs) mobile labs) (without Labs (State/

mobile  (without District/
labs) mobile labs) Block/Sub-

division

Level)
1 2 3 4 5 6 7 8
1. Andaman and Nicobar 1 0 0 0 2 3

Island

2. Andhra Pradesh 1 32 0 73 0 106
3. Arunachal Pradesh 1 17 0 31 0 49
4, Assam 1 29 0 53 20 103

5. Bihar 1 41 0 0 0 42
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1 2 3 4 5 6 7 8
6.  Chhandigarh 0 0 0 0 0 0
7. Chhattisgarh 1 27 0 20 5 53
8. Dadra and Nagar Haveli 0 0 0 0 0 0
9.  Daman and Diu 0 0 0 0 0 0
10. Delhi 0 0 0 0 0 0
11. Goa 1 0 1 9 0 11
12.  Gujarat 1 32 47 0 6 86
13. Haryana 0 21 0 21 0 42
14.  Himachal Pradesh 1 14 0 28 0 43
15.  Jammu and Kashmir 0 22 2 74 0 98
16. Jharkhand 1 24 0 3 5 33
17. Karnataka 1 44 39 106 46 236
18. Kerala 1 14 0 33 0 48
19. Lakshadweep 0 9 0 0 0 9
20. Madhya Pradesh 1 51 3 106 0 161
21. Maharashtra 1 44 2 140 0 187
22.  Manipur 1 9 0 2 0 12
23.  Meghalaya 1 7 0 22 0 30
24.  Mizoram 1 8 0 18 0 27
25.  Nagaland 0 11 0 1 2 14
26. Odisha 1 32 0 42 0 75
27.  Puducherry 0 2 0 0 0 2
28.  Punjab 3 22 8 0 1 34
29. Rajasthan 1 33 163 0 0 197
30. Sikkim 0 2 0 0 0 2
31. Tamil Nadu 1 34 0 49 0 84

32.  Telangana 1 19 0 56 0 76
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1 2 3 4 5 6 7 8
33.  Tripura 1 8 7 6 0 22
34. Uttar Pradesh 1 76 3 2 0 82
35. Uttarakhand 0 28 1 14 0 43
36.  West Bengal 1 18 0 201 0 220
TotaL 27 730 276 1110 87 2230

Installation of hand pumps under NRDWP

722. SHRIMATI VIPLOVE THAKUR: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(@ the criteria prescribed for installation of hand pumps under the National
Rural Drinking Water Programme (NRDWP) in the country including Himachal Pradesh;

(b) the total number of hand pumps installed during each of the last three years
and the current year along with the amount spent thereon in that State, district-wise;

(c) whether Government proposes to provide safeguards against harmful contents
found in ground water by installing automated filtering instruments in hand pumps; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) Rural Water Supply is
a State subject. However, this Ministry supplements the efforts of the State Governments
for rural drinking water supply by providing technical & financial assistance through
Central Sponsored National Rural Drinking Water Programme (NRDW?P). Under NRDWP,
powers with regard to the selection of rural drinking water supply schemes and the
criteria adopted regarding the same including that for installation of hand pumps have
been delegated to the States. No separate guidelines for installation of hand pumps
have been prescribed under NRDWP.

(b) As per information provided by State of Himachal Pradesh on online
monitoring portal Integrated Management Information System (IMIS), the district-wise
details of hand pumps installed in State are given in the Statement (See below).

(c) and (d) For Bacteriological contamination regular sanitary surveys, sealing of
all leakages are conducted and minimum distance between hand pump and leach pits
toilets is ensured. In case of chemical contamination, activated alumina and other media
based filtration kits are attached where fluoride exists.
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Statement
District-wise details of hand pumps installed in the State

(Amount in ¥ Lakhs)

2013-2014 2014-15 2015-16 2016-17
(till 20.07.16)
Sl District  Nos. of Amount Nos. of Amount Nos. of Amount Nos. of Amount
No. Name Hand spent Hand spent Hand spent Hand spent
pumps pumps pumps pumps
Installed Installed Installed Installed
1. Bilaspur 104  175.58 60 86.57 50 83.36 2 3.78
2. Chamba 178 210.81 286  269.66 58 89.61 3 0
3. Hamirpur 3 82.45 24 57.30 1 2.00 0 0
4. Kangra 510 854.46 129 199.70 36 18.45 4 1.89
5. Kinnaur 9 29.02 0 0 0 0 0 0
6. Kullu 33 49.87 0 0 0 0 0 0
7. Lahul and 0 0 4 16.03 0 0 0 0
Spiti
8. Mandi 129  374.96 23 86.34 393 495.01 6 8.90
9. Shimla 16 26.35 15 28.00 0 0 0 0
10.  Sirmaur 92 164.03 8 27.49 6 46.10 0 0
11. Solan 26 50.23 67 77.74 0 0 0 0
12. UNA 12 7.22 20 0.00 0 0 0 0
ToTAL 1112 2024.98 636  848.83 544  734.53 15 14.57

Construction of toilets under SBM-G

723. SHRI T. RATHINAVEL: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(@ whether it is a fact that during the year 2015-16 several lakhs of individual
household toilets have been constructed across the country under the Swachh Bharat
Mission-Gramin (SBM-G);

(b) if so, the details thereof;

(c) whether it is also a fact that the Central Government is yet to release its
shares to the State Governments for implementation of the said scheme;
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(d) whether the State Government of Tamil Nadu has requested for release of
Central's share for the year 2015-16 and 2016-17 amounting to ¥ 602.02 crores; and

(e) if so, the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) and (b) 127.41 lakhs
of Individual House Hold Latrines (IHHLs) have been constructed across the country
during the year 2015-16 under Swachh Bharat Mission (Gramin).

(c) During 2015-16, ¥ 6362.96 crore have been released to States for
implementation of Swachh Bharat Mission (Gramin).

(d) and (e) ¥ 78.94 crore and ¥ 268.51 crore have been released to Tamil Nadu for
the years 2015-16 and 2016-17 respectively under Swachh Bharat Mission (Gramin).

Providing toilets to all houses by SAGY

724. SHRI KIRANMAY NANDA: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(@ whether Government has provided toilets to all houses of Saansad Adarsh
Gram Yojana (SAGY) villages of the country before the first phase of SAGY is over;
and

(b) if not, the details of Government's plan to provide toilets to all houses of
SAGY panchayats, if any?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) Out of 838445
Households in 675 Gram Panchayats under Saansad Adarsh Gram Yojana (SAGY),
560974 (66.90%) households have toilets as on 21.7.2016.

(b) Ministry of Drinking Water and Sanitation has issued instruction to States/
UTs to construct household toilets in SAGY Gram Panchayats on priority basis under
Swachh Bharat Mission (Gramin).

Piped drinking water supply to all SAGY villages

725. SHRI KIRANMAY NANDA: Will the Minister of DRINKING WATER AND
SANITATION be pleased to state:

(@ the status of piped drinking water supply to all Saansad Adarsh Gram Yojana
(SAGY) villages of the country; and
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(b) if all the SAGY villages are not yet provided with the piped drinking water
and the 1st Phase of SAGY is over, what is the next plan of Government about piped
drinking water supply to SAGY villages, if any?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) The status of Piped
Water Supply for drinking water in all villages in the country under Saansad Adarsh
Gram Yojana (SAGY) is given in the Statement (See below).

(b) Rural Water Supply is a State subject and this Ministry supplements the
efforts of the State Governments for rural drinking water supply by providing technical
& financial assistance through Central Sponsored National Rural Drinking Water
Programme (NRDWP). The execution of piped drinking water supply in SAGY villages
are to be carried out through NRDWP by the respective State Governments in
consultation with Hon'ble MPs. In this respect, the Ministry has issued instructions
many times to States to provide piped drinking water supply in all SAGY villages on
priority. The requirement of funds is to be met from the NRDWP funds and in this
respect, grant-in-aid as per the budget provisions have been released to the States.
Accordingly, the States have started taking up the works.

Statement

Status of PWS in all villages under Saansad Adarsh Gram Yojana (SAGY)

State SAGY Total PWS Status in SAGY Habs
Villages Number (as on 20/07/2016)
of SAGY With With With  No PWS
Habs  Completed Ongoing Proposed  EXxists
PWS PWS PWS
Schemes  Schemes Schemes
1 2 3 4 5 6 7
Andaman and Nicobar 18 18 15 0 0 3
Islands
Andhra Pradesh 0 0 0 0 0 0
Arunachal Pradesh 7 13 2 3 0 8
Assam 239 735 343 30 0 362
Bihar 233 624 47 7 0 570
Chandigarh 1 1 0 0 0 1
Chhattisgarh 26 120 73 13 0 A
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1 2 3 4 5 6 7
Dadra and Nagar Haveli 12 12 0 0 0 12
Daman and Diu 4 4 0 0 0 4
Delhi 0 0 0 0 0 0
Goa 3 3 3 0 0 0
Gujarat 46 107 101 4 0 2
Haryana 15 20 20 0 0 0
Himachal Pradesh 52 105 101 2 0 2
Jammu and Kashmir 13 K] 2 9 0 1
Jharkhand 137 585 63 0 0 517
Karnataka 185 443 415 0 0 K¢]
Kerala 364 354 7 0 3
Lakshadweep 1 1 0 0 0 1
Madhya Pradesh 57 146 v} 3 0 101
Maharashtra 124 417 273 21 0 123
Manipur 5 5 5 0 0 0
Meghalaya 5 9 4 0 0 5
Mizoram 1 1 1 0 0 0
Nagaland 0 0 0 0 0 0
Odisha 201 680 161 5 0 494
Puducherry 4 4 1 0 0 3
Punjab 2 2 28 0 0 4
Rajasthan 143 '399 116 47 3 233
Sikkim 3 u u 0 0
Tamil Nadu 5 573 563 4 0 6
Telangana 0 0 0 0 0 0
Tripura 3 18 16 1 0 1
Uttar Pradesh 177 536 43 14 0 479
Uttarakhand 13 49 44 I 0 4
West Bengal 50 184 52 A 0 9%
TotaL 1913 6263 2931 225 3 3104

(source: IMIS format HI)
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Toilet facilities in rural areas

T 726. SHRI PREM CHAND GUPTA: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(@) whether it is a fact that the facility of toilets is not available to 60 per cent
of people in rural areas; and

(b) if so, the steps being taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) As on 21.7.2016, 46.72%
rural households are without toilet facility as reported by States/UTs on Online
Monitoring System maintained by Ministry of Drinking Water and Sanitation.

(b) The Swachh Bharat Mission (Gramin) {SBM-G} has been launched on 2nd
October, 2014. The SBM (G) aims at attaining Swachh Bharat by 2nd October, 2019 by
accelerating sanitation coverage in the rural areas. Under this programme, the following
steps have been taken:-

. The focus of the scheme now is on behavior change and usage of toilets.
Community based collective behaviour change is mentioned as preferred
approach, although the States are free to choose their approach.

. Provision of incentives for the construction of Individual household latrine
(IHHL) has been raised to ¥ 12000 for all Below Poverty Line (BPL) households
and to identified Above Poverty Line (APL) households (all SCs /STs, small
and marginal farmers, landless labourers with homestead, physically
handicapped and women-headed households).

. The partial funding of incentive from MGNREGS has been stopped. The
entire assistance now being provided under one programme.

. Flexibility has been provided to States in the implementation of the programme.

. Partnerships of various stakeholders working on rural sanitation including
Multilateral organisations, Civil Society Organisations, Self Help Groups
(SHGs), Institutions etc. is being promoted.

. The budget for rural sanitation, was T 2300 crore and ¥ 2850 crore in 2013-
14 and 2014-15 respectively. These have been increased to T 6525 crore in
2015-16 and ¥ 9000 crore in 2016-17.

. Focus is on 171 districts for making them Open Defecation Free (ODF)
within one year.

tOriginal notice of the question was received in Hindi.
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. Government has plan to clean 100 iconic sites in India. On pilot basis 10
iconic places, including 1 from Rajasthan, have been identified to be cleaned
up in 1st Phase.

. Extensive monitoring through field visit, review meeting and video
conferencing.

. Focus on Namami Gange GPs to make them ODF through Swachh Yug
campaign.

. Incentivisation to States through World Bank Project
. Additional funds through Swachh Bharat Kosh.

. State/Regional level workshops involving all the key stakeholders such as
Collectors, CEOQ, Zilla Panchayats, Chairmen Zilla Panchayats etc. are being
held.

. Centre-State coordination has been increased.

. Social media [twitter (@swachbharat), Facebook (Swachh Bharat Mission),
HIKE and WhatsApp] is being extensively used for sharing innovative
ideas and cross-learning.

. An Expert Committee headed by Dr. R.A. Mashelkar to examine various
Innovative Technologies has been formed. This committee has enlisted
various innovative technologies and a Compendium consisting of such
technologies has been published and uploaded in the website of the Ministry
for benefits of various stakeholders.

. Quarterly exhibition of innovative technologies - Indovations are being held.
Three such exhibitions were organized in New Delhi on 26-27th August 2014,
23-24 January 2015 and 2-3 July2015 wherein various innovative technologies
in respect of Toilet, Solid and Liquid Waste Management and Water Treatment
were showcased.

Use of solar/wind technology for water purification systems

727. SHRI M. P. VEERENDRA KUMAR: Will the Minister of DRINKING WATER
AND SANITATION be pleased to state:

(@ whether Government proposes to use natural energy viz. solar/wind
technology for water purification systems;
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(b) if so, the details thereof; and

(c) the details of Water Quality Testing Laboratories set up to enhance
availability of more purified drinking water to the public along with their current
operational status in the country including Maharashtra, State/UT-wise?

THE MINISTER OF STATE IN THE MINISTRY OF DRINKING WATER AND
SANITATION (SHRI RAMESH CHANDAPPA JIGAJINAGI): (a) and (b) In the year
2012-13 and 2013-14, with the help of National Clean Energy Fund (NCEF) from the
Ministry of Finance and National Rural Drinking Water Programme (NRDWP), 9,623
solar based dual pumps have been installed by States in Left Wing Extremist/ naxal
affected States so that safe drinking water is made available to small rural tribal
habitations through taps. With the scheme getting very popular and liked by the remote
rural population, another 5,004 solar based dual pumps have been installed in the year
2015-16 with funding from NRDWP and subsidy for solar panels from Ministry of New
and Renewable Energy (MNRE). As power to sanction water supply projects including
water purification systems has already been delegated to the States, they may also take
up natural energy (solar/wind) based water purification systems, if they desire so.

(c) Asreported by the States into the online Integrated Management Information
System (IMIS) of the Ministry, as on 20/7/2016, there are 2,230 water quality testing
laboratories existing in the country including 87 mobile water quality testing laboratories.
State/UT-wise number of water quality testing laboratories at various levels including
Maharashtra State is given in the Statement.

Statement

State/UT-wise number of Water Quality Testing Laboratories (WQTL)
set up in the country as on 20/7/2016

Sl Name of State Labs District Block Labs  Sub Mobile  Total
No. the State/ (without Labs  (without Division Labs Labs
) mobile  (without  mobile Labs (State/

labs) mobile labs) (without  District/

labs) mobile Block/

labs)  Sub-division

Level)
1 2 3 4 5 6 7 8
1. Andaman and 1 0 0 0 2 3

Nicobar Islands

2. Andhra Pradesh 1 K7 0 73 0 106

3. Arunachal Pradesh 17 0 31 0 49

4.  Assam 1 2 0 53 2 103

[N
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1 2 3 4 5 6 7 8
5. Bihar 1 4 0 0 0 Q2
6. Chandigarh 0 0 0 0 0 0
7. Chhattisgarh 1 27 0 20 5 53
8. Dadra and Nagar 0 0 0 0 0 0
Haveli
9. Daman and Diu 0 0 0 0 0 0
10. Delhi 0 0 0 0 0 0
11. Goa 1 0 1 9 0 n
12. Guijarat 1 2 47 0 6 86
13. Haryana 0 21 0 21 0 42
14. Himachal Pradesh 1 14 0 28 0 43
15. Jammu and Kashmir 0 2 2 74 0 9%
16. Jharkhand 1 24 0 3 5 3
17. Karnataka 1 44 KY) 106 46 236
18. Kerala 1 14 0 3 0 48
19. Lakshadweep 0 9 0 0 0 9
20. Madhya Pradesh 1 51 3 106 0 161
21. Maharashtra 1 4 2 140 0 187
22. Manipur 1 9 0 2 0 2
23. Meghalaya 1 7 0 2 0 0
24.  Mizoram 1 8 0 18 0 27
25. Nagaland 0 n 0 1 2 14
26. Odisha 1 KYJ 0 a2 0 I6)
27. Puducherry 0 2 0 0 0 2
28. Punjab 3 2 8 0 1 A
29. Rajasthan 1 K¢ 163 0 0 197
30. Sikkim 0 2 0 0 0 2
31. Tamil Nadu 1 A 0 49 0 84
32. Telangana 1 19 0 5 0 76
33. Tripura 1 8 7 6 0 2
34. Uttar Pradesh 1 76 3 2 0 157
35. Uttarakhand 0 28 1 14 0 43
36. West Bengal 1 18 0 201 0 220
ToTAL 27 730 276 1110 87 2230
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Time taken for forest clearance

728. SHRI B.K HARI PRASAD: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@) whether it is a fact that the average time taken for granting forest clearance
has been reduced from 430 days to 200 days;

(b) if so, the details thereof and the reasons for no targeted time-bound clearance
system; and

(c) the details of projects pending due to environmental clearance in Karnataka,
Odisha and Jharkhand?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) Yes Sir.

(b) Introduction of online submission and processing of proposals and detailed
time-bound schedule have been specified. The forest clearances are given in two
stages. Stage-l1 which takes average time -180 days in which the applications are
processed at different levels in the State Forest departments. Time-lines for processing
of forest clearances are given in the Statement-I (See below). On receipt of satisfactory
compliance of conditions regarding levies towards compensatory afforestation and
NPV along with other conditions stage-Il clearance is accorded.

(c) The details of projects pending due to environmental clearance in Karnataka,
Odisha and Jharkhand is given in the Statement-I1I.

Statement-1

Time lines for processing of forest clearance

Level 5 Ha. 5 to 40 ha. 40 to 100 ha. More than
100 ha.

Nodal Officer 10 10 10 10

DCF District Collector 30 Ky 45 60

for FRA

CF 10 10 0

Nodal Officer/PCCF 10 20 ) 30

State Govt. 30 30 30 30

Transit Period 20 20 20 20

ToTAL 110 120 150 180
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Statement-11

List of pending projects for grant of environment clearance in the
State of Jharkhand, Karnataka, Odisha

Sectors
State Industry Industry Thermal River Mining Mining Infrast- Infrast- Nuclear,
| 1 Valley & (Coal) (Non- ructure | ructure Defence
Hydro Coal) & CRZ &others
Electric
Jharkhand 4 Nil Nil Nil 7 10 Nil Nil Nil
Karnataka 3 10 Nil 3 Nil 2 2 Nil Nil
Odisha 4 2 1 1 5 9 Nil Nil Nil
ToTAL 11 12 1 4 12 21 2 Nil Nil

Permission on Rajasthan mines

729. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(@ the number of mines closed in Rajasthan on account of permission not
granted by the Ministry;

(b) whether the Ministry has granted the permission to re-open those mines;
and

(c) if so, the date of giving permission and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) to (c) The Ministry of
Environment, Forest and Climate Change (MoEF&CC) does not maintain details of
mines closed in various States. However, the Government of Rajasthan has reported
that there are 33,013 mine leases/quarry licences in the State of Rajasthan. Out of those,
Environmental Clearances (EC) have been accorded by State Environment Impact
Assessment Authority (SEIAA) and District Environment Impact Assessment Authorities
(DEIAAS) for 10,192 mining projects. Government of Rajasthan has further reported
that 22,609 mining projects are closed as they have not obtained the Environmental
Clearance and out of those 14,136 mining projects have not applied for EC.

MoEF&CC during 2014 to 2016 (upto 30.06.2016) has accorded 44 Environmental
Clearance for Category 'A' mining projects in the State of Rajasthan. Another 51
Category 'A' mining projects from the State of Rajasthan have applied for Environmental
Clearance.
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New Forest Policy

1730. SHRI HARIVANSH: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(@ by when the new Forest Policy would be implemented;

(b) the steps the Ministry is taking regarding checking the utilization of forest
land for other purposes and the amount which has been spent by companies working
in forest areas for the safety of environment and the results thereof; and

(c) the area of land that has been allocated to the private sector from the forest
land utilised after 1980, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) to (c) The Ministry of
Environment, Forest and Climate Change has not set up any time-frame for formulation/
implementation of new Forest Policy.

As per the provisions stipulated under the Forest (Conservation) Act, 1980 and
rules frame thereunder, approval of the Central Government for diversion of forest land
is granted to the State/UT Government for various categories of projects. The project
developers/user agencies whose proposals have been forwarded by the State Government
and granted approval by the Central Government under the Forest (Conservation) Act,
1980 belong to Central, State and Private sectors. State Governments are mandated with
monitoring of safety measures of environment.

Since 1980, the Ministry of Environment, Forest and Climate Change has granted
approval for diversion of 12,00,570 ha of forest land for non-forestry purposes to the
agencies under government and private sector in 24,939 cases under the Forest
(conservation) Act, 1980. State-wise details of the extent of forest land diverted for non-

forestry purpose so far is given in the Statement.

Statement

State-wise details of the extent of forest land diverted for non-forest purpose

SI. No.  Name of the Number of proposals Area diverted
State (in hectares)

1 2 3 4

1. Andaman and Nicobar Island 103 2,788.82

2. Andhra Pradesh 638 41,091.93

3. Arunachal Pradesh 237 37,261.21

4. Assam 271 8,286.74

tOriginal notice of the question was received in Hindi.
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1 2 3 4
5 Bihar 24 7,267.14
6.  Chandigarh a 49.85
7. Chhattisgarh 529 1,08,606.76
8  Dadra and Nagar Haveli 230 301.00
9.  Daman and Diu 1 3.95
10. Delhi 16 40.06
11. Goa 101 2,231.52
12, Guijarat 1642 73,423.59
13.  Haryana 2862 6,922.86
14.  Himachal Pradesh 1656 16,439.43
15, Jammu and Kashmir 8 1,500.09
16.  Jharkhand 404 33,057.10
17. Karnataka 750 45,823.79
18. Kerala 235 40,986.79
19. Lakshadweep 0 0.00
20. Madhya Pradesh 1160 3,95,322.79
21. Maharashtra 1701 1,02,174.41
22. Manipur 3 3,885.10
23.  Meghalaya 103 794.45
24.  Mizoram A 26,200.49
25.  Nagaland 0 0.00
26. Orissa 628 61,155.08
27.  Puducherry 1 0.96
28. Punjab 3382 64,594.03
29. Rajasthan 698 32,129.74
30. Telangana 0 0.00
31 Sikkim 376 3,140.53
32.  Tamil Nadu 469 2,725.85
33, Tripura 294 7,945.42
34. Uttar Pradesh 1097 22,160.02
35.  Uttarakhand 4899 47,760.23
36.  West Bengal 126 4,498.62
ToTAL 24939 12,00,570.32
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Forest diversion for capital city in Andhra Pradesh

731. SHRI C. M. RAMESH : Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(@ what are the reasons for not clearing the proposal of the Andhra Pradesh
Government inspite of Central Governments decision to allow forest diversion for creation
of State’s new capital city; and

(b) the details sought by the Ministry from the State Government and the response
of State Government on each such details?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE) : (a) and (b) The State
Government of Andhra Pradesh had submitted a proposal to obtain prior approval
of the Central Government, in terms of the Section-2 of the Forest
(Conservation) Act, 1980 for diversion of 13,267.12 hectares of forest land, in favour
of Andhra Pradesh Capital Region Development Authority (APCRDA), for
undertaking Capital City Infrastructure Works.

The proposal was placed before the Forest Advisory Committee (FAC) and the FAC
recommended that the State Government submit a detailed land use plan of the area under
consideration, Compensatory Afforestation Scheme, compliance of the Scheduled Tribes
and Other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 etc.

The State Government of Andhra Pradesh has not yet provided the land use plan
detailing the purpose for which forest land is sought to be diverted.

National policy on polythene bags

732.  SHRI ANUBHAV MOHANTY : Will thc Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(@ what is the national policy with regard to the use of polythene bags;
(b) how the Minister proposes to deal with the menace of plastic/polythene waste;
(c) how many States have strictly banned the use of polythene bags;

(d) whether there is any possibility of banning the use of polythene bags completely
throughout the country, in order to protect its environment; and

©) if so, by when it would be implemented, the details thereof, State/UT-wise?
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THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE) : (a) Plastic Waste
(Management) Rules, 2016 prohibit the manufacturc, trade and use of plastic carry
bags of less than fifty microns in thickness and storing, carrying, dispensing or
packaging edible products in plastic carry bags made of recycled plastics. The Rules
further provide that the plastic carry bags should be in natural shade or manufactured of
the pigments and colourants in conformity with norm s of Bureau of Indian Standards.
The shopkeepers and street vendors are required to pay plastic waste management
fee to local bodies for providing plastic carry bags to customers for dispensing any
commaodity.

(b) Environmentally sound management of plastic waste requires prevention of
littering, improvement in collection and channelization of the plastic waste for reuse
and recycling. The comprehensively revised Plastic Waste (Management) Rules, 2016
provide for ways and means to minimize plastic waste generation, adoption of extended
producer responsibility for collection of waste and sustainable waste management
system, recycling and utilization of plaslic waste in road construction, energy and
oil generation etc. As per these Rules, the manufacture and use of non-recyclable
multilayered plastic are to be phased out in two years time.

() The use of plastic carry bags has been banned in 14 States/Union Territorics
namely; Chhattisgarh, Delhi, Haryana, Himachal Pradesh, Jammu and Kashmir, Karnataka,
Nagaland, Rajasthan, Sikkim. Tripura, Uttar Pradesh, Chandigarh, Andaman & Nicobar
Islands, Lakshadweep. The use of piastic carry bags has been banned in few pilgrimage
centres, and places of tourist and places of historical importance in the States of
Andhra Pradesh, Arunachal Pradesh, Assam, Goa, Gujarat, Odisha, Tamil Nadu,
West Bengal and Uttarakhand.

(d) No, Sir.
(e) Does not arise in view of the answer at (d) above.
Polluted river stretches in Telangana

733. SHRI DEVENDER GOUD T. : Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(a) whether it is a fact that Godavari, Krishna, Manjeera, Musi, Nakkavagu,
Sabari and Maner river stretches in Telangana have been identified as polluted stretches;

(b) if so, when the above stretches have been identified and what action the
Ministry has taken so far to reduce/remove pollution from the above stretches;
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(c) the amount sanctioned, released and spent under the National River
Conservation Plan to remove pollution from the above stretches; and

(d) whether any international assistance has been received to remove
pollution from the above stretches?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE) : (a) to (c) The Central
Pollution Control Board (CPCB) in association with the State Pollution Control
Boards (SPCBs) is monitoring water quality of rivers on a regular basis. As per a
report published by CPCB in February, 2015 based on Bio-chemical Oxygen Demand
(BOD) level in rivers, a key indicator of organic pollution, the stretches of river
Godavari (Basar to Khammam), river Krishna (Thangadigi to Wadapally), river Manjeera
(Gowdicharla to Nakkavagu), river Musi (Hyderabad to Nalgonda), river Nakkavagu
(Gandilachapet to Sevalal Thanda), river Sabari (Khammam to Kunnapuram) and
river Maner (Warangal to Somnapalli) have been identified as polluted in Telangana.

It is the responsibility of the State Governments/concerned local bodies to set
up proper facilities for collection, transportation and treatment of sewage being
generated and ensure that untreated sewage does not fall into the rivers, thereby
polluting them. The Ministry is supplementing the efforts of the State Governments
in pollution abatement of various rivers through the Centrally Sponsored Scheme of
National River Conservation Plan (NRCP), which is being implemented on cost sharing
basis between the Central and the State Governments. For pollution abatement of river
Musi at Hyderabad, schemes pertaining to interception and diversion of sewage,
sewage pumping stations and five sewage treatment plants have been implemented
at a sanctioned cost of ¥ 335.66 crore and sewage treatment capacity of 592 mld
(million litres per day) has been created in the town under NRCP. In addition, for
reducing pollution of river Godavari, pollution abatement works at a sanctioned cost
¥ 10.06 crore have been implemented and a total of 28.46 mld of sewage treatment
capacity has been created in Bhadrachalam, Mancherial and Ramagundam towns in
Telangana under NRCP.

CPCB has issued directions under Section 18 1(b) of the Water (Prevention
and Control of Pollution) Act, 1974 in April, 2015 to all the State Pollution Control
Boards/Pollution Control Committees in the country, including Telangana, regarding
setting up of sewage treatment plants and utilization of sewage generated in their
respective States. CPCB has also issued directions in October, 2015 to 69 municipal
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authorities of metropolitan cities and State capitals under Section 5 of the Environment
(Protection) Act, 1986 for proper treatment and disposal of sewage generated to

control pollution in rivers.

To control discharge of industrial effluents, CPCB and respective State Pollution
Controt Boards/Pollution Control Committees monitor industries with respect to effluents
discharge standards and take action for non-compliance under the Water (Prevention
and Control of Pollution) Act, 1974 and the Environment (Protection) Act, 1986. To
improve the monitoring of compliance, directions have been issued to specific
industries to install online 24x7 effluent and emission monitoring devices. Steps
have also been taken by CPCB to promote low waste and no waste concept leading
to Zero Liquid Discharge by grossly water polluting industries, particularly those
located on the river banks.

(d) No international assistance has been received by this Ministry for removal
of pollution in the above mentioned river stretches under NRCP.

Loss of prime forest

734. SHRI SUKHENDU SEKHAR ROY : Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(@ whether India has lost 2,511 sg.km. of prime forest;
(b) if so, the details thereof, State-wise;

(c) whether any plan is afoot to plant long lasting trees like sal, mehgini, banyan,
neem, etc. alongside all the National Highways of the country to arrest soil erosion,

encroachment and pollution;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE) : (a) and (b) Forest Survey
of India, Dehradun is carrying out the assessment of forest cover of the country biennially
and the findings are published in India State of Forest Report. The latest report in the series
is India State of Forest Report, 2015. As per this report, there is a net increase of 3775 square
kilometers in the forest cover of the country as compared with India State of Forest Report,
2013. The states/UT-wise details of forest cover is given in the Statement (See below.)
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(c) to (e) The Ministry of Road, Transport and Highways has formulated the Green
Highways (Plantation, Transplantation, Beautification & Maintenance) Policy-2015. The
policy promotes plantation of trees along National Highways, covering medians, special
landscapes, embankment slopes etc. The choice of species for planting is determined by
number of factors such as site quality, soil condition, edaphic factors etc. The Green
Highway Policy-2015 recommends a number of species for planting such as Gulmohar,
Amaltas, Kachnar, Jacranda, Peltophorum, Lasoda, Kala Siris, Bakain, Silver Oak, Peepal,
Paker, Mahua, Mango, Neem, Imli, Jamun, Shisam, Kanji, Arjun.

Statement

Change in forest cover in States/UTs as per India State of
Forest Report (ISFR) - 2015

(Area in square Kilometers)

States/UTs Geographical Total Forest Total Forest Change in  Change
Area Cover 2015 Cover 2013 Forest Per cent
Cover
1 2 3 4 5 6
Andhra Pradesh 1,60,204 24424 24,357 67 027
Arunachal Pradesh 83,743 67,248 67321 -73 01
Assam 78,438 27,623 27671 -48 -0.17
Bihar 94,163 7,288 7291 3 0.04
Chhattisgarh 1,35,191 55,586 55621 -35 -0.06
Delhi 1483 189 180 9 475
Goa 3,702 2,224 2219 5 0.22
Gujarat 1,96,022 14.660 14653 7 005
Haryana 44212 1584 1586 2 013
Himachal Pradesh 55673 14,696 14,683 13 009
Jammu and Kashmir 2,22,236 22,988 22538 450 196
Jharkhand 79,714 23478 23473 5 002
Karnataka 191,791 36421 36132 289 0.79
Kerala 38,863 19,239 17922 1317 6.85

Madhya Pradesh 3,08,245 77462 77522 -60 008
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1 2 3 4 5 6
Maharashtra 307,713 50,628 50632 4 001
Manipur 22,327 16,994 16990 4 002
Meghalaya 22429 17,217 17288 -7l 041
Mizoram 21,081 18,748 19054 -306 -163
Nagaland 16579 12,966 13044 -78 060
Odisha 1,565,707 50,354 50347 7 001
Punjab 50,362 1,771 1772 -1 -0.06
Rajasthan 342,239 16,171 16086 8 053
Sikkim 7,0% 3357 3358 -1 003
Tamil Nadu 1,30,058 26,345 23844 2501 949
Telangana 1,14,865 21591 21759 -168 -0.78
Tripura 10,486 7811 7866 -55 0.70
Uttar Pradesh 240928 14,461 14349 112 077
Uttarakhand 53483 24,240 24508 -268 111
West Bengal 88,752 16,828 16805 23 014
Andaman and 8,249 6,751 6711 40 059
Nicobar Islands

Chandigarh 114 2203 17.26 477 2165
Dadra and Nagar 491 206 213 -7 -340
Haveli

Daman and Diu 112 1961 9 1061 5273
Lakshadweep KYJ 27.06 27.06 0 000
Puducherry 480 55.38 50.06 532 961
GRAND ToLAL 32,87,263 701,673 697898 3775 04

New definition of forest

735. SHRI HUSAIN DALWAI : Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(@ whether it is a fact that the Ministry has come out with a new definition of

forest;

(b) if so, the details thereof;
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(c) the details of various consultations which took place to arrive at this definition;
(d) the details of areas which would be excluded from this new definition; and

(e) how this definition is different from the definition drafted in the year
2014 after consultations with States?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRIANIL MADHAV DAVE) : (a) No, Sir.

(b) In view of reply to part (a) above, reply to part (b) does not arise.

(c) Inthe year 2014 the Ministry of Environment, Forest and Climate Change
formulated draft parameters for classification of an area as “forest” for the purpose
of the Forest (Conservation) Act, 1980 and circulated the same to States and Union
Territories for comments. Based on comments received from the States and Union
Territories and detailed consultations held in the Ministry of Environment, Forest
and Climate Change, these draft parameters are being further refined. These
parameters have not been finalised by the Ministry of Environment, Forest and
Climate Change so far.

(d) to (e) As the process for finalization of draft parameters for classification of an
area as “forest” for the purpose of Forest (Conservation) Act, 1980 based on comments
received from the States and Union territories has not been completed, so far, reply to
parts (d) and (e) does not arise.

Conservation of wetlands

736. SHRI SHADI LAL BATRA: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@ the details of wetland in the country;

(b) whether Government is aware of disappearance and the encroachment of
these wetlands by unscrupulous elements;

(c) if so, the details thereof; and

(d) the steps taken for protection, conservation and preservation of wetlands
in the country?

THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRIANIL MADHAV DAVE) : (a) As per National Wetland
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Atlas published by the Space Applications Centre (SAC), Ahmedabad in 2011, there
are a total of 7,57,060 wetlands in the country occupying 15.26 million hectare area
(around 4.63% of the geographic area of the country). These include lakes/ponds, ox-
bow lakes, high altitude and riverine wetlands, waterlogged areas, rivers/streams, tanks,
reservoirs, lagoons, creeks, sand beaches, corals, mangroves, mud flats, salt pans,
aquaculture ponds, etc. Out of the total 7,57,060 wetlands, 5,55,557 wetlands have
an area less than 2.25 hectare. State-wise distribution of wetland area in the country
is given in the Statement (See below).

(b) to (d) A few wetlands in the country have reportedly been impacted due
to rapid urbanization, various developmental activities and other anthropogenic
pressures.

For conservation and management of identified wetlands in the country, the
scheme of National Wetlands Conservation Programme (NWCP) was implemented
till the year 2012-13. To have better synergy and to avoid overlap, the NWCP has
been merged in February, 2013 with another scheme of National Lake Conservation Plan
(NLCP) into a new integrated scheme of “National Plan for Conservation of Aquatic
Eco-systems” (NPCA) for holistic conservation of lakes and wetlands, which is
operational on cost sharing basis between the Central and State Governments.
Under the scheme, financial assistance has been provided to the State Governments/
Union Territories for undertaking wetland conservation activities like survey &
demarcation, catchment area treatment, desilting & dredging, bio-fencing, fisheries
development, weed control, bio-diversity conservation, pollution abatement, education
and awareness and community participation etc. So far, since 1987-88 an amount of
T 146.94 crore has been released to the concemed State Governments/Union Territories
for undertaking various conservation activities in 82 identified wetlands under
NWCP/NPCA, including ¥ 8.29 crore released in 2015-16. Further, to regulate certain
activities within the designated wetlands, the Government of India has notified the
Wetlands (Conservation and Management) Rules in December, 2010.

In order to conserve wetlands and lakes in an integrated manner, all the States/
Union Territories have been advised for giving high priority for constitution of
State wetlands/lake authorities, identification and notification of priority wetlands
including delineation of their boundaries, development of integrated management
plans, securing resources for implementation of management plans, monitoring

and evaluation strengthening research-management interface etc.
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Statement

State-wise wetland distribution in India

SINo. State/Union Territory Wetland area (ha)
2 3
1 Jammu and Kashmir 391501
2. Himachal Pradesh 98496
3 Punjab 86283
4. Chandigarh 350
5. Uttarakhand 103882
6. Haryana 42478
7. Delhi 2771
8. Rajasthan 782314
9 Uttar Pradesh 1242530
10.  Bihar 403209
11. Sikkim 7477
12, Arunachal Pradesh 155728
13 Nagaland 21544
14, Manipur 63616
15, Mizoram 13988
16.  Tripura 17542
17.  Meghalaya 29987
18.  Assam 764372
19, West Bengal 1107907
20.  Jharkhand 170051
21.  Odisha 690904
22.  Chhattisgarh 337966
23.  Madhya Pradesh 818166
24.  Guijarat 3474950
25.  Daman and Diu 2068

26.  Dadra and Nagar Haveli 2070
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1 2 3
27.  Maharashtra 1014522
28.  Andhra Pradesh 1447133
29.  Karnataka 643576
30. Goa 21337
31, Lakshadweep 79586
32, Kerala 160590
33, Tamil Nadu 902534
34.  Puducherry 6335
35.  Andaman and Nicobar Islands 152809
ToTAL 15260572
(~15.26mha)

Population of tigers

737.  SHRISHADI LAL BATRA: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@ the total population of tigers in the country;

(b)  whether India subscribes to the goal of doubling the tiger population by 2020;

(c) if so, the details thereof; and

(d) the initiative being laken by Government under Project Tiger programme?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST

AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE) : (a) The details of
tiger population in the country for the years 2010 and 2014 are given in the

Statement-1 (See below).

(b) and (c) Yes Sir. A resolution was made by all the tiger range countries
during the St. Petersburg Summit on Tiger Conservation (2010) to double the number
of wild tigers in the tiger range countries by 2022. India is also a party to the said
resolution.

(d) Several milestone initiatives have been taken by the Government of india

through the National Tiger Conservation Authority for protection and conservation

of tigers and other wild animals, and the same are given in the Statement-I1.
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Details of tiger estimation pertaining to tiger landscapes in the country,

for the years 2010 and 2014

Tiger Population Increase/

State 2010 2014 Decrease/
Stable
1 2 3 4

Shivalik-Gangetic Plain Landscape
Complex
Uttarakhand 227(199-256) 340 Increase
Uttar Pradesh 118(113-124) 117 Stable
Bihar 8(-) 28 Increase
Shivalik Gangetic 353 (320-388) 485 (427-543)  Increase
Central Indian Landscape Complex and
Eastern Ghats Landscape Complex
Andhra Pradesh (includingTelangana) 72 (65-79) 68 Stable
Chhattisgarh 26 (24-27) 46 Increase
Madhya Pradesh 257(213-301) 308 Increase
Maharashtra 169(155-183) 190 Increase
Odisha 32 (20-44) 28 Stable
Rajasthan 36 (35-37) 45 Increase
Jharkhand 10 (6-14) 3+ Decrease*
Central India 601 (518-685) 688 (596-780)  Increase
Western Ghats Landscape Complex
Karnataka 300(280-320) 406 Increase
Kerala 71 (67-75) 136 Increase
Tamil Nadu 163 (153-173) 229 Increase
Goa - 5 Increase
Western Ghats 534 (500-568) 776(685-861)  Increase

North Hills and
Brahmaputra Flood Plains

Eastern
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1 2 3 4
Assam 143(113-173) 167 Increase
Arunachal Pradesh - 28* Increase
Mizoram 5 3+ Stable
North West Bengal - 3 **
North Eastern Hills and Brahmaputra 148(118-178) 201 (174-212) Increase
Sunderbans 70 (64-90) 76 (92-96) Stable
TotaL 1706(1520-1909) 2226(1945-2491) Increase

+ From scat DNA.
* From camera trap data and scat DNA.
* Much of the tiger occupied areas could not be surveyed owing to naxal problem.

**Tiger estimation was not done in the year 2010.
Statement-11

Several milestone initiativcs taken by the Government of India through the
National Tiger Conservation Authority for protection and
conservation of tigers and other wild animals

Legal steps

1 Amendment of the Wild Life (Protection) Act, 1972 in 2006 to provide
enabling provisions for constituting the National Tiger Conservation
Authority under section 38 IV B and the Tiger and Other Endangered
Species Crime Control Bureau under section 38 IV C.

2. Enhancement of punishment for offence in relation to the core area of a
tiger reserve or where the offence relate to hunting in the tiger reserves
or altering the boundaries of tiger reserves, etc.

3. Comprehensive guidelines under section 380 I(c) of the Wildlife
(Protection) Act, 1972 issued for Project Tiger and Tourism in Tiger
Reserves on 15" October, 2012.

Administrative steps

4. Constitution of the National Tiger Conservation Authority (NTCA) with
effect from the 4 September, 2006, for strengthening tiger Conservation
by, inter alia, ensuring normative standards in tiger reserve management,
preparation of reserve specific tiger Conservation plan, laying down
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annual audit report before Parliament, constituting State level Steering
Committees under the Chairmanship of Chief Ministers and establishment
of Tiger Conservation Foundation.

Constitution of a multi-disciplinary Tiger and Other Endangered Species
Crime Control Bureau (Wildlife Crime Control Bureau) with effect from the
6" June, 2007 to effectively control illegal trade in wildlife.

Strengthening of anti-poaching activities, including special strategy for
monsoon patrolling, by providing funding support to tiger reserve
States, as proposed by them, for deployment of anti-poaching squads
involving ex-army personnel or home guards, apart from workforce
comprising of local people, in addition to strengthening of communication
and wireless facilities.

The in-principle approval has been accorded by the National Tiger
Conservation Authority for creation of new tiger reserves, and the sites
are: Ratapani (Madhya Pradesh), Sunabeda (Odisha) and Guru Ghasidas
(Chhattisgarh). The State Governments have been advised to send
proposals for declaring the following areas as tiger reserves: (i) Suhelwa
(Uttar Pradesh), (ii) Mhadei Sanctuary (Goa), (iii) Srivilliputhur Grizzled
Giant Squirrel/Megamalai Wiidlife Sanctuaries/Varushanadu Valley (Tamil
Nadu), (iv) Dibang Wildlife Sanctuary (Arunachal Pradesh) and (v)
Cauveri-MM Hills (Karnataka).

Rajaji National Park (Uttarakhand) & Orang National Park (Assam) have
been declared/notified as 48" & 49th Tiger Reserves. Besides the
recently notified tiger reserves include: Kawal (Telangana),
Sathyamangalam  (Tamil Nadu). Mukandra Hills  (Rajasthan),
Nawegaon-Nagzira (Maharashtra), Amrabad (erstwhile Nagarjunasagar
Srisailam Tiger Reserve portion) (Telangana), Pilibhit (Uttar Pradesh) and
Bor (Maharashtra).

The revised Project Tiger guidelines have been issued to State
Governments for strengthening tiger Conservation, which apart from
ongoing activities, inter alia, include financial support to States for
enhanced village relocation or rehabilitation package for people living in
core or critical tiger habitats (from ¥ | lakh per family to ¥ 10 lakhs per
family), rehabilitation or resettlement of communities involved in
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traditional hunting, mainstreaming livelihood and wildlife concerns in
forests outside tiger reserves and fostering corridor conservation through

restorative strategy to arrest habitat fragmentation.

10. A scientific methodology for estimaling tiger (including co-predators, prey

animals and assessment of habitat status) has been evolved and mainstreamed.
The findings of this estimation and assessment are bench marks for future tiger
conservation strategy.

11. The 18 tiger States have notified the core/critical tiger habitat (39788.12 sq. km.)

12,

and the buffer/peripheral area (31250.45 sg.km.) of all the 49 tiger reserves in the
country, under section 38V of the Wild Life (Protection) Act, 1972, as amended
in 2006.

Regional Offices of the National Tiger Conservation Authority are
operational at Nagpur, Bengaluru and Guwahati headed by an Inspector
General of Forests.

Financial steps

13

Financial and technical help is provided to the State Governments under
various Centrally Sponsored Schemes, such as “Project Tiger” and
“Integrated Development of Wildlife Habitats™ for enhancing the capacity
and infrastructure of the State Governments for providing effective protection
to wild animals.

International Cooperation

14.

15.

16.

17.

18.

India has a bilateral understanding with Nepal on controlling trans-
boundary illegal trade in wildlife and conservation, apart from a protocol on
tiger conservation with China.

A protocol has been signed in September, 2011 with Bangladesh for conservation
of the Royal Bengal Tiger of the Sunderban.

A sub-group on tiger and leopard conservation has been constituted for
cooperation with the Russian Federation,

India is the founder member of the Global Tiger Forum of Tiger Range
Countries for addressing International issues related to tiger conservation.

During the 14 meeting of the Conference of Parties to CITES, which was held
from 3 to 15 June, 2007 at The Hague, India introduced a resolution along
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19.

20.

with China, Nepal and the Russian Federation, with direction to Parties
with operations breeding tigers on a commercial scale, for restricting
such captive populations to a level supportive only to conserving wild
tigers. The resolution was adopted as a decision with minor amendments.
Further, India made an intervention appealing to China to phase out tiger
farming and eliminate stockpiles of Asian big cats body parts and
derivatives. The importance of continuing the ban on trade of body parts
of tigers was emphasized.

Based on India’s strong intervention during the 62" meeting of the Standing
Committee of the Convention on International Trade in Endangered Species
of Wild Fauna and Flora (CITES) at Geneva from 23-27 July, 2012, the
Convention on International Trade in Endangered Species of Wild Fauna and
Flora Secretariat has issued a notification No. 2012/054 dated the 3"
September, 2012 to Parties to fully implement Decision 14.69 and report
to the Secretariat by 25 September, 2012 (Progress made on restricting
captive breeding operations of tigers etc.).

The 34 Asia Ministerial Conference (3 AMC) was organized in New Delhi from
12-14 April 2016. Inspired by the statement of Prime Minister of India, Narendra
Modi, during this conference that “conservation of tigers is not a choice, it is
an imperative™, to achieve the concrete results of ensuring the conservation of
tigers in the wild and their habitats by 2022, the representatives of the
Governments of the Tiger Range Countries resolved to:

*  Accelerate implementation of the Global Tiger Recovery Programme (GTRP)/
National Tiger Recovery Programme (NTRP) and agreed actions from
the above-mentioned declarations, review and update priority and
differentiated action plans, and track progress through mutual and
systematic reporting and evaluation.

*  Align development and tiger conservation in a mutually complementary
manner by re-orienting development strategies to mainstream the
concerns of tiger conservation, such as by integrating tiger and
wildlife safeguards in infrastructure at the landscape level, developing
partnerships with  business groups and strong engagement with
local stakeholders.

*  Leverage funding and technical support from international organisations,
bilateral and multilateral financial institutions, foundations, clvil society
organisations, private sector, and climate funds, in addition to TRC
Governments.
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*  Recognise and enhance the importance of tiger habitats by promoting

them as providing eco-system services, as engines of economic growth

and helping to address climate change.

*  Emphasize recovery of tiger populations in areas with low tiger

densities and restoration in areas from which they have been extirpated
by using successful programs of tiger reintroduction and rehabilitation of
their habitats and prey.

*  Strengthen co-operation at the highest levels of Government to combat

wildlife crime, address the demand for tiger products, and increase

formal and informal trans-boundary coordination.

*  Enhance knowledge sharing and capacity development for all

stakeholders and increase the use of technology, including smart
tools, monitoring protocols and information systems, to improve

management effectiveness.

OTHER MISCELL ANEOUS STEPS

21.

22,

23.

24,

Creation of Special Tiger Protection Force (STPF): The Special Tiger
Protection Force (STPF) has been made operational in the States of
Karnataka (Bandipur), Maharashtra (Pench and Tadoba-Andhari) and
Odisha (Similipal), out of 13 initially selected tiger reserves, with 60% Central
assistance under the ongoing Centrally Sponsored Scheme of Project Tiger.
In-principle approval has been accorded for creation of the said force in
Nawegoan-Nagzira, Melghat (Maharashtra), Kawal and Amrabad (erstwhile
Nagarjunasagar Srisailam Tiger Reserve portion) Tiger Reserves (Telangana).

In collaboration with TRAFFIC-INDZ1A, an online tiger crime data base has been
launched, and Generic Guidelines for preparation of reserve specific Security
Plan has been evolved.

Implementing a tripartite Memorandum of Understanding (MoU) with tiger
States, linked to fund flows for effective implementation of tiger conservation
initiatives.

Steps taken for modernizing the infrastructure and field protection,

besides launching “Monitoring system for Tigers” Intensive Protection and
Ecological Status (M-STrIPES)” for effective field patrolling and monitoring.
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25.

26.

27.

28.

29.

30.

3L

Steps taken for no-cost involvement of Non-Governmental Experts in the
all India tiger estimation.

Initiatives taken for improving the field delivery through capacity building
of field officials, apart from providing incentives.

As a part of active management to rebuild Sariska and Panna Tiger Reserves
where tigers have become localiy extinct, reintroduction of tigers and
tigresses have been done. The successful reintroduction of wild tigers in
Sariska is a unique exercise and is the first of its kind in the world. The
reintroduced tigresses are breeding. The tiger reintroduction initiative at
Panna (MP) has been very successful.

Special advisories issued for in-situ build up of prey base and tiger population
through active management in tiger reserves having low population status of
tiger and its prey.

AU India Tiger, Co-predators and Prey Estimation, 2014:- The third round of
country level tiger status assessment completed in 2014, with the findings
indicating an increase with a tiger population estimate of 2226 (lower and
upper limils being 1945 and 2491 respectively), as compared to the last country
level estimation of 2010, with an estimate of 1706 (lower and upper limits
being 1520-1909 tigers), and 2006 estimation, with an estimate of 1411 (lower
and upper limits being 1165 and 1657). At present, India has around 70% of
tiger population and its source areas amongst the 13 tiger range countries in
the world, owing to its I6ng history of conserving the species through
Project Tiger (2.12% of country’s geographical area spread out in 49 tiger
reserves in 18 States).

Management Effectiveness Evaluation (MEE): A report on Management
Effectiveness Evaluation (MEE) of Tiger Reserves was released on January,
2015, containing the third round of independent assessment based on
refined criteria done in 2013-14 for 43 tiger reserves. Out of 43 tiger
reserves, 17 were rated as “very good” 16 as “good” and 10 as “fair”".

Providing special assistance for mitigation of human-tiger conflicts in problematic
areas.

Standard Operating Procedures (SOPs)

32.

A “Standard Operating Procedure” for dealing with tiger deaths has been
issued, based on advisories of Project Tiger/National Tiger Conservation
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Authority, with inputs from Wildlife Crime Control Bureau, State officials and
experts, fine tuned to meet the present challenges.

33. A “Standard Operating Procedure” for dealing with straying tigers in
human dominated landscape has been issued.

34. A “Standard Operating Procedure” for disposing tiger/leopard carcass/
body parts has been issued.

35. A Standard Operating Procedure has been issued to deal with orphaned/
abandoned tiger cubs and old/injured tigers in the wild.

36. A “Standard Operating Procedure” has been issued to deal with tiger depredation
on livestock.

37. A “Standard Operating Procedure” has been issued for active
management towards rehabilitation of tigers from source areas at landscape
level.

38.  Launching of Phase-1V tiger reserve level, continuous monitoring of tigers using
camera traps and building up data on photo captures of individual tigers.

39. Launching the creation of a national repository of camera trap photo IDs of
individual tigers.

40. In-principle approval for use of CAMPA funds towards village relocation from
core areas.

41.  Under active management, permission accorded for translocation of wilded/
straying tigers/tigresses from high to low density reserves within States.

42.  Field level workshops for capacity building of field officers to deal with straying
tigers.

Recent Steps

43.  On completion of e-surveillance project in Corbett Tiger Reserve
(Uttarakhand), Central assistance (100%) has been provided for installing
24X7 e-surveillance at Kaziranga Tiger Reserve (Assam) and fringe of
Ratapani Wildlife Sanctuary (Madhya Pradesh).

44. Economic valuation of six tiger reserves done in collaboration with the

Indian Institute of Forest Management. Similar exercise is being done for 10
more tiger reserves.
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45.

47.

48.

49.

50.

51

52.

53.

55.

Trial of Unmanned Aerial Vehicle for monitoring done in the Panna Tiger
Reserve (Madhya Pradesh), in collaboration with the Wildlife Institute of India
and now has plan to extend to other tiger reserves too.

Assessment of Status, Density and Change in Forest Cover in and around tiger
reserves of the Shivalik Gangetic Plain Landscape done in collaboration with
the Forest Survey of India.

A Rhino Task Force has suggested measures to strengthen rhino protection in
the Kaziranga Tiger Reserve.

In-principle approval has been accorded for creation of Rhino Protection
Force at Kaziranga Tiger Reserve.

Supporting a health Insurance scheme for forest guards in Kaziranga Tiger
Reserve.

Fostering a voluntary group “Friends for Rhino” for eliciting public
support for rhino conservation with active local participation around Kaziranga
Tiger Reserve.

Initiative taken for collaboration with National Remote Sensing Agency
(NRSA) towards evolving an alert system in tiger reserves prone to natural
disasters.

A joint report with Nepal and Bangladesh has been brought out on the
assessment of tiger status in the terai are landscape.

Initiative taken for collaboration of National Tiger Conservation Authority and
Wildlife Crime Control Bureau towards an online tiger/wildlife crime tracking/
reporting system in tiger reserves.

Guidelines for security audit of the tiger reserves have been finalised and is
getting validated.

Tiger rich areas outside tiger reserves are being monitored or bestowing CA/
TS certification.

Loss of forest cover

738. SHRI AJAY SANCHETI: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

@)

the details of forest cover lost for Government and private projects during the

last ten years, State-wise;
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(b) whether the land near forests and mountains is being acquired in a large
seale in metropolitan cities like Pune and Gurgaon for building houses;

(c) if so, the details in this regard; and
(d) the steps taken to protecl such land from the clutches of land mafia?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) to (d) During last ten years and
current year, the Central Government has accorded approvals over 2,45,288 ha of forest
land in 11580 cases for public and private sector projects. State wise details of approvals
granted by the Central Government for use of forest land for such activities is given in the
Statement (See below).

Such forest lands diverted under Forest (conservation ) Act. 1980 are monitored by
State Governments and Regional Offices of MoEF & CC to ensure that diverted forest land
is used for the purpose for which it has been diverted.

The protection and management of Forest is primarily the responsibility of the
concerned State/UT Government and hence action to protect such forest lands is taken as
per provisions of various acts and various rules and regulation therof by the States.

Statement

State-wise details of area approved under the Forest (Conservation) Act, 1980 by
the Central Government for various development proposals during the
last ten years and current year (01.01.2005 to 20.07.2016)

SI.No.  State/UT Grand Total
No. of Cases Total Land Diverted (Ha.)

1 2 3 4
. Andaman and Nicobar K¢ 166.679
2. Andhra Pradesh 167 101215
3. Arunachal Pradesh 115 5693.6
4. Assam 105 999417
5. Bihar 123 433593
6.  Chandigarh 16 54.6058
7. Chhattisgarh 192 15599
8  Dadar and Nagar Haveli 45 19.9494
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1 2 3 4
9.  Daman and Diu 1 395
10. Delhi Vi 38.2465
11. Goa R} 1458.89
12.  Gujarat 566 9065.37
13.  Haryana 2310 2776.52
14.  Himachal Pradesh 842 5529.99
15.  Jharkhand 192 15839.8
16. Karnataka 219 8644.74
17. Kerala 35 282.886
18. Madhya Pradesh 366 18679.1
19. Mabharashtra 361 124326
20.  Manipur 17 2168.72
21. Meghalaya 19 384.358
22.  Mizoram 5 459.255
23.  Orissa 213 21027
24.  Punjab 2422 590715
25. Rajasthan 274 11524
26.  Sikkim 210 1451.01
27.  Tamil Nadu 80 817.711
28. Telangana A 11355.5
29. Tripura 144 62394
30. Uttar Pradesh 575 6244.56
31 Uttarakhand 1745 11927.7
32, West Bengal 43 874.508

ToTAL 11580 245288.00

Capacity of GBPNIHESD

739. SHRI ANAND SHARMA: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@ whether Government proposes to augment the capacity of G.B. Pant National
Institute of Himalayan Environment and Sustainable Development (GBPNIHESD) in
Uttarakhand;
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(b) if so, the details thereof; and
() the amount of funds sanctioned and utilized for this project?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) and (b) Yes. The Governing
Body of the Institute during its 38th meeting held on 10th February 2016 considered
the proposal for upgradation of the Institute in terms of its changed roles, responsibilities
and strategies for meeting the expectations of diverse stakeholders, and also its manpower
strength.

(c) Atotal of ¥ 12.62 crores has been sanctioned for G.B Pant National Institute
of Himalayan Environment & Sustainable Development (GBPNIHESD) during Financial
Year 2015-16 against which an amount of T 12.64 crores has been utilised in
2015-16 and an amount of ¥ 18.00 crores has been earmarked for Financial Year
2016-17.

Protection of Gangetic dolphins

740. SHRI RITABRATA BANERJEE: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@ whether it is a fact that the population of Gangetic dolphins is decreasing
rapidly;

(b) if so, the details thereof and the reasons therefor; and
(c) the remedial measures adopted for protecting them?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) and (b) In general, the
status of population of Gangetic Dolphin is ‘endangered' and therefore, it is one of the
17 species identified by the Government for recovery programme under the Centrally
Sponsored Scheme of Integrated Development of Wildlife Habitats. However, the latest
population assessment of the species carried out in Uttar Pradesh, in Ganges and its
tributaries during October, 2015 indicated around 1263 Dolphins, compared to the earlier
estimate of 671 assessed in 2012. Developmental activities like construction of dams,
improper water harvesting, indiscriminate fishing and increasing river pollution do pose
threat to the habitat and well-being of the dolphins.

(c) The following are the important steps taken for conservation of Gangetic
Dolphins:
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(i)  Gangetic Dolphins are listed in Schedule-I of the Wild Life (Protection) Act,
1972, thereby according them the highest degree of protection against
hunting.

(i) Gangetic Dolphin is one of the 17 species identified for taking up 'Recovery
programme of Critically Endangered Species, under the Centrally Sponsored
Scheme of 'Integrated Development of Wildlife Habitat'.

(iii) The Ministry of Environment, Forest and Climate Change has designated
Gangetic Dolphins as “National Aquatic Animal”.

(iv) Wildlife Sanctuaries covering important Dolphin habitats have been created
in the country under the provisions of the Wild Life (Protection) Act, 1972
to conserve their habitats. These include National Chambal Sanctuary,
Saranath Turtle Sanctuary, Vikramshila Ganges Dolphin Sanctuary.

(v) The National CAMPA Advisory Council in its 6th meeting held on 8th July,
2015 has approved an amount of T 23.00 crores in duration of 5 years for
recovery programme of Ganges River Dolphin (Platanista gangetica
gangetica). This project is to be coordinated by Wildlife Institute of India.
The amount of ¥ 4.60 crores has been released during the first year, 2015-16.

(vi) National Mission for Clean Ganga (NMCG) has initiated dolphin conservation
programme in 2016 to ensure long term survival of dolphin and other river
fauna.

Proposal for a wildlife network

741. SHRI B.K HARIPRASAD: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@ whether Government has proposed any wildlife network as South Asian
Wildlife Enforcement Network (SAWEN);

(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the details about the key objectives and the important steps proposed to
be taken regarding the aforesaid network?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) to (c) The South Asia
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Wildlife Enforcement Network (SAWEN) is a regional network of eight countries of
South Asia; Afghanistan. Bangladesh, Bhutan, India, Maldives, Nepal, Pakistan and Sri
Lanka. The Environment Ministers of South Asia at the 11th Meeting of the Governing
Council of the South Asia Cooperative Environment Programme (SACEP) held on May
2008 at Jaipur announced their support for the formation of SAWEN in 'Jaipur Declaration'.

SAWEN was formally launched during the Second Meeting of the South Asia
Experts Group on Illegal Wildlife Trade held from 29-30 January, 2011 in Paro, Bhutan.
The SAWEN Secretariat is located at Kathmandu in Nepal. Recently, the Government
of India has adopted the statute of SAWEN on 13th April 2016.

(d) The key objectives and the important steps proposed under SAWEN are:

(i) To take initiatives for bringing harmonization and standardization in
laws and policies of member countries concerning conservation of wild
fauna and flora;

(i) To document the trend of poaching and illegal wildlife trade, and
related threats to the natural bio-diversity within and across countries
in the region;

(i) To strengthen institutional responses to combat wildlife crime by
promoting partnership with relevant institutions for research and
information sharing, training and capacity building, and technical
support; and

(iv) To encourage member countries to prepare and implement their National
Action Plans to combat wildlife crime and to collaborate towards
effective implementation of such plans.

Asia Ministerial Conference on Tiger Conservation

742. SHRI B.K. HARIPRASAD: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@ whether any conference named as Asia Ministerial Conference on Tiger
Conservation has been held in the recent past in the country;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) how it would help in ensuring tiger conservation and reducing poaching
incidents in forests?
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THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) and (b) Yes Sir. The 3rd
Asia Ministerial Conference on Tiger Conservation was held from April 12 to 14, 2016
at Vigyan Bhawan, New Delhi, which was attended by 13 Tiger Range Countries,
besides conservationists, Non-Governmental Organisations and Scientists. A total of
366 participants from 24 nations along with 8 Ministerial Heads besides Kazakhstan
participated in the said conference. Report on status/progress of Global Tiger Recovery
Programme (GTRP)/National Tiger Recovery Programme (NTRP) implementation in 13
tiger range countries was discussed besides several issues pertaining to landscape
conservation, habitat management, anti-poaching, protection, illegal trade & trafficking,
capacity building and leadership, sustainable development, smart green infrastructure,
role of business and industries, resource mobilization in all the tiger range countries.
The Global Snow Leopard and Eco-system Protection Programme was also discussed.

(c) Question does not arise.

(d) For ensuring tiger conservation and reducing poaching incidents in forests,
the New Delhi Resolution on Tiger Conservation, was adopted which is given in the
Statement.

Statement
New Delhi Resolution on tiger conservation

3rd Asia Ministerial Conference on Tiger Conservation
April 14, 2016, New Delhi, India

Wild tigers remain endangered across Tiger Range Countries (TRCs). While some TRCs
have made progress in increasing their populations of tigers in the last few years, the
global scenario is still a cause for major concern. Tigers have become critically
endangered or locally extinct in some TRCs. The extent and quality of habitat has also
been diminished in many. This is a serious impediment to achieving the goal of
doubling the number of wild tigers range wide (Tx2) by 2022, the timeline envisaged
in the St. Petersburg Declaration on Tiger Conservation of 2010. A renewed impetus is
required to achieve the goal.

Therefore, drawing inspiration from and reiterating and reconfirming the principles and
actions of the Hua Hin Declaration on Tiger Conservation (2010), the St. Petersburg
Declaration on Tiger Conservation (2010), the Thimphu Affirmative Nine-Point Action
Agenda (2012) and the Dhaka Recommendations (2014) - such as working collaboratively
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to eradicate poaching, smuggling and illegal trade, strengthening frontline staff capacity,
building partnerships, accelerating the flow of national and external funds - and building
upon the first five years of implementation of the Global Tiger Recovery Program
(GTRP) and National Tiger Recovery Programs (NTRPs), we renew our collective pledge
to ensure the conservation of tigers in the wild and their habitats.

Inspired by the statement of Prime Minister of India, Narendra Modi, during this
conference that “conservation of tigers is not a choice, it is an imperative” and to

achieve these concrete results by 2022.

We, the representatives of the Governments of the Tiger Range Countries, RESOLVE
to:

1. Accelerate implementation of the GTRP/NTRPs and agreed actions from the
above-mentioned declarations, review and update priority and differentiated
action plans, and track progress through mutual and systematic reporting

and evaluation.

2. Align development and tiger conservation in a mutually complementary
manner by re-orienting development strategies to mainstream the concerns
of tiger conservation, such as by integrating tiger and wildlife safeguards
in infrastructure at the landscape level, developing partnerships with business
groups, and strong engagement with local stakeholders.

3. Leverage funding and technical support from international organisations,
bilateral and multilateral financial institutions, foundations, civil society
organisations, private sector, and climate funds, in addition to TRC
Governments.

4. Recognise and enhance the importance of tiger habitats by promoting them
as providing ecosystem services, as engines of economic growth and helping
to address climate change.

5. Emphasize recovery of tiger populations in areas with low tiger densities and
restoration in areas from which they have been extirpated by using successful
programs of tiger reintroduction and rehabilitation of their habitats and prey.

6.  Strengthen co-operation at the highest levels of Government to combat
wildlife crime, address the demand for tiger products, and increase formal
and informal transboundary coordination.
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7. Enhance knowledge sharing and capacity development for all stakeholders
and increase the use of technology, including smart tools, monitoring
protocols, and information systems, to improve management effectiveness.

Acknowledging and appreciating the contribution of different partners during the
implementation of the GTRP and NTRPs, we urge the Global Tiger Forum and the Global
Tiger Initiative Council to continue their role in coordination, technical assistance, and
incremental resource mobilisation toward achievement of this Resolution.

Smuggling of animal parts

743. SHRI NARENDRA KUMAR SWAIN: Will the Minister of ENVIRONMENT,
FOREST AND CLIMATE CHANGE be pleased to state:

(@ whether there is an increase in smuggling of skins, bones and horns of
endangered animals and species to other countries in recent years;

(b) if so, the details thereof;

(c) whether Government has plans to enact stringent law to check such type
of smuggling in future;

(d) if so, the details thereof; and

(e) the approximate number of animals killed in different National Parks of the
country during the last three years?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) and (b) Reports of illegal
trade of wild animal parts and products are received in the Ministry from time to time.
However, there is no concrete report indicating an increasing trend in illegal trade of
wildlife products.

(c) and (d) The Wild Life (Protection) Act, 1972 provides for stringent punishment
for hunting and illegal trade in wildlife and its parts and products.

() The management and protection in and around National Parks and
Sanctuaries in the country is carried out by the concerned State/Union Territory
Governments. The details of animals killed in National Parks are not collated in the
Ministry.

Population of wild animals

744. SHRIMATI AMBIKA SONI: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@ the population of tigers, cubs and other wild animals in various reserve
forests and in Kanha National Park of Madhya Pradesh, in particular;
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(b) how many incidents of tiger deaths were reported during the last one year
and since January, 2016;

(c) whether any representations have been received from wildlife conservationists
and enthusiasts for the protection of tigers in Kanha, including 15-year old tiger called
Munna;

(d) if so, the details thereof; and

(e) the details of action taken or proposed to be taken to protect wild animals
in the reserved forest areas?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) Population of tigers in
tiger reserves, inter alia, including that for Kanha Tiger Reserve, Madhya Pradesh,
as per Status of Tigers, Co-predators and Prey in India, 2014 is given in the
Statement-1. (See below) Tiger reserve-wise data pertaining to cubs and other wild

animals is not collated at Government of India level.

(b) Tiger mortality, as reported by States, during last year and current year, is
given in the Statement-I1 (See below).

(c) and (d) Yes Sir. One such representation has been received in this Authority
and the State of Madhya Pradesh has been requested to furnish an update/factual
position on the matter.

(e) The Government of India through the National Tiger Conservation Authority
has taken a number of initiatives for conservation and protection of tiger and other wild
animals. The same are given in the Statement-I11. [Refer to the Statement Appended to
the Answer to USQ No. 737 Part (d)].

Statement-1

Population of tigers in tiger reserves, inter alia, including that for Kanha
Tiger Reserve, Madhya Pradesh, as per Status of Tigers,
Co-predators and Prey in India, 2014

Tiger Reserve State Tiger Lower SE  Upper SE
Population Limit Limit

1 2 3 4 5

Achanakmar Chhattisgarh n 10 2

Anamalai Tamil Nadu 13 1 14
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1 2 3 4 5
Bandhavgarh Madhya Pradesh 63 5 71
Bandipur Karnataka 120 107 134
Bhadra Karnataka 2 20 25
Biligiri Ranganatha Karnataka 63 60 75
Temple

Bor Maharashtra 5 3 6
Buxa* West Bengal 2 2 2
Corbett Uttarakhand 215 169 261
Dampa* Mizoram 3 3 3
Dandeli-Anshi Karnataka 5 3 6
Dudhwa Uttar Pradesh 58 46 69
Indravati Chhattisgarh 12 n 13
Kalakad Mundanthurai Tamil Nadu 10 9 n
Kanha Madhya Pradesh 80 71 ]
Kaziranga Assam 103 a 115
Manas Assam n 9 12
Melghat Maharashtra ) 21 0
Mudumalai Tamil Nadu 89 I 9
Nagarahole Karnataka 101 ] 113
Nagarjunasagar Srisailam  Andhra Pradesh 54 40 67
Namdapha Arunachal Pradesh n 5 n
Nameri Assam 5 4 5
Nawegoan-Nagzira Maharashtra 7 4 10
Pakke Arunachal Pradesh 7 6 8
Palamau* Jharkhand 3 3 3
Panna Madhya Pradesh 17 17 17
Parambikulam Kerala 19 17 21
Pench Madhya Pradesh 43 36 49
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1 2 3 4 5
Pench Maharashtra 3 2 42
Periyar Kerala 20 18 2
Pilibhit Uttar Pradesh 25 19 0
Ranthambhore Rajasthan 37 0 1
Sahyadri* Maharashtra 7 7 7
Sanjay-Dubri Madhya Pradesh 8 7 10
Sariska Rajasthan 9 9 9
Sathyamangalam Tamil Nadu 72 64 80
Satkosia Odisha 3 2 4
Satpura Madhya Pradesh 26 2 0
Similipal Odisha 17 14 19
Sunderban West Bengal 68 57 86
Tadoba-Andhari Maharashtra 51 44 58
Udanti-Sitanadi Chhattisgarh 4 4
Valmiki Bihar 2 17 2
TotaL 1586 1343 1820

* Minimum number of tigers recorded through scat DNA, in these cases a standard error on their

estimate was not possible.

Statement-11

Tiger mortality, as reported by States, during last year and current year

Year Natural and Poaching including Cases under Total
other causes seizure scrutiny

2015 2 14 K] 78

2016 7 21 45 73

(as on 20.7.2016)

Poaching of tigers

745. SHRI D. KUPENDRA REDDY:
SHRI RITABRATA BANERJEE:

Will the Minister of ENVIRONMENT, FOREST AND CLIMATE CHANGE be

pleased to state:
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(@ the population of tigers in the country, as per latest survey, State-wise;

(b) the death of tigers due to poaching during the last three years and the

current year, State-wise;

(c) whether it has come to the notice of Government that 74 tigers died in first

half of 2016 as poaching rises; and
(d) if so, the action taken/proposed to be taken to save tigers from poaching?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) The assessment of the
status of tigers, co-predators and their prey 2014 using the refined methodology has
shown a countrywide 30% increase in tiger numbers with an estimated number of 2226
(range 1945-2491) as compared to 2010 estimation of 1706 (range 1520-1909 tigers). The
details of tiger estimation pertaining to tiger landscapes in the country for the years
2010 and 2014 are given in the Statement-1. [Refer to the Statement Appended to the
Answer to USQ No. 737 (Part (a))]

(b) The tiger mortality in India, inter alia, including those due to confirmed
poaching and seizure during the last three years and current year, as reported by States,

State-wise, is given in the Statement-11 (See below).

(c) 73 cases of tiger mortality have been reported by the States till date, which,
inter alia, includes 21 cases of confirmed poaching including seizure, 7 cases due to

natural and other causes while 45 cases are under scrutiny.

(d) The Government of India through the National Tiger Conservation Authority/
Project Tiger has taken a number of steps to control poaching. The same are given in
the Statement-I11. [Refer to the Statement Appended to the Answer to USQ No. 737
(Part (d))]
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Setting up of a forest academy in Rajamahendravaram

746. SHRI MOHD. ALI KHAN: Will the Minister of ENVIRONMENT, FOREST
AND CLIMATE CHANGE be pleased to state:

(@ whether Government has any proposal to set up a forest academy in

Rajamahendravaram, East Godavari, Andhra Pradesh;
(b) if so, the details thereof and the progress made, so far; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF FOREST AND CLIMATE
CHANGE (SHRI ANIL MADHAV DAVE): (a) and (b) No, Sir.

(¢) The Government of Andhra Pradesh has not submitted any proposal till date
for setting up a forest academy in Rajamahendravaram to the Ministry of Environment,

Forest and Climate Change.
Effects of mining on environment

747. SHRI K.K. RAGESH: Will the Minister of ENVIRONMENT, FOREST AND
CLIMATE CHANGE be pleased to state:

(@ whether Government has done any study regarding the effects of mining on

environment in the country;
(b) if so, the details thereof; and
(c) the measures taken to address such environmental issues caused by mines?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI ANIL MADHAV DAVE): (a) and (b) Mining operations
affect various components of environment and the impact may be temporary/permanent,
beneficial/harmful, repairable/irrepairable, reversible/irreversible. The effect of mining
includes air pollution, water pollution, noise pollution, change in land use pattern,
siltation, impact on floral and faunal habitats, hydrology, water table, drainage pattern,
productivity of agricultural fields as well as socio economic impacts. Considering the
impact of mining on environment, it is essential that mining is done in an environmentally

sound, scientific and sustainable manner.
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(c) Environmental Clearance to mining projects has been made mandatory as
per the provisions of the Environment Impact Assessment (EIA), Notification, 2006
notified under Environment (Protection) Act, 1986. The impact of a particular mining is
assessed on the basis of EIA study and thereafter the clearance is accorded based on
the study report. The Environmental Clearance is granted stipulating environmental
safeguards based on the EIA study for protection and conservation of environment.
The status of compliance of stipulated conditions of the environmental clearances of
different projects is monitored on a regular basis.

Implementation of NMEP

748. DR.T. SUBBARAMI REDDY: Will the Minister of MINES be pleased to refer
to answer to Unstarred Question 1231 given in the Rajya Sabha on the 4th May, 2016
and state:

(@ the amount estimated for implementing the National Mineral Exploration
Policy (NMEP) during the next five years and the mode of funding;

(b) whether the National Geo-scientific Data Repository would be created to
provide baseline data for targeting concealed mineral deposits;

(c) if so, the details thereof; and

(d) how many blocks have been identified for auctioning in the first phase,
along with details?

THE MINISTER OF STATE OF THE MINISTRY OF MINES (SHRI PIYUSH GOYAL):
(a) The amount estimated for implementing National Mineral Exploration Policy (NMEP)
in the next five years is about ¥ 2116 crore. This is proposed to be funded from the
regular annual budget of the Geological Survey of India, an attached office of Ministry
of Mines, and additional grants including funds from National Mineral Exploration
Trust and budgetary support by the Central Government.

(b) and (c) Yes. A National Geo-scientific Data Repository is proposed to be
created to collate, process and interpret all baseline and mineral exploration information
generated by various Central and State Government agencies, and mineral concession
holders. The data will be maintained on a geospatial database and will be made available

in public domain.
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(d) Geological Survey of India, Ministry of Mines, has identified 100 potential
blocks for auctioning in the first phase. The mineral-wise breakup of the identified

blocks is given below:

Mineral No. of Blocks  Mineral No. of Blocks ~ Mineral  No. of Blocks
Iron Ore 6 Tin- 5 Dunite 1
Tungsten

Manganese 5 Phosphate 1 Graphite 2
Limestone 8 PGE, Ni, Cr 7 Vanadium 1
Bauxite 1 Andalusite 1 Barium 1

Gold 21 Chromite 2 Glauconite 1
Basemetal 27 Diamond 6 Dolomite 1

REE & RM 3

Auctioning of blocks to private explorers

749. SHRI RANJIB BISWAL: Will the Minister of MINES be pleased to refer to
answer to Unstarred Question 1231 given in the Rajya Sabha on the 4th May, 2016 and

state:

(@ whether Government proposes to auction non-coal and non-fuel blocks to

private explorers;

(b) if so, the details thereof along with the terms and conditions laid down in

this regard; and

(c) the number and details of such blocks auctioned, so far, or proposed to be

auctioned in Odisha?

THE MINISTER OF STATE OF THE MINISTRY OF MINES (SHRI PIYUSH GOYAL):
(a) and (b) Yes. The National Mineral Exploration Policy approved by the Government
proposes that private agencies could be engaged to carry out exploration work in

identified block/ areas with the right to a certain share in the revenue [by way of certain
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percentage of royalty/premium] accruing to State Government throughout the lease
period, with transferable rights in case of discovery of an auctionable block. In cases
where no such blocks are discovered, the exploring agency will be reimbursed on
normative cost basis. Reasonable areas/blocks (where baseline geosciences data is
available with GSI) for regional exploration has been earmarked/identified by the

Government for auctioning.

(c) Nine blocks have been identified for auctioning in the State of Odisha.

These blocks are related to Manganese, Chromite, Limestone, Bauxite and Gold.
Target of electricity from solar energy

750. SHRI DILIP KUMAR TIRKEY: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(@ whether it is a fact that India intends to tap 100 GW of electricity from solar

energy in the near future; and

(b) if so, the details of present solar electricity generation and the measures

being adopted to achieve this ambitious target?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) Yes, Sir.

(b) The present solar power generation installed capacity as on 30.06.2016 is
7508 MW.

The target of 1,00,000 MW capacity is proposed to be achieved through
deployment of 40,000 MW of Rooftop Solar projects and 60,000 MW Medium and large

scale ground mounted solar projects.

Government supports development of solar power through fiscal and promotional
incentives such as capital and/or interest subsidy, tax holiday on the earnings for 10
years, generation based incentive, accelerated depreciation, viability gap funding (VGF),
financing solar rooftop systems as part of home loan, concessional excise and custom
duties, preferential tariff for power generation from renewables, and 100% foreign direct

investment (FDI) under the automatic route.
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The Government has lunched several schemes to achieve this target. Details are
given in the Statement.
Statement
Schemes under Solar Power Programme
(i)  Scheme for Development of Solar Parks and Ultra Mega Solar Power Projects.

(i)  Scheme for Development of Solar PV Power Plants on Canal Banks/ Canal
Tops.

(iii) Scheme for setting up 300 MW of Grid connected Solar PV Power Projects
by Defence Establishments under Ministry of Defence and Para Military
Forces with Viability Gap Funding.

(iv) Implementation of scheme of setting up 1000 MW of Grid-Connected Solar
PV Power Projects by Central Public Sector, Undertakings with Viability Gap
Funding.

(v) Implementation of Scheme for setting up of 3000 MW of Grid connected
Solar PV Power Projects by bundling with thermal power.

(vi) Setting up of 2000 MW Grid connected solar power with Viability Gap
Funding.

(vii) Setting up of 5000 MW Grid connected solar power with Viability Gap
Funding.

Subsidy for integrated solar manufacturing units

751. DR. PRABHAKAR KORE: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(@ whether it is a fact that Government proposes to create a fund for distribution/
subsidy to encourage companies to set up integrated solar manufacturing units in the
country;

(b) if so, the details of proposals and the time-frame for its implementation;

(c) whether Government has revised the target of National Solar Mission; and
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(d) what would be the contribution through grid connected solar rooftop systems
to the target of NSM?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) and (b) There is no proposal at present for
creating a separate fund for distribution of subsidy to encourage companies to set up
integrated solar manufacturing units in the country. However, there are schemes like
Special Incentive Package Scheme (M-SIPS), concessions in customs and excise duties,
Domestic Content Requirement (DCR) in few tenders of solar power to support domestic

manufacturers and Government is committed to continue support to manufacturing.

() Yes, Sir. Government has revised the target from 20 GW to 100 GW grid
connected solar power capacity addition by 2022.

(d) The revised target of 100 GW solar power capacity addition includes
deployment of 40 GW of Rooftop Solar projects in the country. The actual contribution
may vary depending on the response from the rooftop owners and beneficiaries.

Plans of solar energy

1752. DR. SANJAY SINH: Will the Minister of NEW AND RENEWABLE ENERGY

be pleased to state:

(@ the details of plans made by Government to generate solar energy in various
States including Uttar Pradesh and Assam;

(b) the details of plans being implemented by Government in this regard, State-
wise;

(c) whether Government has provided any financial assistance to the State
Governments for implementation of these schemes; and

(d) if so, the details thereof and the results achieved therefrom, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) and (b) The Government has lunched several
schemes as given below for generating solar energy in the country including Uttar
Pradesh and Assam:

tOriginal notice of the question was received in Hindi.
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(i)  Scheme for Development of Solar Parks and Ultra Mega Solar Power Projects.

(i)  Scheme for Development of Solar PV Power Plants on Canal Banks/ Canal

Tops.

(iii) Scheme for setting up 300 MW of Grid connected Solar PV Power Projects
by Defence Establishments under Ministry of Defence and Para-Military

Forces with Viability Gap Funding.

(iv) Implementation of scheme of setting up 1000 MW of Grid- Connected Solar
PV Power Projects by Central Public Sector Undertakings with Viability Gap
Funding.

(v) Implementation of Scheme for setting up of 15000 MW of Grid connected

Solar PV Power Projects.

(vi) Setting up of 2000 MW Grid connected solar power with Viability Gap
Funding. The target of 100 GW capacity is planned through deployment of
40,000 MW of Rooftop Solar projects and 60,000 MW Medium and Large

Scale Solar projects.

(c) and (d) Government is providing Central Financial Assistance to the State
Governments in accordance with respective scheme guidelines. Details of total funds

released for solar energy programmes are as under:

Year Total funds released (% crore)
2013-14 692.28
2014-15 115819
2015-16 3146.24
2016-17 779.96
(as on 30.06.2016)

In few programmes, State-wise funds are released. Details are given in the
Statement-1 (See below). As a result of efforts of Government, the cumulative installed
capacity for grid connected Solar power projects as on 30.6.2016 has reached to 7805

MW. State-wise details are given in the Statement-I11.
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Statement-11

State-wise cumulative installed capacity for grid
connected solar power projects

SI. No.  State/UT Total commissioned

capacity till 30-06-16

(MW)
1 2 3
1 Andhra Pradesh 87897
2. Arunachal Pradesh 0.27
3. Bihar 45.10
4, Chhattisgarh 93.78
5. Gujarat 1,123.36
6. Haryana 1539
7. Jharkhand 16.19
8. Karnataka 153.32
9. Kerala 13.05
10.  Madhya Pradesh 790.37
11.  Mabharashtra 385.76
12.  Odisha 66.92
13, Punjab 520.70
14, Rajasthan 1,294.60
15, Tamil Nadu 126741
16.  Telangana 795.84
17.  Tripura 5.00
18.  Uttar Pradesh 14350
19.  Uttarakhand 4115
20.  West Bengal 1177
21.  Andaman and Nicobar Islands 5.10
22. Delhi 2387
23.  Lakshadweep 0.75
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1 2 3

24.  Puducherry 0.03
25.  Chandigarh 6.81
26.  Daman and Diu 400
27. Jammu and Kashmir 1.00
28.  Himachal Pradesh 0.20
29.  Mizoram 0.10
30.  Others (PSU/channel partner) 100.92

under Rooftop

ToTAL 7805.21

Wind power projects

753. SHRI MADHUSUDAN MISTRY: Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(@ the wind power projects taken up in the country during last three years,
State-wise;

(b) the power generation in mega watts by these projects during that period,
State-wise;

(c) the expenditure thereof during that period, project-wise; and
(d) the number of projects under private entity, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) to (d) During last three years from 2013-14 to
2015-16, wind power projects of total capacity 7813.7 MW were commissioned in the
country. The State-wise wind power generation capacity in mega watts during that
period is given below:

State Wind Power Capacity
Addition during last
three years in MW

1 2
Andhra Pradesh 983.8
Gujarat 862.9

Karnataka 734.0
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1 2
Kerala 84
Madhya Pradesh 1755.1
Maharashtra 1632.3
Rajasthan 1307.8
Tamil Nadu 451.7
Telangana 717
ToTaL 7813.7

The wind power project development in the country is mainly private sector
driven. The expenditure for installation of wind power project depends upon the
capacity, location and technology involved. Considering the normative capital cost
determined by the Central Electricity Regulatory Commission for wind power projects,
a total investment expenditure of around ¥ 47600 crore was incurred on wind power
projects commissioned during last three years.

Target of rooftop solar energy

754. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(@ whether Government is committed to develop rooftop solar energy in the
country by 2022 and if so, the targets set for achieving its ambitious target;

(b) whether the current policy is conducive to achieve the set targets and if not,
the reasons therefor;

(c) the details of incentives currently provided and planned to increase;

(d) whether it is a fact that, as per the available reports, the present policies and
incentives are not sufficient to achieve the expected targets and if so, the details
thereof; and

(e) the steps being taken by Government to achieve its set targets by 2022?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) Yes Sir. The Government has set a target to
achieve 40,000MW grid connected rooftop solar power by year 2022.

(b) to (e) Yes Sir. The current policy is conducive to achieve the target. Ministry
is providing subsidy upto 30% of benchmark cost for the general category States and
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upto 70% of benchmark cost for special category States, i.e. North Eastern States
including Sikkim, Uttarakhand, Himachal Pradesh, Jammu and Kashmir and Lakshadweep,
Andaman and Nicobar Islands is available for residential, institutional and social sector.
For Government sector incentives upto 25 % of the benchmark cost is provided. Further
Government has taken various steps to achieve the target as given in the Statement.

Statement
Various steps taken by the Government to achieve the target

. The Government approved an increase in budget for implementation of grid
connected solar rooftop systems to ¥ 5,000 from ¥ 600 crore upto the
financial year 2019-20 with the subsidy for such projects in residential,
institutional and social sectors.

. Achievement linked incentives/awards has been started for Government
institutions, including PSUs.

. Ministry has pursued with States/UTs for issue of net-metering regulations.
State Electricity Regulatory Commissions of 28 States/UTs have notified
regulations for net-metering/feed-in-tariff mechanism.

. Reserve Bank of India has included renewable energy projects under priority
sector lending.

. Indian Renewable Energy Development Agency has formulated a scheme of
low cost financing of solar rooftop projects with interest rate of 9.9% to
10.75% per annum.

. MoUD has asked all States/UTs to issue necessary instructions for mandatory
solar panels on all Government buildings and installation of solar panels in
all buildings under the Building Bye-laws of Urban Local Bodies.

. Ministry (MNRE) has collated data on potential of rooftops and surplus
areas of Government building premises of various Ministries/Departments.

. Ministry has recently organised a National Workshop on 7th June, 2016 in
New Delhi.

. Ministry has issued: -
1. Compendium of policies and regulations of Gol, State/UTs.

2. Best Practice Guide on solar rooftop.
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. Ministry has empanelled more than 700 channel partners to facilitate quick
installation of rooftop solar projects. Ministry has also allocated targets to
channel partners for commercial/industrial sectors.

. MNRE has developed a panel of expert PSUs for supporting Ministries/State
Governments in implementing rooftop solar projects.

. A new website solarrooftop.gov.in has been developed. Salient features of
dedicated website for solar rooftop are interest installation form, online
verification of channel partners, registration, online submission of proposals,
online submission of completed project reports, communication to all agencies
through sms/email etc.

. Solar Energy Corporation of India has issued 500 MW tender for developing
solar rooftop systems in all States/UTs.

Agreement of World Bank with ISA

755. SHRI D. RAJA: Will the Minister of NEW AND RENEWABLE ENERGY be
pleased to state:

(@ whether it is a fact that the World Bank has made an agreement with the
India-led International Solar Alliance (ISA) to support Indian initiatives for expanded
solar power generation in the country;

(b) if so, the details thereof; and

(c) in what way the World Bank help is proposed to be utilized to expand the
solar energy generation programme in the country?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI PIYUSH GOYAL): (a) and (b) Yes Sir. On 30 June, 2016, the Interim
Administrative Cell of the International Solar Alliance (ISA Cell) and the World Bank
signed a joint declaration to promote solar energy globally.

Major areas identified for working jointly included: a) develop a roadmap to
mobilize financing; b) develop financing instruments including credit enhancement,
reduce hedging costs/currency risk, bond raising in locally denominated currencies etc.
which support solar energy development and deployment; c) support ISA's plans for
solar energy through technical assistance and knowledge transfer; d) work on
mobilization of concessional financing through existing or, if needed, new trust funds;
and e) support Renewable Energy Global Investment Promotion Meet and Expo
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(RE-INVEST) events. In addition, both sides decided to work in other areas and themes
as jointly decided.

(c) World Bank with its expertise and financial strength can help in providing
funds from its own source and mobilizing funds from other sources for expansion of
solar energy generation programme in the country.

Financial health of Panchayats

756. SHRI RAJKUMAR DHOOT: Will the Minister of PANCHAYATI RAJ be
pleased to state:

(@ whether it is a fact that the financial health of Panchayats in Maharashtra
and rest of the country is precarious;

(b) if so, the details thereof; and
(c) what action Government proposes to take to improve it?

THE MINISTER OF STATE IN THE MINISTRY OF PANCHAYATI RAJ
(SHRI PARSHOTTAM RUPALA): (a) and (b) No, Sir.

(€) Under the Fourteenth Finance Commission (FFC) award, grants to the tune
of ¥ 2,00,292.20 crore for the period from 2015 to 2020 are being devolved to Gram
Panchayats constituted under Part IX of the Constitution amounting to assistance of
T 488 per capita per annum at an aggregate level for 26 States including Maharashtra
for delivery of basic services, technical and administrative support towards operations
and maintenance, creation of reliable data base of local bodies' receipts and expenditure
through audited accounts and for improvement of own source revenue of the Gram
Panchayats. This devolution is expected to improve the financial condition of Gram
Panchayats and empower them to accelerate the development of civic infrastructure and
delivery of basic services smoothly and effectively. Basic grants to the tune of
T 1623.32 crore have been released to the State of Maharashtra under the FFC award
for the year 2015-16. Besides, Panchayats are also utilizing funds under other schemes
of the Central Government like MGNREGS, and schemes of the State Government, State
Finance Commission award apart from generating funds through their own sources.

Programmes for Panchayati Raj System

1757. SHRI RAM NATH THAKUR: Will the Minister of PANCHAYATI RAJ be
pleased to state:

(@ whether it is a fact that a number of programmes have been formulated in
the country for Panchayati Raj System and its development;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof;

(c) whether country would not progress until all the Panchayats are strengthened,;
and

(d) whether it has been decided to implement the Panchayati Raj System in letter
and spirit and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PANCHAYATI RAJ
(SHRI PARSHOTTAM RUPALA): (a) and (b) The Ministry of Panchayati Raj has
implemented a number of schemes like Backward Regions Grant Fund, Rashtriya Gram
Swaraj Yojana, Rural Business Hubs, Panchayat Mahila Evam Yuva Shakti Abhiyan and
Rajiv Gandhi Panchayat Sashaktikaran Abhiyan to strengthen the different aspects of
Panchayati Raj system.

(c) Strengthening of Panchayats as institutions of local self-governance is
critical to the progress of the country.

(d) Yes, Sir. States are encouraged to devolve powers (Functions, Functionaries
and Finances) to the Panchayati Raj Institutions (PRIs) through advisories and by
incentivization of States that devolve powers most effectively to the PRIs. The
Government supports the States to strengthen the Panchayati Raj Institutions by
providing assistance for capacity building of Panchayats for good governance.

Lack of resources in Panchayats

758. SHRI T. RATHINAVEL: Will the Minister of PANCHAYATI RAJ be pleased
to state:

(@ whether it is a fact that lack of resources had triggered unrest in panchayats
nation-wide;

(b) whether it is also a fact that there is a fear about the longevity of the
Panchayati Raj Institutions (PRIs) and the failure of various Government policies,
including Swachh Bharat Mission;

(c) whether, due to paucity and delay of funds, Panchayats were unable to
implement many schemes; and

(d) if so, whether Government is considering to take appropriate action to revive
PRIs across the country?

THE MINISTER OF STATE IN THE MINISTRY OF PANCHAYATI RAJ
(SHRI PARSHOTTAM RUPALA): (a) and (b) No, Sir.
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(c) and (d) Under the Fourteenth Finance Commission (FFC) award, grants to the
tune of ¥ 2,00,292.20 crore for the period from 2015 to 2020 are being devolved to Gram
Panchayats constituted under Part 1X of the Constitution, amounting to an assistance
of ¥ 488 per capita per annum for delivery basic services, technical and administrative
support towards operations and maintenance, creation of reliable data base of local
bodies' receipts and expenditure through audited accounts and for improvement of own
source revenue of the Gram Panchayats. The allocation of grants for the year 2015-16
is ¥21624.46 crore and for the year 2016-17 is ¥ 33870.52 crore. The funds are released
by the Ministry of Finance on receipt of utilization certificates from the States. Further,
the Government is also providing proactive support to the States to develop convergent
local development plans, capacity building of elected representatives, Panchayat
functionaries and other stakeholders, improving institutional support structures and to
develop budgeting, accounting and auditing manuals to improve the functioning of
these grassroots level local self-Governments for proper and efficient utilization of
resources allocated for various developmental activities as per local felt needs.

Budget allocation for village Panchayats

1759. SHRI PRABHAT JHA: Will the Minister of PANCHAYATI RAJ be pleased
to state:

(@ whether an adequate enhancement in budget allocation has been made by
the Central Government for village Panchayats during the last two years;

(b) if so, the details thereof;

(¢) whether the Central Government is monitoring, on its own level, to ensure
that allocated budget amount is spent for targeted works; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PANCHAYATI RAJ
(SHRI PARSHOTTAM RUPALA): (a) and (b) Yes, Sir. Under the Fourteenth Finance
Commission (FFC) award grants to the tune of ¥ 2,00,292.20 crore for the period from
2015 to 2020 are being devolved to Gram Panchayats constituted under Part IX of the
Constitution, amounting to an assistance of T 488 per capita per annum for delivery
basic services, technical and administrative support towards operations and maintenance,
creation of reliable data base of local bodies' receipts and expenditure through audited
accounts and for improvement of own source revenue of the Gram Panchayats. The
allocation of grants for the year 2015-16 is ¥ 21624.46 crore for the year 2016-17 is
¥ 33870.52 crore.

tOriginal notice of the question was received in Hindi.
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(c) and (d) In terms of guidelines issued by the Ministry of Finance, Ministry of
Panchayati Raj has constituted a Coordination Committee for Panchayats for providing
guidance and support to the State Governments and Local Bodies for operationalizing
the recommendations of the FFC, monitoring the progress of expenditure of the grants
by the local bodies and sort out operational issues. Besides, to facilitate better monitoring
of the release and utilization of grants, an online system (MIS) has been developed and
progress is reviewed periodically in the meetings with the State officials and visits of
the officials of the Ministry of Panchayati Raj to the States.

Districts covered under BRGF

760. SHRI P.L. PUNIA: Will the Minister of PANCHAYATI RAJ be pleased to
state:

(@ the number of districts that are at present covered under the Backward
Region Grant Fund (BRGF) in Uttar Pradesh;

(b) the total funds allocated and the funds utilised during the last four years;

(c) the details of assets created in these districts by the Municipalities/
Panchayats during the last two years; and

(d) whether the State has submitted any proposal for increasing the number of
districts under BRGF or funds required in the backward districts?

THE MINISTER OF STATE IN THE MINISTRY OF PANCHAYATI RAJ
(SHRI PARSHOTTAM RUPALA): (a) Thirty five districts of Uttar Pradesh were covered
under the Backward Regions Grant Fund Programme (BRGF). From the financial year
2015-16, BRGF (district component) has been de-linked from the budgetary support of
the Central Government.

(b) During the last four years, a total of ¥ 827.86 crore was released to the State
Government of Uttar Pradesh under the BRGF against which so far, utilization of
T 467.53 crore has been reported by the State Government.

(c) Funds released under the BRGF were untied in nature which were used for
supplementing the existing developmental inflows under various schemes through
convergence in the identified districts so as to bridge the critical gaps in local
infrastructure and other developmental requirements. As per the information submitted
by the State Government, works undertaken under BRGF included construction of
anganwadi centres, agricultural infrastructure, bridges/culverts, commercial complexes,
community centres, panchayat bhawans, playgrounds, roads, school buildings, etc.
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(d) As stated in reply to (a) above, the BRGF has been de-linked from the
budgetary support of the Central Government.

Special category status to States

761. SHRI PARIMAL NATHWANI: Will the Minister of PLANNING be pleased
to state:

(@ whether there is any plan to give special category status to some of the
most under-developed smaller States in the country;

(b) whether Jharkhand figures in the list of such States for providing special
package and special status; and

(c) if so, the details and the justifications thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO INDERJIT
SINGH): (a) to (c) Special category status for plan assistance have been granted in the
past by the National Development Council (NDC) to some States that are characterized
by a number of features necessitating special consideration. These features include:
(i) hilly and difficult terrain; (ii) low population density and/or sizeable share of tribal
population; (iii) strategic location along borders with neighbouring countries
(iv) economic and infrastructural backwardness; and (v) non-viable nature of State
finances. At present there is no proposal to modify the criteria for grant of special
category status to States including for Jharkhand.

The Fourteenth Finance Commission recommendations while considering the
various criteria for devolution has taken into account the total requirements of the
States under Plan and non-Plan. As per the recommendations of the Fourteenth Finance
Commission (FFC), the Union Government has decided to increase the share of net
shareable taxes to the States from 32% earlier to 42% for the period 2015-20. FFC has
not made any distinction between general category states and special category states
in the horizontal distribution of shareable taxes amongst the States.

Release of plan funds to Uttarakhand

1762. SHRI MAHENDRA SINGH MAHRA: Will the Minister of PLANNING be
pleased to state:

(@ whether the plan funds for the fiscal year 2016-17 has been released to
Uttarakhand;

tOriginal notice of the question was received in Hindi.
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(b) if not, the reasons for not providing the funds to the State, so far;

(c) whether the development of the State would be adversely affected due to
plan funds being not available in time; and

(d) if not, in what manners?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO INDERJIT
SINGH): (a) to (d) Funds are released to States under Central Assistance to State and
UT Plans. The releases under the Central Assistance to State Plans (CASP) is made by
the concerned Ministries/Departments for the various schemes. During 2016-17 (upto
20.07.2016), releases under Central Assistance to State Plans is ¥ 830.92 crore for
Uttarakhand.

Revisiting NIT1 Aayog concept

763. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of PLANNING be
pleased to state:

(@ whether it is a fact that NITI Aayog has failed to be either a think tank or
an advisory body since its inception;

(b) if so, whether Government would revisit the NITI Aayog concept; and

(c) if not, the areas where NITI Aayog has made an impact and the details
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING (RAO INDERJIT
SINGH): (a) to (c) No Sir, NITI Aayog has been performing its role as a think tank or
an advisory body since its inception. NITI Aayog, as per defined role in setting up of
its resolution, believes in cooperative federalism recognizing that strong States make
a strong nation. The aim is to progress from a stage when the Centre decided development
policies to a truly federal Government wherein States are equal partners. There are two
important aspects of cooperative federalism, (i) developing National Development Agenda
jointly by the States and the Centre, and (ii) developing State perspective for advocacy
with Central Ministries. NITI Aayog is performing its role as advisory body in a
persuasive manner and through series of consultations at various levels on all
development matters. A few examples of cooperative federalism, where impact of NITI
Aayog has been established; are (i) setting up of 3 Sub-Groups of Chief Ministers on
rationalization of CSSs (ii) Swachh Bharat Mission and (iii) Skill Development. The
States have participated in the deliberations and came forward with their views. The
same is true for both the Task Forces set up under Vice Chairman, NITI Aayog on
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Agriculture Development and Elimination of Poverty in India. Besides above, NITI
Aayog has worked out detailed contours of the Atal Innovation Mission (AIM) and
Self Employment & Talent Utilization (SETU). Also, advice on specific policy issues
have been provided to the States and Union Ministries/Departments, wherever sought

for.
Reforms in power sector
764. SHRI AJAY SANCHETI: Will the Minister of POWER be pleased to state:
(@ the details of reforms initiated by Government in power sector since 2014;
(b) what has been the performance of State power utilities during the last three
years;

(c) whether States with highest losses are those where tariffs fail to cover
average Costs;

(d) if so, the details in this regard, State-wise; and
(e) the steps taken to correct the situation?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) Ministry of Power, Government of India has all along facilitated reforms
through act, policies, regulations and guidelines made thereunder. Since 2014 Government
has taken many initiatives for reform in the Power Sector. In this regard, comprehensive
amendments have been carried out in the Tariff Policy notified on 28.01.2016 which
envisages the optimum utilization of generating assets, promotion of hydro power
generation, strengthening of distribution system, reduction of regulatory uncertainties
and promotion of renewable energy.

To promote transparency, Government has launched "DEEP (Discovery of Efficient
Electricity Prices) e-Bidding Portal” for procurement of Power through transparent
process of e-Bidding. In this regard, the guidelines for short term procurement of power
have also been revised by the Government.

Government of India has also launched Ujwal Discom Assurance Yojana (UDAY)
on 20.11.2015 for financial and operational turnaround of State-owned Power Distribution
Companies (DISCOMs). The scheme aims to reduce interest burden, reduce the cost
of power, reduce power losses in distribution sector and improve operational efficiency
of DISCOM:s.
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In addition, Government of India has launched several other schemes like Integrated
Power Development Scheme (IPDS), Deen Dayal Upadhyaya Gram Jyoti Yojana (DDUGJY)
to strengthen infrastructure of utilities, reduce the losses in distribution sector and to
improve the quality of life of people through 24x7 power supply. To bring transparency,
Government has also launched various web/mobile applications like "Vidyut Pravah' for
current electricity prices and volume traded in power exchange, “GARV’ for village
electrification and Unnat Jyoti Affordable LEDs for All (UJALA) for latest information
on LEDs distribution under Government sponsored schemes etc.

(b) As per the 'Report on Performance of State Power Ultilities', brought by
Power Finance Corporation, details of profitability, Gap and AT&C loss for utilities
selling directly to consumers for the period 2012-13 to 2014-15 are as given below:

2012-13 2013-14 2014-15
Profit/(Loss) on subsidy received (71,977) (67,689) (58,692)
basis (Z in crore)
Average Cost of Supply (Z/kwh) 501 5.16 514
Average Revenue on subsidy received 413 435 451
basis (/kwh)
Gap on subsidy received basis (Z/kwh) 0.89 0.80 0.63
AT&C Loss (%) 25.82 22.86 24.99

(c) to (e) The State-wise profit/(loss) on subsidy received basis and the
corresponding gap on subsidy received basis for the year 2014-15 arranged from the
highest loss-making to the lowest are given in the Statement (See below).

To improve the financial position and to improve the performance of the State
DISCOMS, the scheme of UDAY has been launched by the Government. Under the
scheme, States shall take over 75% of DISCOM debt as on 30th September, 2015 by

31st March, 2017.
Statement

State-wise profit/(loss) and gap for utilities selling directly to consumers

2014-15
State Profit/(Loss) on subsidy Gap (subsidy received
received basis (% crore) basis) (/kwh)
1 2 3
Tamil Nadu (12,757) 149
Rajasthan (12,474) 184

Uttar Pradesh (8,675) 1.06
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1 2 3

Madhya Pradesh (5,001) 0.89
Jammu and Kashmir (3913) 2.86
Telangana (2912) 0.57
Andhra Pradesh (2,549) 0.57
Haryana (2117) 041
Chhattisgarh (1,569) 0.65
Kerala (1,273) 0.57
Bihar (1,239) 0.66
Punjab (1,100) 0.23
Odisha (929) 0.39
Assam (578) 0.77
Maharashtra (366) 0.04
Nagaland (315) 446
Uttarakhand (260) 0.23
Arunachal Pradesh (257) 354
Meghalaya (202) 134
Mizoram (192 358
Sikkim (126) 148
Himachal Pradesh (125) 0.10
Tripura 82 042
Jharkhand 37 0.03
Goa ()] 0.05
Manipur 0 0.00
West Bengal 20 (0.01)
Karnataka 8 0.02)
Gujarat 108 (0.02)
Puducherry 157 (0.56)
Delhi 418 (0.18)

Source: Power Finance Corporation
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Bailing out of thermal and hydro power plants

765. SHRIMATI VIPLOVE THAKUR: Will the Minister of POWER be pleased to
state:

(@ whether Government is working on measures to bail out thermal and hydro
power plants which are facing cost and time overruns and do not have adequate funds;

(b) if so, the details thereof; and

(c) the concrete steps taken/proposed to be taken to address the problem and

to bring improvement in power sector?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) to (c) To bail out thermal and hydro power plants which are facing cost
and time overruns and do not have adequate funds, Power Finance Corporation (PFC)
is taking various actions based on requirements. This includes, inter-alia, higher Debt/
Equity ratio of funding upto 80:20 for project funding subject to project remaining
viable and depending on progress of project; allow last mile equity ensuring timely
completion of the project depending on progress of project; restructuring of repayment
schedule in line with the revised project timelines allowing suitable moratorium period
for commissioning and stabilization of operation, as per RBI guidelines; longer repayment
tenure upto 80% of the project life in accordance with the dispensation allowed by RBI;
structured repayment (ballooning/EMI based etc.) aligned with the cash flow of the
project; fund projects with a minimum threshold level of Power Purchase Agreement
(PPA) tie-up ensuring project viability; permitting options for merchant sale through
power exchange and fund projects that remain viable with such arrangements.

Power deficit States

766. SHRI RAJKUMAR DHOOT: Will the Minister of POWER be pleased to
state:

(@ whether Government has identified power deficit States in the country;
(b) if so, the details thereof, State-wise; and

(c) what action Government has taken or proposes to take to remove power
deficit in these States within a time-frame?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
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GOYAL): (a) and (b) As per information given by States / UTs to Central Electricity
Authority (CEA), the State-wise details of the power supply position in the country

including the deficit States during the current year i.e. 2016-17 (April to June, 2016) is

given in the Statement (See below).

©

The following steps have been taken to ensure adequate power supply to

the States/UTs including the power deficit States/UTs in the country:

0]

(i)

(i)

(iv)

V)

(vi)

(vii)

(viii)

Capacity addition of 1,18,537 MW (including 88,537 MW conventional and
30,000 MW renewable) during the 12th Plan, i.e. by 2016-17. As against this,
about 86,565 MW from conventional sources and about 19,500 MW from
renewable sources have been achieved till 30th June, 2016.

Construction of 1,07,440 ckm transmission lines and setting up of 2,82,740
MVA transformation capacity during the 12th Plan, i.e. by 2016-17. As
against this, 89,813 ckm of transmission lines and 2,66,033 MVA of
transformation capacity have been achieved till 30th June, 2016.

Government of India has taken initiative to prepare State specific Action
Plans for providing 24X7 Power For All (PFA) in partnership with the States.

Two new schemes are being implemented by the Government of India,
namely, Deendayal Upadhyaya Gram Jyoti Yojana and Integrated Power
Development Scheme for strengthening of sub-transmission and distribution
networks and for segregation of agricultural feeders to give adequate and
reliable supply and reduce line losses.

Promotion of energy conservation, energy efficiency and other demand side
management measures.

Central Government has notified a new scheme namely Ujjawal Discom
Assurance Yojana (UDAY) on 20.11.2015 for Operational and Financial
Turnaround of Discoms.

Expeditious resolution of issues relating to Environmental and forest
clearances for facilitating early completion of generation and transmission
projects.

Providing support from Power System Development Fund for stranded gas
based generation.
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Electricity provided to small and marginal farmers

767. SHRI ANUBHAV MOHANTY: Will the Minister of POWER be pleased to
state:

(@ whether the Minister is aware of the fact that the small and the marginal
farmers are suffering due to shortage of power in Odisha;

(b) how the Minister proposes to provide relief to such farmers; and

(c) whether the Minister would consider to provide electricity at subsidized
rates for use by small and marginal farmers for farming purposes?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) to (c) Electricity is a concurrent subject. Supply of electricity to the various
consumers including small and marginal farmers within a state at subsidized rates or
nominal rates, is within the purview of the respective State Government / State Power
Utility. Government of India supplements the efforts of State Governments by way of
allocating power from central sector generating stations and facilitating transfer of
power at inter-state level to them.

As per information given by States / UTs to Central Electricity Authority (CEA),
there is no shortage of power in Odisha. To meet the requirement of electricity in
Odisha, the Central Government has allocated 1750 MW from various central Generating
Stations to Odisha.

Power situation in the country
768. SHRI C.P. NARAYANAN: Will the Minister of POWER be pleased to state:
(@ what was the demand for power in the country during 2015-16;
(b) how much was the supply;

(c) whether there was unutilized power overall and if so, the quantum thereof
and the reasons therefor;

(d) the number of people having no power connection at the end of March,
2016, and the reasons for the mismatch; and

(e) when Government expects to overcome it and the expected total expenditure
thereon?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) and (b) The requirement (Demand) and availability of power in the country
during 2015-16 was 1,114 Billion Unit (BU) and 1,091 BU respectively.
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(c) Due to low demand and financial constraints, some of the States were not
able to procure power resulting in reserve shut down of some of the generating units.
The loss of generation due to reserve shut down (unutilized power) of such generating
units during 2015-16, as reported by utilities, is estimated to be 104.5 BU.

(d) and (e) As on March, 2016, against the coverage of 397.41 Lakh BPL Households
under RE Component of Deendayal Upadhyaya Gram Jyoti Yojana (DDUGJY), electricity
connections were provided to 232.25 Lakh BPL Households. Hence, 165.16 Lakh BPL
Households were yet to get electricity connection under the scheme as on March, 2016.

The reasons for this demand-supply gap are sub-transmission and distribution
constraints, high Aggregate Technical and Commercial (AT&C) losses, inadequate
availability of gas and poor financial condition of many State Utilities.

As per information given by States / UTs to Central Electricity Authority, the gap
between demand and supply of electricity has been brought down to the lowest ever
2.1% during 2015-16 which has further reduced to 0.9% during the current year
2016-17 (April, 2016 - June, 2016).

To meet the projected demand of electricity as per 18th Electric Power Survey,
capacity addition of 88,537 MW has been planned from conventional sources for the
12th Five Year Plan on an all-India basis. With this level of capacity addition, the
demand for power on all-India basis is likely to be met by the terminal year of 12th Plan
(2016-17). In addition, as per Ministry of New Renewable Energy, grid interactive
renewable capacity of 30,000 MW has been planned during 12th Five Year Plan.

Electricity Generation is a delicensed activity as per Electricity Act, 2003 and the
Generation project developer arranges the funds for its generation project(s).

Revival of Discoms under UDAY
769. SHRI HUSAIN DALWALI: Will the Minister of POWER be pleased to state:

(@ the amount of debts due from power distribution companies at the end of
financial year 2015-16, discom-wise and the reasons therefor;

(b) how many States have agreed to join the Ujjwal Discom Assurance Yojana
(UDAY) and whether it is likely to increase the financial burden on State Governments;

(c) what would be the Centre's contribution in UDAY;

(d) whether any steps other than UDAY have been tried in the recent past to
revive discoms; and

(e) if so, the details thereof and if not, the reasons therefor?
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THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) According to the latest "Report on (the Performance of State Power
Utilities" published by Power Finance Corporation Ltd., the total outstanding debt for
utilities selling directly to consumers as on 31st March, 2015 is/% 4,06,825.00 crores.
Utility-wise and State/UT-wise details of outstanding debt are given in the Statement
(See below). Main reasons for the poor financial health of State Power Utilities include
high Aggregate Technical and Commercial (AT&C) losses, high Average Cost of Supply
(ACS) and low Average Revenue Receipts.

(b) So far, Thirteen (13) States have signed the Memorandum of Understanding
(MoU) with the Government of India under UDAY. Further, 08 more States and One UT
have also given their 'in-principle’ approval to participate under Ujwal DISCOM
Assurance Yojana (UDAY). Since the DISCOM debts are contingent liabilities of the
States, there is likely to be no increase of financial burden on States. UDAY, in fact,
aims to reduce the financial burden by reducing interest costs of the debts held by
DISCOME.

() No financial aid is being provided by the Government under UDAY. However,
the scheme incentivizes the participating States by exempting State takeover of DISCOM
debts from Fiscal Responsibility and Budgetary Management (FRBM) limits for two
years; increased supply of domestic coal; coal linkage rationalization; liberally allowing
coal swaps from inefficient to efficient plants; allocation of coal linkages to States at
notified prices and additional/priority funding in schemes of Ministry of Power and
Ministry of New and Renewable Energy, if they meet the operational milestones in the
scheme.

(d) and (e) Seven States joined Financial Restructuring Plan (FRP), 2012 for
financial restructuring, however, could not affect turnaround of DISCOMs due to non-
achievement of the milestones.

Statement

Total Outstanding Debt for Utilities Selling Directly to Consumers

(X in crores)

Region State Utility As on March
31,2015
1 2 3 4
Eastern Bihar NBPDCL 1,776
SBPDCL 2,040

Bihar Total 3,816
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1 2 3 4
Jharkhand JBVNL 265
Jharkhand Total 265
Odisha CESU 2,163
NESCO 933
SESCO 21
WESCO 769
Odisha Total 4,585
Sikkim Sikkim PD 0
Sikkim Total 0
West Bengal WBSEDCL 12,871
West Bengal Total 12,871
EAsTERN ToOTAL 21,536
North Eastern Arunachal Pradesh Arunachal PD 0
Arunachal Pradesh Total 0
Assam APDCL 2,260
Assam Total 2,260
Manipur MSPDCL
Manipur Total 0
Meghalaya MePDCL 388
Meghalaya Total 388
Mizoram Mizoram PD 32
Mizoram Total 32
Nagaland Nagaland PD 328
Nagaland Total 328
Tripura TSECL 237
Tripura Total 237
NortH EASTERN TOTAL 3,246
Northern Delhi BSES Rajdhani 3,702
BSES Yamuna 2,858
TPDDL 3,782
Delhi Total 10,343
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1 2 3 4
Haryana DHBVNL 14,659
UHBVNL 19,425
Haryana Total 34,085
Himachal Pradesh HPSEB Ltd. 4,590
Himachal Pradesh Total 4,590
Jammu and Kashmir J&K PDD 166
Jammu and Kashmir Total 166
Punjab PSPCL 21,903
Punjab Total 21,903
Rajasthan A/VNL 27,017
JDVWVNL 25,956
JVVNL 28,176
Rajasthan Total 81,149
Uttar Pradesh DVWN 20477
KESCO 3151
MVVN 10,704
Pash V VN 9,941
Poorv VVN 12,709
Uttar Pradesh Total 56,982
Uttarakhand Ut PCL 1,388
Uttarakhand Total 1,388
NORTHERN TOTAL 210,607
Southern Andhra Pradesh APEPDCL 3,879
APSPDCL 9,958
Andhra Pradesh Total 13,837
Karnataka BESCOM 5489
CHESCOM 964
GESCOM 726
HESCOM 1,983
MESCOM 677
Karnataka Total 9,838
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1 2 3 4
Kerala KSEBL 5,810
Kerala Total 5810
Puducherry Puducherry PD 0
Puducherry Total 0
Tamil Nadu TANGEDCO 75467
Tamil Nadu Total 75,467
Telangana TSNPDCL 4,867
TSSPDCL 7,059
Telangana Total 11,926
Southern Total 116,877
Western Chhattisgarh CSPDCL 1,907
Chhattisgarh Total 1,907
Goa Goa PD 54
Goa Total 54
Gujarat DGVCL 223
MGVCL 302
PGVCL 1,136
UGVCL 524
Gujarat Total 2,186
Madhya Pradesh MP Madhya 11,762
Kshetra VVVCL
MP Paschim 9,807
Kshetra VVVCL
MP Purv 11,822
Kshetra VVVCL
Madhya Pradesh Total 33,391
Maharashtra MSEDCL 17,021
Maharashtra Total 17,021
WESTERN TOTAL 54,559

GRAND TOTAL 406,825
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Savings due to power trade among SAARC nations

770. SHRIMATI WANSUK SYIEM: Will the Minister of POWER be pleased to
state:

(@ whether a recent study by a team of World Bank economists States that
regional trade in power among SAARC nations can spare India from investing in 35,000
MW coalfired capacities at estimated $ 26 billion over the next twenty years;

(b) whether the study covers all SAARC nations except Maldives on the
feasibility of India replacing thermal power with hydro power to be sourced mostly from
Nepal followed by Bhutan and Afghanistan; and

(c) what are the other salient findings of the study related to India's future
power scenario?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) to (c) Media reports dated 28.06.2016 have mentioned that a study has
been conducted by World Bank economists on regional power trade among SAARC
nations. According to the inputs received from the World Bank, this study by
Mr. Michael Toman and Mr. Govinda Timilsina, drawing on their own analytical work,
covers countries in South Asia Region (SAR) - Afghanistan, Bangladesh, Bhutan, India,
Nepal, Pakistan, and Sri Lanka. Maldives is not included in the study since its location
puts it outside the scope of regional power system integration and trade.

The World Bank and other external funding agencies routinely carry out such
studies on their own and draw their own inferences which are not binding on the
Government.

Power purchase capacity to State DISCOMS

771. DR. KANWAR DEEP SINGH: Will the Minister of POWER be pleased to
state:

(@ whether the State discoms are unable to buy power due to their poor
financial health;

(b) if so, the reasons therefor;
(c) what is being done to improve their financial status; and

(d) whether Government proposes for a robust power pricing system in coming
days?
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THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) and (b) Amongst several other reasons, poor financial health of Power
Distribution Companies (DISCOMS) is a factor determining the purchase of power. The
main reasons for financial stress in DISCOM include high Aggregate Technical and
Commercial (AT&C) loss and large Average Cost of Supply - Average Revenue Realized
(ACS-ARR) gap.

(c) Government of India has launched Ujwal DISCOM Assurance Yojana (UDAY)
on 20-11-2015 for the financial and operational turnaround of state-owned Power
Distribution Companies (DISCOMs).

(d) In order to make power available at competitive price to the consumers,
Ministry of Power has framed Guidelines and Standard Bidding Documents for
procurement of power by distribution utilities. Further, Ministry of Power has notified
revised guidelines for short term procurement of power which provides that the
procurement of power for short term by DISCOMs would be done through tariff based
bidding including "Reverse Auction™ process through "DEEP" (Discovery of Efficient
Electricity Prices) e-Bidding Portal.

Fall in PLF

772. DR. KANWAR DEEP SINGH: Will the Minister of POWER be pleased to
state:

(@ whether the power generation had increased by more than 8 per cent during
the last year;

(b) whether the Plant Load Factor (PLF) dropped by more than 60 per cent;
(c) if so, the reasons therefor; and
(d) the effort made to correct such a situation?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) The power generation during last year i.e. 2015-16 was 1,107.82 Billion Unit
(BU) as compared to 1,048.67 BU during 2014-15 showing a growth of 5.64%. However,
during the current year 2016-17 (April, 2016 to June, 2016), the power generation was
296.48 BU as compared to 272 BU during the same period last year i.e. 2015-16 (April
2015 to June, 2015) showing a growth of 9%.

(b) to (d) The Plant Load Factor (PLF) of Thermal Power Stations in the country
during 2015-16 was 62.29% as compared to 64.25% during 2014-15 showing reduction
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of 1.96%. However, during the current year 2016-17 (April 2016 to June, 2016), PLF has
improved to 63.4%.

The major reason for decrease in PLF was due to rapid increase in power plant
commissioned capacity (i.e. 86,565 MW from conventional sources and about 19,500
MW from renewable sources have been added during 12th Plan (from April 2012 to
June, 2016)) even though the energy requirement (demand) during the current year
2016-17 (April 2016 to June, 2016) increased by 8.2 %. The efforts made to improve the
PLF, inter-alia, are given below:

(i) UDAY (Ujwal DISCOM Assurance Yojana), a scheme for the Financial
turnaround of Power Distribution Companies (DISCOMs), has been approved by the
Government of India with an objective to improve the operational and financial efficiency
of the State DISCOMSs, which may enable them to procure power from the generators,
thus increasing their PLF.

(i)  With "24x7 Power for All" initiative taken jointly with the State Governments,
the access to electricity would increase and accordingly the electricity demand would
also increase leading to increased utilisation of power plant.

Health effect of LED bulbs

773. SHRI DILIP KUMAR TIRKEY: Will the Minister of POWER be pleased to
state:

(@ whether it is a fact that sometimes back the Ministry had sold LED bulbs
at subsidized rates;

(b) whether it is also a fact that in a study by American Medical Association,
recently it has been found that the blue light of LED bulbs can cause serious disruption
in sleep cycle and also have deleterious effects on eye sights; and

(c) if so, the steps taken by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) The 'Unnat Jyoti by Affordable LEDs for All' (UJALA) is a voluntary
programme being implemented by Energy Efficiency Services Ltd. (EESL), a joint venture
company of four Power Sector PSUs and is based on a sustainable business model
where the cost of efficient lighting is repaid by consumer from savings in energy bill.
There is no element of subsidy in the scheme and the aggregation of demand and bulk
procurement has enabled reduction in procurement prices of LED bulbs from ¥ 310/-
(February, 2014) to ¥ 54.90 (March, 2016) which is passed on to the consumer.
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(b) and (c) The LED bulbs are provided with necessary safety features like
phosphor coating along with optical diffusers, minimizing the harmful effect of the blue
light. Further, Bureau of Indian Standards (BIS) specification 1S:16108 includes photo
biological standards which ensure that LED bulbs conforming to it will have no harmful
effect on the human eye. EESL follows this BIS standard in all its procurement of LED
bulbs.

Targets under DDUGJY
774. SHRI AJAY SANCHETI: Will the Minister of POWER be pleased to state:

(@) the targets set under the Deen Dayal Upadhyay Gram Jyoti Yojana (DDUGJY),
State-wise;

(b) how far these targets have been met, so far; and
(c) the steps taken to accelerate electrification of all the villages in the country?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) and (b) Deen Dayal Upadhyaya Gram Jyoti Yojana (DDUGJY) was launched
in December, 2014 with an outlay of Rs. 43033 crore. The works include village
electrification, system strengthening, feeder separation, metering and access to
households. The projects worth ¥ 42392.47 crore have been sanctioned for various
States and details are given in Statement-1 (See below).

Works are to be completed within 24 months from the date of award by the States.
In addition to this, rural electrification component projects worth ¥ 32860 crore were
also subsumed. State-wise achievements of rural electrification is given in the Statement-
11 (See below).

(c) For accelerating electrification of all the villages time bound implementation
schedule has been drawn in consultation with States. Electrification process has been
divided into 12 milestone and they are monitored at multiple levels including Ministry
of Power, States and DISCOMSs. Ministry of Power reviews the situation every month
in RPM meeting and takes proactive actions to handhold States for completing the

target.
Statement-1

State-wise details of project sanctioned under DDUGJY

SI. No. State/UT Number of projects Total cost (X Crore)
1 2 3 4
Andhra Pradesh 178 944.16

1
2. Andaman and Nicobar 2 20.96
3 Arunachal Pradesh 1192 418.93
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1 2 3 4
4. Assam 548 1540.81
5 Bihar 3 5856.37
6.  Chhattisgarh 933 1527.83
7. Goa 2 20.00
8. Gujarat 27 924.72
9. Haryana 21 316.38
10. Himachal Pradesh 2 159.12
11.  Jammu and Kashmir 21 619.67
12, Jharkhand 446 3885.24
13.  Karnataka 62 1754.86
14. Kerala 14 485.37
15. Madhya Pradesh 204 294315
16. Maharashtra 37 216344
17.  Manipur 3 54.96
18. Meghalaya 216 300.58
19.  Mizoram 8 3043
20. Nagaland 10 42.38
21.  Odisha 299 1751.53
22.  Punjab 20 252.06
23. Puducherry 2 2015
24. Rajasthan 3 281941
25.  Sikkim 4 2010
26. Tamil Nadu 27 924.12
27.  Telangana 9 462.30
28. Tripura 8 7412
29. Uttar Pradesh I6) 6946.91
30. Uttarakhand 2 845.30
31.  West Bengal 19 4262.10
32. Dadra and Nagar Haveli 1 5.00
TotaL 4497 42392.47
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Statement-11

State-wise achievement of Rural Electrification under DDUGJY
from 01.12.2014 to 30.06.2016

Sl. No. States Electrification of Intensive Release of Free
Un-electrified Electrification electricity
villages of Villages connection to
BPL Households
1. Andhra Pradesh 0 5500 374863
2. Arunachal Pradesh 349 2 1317
3. Assam 1486 886 49959
4.  Bihar 2139 12572 1190863
5. Chhattisgarh 461 2936 60053
6.  Guijarat 0 0 1726
7.  Haryana 0 18 1
8. Himachal Pradesh 9 17 37
9. Jammu and Kashmir 0 33 3963
10. Jharkhand 1148 283 14221
11. Karnataka 2 1749 60963
12.  Kerala 0 270 32501
13.  Madhya Pradesh 308 13758 309726
14.  Mabharashtra 0 84 678
15, Manipur 263 694 36408
16. Meghalaya 162 27 481
17.  Mizoram 5% 5 9170
18. Nagaland 10 55 8040
19.  Orissa 1381 1051 36712
20. Punjab 0 397 1206
21. Rajasthan 287 4537 44509
22.  Sikkim 0 8 2030
23.  Tamil Nadu 0 0 880
24.  Telangana 0 0 868
25.  Tripura 9 199 15686
26. Uttar Pradesh 1369 14984 410063
27.  Uttarakhand 4 256 0
28. West Bengal 8 3908 19388

ToTAL 9481 64334 2686312
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Connecting Southern States with Northern Grid

775. DR. K.V.P. RAMACHANDRA RAOQ: Will the Minister of POWER be pleased
to state:

(@ the present status of connecting Southern States with Northern Power Grid;
(b) whether it is a fact that the work is nearing completion; and
(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) to (c) The Southern Regional grid comprising of all Southern States is
already connected with the National Power Grid which includes Northern, Eastern,
Western and North Eastern Grid (NEW Grid) through various high Capacity transmission
links like 765 kV Raichur - Solapur circuit 1&2, 765 kV Narendra - Kolhapur, Gazuwaka
HVDC back-to-back, Talcher - Kolar HVDC bipole and Chandrapur HVDC back-to-back
transmission lines.

Fall in electricity generation
776. SHRI K.T.S. TULSI: Will the Minister of POWER be pleased to state:

(@ whether the electricity generation in India suffered an alarming reduction in
March, 2016; and

(b) if so, what are the steps taken by Government to improve the said situation?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) and (b) No, Sir. The electricity generation in India did not suffer any
alarming reduction in March, 2016. The generation during March, 2016 was 96.51 Billion
Units (BU) as compared to 86.34 BU during March, 2015 showing a growth of 11.78%.

Distribution of LED bulbs under UJALA

1777. SHRI LAL SINK VADODIA: Will the Minister of POWER be pleased to
state:

(@ the number of LED bulbs proposed to be given to the people in the country
under the Ujala scheme of Government and the number of such bulbs proposed to be
given to each person;

(b) the number of people benefited from this scheme, till date and the number
of bulbs distributed, so far; and

tOriginal notice of the question was received in Hindi.
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(c) the number of bulbs proposed to be given in Gujarat, person-wise and to
how many people and the number of bulbs distributed there so far?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) and (b) 77 crore conventional incandescent bulbs are to be replaced with
LED bulbs by March, 2019. Energy Efficiency Services Ltd. (EESL) is playing an
important role as a catalyst in replacing these bulbs, while several other suppliers are
also engaged in the same. However, no specific number of bulbs in proposed to be
given to each person. As on 18.07.2016, more than 13.15 crore LED bulbs have been
distributed by EESL and approximately 8.0 crores by other suppliers.

(¢) No specific number of LED bulbs has been proposed to be given in Gujarat.
However, 1.2 crore domestic consumers have been targeted for distribution of LED
bulbs by EESL. As on 19th July, 2016, about 1.15 crore LED bulbs have been distributed.

Hydro power potential of NER

778. SHRI HISHEY LACHUNGPA: Will the Minister of POWER be pleased to
state:

(@ the estimated potential of North Eastern Region (NER) in the hydro power
sector;

(b) the quantum of such potential of NER tapped, so far. State-wise;

(c) how many projects in Government and private sector are currently in operation
in NER, name-wise and State-wise and how many are in the pipeline;

(d) how many of these projects are delayed; and

(e) what special efforts are being made by Government to tap the vast potential
of hydro electricity in NER?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) As per the re-assessment studies of hydro-electric potential of the country,
completed by Central Electricity Authority in 1987, identified hydro capacity in the
North Eastern Region (NER) is 62604 MW (above 25 MW) including 4248 MW in
Sikkim.

(b) and (c) A total of 14 Hydro Electric Projects (HEPs) with an installed capacity
of 2007 MW in the NER are in operation including 4 HEPs with an aggregate capacity
of 765 MW in Sikkim. State-wise and project-wise details of HEPs in operation in NER
and Sikkim is given in the Statement-1 (See below).
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Regarding HEPs in pipeline, a total of 15 HEPs with an aggregate capacity of 5480
MW are presently under construction in the NER including 2526 MW in Sikkim as
given in Statement-11 (See below).

(d) Out of the 15 HEPs with an aggregate capacity of 5480 MW, which are
under, construction, a total 14 HEPs with an aggregate capacity of 5384 MW have been
delayed.

() In order to tap the vast potential of hydro electricity in NER, a number of
initiatives have been taken, such as, provision of debt financing of longer tenure under
the National Electricity Policy, 2005, option of charging lower rate of depreciation vis-
a-vis CERC norms, extending cost plus tariff regime for public and private sector hydro
projects upto 15.08.2022, excluding hydro power from renewable power obligation etc.

Statement-1

H.E. Projects in Operation in North Eastern Region & Sikkim
(Installed Capacity above 25 MW)

SI. No. Name of the Installed Capacity Sector/ Agency Year of
Project (MW) Commissioning
1 2 3 4 5
Sikkim
1 Rangit-lll 60 Central / NHPC 2000
2. Teesta-V 510 Central / NHPC 2008
3. Chujachen N Private/ GIPL 2013-14
4. Jorethang Loop 9% Private/DEPL 2015
ToTAL 765
Assam
5 Kopili 200 + 25 Central /NEEPCO 1988-2003
6. Khandong 0 Central /NEEPCO 1984 (2x25)
7. Lower Borpani 100 State 2007
(Karbi Langpi)
ToTAL 375
Manipur
8  Loktak 105 Central / NHPC 1983
Meghalaya
9. Umiam Umtru IV 60 State 1992

10.  Kyrdamkulai State 1997
11, Umiam St.-I 36 State 1965

3
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1 2 3 4 5
12, Myntdu St.-I 126 State 2012-13
TotaL 282
Ar. Pradesh
13. Ranganadi Stage-I 405 Central NEEPCO 2002
TotaL (Ar. Pradesh) 405
Nagaland
14. Doyang 75 Central NEEPCO 2000
TotaL (Nagaland) 75
TotaL (NER) 1242
GRrAND ToTAL 2007
(NER + Sikkim)
Statement-11
H. E. Schemes under construction in NER & Sikkim
SI. No.  Name of Project  I.C. (MW) Implementing Agency
1 2 3 4
NE REGION
Arunachal Pradesh
1. Subansiri Lower 2000 NHPC
2. Kameng 600 NEEPCO
3. Pare 110 NEEPCO
4. Gongri 144 Dirang Energy Ltd.
Meghalaya
5 New Umtru 40 MeECL
Mizoram
6.  Tuirial 60 NEEPCO
TotaL (NER) 2954
Sikkim
7. Teesta- Il 1200 M/s. Teesta Urja Ltd.
8. Teesta- VI 500 M/s. Lanco Energy Pvt. Ltd.
9.  Rangit-1V 120 M/s. Jal Power corp. Ltd.
10. Bhasmey 51 M/s. Gati Infrastructure Ltd.
11.  Tashiding 97 M/s. Shiga Energy Pvt. Ltd.
12.  Dikchu * % M/s. Sneha Kinetic Power Project

Pvt. Ltd.

* Non-delayed project.
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1 2 3 4

13.  Rangit-l 66 M/s. Sikkim Hydro Power Ventures Ltd.
14.  Rongnichu % M/s. Madhya Bharat Power Corp. Ltd.
15. Panan 300 M/s. Himgiri Hydro energy Pvt. Ltd.
TotaL (Sikkim) 2526

TotaL (NER+ Sikkim) 5480

* Non-delayed project.
Incomplete hydro power projects

779. SHRI HISHEY LACHUNGPA: Will the Minister of POWER be pleased to
state:

(@ whether it is a fact that many developers of hydro power projects have left
the project in between even after spending crores of rupees on the projects;

(b) what are the reasons that these developers are leaving these projects;

() whether the developers are finding that the business psychology is against
the development of hydro power projects; and

(d) what are the reasons therefor and what efforts are being made by Government
to build confidence in the developers in favour of hydro power generation?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) to (d) Construction activities on some of the Hydro-Electric Projects
(HEPs) in Private sector have been stopped by the developers of these projects. The
details of such projects are given in the Statement (See below).

Hydro projects are capital intensive and have a long gestation period. During
construction stage, most of the hydro projects get delayed due to various reasons viz.
delay in Land Acquisition, Environment and Forest issues, Rehabilitation and
Resettlement issues, Geological uncertainties etc.

A number of remedial measures have been undertaken by the Government to
incentivise the developers viz. provision of debt financing of longer tenure under
National Electricity Policy, option of charging lower rate of depreciation vis-a-vis
Central Electricity Regulatory Commission (CERC) norms, extending cost plus tariff
regime for public and private sector hydro projects upto 15.08.2022, excluding hydro
power from Renewable Purchase Obligation etc.
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Electrification of villages
1780. SHRI PRABHAT JHA: Will the Minister of POWER be pleased to state:
(@ the number of villages electrified in the country during the last two years;
(b) the number of villages awaiting electrification in the country;

(c) the number of villages electrified in Madhya Pradesh during the last two
years, district-wise; and

(d) the number of villages awaiting electrification in that State, district-wise?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) As reported by States 1405 and 7108 villages were electrified during the
year 2014-15 and 2015-16 respectively.

(b) As informed by the States, there are 9,085 un-electrified villages in the
country as on 18.07.2016.

(c) 86 and 214 villages were electrified during last two years i.e. 2014-15 and
2015-16 respectively in the State of Madhya Pradesh. The district-wise details are given
in the Statement-1 (See below).

(d) As informed by the Government of Madhya Pradesh, there are 164 un-
electrified villages in the State as on 18.07.2016. The district-wise details of un-electrified
villages are given in the Statement-II.

Statement-1

District-wise number of un-electrified villages electrified during last two years
in Madhya Pradesh under Deendayal Upadhyaya Gram Jyoti Yojana.

SI. No. District name Number of villages electrified during
2014-15 2015-16
1 2 3 4
1. Alirajpur 0 0
2. Anuppur 0 2
3. Ashoknagar 0 0
4. Balaghat 45 13
5 Barwani 0 25

tOriginal notice of the question was received in Hindi.
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1 2 3 4
6.  Betul 0 n
7. Bhind 0 3
8 Bhopal 0 0
9. Burhanpur 0 7
10. Chhattarpur 0 2
11.  Chhindwara 0 0
12, Damoh 0 8
13. Datia 0 0
14. Dewas 0 0
15. Dhar 0 0
16.  Dindori 0 16
17.  Guna 0 7
18.  Gwalior 0 1
19. Harda 0 10
20. Hoshangabad 0 6
21. Indore 0 0
22.  Jabalpur 0 1
23.  Jhabua 0 0
24.  Katni 0 15
25.  Khandwa 0 0
26. Khargone 1 7
27.  Mandla 0 5
28. Mandsaur 0 0
29. Morena 5 10
30.  Narsimhapur 0 1
31.  Neemuch 0 5
32. Panna 0 2
33. Raisen 0 1
34. Rajgarh 2 0
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1 2

35, Ratlam

36. Rewa

37. Sagar

38.  Satna

39.  Sehore

40.  Seoni

41.  Shahdol
42.  Shajapur
43. Sheopur
44.  Shivpuri
45.  Sidhi

46.  Singrauli
47.  Tikamgarh
48.  Ujjain

49.  Umaria

50.  Vidisha
51.  East Nimar

o o O P O kB U1 O O O O O W N O oo O o |+~

52.  West Nimar

Lo o 0o 0o 0o 0o 0o o o o o o o o o o N o|lw

ToTAL 214

Statement-11

District-wise details of un-electrified villages in the State of Madhya Pradesh

SI. No. State To be Electrified (as on 18.07.2016)

2 3

Alirajpur
Anuppur

Barwani

1

1

2

3 Balaghat
4

5 Betul
6

o O O = 00 N

Bhind
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1 2 3
7. Burhanpur 1
8. Chhattarpur 0
9. Chhindwara 1
10.  Damoh 2
11.  Dewas 0
12, Dindori 5
13.  Guna 0
14, Gwalior 2
15.  Harda 0
16.  Hoshangabad 20
17.  Jabalpur 2
18.  Jhabua 1
19.  Katni 4
20.  Khargone 0
21.  Mandla 2
22.  Morena 3
23, Narsimhapur 9
24.  Neemuch 0
25. Panna 13
26.  Raisen 5
27.  Sagar 0
28.  Sehore 2
29.  Seoni 5
30.  Shahdol 3
31.  Sheopur 6
32.  Sidhi 0
33. Singrauli 4
34.  Tikamgarh 0
35. Umaria 14
36.  Vidisha 1
GRAND ToOTAL 164
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Rural electrification in Bihar and Jharkhand

1781. SHRI PREM CHAND GUPTA: Will the Minister of POWER be pleased to
state:

(@ whether the villages are being electrified in Jharkhand and Bihar under the
Rajiv Gandhi Grameen Vidyutikaran Yojana (RGGVY);

(b) if so, the details of amount released, district-wise and the number of villages
electrified so far during the tenth Five Year Plan; and

(c) the number of districts and villages which are scheduled to be electrified
during the twelfth Five Year Plan as on date and the estimated expenditure thereon?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) All the remaining un-electrified villages in the country including those in
Jharkhand and Bihar are electrified under Deendayal Upadhyaya Gram Jyoti Yojana
(DDUGJY).

(b) A capital subsidy of ¥ 261.66 crore and T 770.16 crore for the State of
Jharkhand and Bihar respectively has been released during the Tenth Five Year Plan
period under DDUGJY. Total 10,015 number of un-electrified villages electrified in the
State of Bihar and for the State of Jharkhand, no un-electrified village was electrified
during the Tenth Five Year Plan under DDUGJY. The district-wise funds released in the
State of Jharkhand and Bihar is given in the Statement-1 and Il respectively (See below).

(c) During the Twelfth Five Year Plan, 505 projects have been approved with
the project cost of ¥ 5,167.08 crore, covering electrification of 1,032 un-electrified
villages and intensive electrification of 17,784 villages in the State of Jharkhand. Similarly,
during the Twelfth Five Year Plan, 65 projects have been approved with the project cost
of ¥11,077.02 crore, covering electrification of 2,927 un-electrified villages and intensive
electrification of 21,833 villages in the State of Bihar.

Statement-1

District-wise details of subsidy release and no. of villages electrified
under project sanctioned during Tenth Five year plan
in Jharkhand under DDUGJY

Sl. No. Name of District Subsidy released
1 2 3

1 Bokaro 12.71

2. Dhanbad 12.07

3. Gumla 0.00

tOriginal notice of the question was received in Hindi.
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1 2 3
4, Koderma 11.56
5. Simdega 0.00
6. East Singhbhum 26.25
7. Garhwa 24.39
8. Latehar 2220
9. Palamu 34.18
10.  Saraikela- Kharsawan 2051
11, West Singhbhum 48.73
12, Deoghar 2553
13.  Jamtara 22.09
14. BPL (2004-05) 144
TotaL 261.66

Statement-11

District-wise details of subsidy released and no. of villages electrified

for the pro sanctioned under Tenth Five Year
Plan in Bihar under DDUGJY

SI. No. Name of District

Subsidy released

1 2 3

1 Darbanga 8.72
2. East Champaran 3018
3 Madhubani 15.20
4, Sheohar 5.56
5. Sitamarhi 13.86
6. West Champaran 20.22
7. Araria 4559
8. Aurangabad 56.08
9. Banka 2870
10.  Bhagalpur 4422
11.  Bhojpur 14.06
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1 2 3
12, Buxar 31.96
13.  Gaya (North) 44.79
14.  Gaya (South) 40.34
15.  Gopalganj 18.09
16.  Jamui 4330
17.  Kaimur 32.16
18.  Kishanganj 27.09
19.  Lakhisarai 4.56
20.  Munger 548
21.  Nalanda 15.26
22.  Nawada 15.07
23.  Patna 26.27
24.  Purnia 26.86
25.  Rohtas 58.30
26.  Saran 4250
27.  Siwan 51.99
28.  Kutir Jyoti Yojana 3.26
TotaL 770.16

Financial assistance to Goa

782. SHRI SHANTARAM NAIK: Will the Minister of POWER be pleased to
state:

(@ whether Government is giving financial assistance to the Goa Government
for improving or augmenting the energy needs of the State;

(b) the assistance, if any, given or proposed to be given to the State Government;
and

(c) what are the names of the schemes under which Government has given or
proposes to give financial assistance or other assistance to the State Government, the
details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) to (c) Yes, Sir. Government of India is providing financial assistance to Goa
for improving or augmenting the energy needs of the State. The projects sanctioned
under the various schemes are as given below:

(i)  Under Integrated Power Development Scheme (IPDS), Projects worth ¥ 32.23
crore have been sanctioned to the State of Goa.

(i)  Under Restructured Accelerated Power Development and Reforms Programme
(R-APDRP) now subsumed in IPDS, Projects worth ¥ 110.73 crore were
sanctioned in February, 2009 for implementation, out of which an amount of
T 31.47 crore have been disbursed so far.

(iii) Under Deendayal Upadhyaya Gram Jyoti Yojana (DDUGJY), projects worth
% 20 crore have been sanctioned for rural electrification works in the State
of Goa.

Extension of deadline for implementation of UDAY
783. SHRI MOHD. ALI KHAN: Will the Minister of POWER be pleased to state:

(@ whether Government has approved an extension in the deadline for
implementation of Ujwal Discom Assurance Yojana (UDAY) by a year to March 31, 2017
and if so, the details thereof;

(b) whether Government has achieved the aims and objectives of this scheme,
so far and if so, the details thereof and if not, the reasons therefor;

(c) whether the States have done their own financial restructuring before joining
the scheme and if so, the details thereof and if not, the reasons therefor; and

(d) the number of States that have given in-principle approval to join the
scheme, so far?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) Yes, Sir. In order to facilitate the States to avail the benefits of Ujwal
DISCOM Assurance Yojana (UDAY), the Government of India has extended the time
lines of the scheme to join the scheme by 31.03.2017. Further, the timelines for taking
over 50% of the DISCOM debts, as existing on 30.09.2015, through issuance of Bonds
by participating States and the timelines for taking over outstanding CPSU dues of the
State of Jammu & Kashmir under UDAY now stand extended to 31.03.2017.

(b) Ason 19.07.2016, 77% of the debt envisaged by participating States under
UDAY has been issued as Bonds and thus reduction in interest cost has already
started. Cost of Power is also on downward trend.
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(c) Seven States formulated their financial restructuring under Financial
Restructuring Plan (FRP), 2012 but could not achieve turnaround of DISCOMs.

(d) So far, 13 States have already signed the Memorandum of Understanding
(MoU) with the Government of India. In addition to them, eight States and one Union
Territory (UT) have shown willingness to join UDAY.

Electrification of villages in Rajasthan

1784. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of POWER be
pleased to state:

(@ the number of villages and 'dhanis' in Rajasthan shortlisted for connection
with power lines and the total funds sanctioned for this purpose;

(b) whether all the dhanis in Jodhpur district of that State would be connected
with power lines by the end of this year; and

(c) if so, by when and if not. the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) In the State of Rajasthan, a total of 101 projects have been sanctioned with
project cost of ¥ 5522.69 crores covering 4402 un-electrified villages and 99,980 Dhanis
for electrification.

(b) and (c) Based on the proposals received from the State of Rajasthan,
cumulatively 11167 Dhanis of District Jodhpur have been covered for electrification.

Power shortage in Delhi

785. DR. T. SUBBARAMI REDDY: Will the Minister of POWER be pleased to
state:

(@ whether the NCT of Delhi touched a record power consumption of 6,260
MW recently and faced frequent outages;

(b) if so, the details thereof;

()  whether there is any concrete plan for providing uninterrupted power supply
in Delhi in a timebound manner and if so, the details thereof; and

(d) the provisions for meeting higher peak demand in the coming years?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) to (d) As per information given by States / UTs to Central Electricity

tOriginal notice of the question was received in Hindi.
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Authority (CEA), the NCT of Delhi touched record power consumption of 6260 MW
in June, 2016.

Electricity is a concurrent subject. Uninterrupted power supply and distribution
to the consumers in a State / UT including meeting of peak demand is within the
purview of the respective State Government / State Power Utility. The Government of
India supplements the efforts of the State Governments by establishing power plants
in Central Sector through CPSUs and allocating power therefrom to them.

Government has given T 200 crore as grant to Government of NCT of Delhi on
03.12.2014 for strengthening of Intra-State transmission system in Delhi.

Bringing hydro power under ambit of renewable energy

786. SHRI M.P. VEERENDRA KUMAR: Will the Minister of POWER be pleased
to state:

(@ whether Government proposes to bring hydro power under the ambit of
renewable energy and if so, the details thereof;

(b)  whether the proposal is likely to improve harnessing of hydro power to the
desirable levels and if so, the details thereof; and

(c) whether Government has received any proposal in this regard and if so, the
details and the present status thereof?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) to (c) Presently, there is no proposal to bring Hydro Power Projects (above
25 MW) under the dispensation available to the Small Hydro Projects (SHPs) upto 25
MW capacity, under Renewable Energy. However, the hydro power has been exempted
from the purview of mandatory renewable power purchase obligation vide recent
amendment in the Tariff Policy, 2006 notified on 28.01.2016.

Presently, Central Government is extending financial support to the developers of
SHPs upto 25 MW capacity.

Study on cost of power generation
787. SHRI K.K. RAGESH: Will the Minister of POWER be pleased to state:

(@ whether any comparative study has been done about the cost of power
generation in hydro-electric, thermal, atomic and new and renewable energy sources in
the country; and

(b) if so, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) and (b) No study has been conducted but the CEA seeks information
every year from generating units by way of a questionnaire. The information is sought
on a pan India basis involving Generating Stations commissioned since 1955 onwards.
About 500 generating units had responded to the questionnaire for the year 2013-14.
The weighted average of the data received for 2013-14 arrives at the following generation
cost, mode wise.

Mode of Generation Average cost of Power
in Paisa/kWh

All India Hydro 114.45

All India Thermal including Gas, Lignite etc. 247.18

All India Nuclear 199.51

All India (all category) 22848

Status of proposals for setting up of power projects

788. SHRI TAPAN KUMAR SEN: Will the Minister of POWER be pleased to
state:

(@ the details of proposals received by Government for setting up of power
projects in States during the last three years and the current year, State-wise;

(b) the number of proposals sanctioned during the above period and those still
pending for approval with Government;

(c) the reasons for pendency of the proposals; and
(d) the time by which these proposals are likely to be approved by Government?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI PIYUSH
GOYAL): (a) and (b) As per Section 7 of the Electricity Act 2003, any generating
company may establish, operate and maintain a generating station without obtaining
a license/permission under this Act, if it complies with the technical standards relating
to connectivity with the grid. Accordingly, sanction of the Government is not required
for setting up of thermal power projects. However, for setting up of Hydroelectric Power
Projects, the Detailed Project Reports (DPRs) are required to be submitted for concurrence
of Central Electricity Authority (CEA).

During the last three years and the current year (since April 2013), 12 DPRs of
Hydro Electric Projects (Schemes) have been received in CEA for concurrence/appraisal.
The details of the Hydro Electric Schemes received are given in the Statement
(See below).
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(c) The main reasons for delay in concurrence of the DPRs is delay on the part

of the Developers to make a bankable DPR, not carrying out the requisite studies

including geological investigations, Mathematical Model Studies, hydro fracture tests,

Micro Earthquake Studies (MEQ) etc. and not furnishing timely clarifications to the

comments raised by the various appraising groups.

(d) CEA endeavours to accord concurrence as far as practicable within a period

of 150 working days excluding time taken by the Developer for compliance of

observations of the appraising agencies from the date of submission of complete DPR.

Statement

Detail of HE Schemes

Sl Name of State Sector Installed  Date of Present
No. Scheme Capacity  Receipt Status
(MwW)
1 Tato-l Arunachal Pradesh Private 186 May-13  Concurred
2. Heo Arunachal Pradesh Private 240 Jul-13  Concurred
3. Chango Himachal Pradesh Private 180 Nov-13  Concurred
Yangthang
4. Kangtang  Arunachal Pradesh  Private a0 May-13 Returned
Shiri
5. Sawalkote  Jammu and Kashmir  State 1856 Jan-14 DPR with
CEA
6. Kwar Jammu and Kashmir  Joint 540 May-14  DPR with
Venture CEA
7. Kirthai-ll Jammu and Kashmir  State 930 Apr-16 DPR with
CEA
8. Subansiri Arunachal Pradesh Private 1800 Oct-13 DPR with
Middle CEA
(Kamla)
9.  Attunli Arunachal Pradesh Private 680 Oct-14 DPR with
CEA
10. Magochu Arunachal Pradesh Private % Mar-16 DPR with
CEA
11. Loktak D/S  Manipur Central 66 Mar-15  DPR with
CEA
12, Turga PSS  West Bengal State 1000 Dec-15  DPR with

CEA
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Payments made to fake workers under MGNREGA

1789. SHRI VISHAMBHAR PRASAD NISHAD:
CH. SUKHRAM SINGH YADAV:
Will the Minister of RURAL DEVELOPMENT be pleased to state:

(@ whether it is a fact that the Comptroller and Auditor General of India has
in its audit found that payments were made on a large scale in the name of fake workers
under MGNREGA in various States including Assam;

(b) the details of payments made under MGNREGA in various States in a fake
manner during the last three years; and

(c) the effects of steps taken to check the fraud in MGNREGA?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) and (b) In the Audit of C&AG of India conducted
for MGNREGA during the period from April 2007 to March 2012, it was observed that
out of test checked units in 8 States including the State of Assam, 5,470 ghost workers
were paid T 50.10 lakh. State-wise details are given in the Statement (See below).

(c) The Ministry has taken a number of steps to check the fraud in MGNREGA,
such as, e-payment of wages to workers' account, initiating geo-tagging of Assets,
strengthening Social Audit, undertaking field visits by the officers of the Ministry,
visits by National Level Monitors, Internal Audit by the Office of CCA and grievance
redressal as per Section 19 of the Act.

Statement

State-wise details of 8 States of test chek of MGNREGA
including State of Assam

(® in lakh.)

SI. No. Name of Number of No. of Muster No. of Ghost Amount

the State GPs/Blocks/ Rolls with workers involved

Districts Ghost workers verified

1 2 3 4 5 6
1 Assam 2GPs 189 2,016 20.59
2. Haryana 1Gp 1 1 0.02
3. Jharkhand 2GPs 50 61 2.28

tOriginal notice of the question was received in Hindi.



Written Answers to [25 July, 2016] Unstarred Questions 237
1 2 3 4 5 6
4 Karnataka 8 districts 1,659 3,077 2314
5. Odisha 4 blocks 5 170 334
6.  Punjab 4GPs 7 A 0.53
7. Rajasthan 2GPs 21 & -
8. West Bengal 4GPs - 2 0.20
ToTAL 15 GPs, 4 1,932 5470 50.10
blocks and
8 districts

Incomplete National Highways

1790. SHRI RAM NATH THAKUR: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(@ whether it is a fact that Government is working on to connect each State
of the country through National Highways;

(b) whether it is also a fact that many National Highways of the country are
incomplete;

(c) the number of National Highways in Bihar which have been sanctioned
since many years but the condition of those roads is deteriorating as the works on such
roads are left incomplete; and

(d) by when the above works are proposed to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) and (b) All the States in the country
are connected by National Highways (NHSs). Further, the Ministry considers declaration
of State Roads as new NHs from time to time depending upon requirements of
connectivity, inter-se priority and availability of funds. The development and maintenance
of NHs is a continuous process and works are taken up accordingly to keep the NHs
in traffic worthy condition as per inter-se priority, traffic density and availability of
funds.

(c) and (d) The details of NHs in the State of Bihar with National Highways
Authority of India (NHAI) and State Government of Bihar, which have been delayed
after sanction and completion have not been achieved, are given in the Statement
(See below) along with their target dates for completion.

tOriginal notice of the question was received in Hindi.
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Statement

Details of NH works in the State of Bihar, which have been delayed after
sanction and completion have not been achieved.

Sl. No. Stretches of NHs Present Status/Action taken Target date of
completion

()  NHworks with NHAI:

1. UP border - Devapur -  The works could not be completed Re-awarded

Kotwa on NH-28 due to termination of  contracts, works likely to
2. Bakhtiyarpur - Khagaria delays attributable to non-availability be completed
on NH-31 of land, aggregates problem and cash ~within next 3
3. Patna-Buxur on NH-30  flow problem of contractors. The to 4 years
and NH 84 works have been re-awarded except subject to
4. Forbesganj - Jogbani Aunta-Simaria section on NH-31.The availability of
on NH-57 A roads are being maintained in traffic land.
5. Chhapra-Gopalganj on  worthy condition by NHAI.
NH-85
6.  Hajipur - Muzaffarpur
on NH-77
7. Chhapra-Hajipur on
NH-19
8. Piprakothi - Raxaul on
NH-28A
9.  Varanasi - Aurangabad
on NH-2
(if)  NH works with State Government of Bihar:
1. km.Oto 25 0f NH-28B  Work terminated and retendered March, 2019
2. km. 68.1 to 86.25 of Work is in progress March, 2017
NH-110
km. 0 to 28 of NH-105  Work terminated and Re-awarded July, 2018
4. km. 28 to 53.76 of July, 2018
NH-105
5 km. 167 to 180 of NH-80 Work foreclosed and Retendered March, 2019
6.  km. 30.25 to 55.4 of Work is in progress December,
NH-81 2016
7. km. 14.5t030 of NH-101  Work is in progress March, 2017

8. km. 35.0 to 68.1 of
NH-110 Work terminated and retendered March, 2019
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Abandoning of works by contractors

1791. SHRI NARESH AGRAWAL.: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(@ whether it is a fact that those contractors who were awarded contracts by
NHAI for the construction of Lucknow-Kanpur, Bareilly-Lucknow, Lucknow-Varanasi,
etc., roads have left the work due to which the work is held up;

(b) if so, the reasons therefor; and
(c) if not, the actual reasons of obstruction in the construction of above roads?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAY'S (SHRI RADHAKRISHNAN P.): (a) to (c) The work for 4-laning of Lucknow
- Kanpur section of NH-25 has already been completed.

In Bareilly-Lucknow section of NH-24, 4-laning of Lucknow-Sitapur section has
already been completed and 4-laning of Bareilly-Sitapur section is under implementation.

As regards Lucknow - Varanasi section, the work for 4-laning of Lucknow-
Sultanpur section of NH-56 was terminated due to non achievement of financial closure
and non- signing of state support agreement. Bids for four laning of Lucknow-Sultanpur
section have been re-invited by NHAL and received. The work for 4-laning of Sultanpur-
Varanasi section of NH-56 has been awarded in two packages and is under
implementation.

Repair and maintenance of NHs in Rajasthan

1792. SHRI RAM NARAIN DUDI: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(@ the details of funds allocated by the Central Government for repair and
maintenance of National Highways (NHSs) in Rajasthan during the last five years; and

(b) whether the Central Government proposes to include the proposals for
repair work of the stretches left unrepaired due to construction of bye-passes on
National Highways in the annual plan for 2016-17 and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) Funds allocated by the Central
Government for repair and maintenance of National Highways (NHs) in Rajasthan
during the last five years is as under:

tOriginal notice of the question was received in Hindi.
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SI. No. Year Funds Allocated (Cr.)
1 2011-12 104.65
2 2012-13 99.16
3. 2013-14 182.84
4 2014-15 160.50
5 2015-16 104.38

(b) Repair and maintenance is a continuous process and the stretches, which
may be bypassed are also maintained during construction of bypass.

Status of Delhi-Jaipur expressway

1793. SHRI RAM NARAIN DUDI: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(@ whether it is a fact that the Minister of Finance had announced the
construction of Delhi-Jaipur Expressway in his Budget speech 2006-07; and

(b) the details of action taken by Government till date with regard to the
construction of said Expressway and by when the said work would commence?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) and (b) Yes Sir. The feasibility study
for the Delhi-Jaipur Expressway has already been entrusted to M/s Aecom Asia Company
Limited on 10.05.2013.

Conversion of diesel taxis into electric taxis

794. SHRI A.K. SELVARAJ: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(@ whether Government has taken several measures to reduce vehicular pollution
across the country, including the National Capital Region;

(b) whether Government is considering to convert diesel vehicles, particularly
taxis, into electric ones involving ¥ 75,000 to ¥ 1.25 lakh extra investment;

(c) whether Government had consultations/meetings with technology firms to
look into conversion of diesel vehicles into electric ones; and

(d) if so, the details thereof?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) Yes, Sir.

(b) to (d) Government has already made public notification on Retro-Fitment of
hybrid electric system or electric kit to vehicles under the Central Motor Vehicles Rules,
1989 (CMVR) vide GSR 629(E) dated 24th June, 2016.

Safety measures on National Highways

795. SHRI VIVEK GUPTA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(@ the details of accidents including the loss of lives on National Highways
during the last five years, State-wise including district-wise details for West Bengal;

(b) the details of safety measures put in place to prevent such accidents along
with the details of relief measures in cases of accidents;

(c) the details of existing set of mobile ambulances, including air ambulances,
on service on National Highways, State-wise;

(d) whether the Ministry proposes to initiate a National Highway Patrolling and
Monitoring Force to prevent accidents on National Highways; and

(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) Ministry of Road Transport and
Highways compiles accident data in a format developed as per the Asia Pacific Road
Accident Database (APRAD) project of United Nations Economic and Social Commission
for Asia Pacific (UNESCAP) region. The specific district-wise wise road accident data
are not compiled in this format. A Statements indicating State/UT- wise number of road
accidents and road accident fatalities on National Highways during the last five calendar
years, 2011 to 2015 are given in the Statement-1 (See below).

(b) The Ministry of Road Transport and Highways has taken a number of steps
to prevent road accidents as per details mentioned under:

(i) The Government has approved a National Road Safety Policy. This Policy
outlines various policy measures such as promoting awareness, establishing
road safety information data base, encouraging safer road infrastructure
including application of intelligent transport, enforcement of safety laws etc.



242

Written Answers to [RAJYA SABHA] Unstarred Questions

(ii)

(i)

(iv)

V)

(vi)

(vii)

(viii)

®)

®)

(xd)

(i)

The Government has constituted the National Road Safety Council as the
apex body to take policy decisions in matters of road safety.

The Ministry has requested all States/UTs for setting up of State Road
Safety Council and District Road Safety Committees, and to hold their
meetings regularly.

The Ministry has formulated a multi-pronged strategy to address the issue
of road safety based on 4 'E's viz. Education, Engineering (both of roads and
vehicles), Enforcement and Emergency Care. Based on this, a draft action
plan has been shared with the States.

Road safety has been made an integral part of road design at the planning
stage.

Road Safety Audit of selected stretches of National Highways has been
taken up.

High priority has been accorded to identification and rectification of black
spots (accident prone spots) on national highways. Around 700 such black
spots have been identified for improvement.

The threshold for four laning of national highway has been reduced from
15,000 Passenger Car Units (PCUs) to 10,000 PCUs. About 52,000 Km. of
stretches of State Highways has been identified for conversion to national
highways.

Setting up of model driving training institutes in States and refresher training
to drivers of Heavy Motor Vehicle in the unorganized sector.

Advocacy/Publicity campaign on road safety through the electronic and

print media.

Tightening of safety standards for vehicles like Seat Belts, Power-steering,
anti-lock braking system etc.

Providing cranes and ambulances to various State Governments under the
National Highway Accident Relief Service Scheme for development on
National Highways. National Highways Authority of India also provides
ambulances at a distance of 50 Km. on each of its completed stretches of
National Highways under its Operation and Maintenance contracts.
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(xiii) Launch of pilot projects for providing cashless treatment of road accident
victims on Gurgaon - Jaipur, Vadodara - Mumbai stretch of National Highways
No. 8 and Ranchi -Rargaon - Mahulia stretch of National Highway No. 33.

(c) The Ministry of Road Transport and Highways, under the scheme "National
Highways Accident Relief Service Scheme (NHARSS)" provides 10-ton cranes and
small medium cranes for hilly areas and ambulances to States/ UTs for relief and rescue
measures in the aftermath of accidents by way of evacuating road accident victim to
nearest medical aid centre and for clearing the accident site. Deployment of Ambulance
is the State Subject.

National Highways Authority of India (NHAI) also provides ambulances on the
stretch of the National Highways entrusted to them and cranes are deployed at every
Toll Plaza which is normally at about 60 Km intervals. Details of Ambulance deployed
under the jurisdiction of NHALI is given in the Statement-11 (See below).

(d) and (e) The enforcement of traffic regulation comes in domain of State
Government.

Statement-1

(A) Total number of road accidents on National Highways*: 2011 to 2015

SI. No. States/UTs 2011 2012 2013 2014 2015
1 2 3 4 5 6 7

1. Andhra Pradesh 13651 12725 12131 8799 8477
2. Arunachal Pradesh % 112 116 38 113
3. Assam 3425 3393 3718 3639 3353
4. Bihar 4018 3517 3471 3708 3227
5. Chhattisgarh 5314 3948 3968 3330 4058
6. Goa 1775 1538 1694 1687 1784
7. Gujarat 6485 5823 5600 5038 4897
8. Haryana 4066 3650 3863 3290 3509
9.  Himachal Pradesh 1296 1186 1227 1242 1211
10.  Jammu and Kashmir 2425 2214 2161 2040 1953
11.  Jharkhand 2167 1896 1800 1368 2007
12, Karnataka 14128 13898 13678 13827 12705
13. Kerala 9519 9377 8921 9006 9442
14.  Madhya Pradesh 11556 12917 13328 12726 11988
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1 2 3 4 5 6 7
15. Maharashtra 12530 11805 11289 10788 10839
16.  Manipur 378 516 382 431 404
17.  Meghalaya 429 308 199 270 322
18.  Mizoram 32 62 A 55 ]
19. Nagaland 20 23 0 164 K
20. Odisha 4279 4043 3791 3880 4480
21. Punjab 2428 1994 1815 1791 2092
22.  Rajasthan 7273 6916 6707 6991 6821
23.  Sikkim 151 2 122 105 117
24.  Tamil Nadu 22932 21262 20686 20109 21902
25.  Telangana NA NA NA 4945 5649
26.  Tripura 339 314 273 230 230
27.  Uttarakhand 781 828 681 669 728
28. Uttar Pradesh 11566 12028 8652 11157 13802
29.  West Bengal 4787 4904 4718 4895 4288
30.  Andaman and Nicobar 63 106 % 69 %
Islands
31.  Chandigarh 89 87 32 36 45
32. Dadra and Nagar Haveli 0 0 0 0 0
33. Daman and Diu 0
34.  Delhi 986 890 898 976 897
35.  Lakshadweep 0 0 0 0 0
36. Puducherry 749 342 706 554 763
ToTtaL 149732 142694 136786 137903 142268

* Includes expressways

(B) Total number of persons killed in road accidents on
National Highways*: 2011 to 2015

SI. No. States/UTs 2011 2012 2013 2014 2015
1 2 3 4 5 6 7
1. Andhra Pradesh 5112 4911 4709 2970 3235
2. Arunachal Pradesh 4 58 58 52 49
3. Assam 1481 1412 1463 1392 1427
4.  Bihar 2232 1855 1890 2013 2002
5. Chhattisgarh 1145 956 1124 1118 1201
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1 2 3 4 5 6 7
6. Goa 116 121 104 108 132
7. Gujarat 2036 1939 1920 2149 2136
8  Haryana 1904 1748 1807 1704 1759
9.  Himachal Pradesh 361 374 346 389 369
10.  Jammu and Kashmir 565 498 432 452 357
11, Jharkhand 1009 1090 1153 669 1325
12, Karnataka 3240 3330 3353 4256 3657
13. Kerala 1432 1445 1336 1261 1368
14.  Madhya Pradesh 2327 2408 2479 2395 2287
15. Maharashtra 3802 3821 3698 3577 3789
16.  Manipur A D0 58] 100 A
17.  Meghalaya 122 121 52 3 58]
18.  Mizoram 2 44 2 40 20
19. Nagaland 2 2 14 KS) 10
20. Odisha 1842 1730 1706 1641 1795
21.  Punjab 1799 1552 1360 1482 1538
22.  Rajasthan 3459 3502 3391 3598 3709
23, Sikkim 40 a K3 K¢ 37
24.  Tamil Nadu 6052 5671 5710 5344 5752
25.  Telangana NA NA NA 1895 2103
26. Tripura 103 109 &3 T4 0
27.  Uttarakhand 522 524 3% 479 464
28. Uttar Pradesh 9175 6657 4390 5827 7773
29.  West Bengal 2373 2331 2037 2152 2243
30. Andaman and Nicobar 9 10 15 7 4
Islands
31. Chandigarh 2 KS) 21 19
32. Dadra and Nagar Haveli 0 0 0 0 0
33. Daman and Diu 0 0 0 0 5
34.  Delhi 348 300 301 253 260
35.  Lakshadweep 0 0 0 0 0
36. Puducherry 120 69 124 70 146
TotAL 52924 48768 45612 47649 51204

* Includes expressways
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Statement-11

Details of ambulances deployed under the jurisdiction of CM division

SI.No.  State Stretch NH No. Ambulance

1 2 3 4 5

1. Uttar Pradesh Allahabad Bypass Project Kokhraj to 2 (New 2
Handia Section from km. 628.753 to NH 19)

Km. 713.461 (Old Chainage from
Km. 158.00 to Km. 242.708)

2. Handia to Rajatalab Section from 2 (New 1
Km. 713.461 to Km. 785.859 (Old NH 19)
Chainage from Km. 245.00 to
Km. 317.389)

3 Chakeri-Allhabad  Section from 2 2
Km. 483.687 to 628.753 on NH-02

4. Makhanpur - Etawah (Km. 250.500 2 2
to Km. 323.475) U.P.

5. Agra-Makhanpur (km. 199.660 to 2 1
km. 250.533)

6. Lucknow-Kanpur (Km. 11.005 to 25 1
Km. 75.500)

7. Lucknow - Ayodhya section (Km. 8.225 28 1

to Km. 58.00) & from Lucknow bypass
(length 22 km) connecting NH-25, NH-28

& NH-56

8. Lucknow - Ayodhya section (Km. 58.000 2 1
to Km. 138.970)

9. Ghaziabad Hapur & Hapur Bypass 24 1
8.638 & bypass of UP

10. Hapur - Garhmukteshwar section of 24 1
NH-24 (Km. 58.00 to Km. 93.00)

11. Garhmukteshwar - Moradabad section 24 1
of NH-24 (km. 93.00 to Km. 149.25)

12. Ayodhya-Gorakhpur from Km. 137.970 28 2
to Km.252.86

13. Gorakhpur to UP/Bihar border from 2 2

km. 285.002 to Km. 366.117
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1 2 3 4 5
14, West Bengal  Dalkhola-Islampur-Ghoshpukur 3l 2
[Km. 447.000 to km. 551.000 (except
km. 498.970 to km. 507.000) of NH-31]
15. Salsalabari to Assam Border 31c 1
16. [Km. 228.000 to km. 254.500 of NH-31 C] 41 1
17. Kolaghat to Haldia from Km. 0.500 to
Km. 52.700 of NH-41
18. Barwa Adda (Km. 398.240) to Panagarh 2 2
(Km. 515.236) of NH-2.
19.  Jharkhand Aurangabad - Barwa Adda section of 2 5
NH-02 (Km. 180.00 to 398.750) total
Stretch 218.750
20. Tamil Nadu Samayanallur (Madurai) -Kanniayakumari 7 5
section
21. Chennai Bypass - 1
22, Trichy - Madurai section 458 2
23. Tirunelveli - Tuticorin section TA 1
24, J&K Pathankot - Jammu Section (including 1A 2
Jammu Bypass)
25.  Rajasthan Swarupganj-Pindwara-Udaipur Section 76 2
26. Chittorgarh-Kota Section 76 3
27. Kota - Baran Section 76 2
28. Baran-Jhansi-Shivpuri 76 3
29. Kishangarh-Chittorgarh-Udaipur- T9A, 79, 9
Ratanpur 76,8
30. Gujarat Baranpur Radhanpur 27 4
3L Porbandar Jaitpur Bhiladi 27 2
32 Gharamor Samakhayali Section 8A 1
33 Bamanbore Gharamor 8B 2
34. Himmat Nagar Ahmedabad 8 2
35.  Bihar Kotwa-Mahesi-Muzzaffarpur 28 2
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1 2 3 4 5
36. Muzzaffarpur-Darbhanga-Purnea 56 4
37. Purnea-Siliguri Section - 1
38. Madhya Agra-Gwalior Section 3 3
Pradesh
39. Operation & Maintenance for Lalitpur- 26 4
Sagar-Lakhandone section
40. Kerala Operation & Maintenance for Edapally- 66 1
Wytilla-Aroor section
41. Maharashtra  Operation & Maintenance for Borkhedi- 7 1
Jam-Wardner section
42. Karnataka Hubli-Haveri, Karnataka NH-48 1
(old NH-4)
43, Haveri-Dhavengiri NH-48 1
(old NH-4)
44, Dhavengiri-Chitradurga NH-48 1
(old NH-4)
45.  Odisha Balasore-Chandikhole 16 2
46. Bhubaneshwar-Sunakhala 16 3
47.  Andhra Sunakhala-lcchapuram 16
Pradesh
48. Icchapuram- Anandpuram 16 4
49, Anandpuram-Visakhapatnam-Anakapalli 16 1
50. Divancheruvu-Gundugolanu 5 2
51. Operation and Maintenance for 7 5

Hyderabad-Bangalore section

Shortage of skilled workers for road construction

796. DR. K.V.P. RAMACHANDRA RAQ: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(@ whether it is a fact that, due to non-availability of skilled workers, the
construction of Highways is being delayed;

(b) if so, the details thereof; and
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(c) whether Government has any plans to train the construction workers and if
so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAY'S (SHRI RADHAKRISHNAN P.): (a) and (b) No Sir. However, some of the
projects have been delayed due to problems in Land Acquisition, Utility shifting, Non
availability of soil/aggregates, poor performance of contractors, Environment/ Forest/
Wildlife Clearance, ROB and RUB issue with Railways, Public agitation for additional
facilities, Arbitration/ contractual disputes with contractors etc.

(€) Yes Sir. There is a proposal to give the training in various trades of
construction of National Highways to create additional employment opportunities and
also to upgrade skills.

Financial closure of road projects

797. SHRI AHMED PATEL: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(@ how many road projects have reached the financial closure during the last

two years;

(b) what types of modes of delivery, e.g. Hybrid Annuity Model, BOT, etc., for
implementing the highways projects are currently in use;

(c) whether there are any challenges faced by the Ministry in such modes and
if so, the details thereof; and

(d) what are the top three issues faced by private developers in such projects,
if any, and what initiatives have been taken to address such issues?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAY'S (SHRI RADHAKRISHNAN P.): (a) 7 BOT projects have reached financial
closure in the last 2 years.

(b) to (d) Modes of delivery for implementing National Highway (NH) projects are
Build Operate Transfer (BOT) (Toll), BOT (Annuity), Hybrid Annuity and Engineering
Procurement and Construction (EPC). BOT(Toll) remains the default mode of delivery
subject to project viability on case to case basis. Some of the challenges faced by BOT
projects are lack of equity with developers, over leveraged balance sheet of the
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developers, equity funded through borrowing by parent lender, stress on the existing
road infrastructure loan portfolios of Financial Institutions (FIs)'s, corporate debt
restructuring effected in many Special Purpose Vehicle (SPV) debt and sectoral exposure
norms of FEs getting exhausted. Major steps undertaken include emphasis on better
project preparation including land acquisition, undertaking major policy initiatives and
simplification of procedure for project appraisal, exit policy for concessionaires, amicable
settlement of disputes, addressing issues for languishing projects, extensive coordination
with line Ministries/Departments, promoting innovative project implementation through
Hybrid Annuity Model etc.

Steps to reduce fatal road accidents

798. SHRI SANJIV KUMAR: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(@ what has been the total number of persons involved in fatal road accidents
during the last three years in India and out of these how many were in Jharkhand;

(b) whether it is a fact that Government proposes to spend ¥ 11,000 crore over
5 years to fix black accident spots, correcting road designs addressing engineering
issues and building underpasses and flyovers; and

(c) if so, how many such black spots and other locations, where corrective
steps are planned, have been identified in Jharkhand?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) A Statement indicating State/UT- wise
(including Jharkhand) total number of fatal road accidents occurred during the last
three calendar years, 2013 to 2015 is given in the Statement (See below).

(b) Amount of ¥ 600 crore is provided for different Road Safety works including
rectification of identified road accident black spots on National Highways for the
financial year 2016-17.

(c) 26 Black spots have been identified in the State of Jharkhand based on road
accident fatality data for the years 2011, 2012 and 2013 out of these 6 are on State
Roads which are under the jurisdiction of Government of Jharkhand. Bypass has been
constructed to take care for 4 spots.
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Statement
Total number of fatal road accidents in States/UTs: 2013-2015

SI. No. States/UTs 2013 2014 2015
1 2 3 4 5
1. Andhra Pradesh 13175 7277 7524
2. Arunachal Pradesh 120 R 117
3. Assam 2162 2169 2122
4. Bihar 4612 4505 4771
5 Chhattisgarh 3059 3570 3710
6. Goa 249 283 302
7. Gujarat 6786 7063 7332
8. Haryana 4095 4214 4430
9. Himachal Pradesh 736 831 843
10.  Jammu and Kashmir 809 886 749
11.  Jharkhand 2425 2259 2619
12, Karnataka 8870 9485 9888
13, Kerala 3972 3823 3937
14, Madhya Pradesh 7565 7554 8412
15.  Maharashtra 11336 11528 12009
16.  Manipur 144 149 116
17.  Meghalaya 124 127 153
18.  Mizoram T 83 0
19. Nagaland A 68 23
20. Odisha 3481 3506 3855
21.  Punjab 4164 4285 4357
22.  Rajasthan 8785 9334 9306
23.  Sikkim 66 53 61
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1 2 3 4 5
24.  Tamil Nadu 14504 14165 14524
25.  Telangana NA 6316 6569
26. Tripura 219 168 154
27.  Uttarakhand 642 713 765
28. Uttar Pradesh 13077 13842 15218
29. West Bengal 5077 5489 5779
30. Andaman and Nicobar Islands 32 20 2
31.  Chandigarh 114 124 124
32. Dadra and Nagar Haveli 47 53 36
33. Daman and Diu 0 15 38
34.  Delhi 1778 1629 1582
35.  Lakshadweep 0 0 0
36. Puducherry 223 145 229
TotaL 122589 125828 131726

National Highways in Jharkhand

799. SHRI SANJIV KUMAR: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(@ the length of each National Highway in Jharkhand and the length of roads
which are in poor condition, as compared to the standards of maintenance, National

Highway-wise;

(b) whether six-lane National Highway No. 2 is being, constructed on unstable
land at some places despite availability of an alternative option, contrary to the expert

opinion and the opposition by general public;

(c) whether the Central Government has allocated funds to Jharkhand for
development and improvement of National Highways during the last three years;

and



Written Answers to [25 July, 2016] Unstarred Questions 253

(d) the measures taken to improve them upto the standard level?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) The details regarding length of each
National Highway in Jharkhand and the length of roads which are in poor
condition, as compared to the standards of maintenance are given in the Statement

(See below).

(o) The NH-2 from Chordaha (Bihar/ Jharkhand Border) to Barwa Adda is
presently 4-laned. The work for 6-laning of this stretch has yet not been awarded and
the project proposal is under restructuring. In this portion of NH-2, no issue of unstable

land has been noticed during the feasibility study of the project.

(c) Central Government has allocated funds to Jharkhand for development and

improvement of National Highways during the last three years are as follows:

SI. No. Year Fund Allocated (cr.)
Developement Repair & Maintenance

1 2013-14 112 5197

2. 2014-15 119 59.99

3 2015-16 38.08 104.19

(d) Regular Meetings of Infrastructure Committee headed by Minister for
Shipping, Road Transport and Highways are being taken to speed up the delayed and
revive the languishing Highway Projects and complete them expeditiously. Apart from
this, regular review meetings are held with project developers, State Governments
and contractors in Head Quarter as well as in field offices with the implementing

agencies.
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Ring road projects in cities

800. SHRI D. KUPENDRA REDDY: Will the Minister of ROAD TRANSPORT
AND HIGHWAYS be pleased to state:

(@ whether Government has taken up/ initiated to take up ring road projects
around various cities of the country by providing special funds/budgetary allocations;

(b)  if so, the details thereof and if not, the reasons therefor; and

(c) what are other steps taken/being taken by Government to develop roads
around cities in the country?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) to (c) The Government had approved
Phase-VII of National Highway Development Project (NHDP) in November, 2007 which
envisages construction of stand alone Ring Roads, bypasses, flyovers, elevated roads,
tunnels, grade separators, Road Over Bridges, underpasses, service roads, etc., for
removing identified traffic bottlenecks on the existing National Highways (NHs) at a
total estimated cost of Rs. 16,680 crore. Under this programme, the State Governments
are required to provide requisite assistance such as sharing of expenditure / effort
towards pre-construction activities (Land Acquisition and shifting of utilities) including
Resettlement and Rehabilitation (R&R) and signing of State Support Agreement.

At present, project in about 22 km length has been completed and works in about
98 km is in progress.

Special methods for construction of roads

1801. SHRI HARIVANSH: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(@ whether the plans for landing of all types of aircrafts on roads is under
consideration and if so, the locations being considered for construction of such types
of roads;

(b) whether the Ministry is considering to construct the roads by special
methods; and

(c) whether all the security measures have been taken into account before
initiating such a practice and if so, the details thereof?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P): (a) to (c) The Ministry is primarily responsible
for development and maintenance of National Highways (NHs). Discussions were held
on necessity for setting up emergency landing facilities along major NH corridor for
fixed wing Aircraft between this Ministry and officers of Ministry of Defence.

The Ministry has requested Ministry of Defence to set up a Group to prepare
locations deemed suitable for the requirements of the Ministry of Defence.

Under construction NHs in Rajasthan

1802. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of ROAD
TRANSPORT AND HIGHWAYS be pleased to state:

(@ the number of National Highways (NHs) under construction in Rajasthan,
at present;

(b) whether the construction work of these NHs is not being completed, within
the prescribed time limit; and

(c) if so, the reasons therefor and the agencies responsible for non-completion
of works in time and the action being taken against them?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) to (c) The construction works on 19
National Highways in Rajasthan are at various stages of implementation. Some of the
projects have been delayed mainly due to delay in land acquisition, shifting of utilities,
forest & environment clearances, delay by agencies etc. The necessary action is taken
by implementing authorities as per contract agreement.

Phasing out of old vehicles

803. DR.T. SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:

Will the Minister of ROAD TRANSPORT AND HIGHWAYSS be pleased to state:

(@ whether Government has assured the Supreme Court that it would come out
with a policy to phase out all four wheelers that were ten-to-fifteen years old to combat
rising air pollution;

(b) if so, the details thereof and by when the draft policy would be made
available to the public;

tOriginal notice of the question was received in Hindi.
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(c) whether Government has made any study on the emission levels of various
diesel cars like SUVs and luxury cars and if so, the details thereof; and

(d) if not, whether Government would commission any expert study group to
find out the emission levels of various diesel cars?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI RADHAKRISHNAN P.): (a) and (b) No, Sir, no such proposal is
under consideration of the Ministry at present. However, Ministry has drafted a concept
note on "Voluntary Vehicle Fleet Modernization Programme™ which has been uploaded
on the Ministry's website inviting comments and suggestion. This concept note aims
to incentivise the scrapping of old vehicles.

(c) and (d) Department of Heavy Industries has instituted a study on the emission
levels by various diesel vehicles as compared to the source of air pollution.

Reduction in man-days under MGNREGA

1804. SHRI MAHENDRA SINGH MAHRA: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@ whether Government has reduced the yearly man-days for each person with
regard to employment guarantee under MGNREGA,

(b) if so, the gap between man-days determined, at present and those determined
earlier;

(c) the number of man-days fixed for each person annually, at present and the
reasons therefor; and

(d) whether the man-days have been curtailed, in view of unsatisfactory
performance under MGNREGA?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) No, Sir.

(b) Does not arise.

(¢) The Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA)
provides a legal guarantee for 100 days of employment in a financial year to every rural
household of the country whose adult members volunteer to do unskilled manual work.
Not less than 100 days of employment are provided to registered workers, upon receipt
of their demand.

(d) No, Sir.

tOriginal notice of the question was received in Hindi.
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Delay in payment of wages under MGNREGA

805. SHRI DEREK O' BRIEN: Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(@ whether it is a fact that more than 65 per cent of all wage payments under
the Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA) was
delayed,;

(b) if so, the details thereof and the reasons therefor;
(c) the steps being taken by Government in this regard; and
(d) the cost incurred due to delay in compensation payable to workers?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) and (b) As per the Programme Management
Information System (MIS), details of wages which have been delayed beyond the
period of 15 days in the Financial Year 2015-16 is given in the Statement-1 (See below).
Cases of delay in payment of wages in States/UTs have been reported in the Ministry
due to following reasons:-

. Implementation issues like delay in measurement, inadequate staff, poor
spread of banking infrastructure, etc.

. Internet connectivity for maintaining the programme database (MGNREGA-
soft)

(c) Inorder to ensure timely payment wages, Rules have been issued for timely
payment of wages under which, it was suggested that clear accountability shall be fixed
on the functionaries for timely performance of specific duties leading to payment of
wages. All cases of delayed payment attract compensation @ 0.05% per day of delay,
which is automatically calculated and paid by the State Governments.

For ensuring timely payment of wages, the Central Government has also started
National Electronic Fund Management System (NeFMS) in 11 States (Assam, Bihar,
Haryana, Karnataka, Kerala Odisha Punjab, Rajasthan, Tripura, Uttar Pradesh and
Uttrakhand) and launched Dashboard for tracking of pending Fund Transfer Orders,
Public Fund Management System, electronic Fund Management System, Direct Benefit
Transfer etc.

(d) As per MIS, the status of payment towards delay compensation during the
Financial Years 2015-16 and 2016-17 is given in the Statement-II.
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SI. No.  State %age of Delayed Payment
1 2 3
1 Andhra Pradesh 19.18
2 Arunachal Pradesh 80.79
3 Assam 7948
4 Bihar 84.67
5. Chhattisgarh 92.26
6 Goa 68.74
7 Gujarat 65.51
8 Haryana 70.00
9 Himachal Pradesh 69.90
10.  Jammu and Kashmir 85.77
11.  Jharkhand 28.86
12, Karnataka 69.28
13, Kerala 80.44
14.  Madhya Pradesh 72.36
15.  Maharashtra 65.26
16.  Manipur 17.93
17.  Meghalaya 99.23
18.  Mizoram 20.60
19.  Nagaland 83.83
20.  Odisha 62.85
21.  Punjab 86.03
22.  Rajasthan 54.53
23. Sikkim 57.10
24.  Tamil Nadu 68.24
25.  Telangana 3162
26.  Tripura 43.76
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1 2 3
27.  Uttar Pradesh 79.79
28.  Uttarakhand 75.34
29.  West Bengal 82.70
30.  Andaman and Nicobar 90.80
Islands
3L.  Dadra and Nagar Haveli NR
32. Daman and Diu NR
33.  Lakshadweep 38.32
34.  Puducherry 79.78
TotaL 62.42
Statement-11

Status of payment towards delay compensation: Year-2015-16
and 2016-17 (as on 21/07/2016)

SI. No.Name of the State Delay compensation paid (Rs. Lakh)
2015-16 2016-17 Total
1 2 3 4 5
1. Andhra Pradesh 0 0 0
2. Arunachal Pradesh 8.95 0 8.95
3. Assam 0 0.003 0.003
4. Bihar 012 034 046
5. Chhattisgarh 1359 0 1359
6. Goa 0 0 0
7. Guijarat 0.0109 0.0591 0.07
8. Haryana 0.07 0.07 0.14
9. Himachal Pradesh 0.01 0.06 0.06
10.  Jammu and Kashmir 0 0 0
11.  Jharkhand 3215 825 404
12.  Karnataka 04 10.29 10.69
13.  Kerala 1.98 0.39 238
14.  Madhya Pradesh 43 1181 54.8
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1 2 3 4 5
15.  Maharashtra 466.01 12191 587.92
16.  Manipur 0 0 0
17.  Meghalaya 0 0 0
18.  Mizoram 0.50856 0 0.50856
19.  Nagaland 0 0 0
20. Odisha 71 0.77 7.86
21.  Punjab 0 0.0999 0.0999
22.  Rajasthan 18.65 539 24.04
23.  Sikkim 6.07 0.06 6.13
24.  Tamil Nadu 0.67 22247 22314
25.  Telangana 0 0 0
26. Tripura 0.2 179 199
27.  Uttar Pradesh 0 0 0
28. Uttarakhand 0.37 0.96 132
29.  West Bengal 7.03 0.16 7.19
30. Andaman and Nicobar 0 0 0
Islands
31.  Lakshadweep 0 0 0
32.  Puducherry 0 0 0
ToTAL 606.88946 384.882 991.74146

Development of villages under SAGY

806. SHRI K.T.S. TULSI: Will the Minister of RURAL DEVELOPMENT be pleased
to state the details of development, in terms of power, jobs, infrastructure and usable
and functional toilets, in villages adopted by various MPs under the Saansad Adarsh
Gram Yojana (SAGY), till date?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): The information is being collected and will be laid on
the Table of the House.
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Gram Shree Melas

807. SHRI K.K. RAGESH: Will the Minister of RURAL DEVELOPMENT be pleased
to state:

(@ whether Government has partnered with Non-Governmental Organisations

to organize Gram Shree Melas during the last three years;
(b) if so, the names and the details of such organisations, event-wise; and

(c) the amount of money spent for each of such events and the respective

turnover generated?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) No, Sir.

(b) and (c) Question does not arise.
Construction of houses under 1AY

808. SHRI HUSAIN DALWAI: Will the Minister of RURAL DEVELOPMENT be

pleased to state:
(@ what is the demand and supply gap in rural housing;

(b) whether there has been a decline in number of houses constructed under

the Indira Awas Yojana (IAY) during the last few years and if so, the reasons therefor;

(c) the details of houses constructed under IAY during the last five years for

each State;

(d) whether Government proposes to change the features of IAY to make it more

effective; and
(e) if so, the details in this regard and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) The Working Group on Rural Housing for the
Twelfth Five Year Plan (2012-17), has estimated the total housing shortage in rural areas

at 4.367 crore units. The houses constructed under Government of India's rural housing
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scheme from 2012-13 to 2016-17 are to the tune of 72.35 lakh units. Under Pradhan
Mantri Awaas Yojana-Gramin (PMAY-G) one crore houses are to be constructed in a
period of three years from 2016-17 to 2018-19.

(b) and (c) A Statement indicating no. of houses constructed under PMAY-G
(previously 1AY) during last five years is given in the Statement (See below).

(d) and (e) To pursue the objective of 'Housing for All by 2022" as envisioned by
the Government, the Union Cabinet approved re-structuring of the erstwhile rural
housing scheme Indira Awaas Yojana (IAY) into Pradhan Mantri Awaas Yojana -Gramin
(PMAY-G) on 23rd March, 2016. PMAY-G proposes to cover all eligible beneficiaries i.e.
houseless and households living in dilapidated houses in rural areas. The salient
features of the scheme are:

(i) Providing assistance for construction of 1.00 crore houses in rural areas
over the period of 3 years from 2016-17 to 2018-19.

(i)  Enhancement of unit assistance from ¥ 70,000 to Rs.1.20 lakh in plain areas
and from % 75,000 to ¥ 1.30 lakh in NE States/hilly States/difficult areas/ LWE
districts.

(iii) The Minimum house size enhanced from the existing 20 sq. mt. to 25 sq. mt.
including a dedicated area of by gienic cooking.

(iv) Provision of toilets at ¥ 12,000 from Swachh Bharat Mission (SBM) or any
other dedicated financing source.

(v) 90/95 days unskilled wage labour under MGNREGA over and above unit
assistance cost.

(vi) Identification of beneficiaries using Socio Economic Caste Census 2011
(SECC 2011) data. The identification and selection of beneficiaries shall be
done by the community through the Gram Sabha, from SECC 2011 list, based
on the housing deficiency and other social deprivation parameters.

(vii) If the beneficiary so chooses, he/she will be facilitated to avail loan from
Financial Institutions for an amount upto ¥ 70,000.

(viii) Setting up of National Technical Support Agency at national level to provide

technical support in achieving the target set under the project.
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Performance review of MGNREGA

809. SHRIMATI WANSUK SYIEM: Will the Minister of RURAL DEVELOPMENT
be pleased to state:

(@ whether Government is in the final stage of bringing out a performance
review of MGNREGA during 2015-16 which would come handy while making midcourse
correction during 2016-17;

(b)  whether the performance of MGNREGA during 2015-16 is marked by highest
ever expenditure of Rs. 56,000 crore including Rs. 12,000 crore paid in pending wages;
and

(c) whether the performance review, as an attempt to bring more transparency
to the functioning of MGNREGA revealed that it continues to lag behind in addressing
delayed payment issues with only 34.3 per cent wages paid in time?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) The Ministry has established a comprehensive
system of monitoring and review mechanism for Mahatma Gandhi National Rural
Employment Guarantee Act (MGNREGA). The evaluation of works under MGNREGA
is regularly done in the Performance Review Committee meetings, Video conferences
and weekly meetings. State specific reviews of States are also undertaken from time to
time. Officers of the Ministry and National Level Monitors also visit various districts
to oversee the performance of MGNREGA. During these reviews, the implementation
aspects that need strengthening are identified including the areas for improvement in
the quality of assets. The major steps taken by the Government to improve the
programme implementation under MGNREGA are given in the Statement-I (See below).

(b) State/UT-wise details of the expenditure incurred and liability paid during
the FY 2015-16 is given in Statement-11 (See below).

(c) As per Management Information System, around 37.6% transactions are
paid on time to MGNREGA workers during the Financial Year 2015-16.

Statement-1

Major steps taken by the Government to improve the programme
implementation under MGNREGA

Better planning and asset identification

. An Intensive Participatory Planning Exercise (IPPE) /Mission Antyodaya
has been launched in 2569 most backward blocks. This exercise has helped
in identifying better quality assets that need to be created.
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. For improving convergence with the line departments, and thereby to improve
the quality of assets, the State Convergence Plans have been formulated.

Improving the quality of works

. The associated outcomes of each work are being recorded before taking up
the work, and the same is being measured after completion of the work-
thereby bringing in more focus on outcomes.

. Ministry has conducted training of Technical Resource Persons from the
States/UTs on different technical aspects of works which can be taken up
under the scheme. States have been asked to train Block resource persons
and district resource persons to from technical teams.

. The States/UTs have been asked to deploy State Quality Monitors to
inspect the quality of assets created under the Scheme.

. States have been advised to engage technical assistants/barefoot engineers
for better technical planning and supervision of works under MGNREGA.

Better transparency, accountability and grievance redressal

. States/UTs have been asked to strengthen Social audits of MGNREGS
works in accordance with the provisions of the Audit of Schemes Rules 2011
issued in consultation with the Comptroller and Auditor General of India.
Social Audit Action Plan has been formulated and shared with States.

. All States have been requested to set up an independent Social Audit Unit
(SAU) and appoint Ombudsman at the district level for grievance redressal.

. The Ministry has established a comprehensive system of monitoring and
review mechanism for MGNREGA, which, inter alia, include visits of the
Officers of the Ministry and National Level Monitors.

. With a view to avoid bogus attendance and to check instances of tempering
and misuse of muster rolls, the e-Muster system has been introduced.

Fund management and avoiding delays in payment

The Ministry has initiated Electronic Fund Management System (e-FMS) which
directly credits the wages into the respective beneficiary's accounts using the core
banking system. The Central Government has also started National Electronic Fund
Management System (NeFMS) in 11 States (Assam, Bihar, Haryana, Karnataka, Kerala
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Odisha Punjab, Rajasthan, Tripura, Uttar Pradesh and Uttrakhand) and launched
Dashboard for tracking of pending Fund Transfer Orders, Public Fund Management
System, electronic Fund Management System, Direct Benefit Transfer etc. ,

Project LIFE - MGNREGA

. The Government has launched Project Livelihood in Full Employment-
Mahatma Gandhi National Rural Employment Guarantee Act (Project LIFE-
MGNREGA). It aims to plan and implement tailor-made livelihood
interventions for rural households in convergence with National Rural
Livelihood Mission (NRLM), Krishi Vigyan Kendras (KVKSs) and Deen Dayal
Updhyaya Grameen Kaushalya Yojna (DDU-GKY) thereby, converting them
into skilled persons.

. Focus on NRM and individual assets.
Monitoring and Review Mechanism

. The Scheme is regularly reviewed in the Performance Review Committee
meetings, Video conferences and Regional Review meetings. State specific
reviews are also undertaken from time to time. Officers of the Ministry and
National Level Monitors also visit various districts to oversee the
performance of MGNREGA.

Statement-11

State/UTs wise details of the expenditure incurred and
liability paid during FY 2015-16

& in lakh)

Financial year 2015-16

SI. No. State Expenditure Liability
1 2 3 4

1. Andhra Pradesh 449688.01 55528.9
2. Arunachal Pradesh 6558.81 8487.8
3. Assam 62124.14 68644.2
4.  Bihar 161917.44 55218.2
5. Chhattisgarh 128319.57 740495
7. Gujarat 42862.92 91129
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1 2 3 4
8. Haryana 14139.49 39137
9. Himachal Pradesh 38845.67 7800.0
10.  Jammu and Kashmir 76853.95 40202.0
11, Jharkhand 133251.23 8674.2
12,  Karnataka 182227.07 36103.9
13. Kerala 148318.42 53892.2
14.  Madhya Pradesh 250002.67 63374.0
15. Maharashtra 184503.76 234709
16.  Manepur 23119.44 0.0
17.  Meghalaya 27363.1 48695.3
18.  Mizoram 29858.81 0.0
19. Nagaland 1944855 37082.6
20. Odisha 205205.29 45424.7
21. Punjab 30006.39 121786
22.  Rajasthan 326885.19 57856.0
23, Sikkim 9730.76 6750.33
24.  Tamil Nadu 625499.46 62297.91
25.  Telangana 237500.95 32223.65
26. Tripura 137156.76 7347.63
27. Uttar Pradesh 297606.16 89110.68
28.  Uttarakhand 49237.03 17023.38
29.  West Bengal 485155.35 333589.90
30. Andaman and Nicobar 327.86 90.84
Islands
31. Dadra and Nagar Haveli NR NR
32.  Daman and Diu NR NR
33. Goa 300.59 12.19
34.  Lakshadweep 29.83 2.36
35.  Puducherry 917.82 5.83
ToTAL 4384962.49 1258164.26

NR=Not Reported



274 \Written Answers to [RAJYA SABHA] Unstarred Questions

Employment provided to rural unemployed youth

810. SHRI SHADI LAL BATRA: Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(@ the details of employment provided to the rural unemployed youth in the
country during the last two years and the current year, scheme-wise and State/UT-wise;

(b) the details of funds allocated and utilised by the State/UTs during the said
period; and

(c) the remedial measures being taken by Government to generate rural
employment in the country particularly in Haryana?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) to (c) Employment generation has been one of the
most important priorities of the Government. The Department of Rural Development is
implementing Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA)
to provide unskilled wage employment in the rural areas of the country including
Haryana. The Act guarantees at least 100 days of wage employment in a financial year
to every household whose adult members volunteer to do unskilled manual work. The
State/UT-wise number of households provided employment, persondays of employment
generated, funds released and expenditure incurred during last two years and current
year under MGNREGA are given in the Statement (See below).

The Department is also implementing Deendayal Antyodaya Yojana- National
Rural Livelihoods Mission (DAY-NRLM) for strengthening livelihoods security and
promoting self-employment and Deen Dayal Upadhyay- Gramin Kaushalya Yojana
(DDU-GKY), a sub scheme of DAY-NRLM, to promote skilled wage employment in the
rural areas of the country including Haryana.

Statement

(A) State/UT-wise No. of households provided employment and Persondays
generated under MGNREGA

(In lakhs)

SI. No. State No. of HH provided employment Persondays generated

2014-15 2015-16 2016-17 2014-15 2015-16  2016-17

as on as on
18/07/2016 18/07/2016
1 2 3 4 5 6 7 8

1. Andhra Pradesh 32.97 35.95 31.54  1555.87 1986.59  1108.26

2. Arunachal Pradesh 1.36 1.82 0.70 19.05 50.64 10.60
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1 2 3 4 5 6 7 8
3. Assam 9.67 15.13 5.75 210.89 495.10 120.42
4. Bihar 10.36 15.49 8.01 352.73 701.55 215.64
5. Chhattisgarh 17.48 21.76 17.22 555.79  1014.65 564.82
6. Gujarat 5.13 5.57 4.44 181.52 225.51 154.43
7. Haryana 2.18 1.69 1.37 61.65 48.48 23.68
8. Himachal Pradesh 4.53 4.23 1.59 190.73 177.08 30.59
9.  Jammu and Kashmir 3.32 6.53 0.60 120.90 316.39 14.16
10.  Jharkhand 11.11 11.27 12.59 453.28 586.50 394.27
11. Karnataka 10.95 12.37 8.38 433.70 599.21 276.05
12.  Kerala 13.80 15.06 6.48 588.72 741.71 81.38
13.  Madhya Pradesh 27.89 27.02 14.79 1172.10  1237.72 430.99
14.  Maharashtra 11.60 12.75 10.36 613.88 763.50 406.16
15.  Manipur 4.69 4.74 171 101.17 75.33 13.05
16. Meghalaya 3.51 3.68 0.34 167.35 199.71 5.41
17.  Mizoram 194 1.94 1.85 43.60 132.92 46.32
18. Nagaland 4.05 4.17 411 89.93 218.76 97.62
19. Odisha 14.68 19.98 12.19 534.84 894.53 331.10
20. Punjab 2.89 4.74 2.84 64.60 144.19 49.48
21. Rajasthan 36.85 42.21 34.67 1685.46  2341.22 1281.58
22.  Sikkim 0.57 0.65 0.36 24.13 43.84 9.16
23.  Tamil Nadu 56.58 60.53 49.78  2679.65 3686.75  1129.06
24. Telangana 24.63 2551 21.24 1047.27  1412.07 632.67
25. Tripura 5.82 5.70 5.30 511.76 538.77 131.32
26. Uttar Pradesh 39.16 54.59 3340  1312.72  1830.63 751.66
27. Uttarakhand 4.56 5.45 2.62 147.50 224.29 51.13
28.  West Bengal 51.20 61.11 2538 1697.08  2865.26 488.13
29.  Andaman and 0.13 0.06 0.00 5.11 1.45 0.02
Nicobar Islands
30. Dadra and Nagar NR NR NR NR NR NR
Haveli
31. Daman and Diu NR NR NR NR NR NR
32. Goa 0.07 0.06 0.02 1.72 1.07 0.18
33.  Lakshadweep 0.00 0.00 0.00 0.13 0.03 0.00
34.  Puducherry 0.30 0.33 0.06 3.78 5.62 0.46
ToTAL 41397  482.10 319.67 16628.59 23561.07  8849.81

NR=Not Reported
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Increase in allocation of houses under PMAY-G

811. SHRI A.K. SELVARAJ: Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(@ whether Government has been receiving requests from the State Governments
for increasing the allocation of houses under the Pradhan Mantri Awas Yojana-Gramin
(PMAY-G);

(b) if so, the details thereof;

(c) whether the State Government of Tamil Nadu has requested for allocation
of two lakh houses under PMAY-G from the year 2016-17 onwards; and

(d) if so, the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) and (b) Yes Sir. Two States till date have submitted
request for revising the allocation of houses under Pradhan Mantri Awaas Yojana-
Gramin. The detail is given as under:

SI. No. State Present allocation Request

1 Kerala 24,341 1.5 lakh houses in next 3 years.

2. Tamil Nadu 131,831 2 lakh houses from the year 2016-17
onward.

(c) and (d) Yes Sir. Under Mantri Awaas Yojana-Gramin (PMAY-G), as per Socio
Economic Caste Census (SECC) 2011 data, the targets fixed for Tamil Nadu for current
financial year are 1,31,831 housing units. For three years from 2016-17 to 2018-19 the
targets are 3,93,611 housing unit for the state of Tamil Nadu.

Construction of roads under PMGSY in Gujarat

1812. SHRI LAL SINH VADODIA: Will the Minister of RURAL DEVELOPMENT
be pleased to state:

(@ the quantum of funds proposed to be given to Gujarat under the Pradhan
Mantri Gram Sadak Yojana (PMGSY) during 2014-15 and 2015-16 and the quantum of
funds provided during that period, year-wise; and

(b) the total length of roads proposed to be constructed, each year and the
length of roads constructed in the State?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) Year-wise details of funds released under Pradhan
Mantri Gram Sadak Yojana (PMGSY) to Gujarat are as under:

R incr)
Year Allocation Fund released
2014-15 400.00 418.77
2015-16 474.10 474.10

(b) Year -wise details of target length and length completed under PMGSY in
Gujarat are as under:

(in km)
Year Road length Target Road length completed
2014-15 990 1892.16
2015-16 2000 1670.68

Changes in MGNREGA

813. SHRI ANAND SHARMA: Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(@ whether Government has made some changes in MGNREGA and incorporated
more items of works and if so, the details thereof;

(b) whether Government proposes to link MGNREGA with its other flagship
programmes and if so, the details thereof;

() the number of households/persons, who received 100 days of work in 2015
and the mandays of work provided till 30th June, 2016, State-wise; and

(d) the steps being taken by Government for effective implementation of the
scheme throughout the country?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) The Ministry has comprehensively revised the list
of permissible works under Mahatma Gandhi National Rural Employment Guarantee Act
(MGNREGA)vide Gazette Notification dated 3.1.2014. The revised works as listed in
Para 4(1), Schedule | of MGNREGA, 2005 is given in the Statement-1 (See below).

(b) There is provision for convergence of Mahatma Gandhi NREGA works with
related works under other programmes like Indira Awas Yojana, Integrated Water
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Management Programme, National Rural Livelihood Mission, Pradhan Mantri Gram
Sadak Yojana of Ministry of Rural Development, Pradhan Mantri Krishi Sinchayee
Yojana, etc. The Government has launched Project LIFE-MGNREGA, a convergence
initiative with Ajeevika Skills Mission (NRLM) and Deen Dayal Upadhaya Grameen
Kaushalya Yojna to skill the youth from families that are solely dependent on MGNREGA
works.

(c) State/UT-wise details of the number of households completed 100 days'
employment under MGNREGA during 2015-16 and the persondays generated during
2015-16 (till June, 2016) are indicated in the Statement-11 (See below).

(d) The major steps taken by the Government to improve the programme
implementation under MGNREGA are given in the Statement-11 [Refer to the Statement
Appended to the Answer to USQ NO. 809 Part (a)].

Statement-1
Revised works as listed in para 4 (1)] Sehedule-1 of the MGNAREGA, 2005

. Category A: PUBLIC WORKS RELATING TO NATURAL RESOURCES
MANAGEMENT:

(i)  Water conservation and water harvesting structures to augment and improve
groundwater like underground dykes, earthen dams, stop dams, check dams
with special focus on recharging ground water including drinking water
sources;

(i)  Watershed management works such as contour trenches, terracing, contour
bunds, boulder checks, gabion structures and spring shed development
resulting in a comprehensive treatment of a watershed;

(i) Micro and minor irrigation works and creation, renovation and maintenance
of irrigation canals and drains;

(iv) Renovation of traditional water bodies including desilting of irrigation tanks
and other water bodies;

(v) Afforestation, tree plantation and horticulture in common and forest lands,
road margins, canal bunds, tank foreshores and coastal belts duly providing
right to usufruct to the households covered in Paragraph 5; and

(vi) Land development works in common land.
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Category B: COMMUNITY ASSETS OR INDIVIDUAL ASSETS FOR
VULNERABLE SECTIONS (ONLY FOR HOUSEHOLDS IN PARAGRAPH 5):

(i) Improving productivity of lands of households specified in Paragraph5
through land development and by providing suitable infrastructure for
irrigation including dug wells, farm ponds and other water harvesting
structures;

(i)  Improving livelihoods through horticulture, sericulture, plantation, and farm
forestry;

(i) Development of fallow or waste lands of households defined in Paragraph5
to bring it under cultivation;

(iv) Unskilled wage component in construction of houses sanctioned under the
Indira Awaas Yojana or such other State or Central Government Scheme;

(v) Creating infrastructure for promotion of livestock such as, poultry shelter,
goat shelter, piggery shelter, cattle shelter and fodder troughs for cattle; and

(vi) Creating infrastructure for promotion of fisheries such as, fish drying yards,
storage facilities, and promotion of fisheries in seasonal water bodies on
public land;

Category C: COMMON INFRASTRUCTURE INCLUDING FOR NRLM
COMPLIANT SELF HELP GROUPS:

(i) Works for promoting agricultural productivity by creating durable
infrastructure required for bio-fertilizers and post-harvest facilities including
pucca storage facilities for agricultural produce; and

(i) Common work-sheds for livelihood activities of self-help groups.
Category D: RURAL INFRASTRUCTURE:

() Rural sanitation related works, such as, individual household latrines, school
toilet units, Anganwadi toilets either independently or in convergence with
schemes of other Government Departments to achieve 'open defecation free'
status, and solid and liquid waste management as per prescribed norms.

(i)  Providing all-weather rural road connectivity to unconnected villages and to
connect identified rural production centres to the existing pucca road network;
and construction of pucca internal roads or streets including side drains and
culverts within a village;
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(i)
(iv)

V)

(vi)

(vii)

(viii)
(x)

Construction of play fields;

Works for improving disaster preparedness or restoration of roads or
restoration of other essential public infrastructure including flood control
and protection works, providing drainage in water logged areas, deepening
and repairing of flood channels, chaur renovation, construction of storm
water drains for coastal protection;

Construction of buildings for Gram Panchayats, women self-help groups'
federations, cyclone shelters, Anganwadi centres, village haats and crematoria
at the village or block level.

Construction of Food Grain Storage Structures for implementing the
provisions of The National Food Security Act 2013 (20 of 2013);

Production of building material required for construction works under the
Act as a part of the estimate of such construction works.

Maintenance of rural public assets created under the Act; and

any other work which may be notified by the Central Government in
consultation with the State Government in this regard.

Statement-11

State/UT-wise details of Households completed 100 days' employment and

the persondays generated during 2015-16 (till June 2016)

Sl State/UT HHs completed Persondays

No. 100 days generated till Jun
(FY 2015-16) 16 (FY 2016-17)*

1 2 3 4

1. Andhra Pradesh 587948 1139.01

2. Arunachal Pradesh 1923 10.56

3. Assam 44489 117.72

4.  Bihar 61339 214,68

5. Chhattisgarh 242721 572.70

6. Goa 2 0.19

7. Gujarat 19248 155.73

8. Haryana 3597 24.86
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9. Himachal Pradesh 20261 3149
10.  Jammu and Kashmir 34675 14.38
11.  Jharkhand 174714 386.23
12, Karnataka 133208 279.73
13. Kerala 165962 74.19
14. Madhya Pradesh 225553 429.83
15.  Maharashtra 218446 41153
16.  Manipur 1 13.09
17.  Meghalaya 48785 6.53
18.  Mizoram 0 46.81
19. Nagaland 1551 9555
20. Odisha 197470 33494
21.  Punjab 7461 49.14
22.  Rajasthan 468720 1314.55
23.  Sikkim 9732 8.90
24.  Tamil Nadu 846361 121548
25.  Telangana 416872 647.97
26. Tripura 304867 12504
27.  Uttar Pradesh 187043 77241
28. Uttarakhand 19960 49.30
29.  West Bengal 410926 469.02
30. Andaman and Nicobar 198 0.28
Islands
31. Dadra and Nagar Haveli NR NR
32.  Daman and Diu NR NR
33, Lakshadweep 3 0.00
34.  Puducherry 6 054
TotaL 4854061 9012.40

* Data reported till 21st July, 2016.

NR=Not Reported
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Coverage of day-NRLM in Tamil Nadu

814. DR. R. LAKSHMANAN: Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(@ whether it is a fact that the Central Government has sanctioned funds to
only 60 blocks for implementation of Deen Dayal Antyodaya Yojana—National Rural
Livelihoods Mission (DAY-NRLM) in Tamil Nadu whereas State Government has sought
funds for implementing in 265 blocks;

(b) if so, the reasons therefor;

(c) whether the Central Government would take immediate steps to allocate
funds to remaining 205 blocks of the State for which State Perspective Plan has already
been submitted by the State; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) to (d) Deendayal Antyodaya Yojana - National Rural
Livelihoods Mission (DAY -NRLM), a Centrally Sponsored Scheme, is being implemented
across the country in a mission mode with the objective of organizing the rural poor
women into Self Help Groups (SHGSs), and continuously nurturing and supporting them
till they attain appreciable increase in incomes over a period of time and improve their
quality of life and come out of abject poverty. Since it is a highly process oriented
programme requiring intensive application of resources, both financial and human, it
has been decided to implement it only in a phased manner. At present, the programme
is being implemented in 3045 blocks in 430 districts across the country. Under DAY -
NRLM, State-wise allocation of funds is made on the basis of inter-se poverty ratio as
fixed by the Planning Commission, except for North Eastern States (except Assam) and
the State of Jammu & Kashmir where funds are provided to meet requirement to cover
all two third of all rural households in a fixed time-frame. The Government of Tamil Nadu
has been allotted funds under DAY - NRLM for the year 2016-17, as per their entitlement
based on poverty ratio. Since the State-wise allocation is based on a prescribed
criterion, it may not be feasible to enhance the allocation of funds for one State as the
same may adversely affect the fund allocation of other States as compared to their
entitlement.

Status of proposal under PMGSY from Tamil Nadu

815. SHRI T. RATHINAVEL: Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(@ whether many State Governments have submitted proposals under the
Pradhan Mantri Gram Sadak Yojana, (PMGSY) for taking up roads and bridge's works;
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(b) whether the State Government of Tamil Nadu has also submitted a proposal
under PMGSY Phase X at an estimated cost of ¥ 795.01 crore to the Central
Government;

(c) if so, whether the Central Government has approved the above proposal;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) to (d) As per the guidelines of Pradhan Mantri Gram
Sadak Yojana (PMGSY), the State Governments are required to submit Detailed Project
Reports (DPRs) for construction of roads and bridges to the Ministry of Rural
Development for consideration and approval. The project proposals are scrutinised by
National Rural Roads Development Agency (NRRDA) to ensure that they are duly
vetted by the State Technical Agencies (STAS) in the States and are in accordance with
the programme guidelines. The proposals of the State are then placed before the Inter-
Ministerial Empowered Committee chaired by Secretary (RD) in the Ministry of Rural
Development, for its consideration and the proposals meeting the requirements prescribed
in the programme guidelines are approved by the Government of India.

The Ministry had received project proposals under PMGSY from the State of
Tamil Nadu during the financial year 2015-16 and the same was considered and
recommended by the Inter Ministerial Empowered Committee in its meeting held on 24th
February, 2016. Accordingly, the Ministry issued a clearance/sanction letter on 21.6.2016
of project proposals for construction/upgradation of 573 roads and 22 Long Span
Bridges measuring 1366.80 km at the cost of ¥ 758.44 crore.

Utilization of funds under SAGY

816. SHRI K.T.S. TULSI: Will the Minister of RURAL DEVELOPMENT be pleased
to state the total amount of funds utilized by various MPs under the Saansad Adarsh
Gram Yojana (SAGY), till date?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): SAGY is primarily about unleashing the power of people
who are expected to inculcate pride in village, encourage societal change/Behavioural
change, take collective responsibility and initiate People projects. The development of
Gram Panchayats identified under SAGY is intended to take place through the
convergence and implementation of existing Government Schemes and Programmes
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without allocating additional funds. In pursuance of above, the relevant Ministries /
Departments of the Central Government have been requested by the Ministry of Rural
Development to make suitable changes, wherever appropriate, in the guidelines of their
respective Central Sector and Centrally Sponsored Schemes / Programmes to enable
priority to be given to the Gram Panchayats selected under SAGY. So far different
Ministries/Departments have made changes in 21 of their Programme/Scheme guidelines.
A number of state schemes are required to be converged with this scheme for maximising
benefit. This would require the guidelines of State Schemes/Programmes to be suitably
amended to give automatic and mandatory priority to the GPs selected under SAGY.
The states/UTs have been requested to do the needful in this regard.

However, as a onetime assistance, in the Financial Year 2014-15, the States had
been given funds at the rate of ¥ 50,000/- for each SAGY Gram Panchayat to be used
by the Collectors/DMs for meeting administrative expenses. In the Financial Year 2015-
16, the States/UTs have been given varied amounts as a one-time financial assistance
for hiring resource persons and meeting administrative expenses at the State/UT level
under Saansad Adarsh Gram Yojana (SAGY).

Construction of rural roads in Himachal Pradesh

817. SHRIMATI RAJANI PATIL: Will the Minister of RURAL DEVELOPMENT
be pleased to state:

(@ whether the construction of link roads, Bakhuli-Magwani-Nandla,
AmboiTiproli and Shiroli-Banthal, in Chirgaon Tehsil in Shimla district of Himachal
Pradesh are lagging behind, as per schedule;

(b) if so, the action taken against concerned officials for the delay;

(c) whether the Central Government would ask the State Government to complete
these roads before starting of apple season so that farmers may send their apples
directly to the market; and

(d) the details of status of link roads Jangla-Nandla, Jalwari-Kailu and ThanaDhoul
Dhar in that Tehsil?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) As reported by State Government of Himachal
Pradesh, the status of link roads is as under:

Bakholi -Mangwani Nandla:- This road is being constructed under NABARD and
the stipulated date of completion is 12.2.2017. About 50% work is completed.
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Nandia-Amboi-Tiproli:- This road has been constructed up to Jailot (1.800 k.m.)
as a deposit work from District Collector (D.C.) and beyond Jailot to Tiproli is
being constructed as per availability of funds under State Head. Tender has been
called for the same.

Shiroli Banthal:- 800 mtr. road has been constructed on private land by utilising
State funds. Further road construction depends on the availability of funds and
forest clearance.

(b) State Government has reported that the works are being done as per
availability of funds and as per site condition, therefore, no action is, at the present
moment, being contemplated, against any officials for the delay.

(c) State Government has reported that all the efforts are being made to provide
the funds and seek forest clearance from Ministry of Environment and Forest.

(d) As reported by State Government of Himachal Pradesh, the status of link
roads is as under:

Jangla Nandla:- It is proposed to be executed from State Government funds.
Alignment of the said road has been done. Himachal Pradesh Public Works
Department (HPPWD) is pursuing the stake holders for donating the land.

Jhalwari kailu:- It is proposed to be executed from State Government funds &
survey of the said road has been done.

Thana Doldhar:- It has been constructed up to 2.00 k.m.
Construction of houses under PMAY-G

818. SHRI DEREK O' BRIEN: Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(@ the number of rural housing units built, the number of beneficiaries of such
units and the total expenditure under the Pradhan Mantri Awaas Yojana—Gramin
(PMAY-G) during the last two years;

(b) the targeted number of houses to be built under PMAY-G during the next
two years and the estimated expenditure thereon; and

() in what ratio the cost would be shared between the Centre and the States?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) A Statement indicating no. of house constructed
under Pradhan Mantri Awaas Yojana-Gramin (PMAY-G) during the last two years is
given in the Statement-I. (See below)
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(b) The number of house to be built and expenditure to be incurred for the
period 2016-17 to 2018-19 under Pradhan Mantri Awaas Yojana-Gramin (PMAY-G) is
given as under:

(Units in nos. & T in crore)

Year House to be targeted Expenditure to be incurred by
Central Government

2016-17 33,00,000 27,052
2017-18 33,50,000 27,462
2018-19 33,50,000 27,462

(c) Funds are shared between Government of India and State Governments in
the ratio 60:40. In the case of eight North Eastern States and three Himalayan States
(Jammu & Kashmir, Himachal Pradesh and Uttarakhand) the ratio is 90:10. For Union
Territories, the entire cost is borne by the Central Government.

Statement
Houses constructed under PMAY-G (previously 1AY) in the last two years*

(Units in Nos.)

SI. No. State House constructed House constructed
in 2014-15 in 2015-16

1 2 3 4

1. Andhra Pradesh 46722 27941
2. Arunachal Pradesh 110 1
3. Assam 99704 70024

4.  Bihar 493874 274211

5. Chhattisgarh 27274 24263

6. Goa 1093 2

7. Guijarat 65355 40269

8. Haryana 7196 12977

9. Himachal Pradesh 1620 3064
10.  Jammu and Kashmir 1736 1989
11.  Jharkhand 30681 25305
12. Karnataka 104098 155627
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13.  Kerala 46448 51081
14.  Madhya Pradesh 45465 14481
15. Maharashtra 45082 122122
16.  Manipur 1248 %
17.  Meghalaya 10076 838
18.  Mizoram 276 378
19.  Nagaland 1114 633
20. Orissa 11474 275813
21.  Punjab 1911 0
22.  Rajasthan 92069 64835
23, Sikkim 1538 212
24.  Tamil Nadu 28869 28524
25. Telangana 57437 84242
26. Tripura 23056 6158
27. Uttar Pradesh 220739 156598
28. Uttarakhand 4196 7125
29.  West Bengal 182128 355408
30. Andaman and Nicobar 148 0
Islands
31. Dadra and Nagar Haveli 0 0
32.  Daman and Diu 0 0
33.  Lakshadweep 0 0
34.  Puducherry 0 0
TotaL 1652737 1804837

* Progress reported by States/UTs on MPR/MIS

Performance under MGNREGA

819. SHRI MADHUSUDAN MISTRY: Will the Minister of RURAL DEVELOPMENT
be pleased to state:

(@ the amount spent on works under MGNREGA during the last three years,

State-wise;
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(b) the number of days of employment provided during that period, State-wise;
(c) the details of MGNREGA wage rates during the above period; and

(d) the mode of payment and the average duration between the work and the
wages paid to the workers?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) State/UT-wise details of the amount spent on works
under Mahatma Gandhi National Rural Employment Guarantee Scheme(MGNREGS)during
the last three years is given in the Statement-l (See below).

(b) State/UT-wise details of the average number of workdays of employment
generated during the last three years is given in the Statement-11 (See below).

(c) Wage rates for workers under the Mahatma Gandhi National Rural Employment
Guarantee Act(MGNREGA), 2005 are notified and periodically revised by the Central
Government in accordance with the provisions of Section 6(1) of the Act. State/UT-wise
details of wage rates under MGNREGA during the last three years are given in the
Statement-I11 (See below).

(d) Under MGNREGA, wages are paid to the workers in accordance with the
Schedule of Rates as fixed by the State Governments. Output of a MGNREGA worker
is measured and payment is made accordingly. More than 96% of the wages are paid
through the electronic Fund Management System (e-FMS) to MGNREGA workers.

Section 3(3) of MGNREGA, 2005 provides that the disbursement of daily wages
shall be made on a weekly basis or in any case not later than a fortnight after the date
on which the work was done. As per Management Information System (MIS), on an
average 56.76% of wage payments to workers are made within time.

Statement-1

State/UT-wise details of amount spent on works under Mahatma Gandhi National
Rural Employment Guarantee Scheme during last three years

(In lakh)
Sl. No. State Total Expenditure on works
2013-14 2014-15 2015-16
1 2 3 4 5
1. Andhra Pradesh 534401.28 283946.01 449688.01
2. Arunachal Pradesh 959354 344152 6558.81
3. Assam 69976.59 50310.65 62124.14
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1 2 3 4 5

4. Bihar 202702.34 108170.99 161917.44
5. Chhattisgarh 202397.6 17542154 128319.57
6.  Gujarat 48902.62 47121.78 42862.92
7. Haryana 38161.54 21647.06 14139.49
8  Himachal Pradesh 56959.21 40623.27 38845.67
9.  Jammu and Kashmir 76971.19 39159.25 76853.95
10.  Jharkhand 912441 102908.13 133251.23
11. Karnataka 206841.31 167569.57 182227.07
12,  Kerala 130056.59 161696.54 148318.42
13.  Madhya Pradesh 261894.5 280536.8 250002.67
14.  Maharashtra 127467.66 160988.49 184503.76
15.  Manipur 25476.92 2671359 23119.44
16. Meghalaya 31849.02 30934.71 27363.10
17.  Mizoram 26037.67 11420.13 29858.81
18. Nagaland 29479.9 15781.96 1944855
19. Odisha 128680.21 106892.48 205205.29
20. Punjab 25891.9 21350 30006.39
21. Rajasthan 262961 325186.44 326885.19
22, Sikkim 10889.61 7734.68 9730.76
23.  Tamil Nadu 393853.2 391954.05 625499.46
24.  Telangana 190374.75 237500.95
25.  Tripura 107504.47 82239.49 137156.76
26. Uttar Pradesh 346067.61 313908.73 297606.16
27.  Uttarakhand 38083.54 31845.33 49237.03
28.  West Bengal 372517.24 401287.47 485155.35
29.  Andaman and Nicobar 1788.27 904.58 327.86

Islands
30. Dadra and Nagar Haveli NR NR NR
31. Daman and Diu NR NR NR
32. Goa 2974 457.15 300.59
33, Lakshadweep 73.64 705 29.83
34.  Puducherry 1136.83 650.2 917.82
ToTAL 3860158.50 3603247.84 4384962.49

NR=Not Reported
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Statement-11

State/UT-wise details of average number of workdays of employment
generated during last three years

SI. No. State Average Days
2013-14 2014-15 2015-16

1 2 3 4 5
1. Andhra Pradesh 50 47 55
2. Arunachal Pradesh 26 14 28
3. Assam 24 2 3
4. Bihar 42 A 45
5. Chhattisgarh 52 KJ 47
6.  Gujarat 40 3H 40
7.  Haryana 36 28 2
8. Himachal Pradesh 52 42 42
9. Jammu and Kashmir 51 36 48
10.  Jharkhand 38 4 52
11. Karnataka 50 40 48
12.  Kerala 57 43 49
13.  Madhya Pradesh 42 42 46
14.  Mabharashtra 45 53 60
15, Manipur 25 2 16
16. Meghalaya 59 48 %4
17.  Mizoram 75 2 69
18. Nagaland 45 2 52
19. Odisha 2 %6 45
20. Punjab 33 2 0
21. Rajasthan 51 46 55
22, Sikkim 70 43 67
23.  Tamil Nadu 59 47 61
24.  Telangana 43 55
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25.  Tripura 83 88 A
26. Uttar Pradesh 3 K7 A
27. Uttarakhand 42 2 41
28.  West Bengal 37 K¢ 47
29. Andaman and Nicobar 48 3 5
Islands
30. Dadra and Nagar Haveli NR NR NR
31. Daman and Diu NR NR NR
32. Goa 23 24 18
33, Lakshadweep 24 26 2
34.  Puducherry 21 13 17
TotaL 46 40 49
Statement-111

State/UT-wise details of wage rates under MGNREGA during last three years

(in%)

SI. No. States 2013-14 2014-15 2015-16
1 2 3 4 5

1. Andhra Pradesh 149 169 180
2. Arunachal Pradesh 135 155 167
3. Assam 152 167 179
4 Bihar 138 158 162
5 Chhattisgarh 146 157 159
6.  Gujarat 147 167 178
7 Haryana 214 236 251
8 Himachal Pradesh 138-171 154-193 162-203
9. Jammu and Kashmir 145 157 164
10.  Jharkhand 138 158 162
11. Karnataka 174 191 204
12,  Kerala 180 212 229
13.  Madhya Pradesh 146 157 159
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14.  Maharashtra 162 168 181
15, Manipur 153 175 190
16. Meghalaya 145 153 163
17.  Mizoram 148 170 183
18. Nagaland 135 155 167
19. Odisha 143 164 174
20. Punjab 184 200 210
21. Rajasthan 149 163 173
22, Sikkim 135 155 167
23.  Tamil Nadu 148 167 183
24.  Telangana 169 180
25.  Tripura 135 155 167
26. Uttar Pradesh 142 156 161
27.  Uttarakhand 142 156 161
28.  West Bengal 151 169 174
29.  Andaman and Nicobar 198-210 222-235 228-241

Islands

30. Dadra and Nagar Haveli 175 182 19
31. Daman and Diu 150 170 181
32. Goa 178 195 208
33, Lakshadweep 166 195 210
34.  Puducherry 148 167 183
35.  Chandigarh 209 227 239

Social audit under MGNREGA

1820. SHRI VISHAMBHAR PRASAD NISHAD:
CH. SUKHRAM SINGH YADAV:

Will the Minister of RURAL DEVELOPMENT be pleased to state:

(@ whether it is a fact that the social audit is not being done in some States
under MGNREGA, and

tOriginal notice of the question was received in Hindi.
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(b) if so, the details of steps being taken by Government to conduct social audit
in all the States under MGNREGA to bring more transparency in the works?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) and (b) Social audit of all works executed and
expenditure incurred is a statutory commitment under the Mahatma Gandhi National
Rural Employment Guarantee Act (MGNREGA), 2005. The following steps have been
taken by the Ministry to ensure social audits in States/UTs:

. Training of nearly 8000 Social Audit Resource Persons under a 30-day
certificate course on Social Audit in partnership with the Tata Institute of
Social Science and National Institute of Rural Development.

. Linking release of further tranche of funds to States to the successful
institutionalization and conduct of social audits in the States.

Acquisition of agricultural land by foreign companies

821. SHRI MD. NADIMUL HAQUE: Will the Minister of RURAL DEVELOPMENT
be pleased to state:

(@ whether foreign companies are taking over agricultural land on a large scale
in the country;

(b) if so, the details thereof during each of the last three years and the current
year, State/UT-wise;

(c) whether Government proposes to check procurement of agricultural land by
foreign companies in the country;

(d) if so, the details thereof; and

(e) the steps being taken by Government to check the decreasing agricultural
land?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) to (e) The subject of "Land and its management"
is covered within the legislative jurisdiction of the States as provided in Entry No. 18
of List Il (State List) of the Seventh Schedule to the Constitution. So far, no State
Government has reported any large scale procurement of agriculture land in the country
by foreign companies.

As regards acquisition of land, there exist certain conditions for acquisition of
agricultural land by companies. As per provisions laid down under Section 2(1) and
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2(2)(b) of the Right to Fair Compensation and Transparency in Land Acquisition,
Rehabilitation and Resettlement Act, 2013, land can be acquired for private companies
only for public purposes, provided the land acquiring companies obtain prior consent
of at least eighty per cent of "affected families" at the stage of conduct of "Social
Impact Assessment™ study.

Further, Section 10 of the Right to Fair Compensation and Transparency in Land
Acquisition, Rehabilitation and Resettlement Act, 2013 contains special provisions to
safeguard food security and includes prescription of limits on quantum/ extent of
agricultural land that can be acquired.

Policy for maintenance of rural roads under PMGSY

1822. CH. SUKHRAM SINGH YADAV:
SHRI VISHAMBHAR PRASAD NISHAD:
Will the Minister of RURAL DEVELOPMENT be pleased to state:

(@ whether steps have been taken to hand over the maintenance of roads built
under the Pradhan Mantri Gram Sadak Yojana (PMGSY) to the States after five years
form the time of their construction;

(b) if so, the names of States that have given their consent and made rules for
maintenance of roads and are acting thereon; and

(c) the details of steps taken with regard to those States that have not framed
such policies?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) to (c) All Pradhan Mantri Gram Sadak Yojana
(PMGSY) roads are covered by a 5-year maintenance contract, entered into along with
construction contract, with the same contractor, in accordance with the Standard
Bidding Document (SBD) prescribed under PMGSY by the Ministry of Rural
Development. Maintenance funds to service the contract are budgeted by the State
Governments. On expiry of 5-year post-construction maintenance, the State Governments
are required to make necessary budget provision to place such roads under zonal
maintenance contracts.

National Rural Roads Development Agency (NRRDA) and the Ministry of Rural
Development, in partnership with International Labour Organization and World Bank

tOriginal notice of the question was received in Hindi.
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has extended support to the States in the maintenance management of rural roads.
Accordingly, a Model Policy Framework for Maintenance of Rural Roads along with a
Guidance note for the States has been finalized in close consultation with the States.
Based on these documents, the States are required to formulate State Rural Road
Maintenance Policies to suit State specific needs. 13 States i.e. Himachal Pradesh,
Uttarakhand, Uttar Pradesh, Punjab, Rajasthan, Bihar, Jharkhand, Madhya Pradesh,
Chhattisgarh, Tamil Nadu, Assam, Meghalaya and West Bengal have formulated their
State Rural Roads Maintenance Policy. Balance States are being regularly requested
during Regional Review Meetings and Empowered Committee Meetings to formulate
and notify Maintenance Policy.

Renovation of ponds under MGNREGA

1823. SHRI LAL SINH VADODIA: Will the Minister of RURAL DEVELOPMENT
be pleased to state:

(@ whether it is a fact that Government is seriously contemplating to undertake
renovation of ponds situated in different parts of the country under MGNREGA,

(b) if so, whether Government has taken any steps in this regard; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) to (c) As per Schedule-1, 4. (1), 1, (iv) of the Mahatma
Gandhi NREGA, "Renovation of traditional water bodies including desilting of irrigation
tanks and other water bodies", is permissible work under MGNREGA.

As per the Act "District Programme Coordinator shall ensure that at least 60% of
the works to be taken up in a district in terms of cost, shall be for creation of productive
assets directly linked to agriculture and allied activities through development of land,
water and trees" which includes the renovation of ponds.

Increase in demand for work under MGNREGA

824. SHRI NEERAJ SHEKHAR: Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(@ whether the demand for work under MGNREGA has sharply increased by
upto 50 per cent during 2016-17 in comparison to the last financial year due to drought
situations in the country;

tOriginal notice of the question was received in Hindi.
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(b) if so, the detials thereof, State-wise; and

(c) the details of jobs provided under MGNREGA so far during 2016-17, State
wise?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) and (b) The participation of rural households in the
Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA) was increased
in the year 2016-17 as compared to the year 2015-16. Persondays generated during the
year 2016-17 has been increased by 62.54 percentage as compared to persondays
generated during the year 2015-16. State/UT-wise details of number of person days
generated during the year 2015-16(upto June, 2015) and 2016-17 (upto June, 2016) are
given in the Statement (See below).

(c) State/UT-wise details of number of person days generated during the year
2016-17 (upto June, 2016) are given in the Statement.

Statement

Persondays generated upto June in 2015-16 and 2016-17

Sl State Persondays Persondays %age change
No. generated upto generated upto
June in FY: June in FY:

2015-16 (In lakh) ~ 2016-17 (In lakh)
1 2 3 4 5
1. Andhra Pradesh 110343 1139.01 322
2. Arunachal Pradesh 15.23 10.39 -31.79
3. Assam 63.98 116.95 82.78
4.  Bihar 75.01 213.63 184.81
5. Chhattisgarh 188.10 567.75 201.83
6. Goa 0.39 0.18 -53.36
7. Gujarat 34.49 154.29 347.37
8. Haryana 13.69 24.25 7717
9.  Himachal Pradesh 41.36 3110 -24.81
10.  Jammu and Kashmir 897 14.27 59.14

11.  Jharkhand 163.90 384.48 134.59
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1 2 3 4 5
12.  Karnataka 35.64 275.65 67342
13. Kerala 101.30 73.86 -27.09
14. Madhya Pradesh 119.30 427.08 257.99
15.  Maharashtra 295.46 407.93 38.07
16.  Manipur 5.02 1303 159.35
17.  Meghalaya 10.92 6.10 -44.17
18.  Mizoram 520 46.71 798.69
19.  Nagaland 84.03 9549 1364
20. Odisha 14354 331.38 130.85
21.  Punjab 23.75 49.14 106.86
22.  Rajasthan 780.73 1300.99 66.64
23, Sikkim 2.09 8.79 32091
24.  Tamil Nadu 858.00 1182.63 37.84
25.  Telangana 591.30 647.97 9.58
26. Tripura 3949 12451 215.30
27. Uttar Pradesh 499.06 751.29 50.54
28. Uttarakhand 19.67 48.80 148.02
29.  West Bengal 155.19 46157 197.42
30. Andaman and Nicobar 051 0.18 -64.54
Islands
31. Dadra and Nagar Haveli NR NR NR
32. Daman and Diu NR NR NR
33, Lakshadweep 0.01 0.00 -96.50
34.  Puducherry 2.79 0.46 -83.64
ToTAL 548156 8909.85 62.54

NR=Not Reported
Progress of work under PMGSY

1825. SHRI PRABHAT JHA: Will the Minister of RURAL DEVELOPMENT be
pleased to state:

(@ whether the Central Government plans to connect all the villages in the
country to main roads by 2019 under the Pradhan Mantri Gram Sadak Yojana (PMGSY);

tOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof;

(c) whether the progress of work under PMGSY is commensurate with its
targets; and

(d) if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) to (d) 'Rural Roads' is a State subject and Pradhan
Mantri Gram Sadak Yojana (PMGSY) is a one-time special intervention to provide rural
connectivity, by way of a single all-weather road, to the eligible unconnected habitations
in the core network with a population of 500 persons (as per 2001 Census) and above
in plain areas. In respect of 'Special Category States' (North-East, Himachal Pradesh,
Jammu & Kashmir and Uttarakhand), the Desert areas, the Tribal (Schedule V) areas and
Selected Tribal and Backward districts as identified by the Ministry of Home Affairs/
Planning Commission, the objective is to connect eligible unconnected habitations as
per Core-Network with a population of 250 persons and above (Census 2001). In the
critical LWE affected blocks (as identified by MHA), additional relaxation has been
given to connect habitations with population 100 persons and above.

For accelerated execution of PMGSY, the Ministry of Rural Development in
consultation with the Ministry of Finance and the State Governments, has formulated
an Action Plan to achieve the target of the Scheme early, with enhanced financial
allocation to the States and modified funding pattern in the Scheme. Accordingly, the
fund sharing pattern of PMGSY has been made in the ratio of 60:40 between the Centre
and States for all States except for 8 North Eastern and 3 Himalayan States for which
it will be 90:10. In view of the availability of substantial additional allocation of funds
under the Scheme, it has also been decided to consider new proposals from the States
for sanctioning the projects to provide connectivity to the balance eligible unconnected
habitations under PMGSY and to substantially complete them by March, 2019, so as
to provide connectivity to target habitations.

PMGSY envisages to provide connectivity to a total of 1,83,599 numbers of
eligible unconnected habitations as per Core Network. Upto May, 2016, the Ministry
has cleared the projects for providing connectivity to 1,50,301 eligible unconnected
habitations and the States have reported that connectivity has been provided to
1,17,398 habitations. State-wise details of total targeted eligible habitations along with
details of cleared and connected habitations are given in the Statement.
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Statement
Habitations cleared & connected under PMGSY upto May 2016
Sl State(s) Eligible Habitations ~ Habitations % of Habs
No. Habitations ~ cleared upto connected upto connected
May 2016 May 2016  w.r.t cleared
1 2 3 4 5 6
l. Andhra Pradesh 1591 1117 1347 121%
2. Arunachal Pradesh 438 389 363 95%
3. Assam 16026 9854 7728 8%
4. Bihar (RWD & NEA) 35496 27184 15947 59%
5. Chhattisgarh 11108 9809 8758 89%
6. Goa 20 2 2 100%
7. Gujarat 3077 3059 3021 99%
8. Haryana 1 1 1 100%
9. Himachal Pradesh 3124 2232 2010 90%
10.  Jammu and Kashmir 2504 1783 1469 82%
11.  Jharkhand 13375 8516 5907 69%
12, Karnataka 297 297 276 93%
13. Kerala 435 435 380 87%
14. Madhya Pradesh 18429 18002 14530 81%
15.  Maharashtra 1516 1321 1282 97%
16.  Manipur 654 549 426 8%
17.  Meghalaya 702 475 203 43%
18.  Mizoram 252 161 157 98%
19. Nagaland 110 93 0 97%
20. Odisha 17901 13368 10361 78%
21.  Punjab 397 390 413 106%
22.  Rajasthan 16570 16229 13734 85%
23.  Sikkim 366 296 273 92%
24.  Tamil Nadu 2004 1983 1951 98%
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1 2 3 4 5 6
25. Telangana 94 734 599 82%
26.  Tripura 1916 1874 1756 94%
27.  Uttar Pradesh 13452 11623 11228 97%
28.  Uttarakhand 2233 1087 861 79%
29.  West Bengal 18671 17438 12320 1%
GRrAND ToTAL 183599 150301 117398 78%

Note: The total eligible habitations are 1,78,184. However if habitations of 100+ to 249 population
in 267 LWE affected blocks (identified by MHA) are added (there are 5415 habitations) then
the total becomes 1,83,599.

Delay in allocation of funds under MGNREGA

1826. SHRI HARIVANSH: Will the Minister of RURAL DEVELOPMENT be pleased
to state:

(@ the number of people who have got work for 150 days under MGNREGA in
drought affected States;

(b) whether the Central Government is intentionally delaying the allocation of
additional seventeen thousand crore rupees under MGNREGA and if not, the quantum
of amount allocated and the details of amount released, State-wise; and

(c) the types of assets created under MGNREGA in the drought affected areas
and the number of States who have sent their proposals to the Ministry for including
extra works under MGNREGA?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) Details of households provided more than 100 days
of employment in drought affected 10 States under The Mahatma Gandhi National Rural
Employment Guarantee Act (MGNREGA) are given in the Statement-I (See below).

(b)  The Budget Provision is ¥ 38500/- crore under MGNREGA during the current
FY 2016-17, against this an amount of ¥ 29045.09/- crore has been released till 20.07.2016.
State/UT-wise release position is given in the Statement-11 (See below). This Ministry
has requested for additional funds in the first supplementary demand.

(c) As per Management Information System (MIS), number of assets created in
the drought affected 10 States is given in the Statement-IlI.

tOriginal notice of the question was received in Hindi.
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Details of households provided more than 100 days' employment in
drought affected 10 States under MGNREGA

Financial Year 2015-16

Sl States Household Employed more
No. than 100 days (In Nos)
1. Andhra Pradesh 418822
2. Chhattisgarh 236574
3. Jharkhand 160652
4. Karnataka 126281
5. Madhya Pradesh 204648
6.  Maharashtra 215447
7. Odisha 180497
8. Rajasthan 211742
9.  Telangana 374976
10.  Uttar Pradesh 154723

TotaL 2284362

Statement-11
Central funds released to MGNREGA States during 2016-17
(% in lakh)

SI.No. States Central Funds Released
1 2 3
1. Andhra Pradesh 338835.080
2. Arunachal Pradesh 9525.220
3. Assam 49015.136
4. Bihar 79235.900
5. Chhattisgarh 133272.130
6.  Gujarat 43199.860
7 Haryana 6445.172
8 Himachal Pradesh 26172.660
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1 2 3

9. Jammu and Kashmir 44887.030
10.  Jharkhand 95645.560
11. Karnataka 126971.451
12.  Kerala 87919.328
13.  Madhya Pradesh 204440.400
14.  Mabharashtra 112850.700
15, Manipur 27723410
16. Meghalaya 55560.990
17.  Mizoram 1992.140
18. Nagaland 50152.800
19. Odisha 114656.747
20. Punjab 27511.916
21. Rajasthan 300002.114
22, Sikkim 5953.460
23.  Tamil Nadu 235845.080
24.  Telangana 124305.000
25.  Tripura 49976.753
26. Uttar Pradesh 218859.374
27.  Uttarakhand 28360.242
28. West Bengal 304528.980
29. Andaman and Nicobar Islands 253.075
30. Dadra and Nagar Haveli 0.000
31. Daman and Diu 0.000
32, Lakshadweep 0.000
33, Pondicherry 300.150
34.  Chandigarh 0.000
35 Goa 111.270

ToTAL 2904509.129
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Statement-111

Number of assets created in the drought affected States under MGNREGA
during the Financial Year 2015-16

Completed Works

SI. No. State Public works Individual Common Rural
relating to assets for infrastructure Infrastuctrure

natural vulnerable for NRLM

resources sections Compliant

management (only for Self Help

households Groups
in paragraph 5)

1 Andhra Pradesh 20014 840 0 124451
2. Chhattisgarh 15392 11959 2612 25512
3. Jharkhand 24749 17082 208 29141
4. Karnataka 58231 111523 14718 139134
5. Madhya Pradesh 44977 80088 4920 90155
6.  Maharashtra 24616 38959 940 28709
7. Odisha 21790 64779 37 37234
8  Rajasthan 14262 21029 998 29854
9.  Telangana 3473 170 0 64040
10. Uttar Pradesh 82390 71539 9536 190338
TotaL 310794 417968 33969 758568

Permanent constructions under MGNREGA

827. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of RURAL
DEVELOPMENT be pleased to state:

(@ whether local villagers would be encouraged to undertake pucca and
permanent constructions under MGNREGA by associating them with local rural
development works; and

(b) if so, whether it would be fruitful to connect each village with sustainable
development under MGNREGA through construction of pucca drains, pucca toilets,
school buildings, hospital rooms, pucca houses and roads and pucca small reservoirs?

THE MINISTER OF STATE IN THE MINISTRY OF RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV): (a) Yes, Sir. The objective of the Mahatma Gandhi
National Rural Employment Guarantee Act (MGNREGA) is "Providing not less than on
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hundred days of unskilled manual work as a guaranteed employment in a financial year
to every household in rural areas as per demand, resulting in creation of productive
assets of prescribed quality and durability."

(b) Construction of pucca drains, pucca toilets, rural roads and pucca water
harvesting structure (reservoir) are permissible works, whereas construction of School
buildings and hospital rooms are non-permissible works under the MGNREGA.

While taking up all the works under the Scheme by the Gram Panchayat and other
implementing agencies, the cost of the material component including the wages of the
skilled and semi-skilled workers, shall not exceed the forty per cent at the district level.

Development of rivers in Goa

828. SHRI SHANTARAM NAIK: Will the Minister of SHIPPING be pleased to
state:

(@) whether any developmental activities regarding the six nationalised rivers of
Goa have started,;

(b) if so, what are the activities that have been started and the names of the
rivers where these activities have started;

(c) the names of the agencies involved in doing these activities;
(d) the estimated amount incurred, spent, proposed to be spent; and

(e) the details of local or Central Government agencies from whom the permission
have been obtained and the nature of the permission?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI
RADHAKRISHNAN P.): (a) and (b) The status of activities for the development of six
National Waterways (NWs) of Goa is as follows:

River Status
Mandovi (NW68) (i) Detailed Project Report (DPR) completed.
Zuari (NW 111) (ii) Tendering process being initiated for fairway development

of Mandovi and Zuari rivers under Engineering, Procurement
and Construction (EPC) contract (Phase 1).

(iii) Environment Impact Assessment (EIA) / Environment
Management Plan (EMP) / Coastal Regulation Zone (CRZ)
and wild life clearance studies initiated.

Cumberjua (NW 27) (i) DPR completed.

(ii) EIA / EMP/ CRZ and wild life clearance studies initiated.
Chapora (NW25)
Mapusa (NW71) Prefeasibility study completed.

Sal (NW 88)
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(c) The following agencies have been engaged for preparation of various reports
for the development of six NWs of Goa:

(i) M/s RITES India Ltd. Gurgaon for preparation of DPR for Mandovi,
Zuari rivers and Cumberjua canal.

(i) M/s Tractebel Engineering Pvt. Ltd. Gurgaon for preparation of DPR
for Sal, Mapusa and Chapora rivers.

(i) M/s WAPCOS India Ltd. Gurgaon for preparation of EIA/ EMP / CRZ
and Wild Life Clearance report.

(d) The expenditure incurred earlier on preparation of DPRs is T 42 lakhs. The
expenditure likely to be incurred would be based on an assessment of the
recommendations to be implemented in the study reports.

(e) The requisite permissions required under various statutes such as
environmental clearances are obtained on need basis from the concerned authorities of
Central and State Governments.

Capacity improvement of major ports
829. SHRI P. L. PUNIA: Will the Minister of SHIPPING be pleased to state:

(@ the capacity of major ports in the country during the last five years, port-
wise;

(b) the targets set by the Ministry to improve the capacity of 12 major ports;
and

(c) whether the Ministry has finalised on corporatisation of major ports and if
so, the details thereof and if not, what alternative steps are being taken to modernise
and develop ports?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI
RADHAKRISHNAN P.): (a) Capacity of Major Ports in India during the last five years,
port-wise, is given as under:

Port Capacity (In MMT)

2011-12 2012-13 2013-14 2014-15 2015-16
1 2 3 4 5 6
Kolkata 17.14 17.14 17.44 21.10 21.10
Haldia 50.75 46.75 49.75 49.75 65.89

Paradip 80.30 102.30 108.80 119.80 126.94
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1 2 3 4 5 6

Vizag 66.33 67.33 88.92 96.76 107.75
KPL 31.00 31.00 31.00 37.00 45.00
Chennai 83.19 8559 86.04 86.04 9344
\VOC 33.34 33.34 42.06 44.55 59.26
Cochin 41.86 44.66 49.66 49.66 49.66
New Mangalore 50.97 76.77 71.77 71.77 71.77
Mormugao 41.90 36.40 36.65 43.76 48.79
Mumbai 4453 4453 4453 4453 4933
INPT 64.00 65.88 65.88 79.37 89.37
Kandla 91.22 93.22 102.32 12143 131.06
TotAaL 696.53 74491 800.52 871.52 965.36

(b) The Capacity in Major Ports as on 31.3.2016 is 965.36 MTPA. The capacity
likely to be created in Major Ports by 2018-19 will be about 1257 MTPA.

(¢) No. Sir. Expansion and modernisation of Major Ports in the country is an
on-going process to keep the ports abreast with new technologies and also to meet
trade (traffic) requirements. The process primarily involves:

(i) construction of new berths and terminals,
(i)  mechanisation of existing berths and terminals,

(iii) capital dredging for deepening of drafts for attracting large of vessels
in port channels,

(iv) installation of vessel traffic management system (VTMS),
(v) implementation of Web Based Port Community System,
(vi) installation of scanners at all container terminals,

(vii) implementation of 104 initiatives to reduce time and cost of operations
in ports to benchmark their performance to international standards (30
recommendations have been implemented and the remaining will be
implemented in phases by 2019) and

(viii) Green Port initiatives like creation of Solar Power Projects, E- Governance
etc.
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Capacity addition of ports
830. SHRI RIPUN BORA: Will the Minister of SHIPPING be pleased to state:

(@ whether Government has planned for capacity addition of ports in the
country;

(b) if so, the present operational details and cargo traffic handling during the
last four years;

(c) the budget plan and development of 'Jal Marg Vikas' programme therein,
port-wise; and

(d) the inland wateways development and revival plan for 2021?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI
RADHAKRISHNAN P.): (a) Modernisation and increasing the capacity of Major Ports
is a continuous process. Government is regularly monitoring the Port projects to
modernise/upgrade to increase capacity of the ports and also to bring them to the
international standards through construction and modernisation of berths, installation
of state of art equipment and mechanisation of cargo handling system at ports including
the dredging projects to accommodate large vessels at major ports.

(b) The details of cargo traffic handled during the last four years are given as

under:

Major Ports 2012-13 2013-14 2014-15 2015-16
1 2 3 4 5
Kolkata Dock System 11844 12874 15283 16688
Haldia Dock Complex 28084 28511 31010 33507
ToTAL KoLKkATA 39928 41385 46293 50195
Paradip 56552 68003 71011 76386
Visakhapatnam 59040 58503 58004 57033
Kamarajar (Ennore) 17885 27337 30251 32206
Chennai 53404 51105 52541 50058
V.0. Chidambaranar 28260 28642 32414 36849
Cochin 19845 20887 21595 22099

New Mangalore 37036 39365 36566 35582
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1 2 3 4 5

Mormugao 17693 11739 14711 20776
Mumbai 58038 59184 61660 61110
INPT 64490 62333 63801 64029
Kandla 93619 87004 92497 100051
Overall: 545790 555487 581344 606374

(c) Development of multi-modal inland waterway transport terminals under the
Jal Marg Vikas Project has been planned at Varanasi in Uttar Pradesh, Sahibganj in
Jharkhand and Haldia in West Bengal along the National Waterway-1. Development
programme for Phase-I, these terminals have been firmed up and the estimated cost
thereof is given below:

(i) Multimodal terminal at Varanasi: Cost of construction of Phase - | (A),
mainly offshore works, on 5.586 hectare of land already available with the
Inland Waterways Authority of India - ¥169.60 crore.

(if) Multimodal terminal at Sahibganj: Cost of acquisition of 195 acres of land,
including cost of Rehabilitation and Resettlement measures for the project
affected families - ¥ 187.00 crore; and estimated cost of construction of
Phase -1 of the terminal - ¥ 292.10 crore.

(iii) Multimodal terminal at Haldia: Estimated cost of construction of Phase - |
on 61 acres of land taken on a 30 year lease from the Kolkata Port Trust -
¥ 510.00 crore approx.

Proposed budget plan for these terminals: 50% World Bank loan and 50%
Government budget allocation.

(d) The National Waterways Act, 2016 declaring 111 NWs has been enacted on
12th April, 2016.

Growth of cruise shipping
831. SHRI AJAY SANCHET]I: Will the Minister of SHIPPING be pleased to state:

(@ whether Government has made any assessment of exploitation of immense
potential that exists for growth of cruise shipping;

(b) if so, the details thereof; and
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(c) what has been the response of global cruise operators to the initiatives
taken by Government in this area?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI
RADHAKRISHNAN P.): (a) to (c) A Task Force has been set up by the Ministry of
Tourism for promotion of cruise tourism in the country. The Task Force has suggested
exploitation of the immense potential that exists for the growth of cruise tourism in
India. Accordingly, the work for preparation of action plan for development of cruise
tourism in India has been initiated.

Development of sea port in Sagar Island

832. SHRI MD. NADIMUL HAQUE: Will the Minister of SHIPPING be pleased
to state:

(@ whether it is a fact that the development of sea port at Sagar Island has been
delayed,;

(b) if so, the details thereof;
(c) the details of timeline for development of port there;

(d) the details of funds allocated for 186 development of the port along with the
detailed break-up; and

(e) the feasibility of developing a sea port at Sagar Islands?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI
RADHAKRISHNAN P.): (a) and (b) No, Sir.

(c) The timeline for development of Sagar Port is given in the Statement-I
(See below).

(d) The cost of the project as per Revenue Model is estimated at INR 1464
crores. The work related to reclamation, dredging and provision of basic infrastructure
will be undertaken by Special Purpose Vehicle (SPV) and Kolkata Port Trust. Total cost
of these works is estimated to be ¥515 crores. The construction of port related
infrastructure like berths etc. will be undertaken by the concessionaire at an estimated
cost of T 948.6 crores. The break-up of cost is given in the Statement-I1 (See below).

The Project is now being taken for Phase-I. The total Phase-1 cost of Sagar Port
Development has been estimated to I 1464 crores.
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(e) Kaolkata Port has been facing the challenges in terms of draft limitations,
limited headroom for expansion and efficiency. The constraints has necessitated the
need to have an alternative port near to sea, having sufficient draft and no river
navigation, as it has been there in Kolkata Port.

Sagar Island has been selected after a detailed study for locating the port. A new
port in Sagar will share the hinterland of the Haldia and Kolkata ports, particularly the
power and steel plants in the eastern region, and containers from the eastern parts of
India (Western UP, Odisha, Jharkhand, Chhattisgarh etc.) and neighboring landlocked
countries- Nepal and Bhutan. The port will be a viable alternative to serve as for spill-
over cargo, specifically non-POL bulk from the Haldia dock complex.

Containers will be another major variant to be handled at the Sagar port. This is
primarily due the limitation of capacity and the inability to expand the Haldia and
Kolkata ports, which can result in an overflow of containers that can be handled at the

Sagar port.

The traffic for the Sagar port is projected to be around 3.5 MTPA in 2020

increasing to around 27 MTPA in 2035.

Statement-1

Details of timeline of development of Sagar Port

Activity

Timeline

PPPAC Presentation

Preparation of bid documents (including reclamation
and dredging)

PPPAC Approval to be recd*+
EFC Memo**

Notification of Port Limits

CCEA Approval To Be Recd*
TOR Amendment Presentation
RFQ lIssue Date

Last date of receiving RFQ queries
Pre-application conference (RFQ)

Authority response to queries

22 March, 2016

Already submitted
to PPPAC and MOS

Awaited

07 June, 2016

24 June, 2016
Awaited

29 July, 2016

20 August, 2016
16 September, 2016
22 September, 2016
29 September, 2016
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Activity

Timeline

Application due date (RFQ)
Announcement of short list of applicants
RFP Issuance Date

CRZ Recommendation from State Coastal Zone Management
Authority (SCZMA)

Final application to MoEF& CC for Environmental Clearance
(EC) with final EIA report to be submitted

RFP Submission Date

Security clearance to be obtained
Letter of Award

Environmental Clearance

Signing of Concession Agreement

09 October, 2016
26 October, 2016
03 November, 2016
07 November, 2016

30 November, 2016

18 December, 2016
31 December, 2016
31 January, 2017

28 February, 2017
28 February, 2017

* Indicated by MoS

+ The Sagar Port proposal decision was postponed at the PPPAC meeting held on March 22, 2016.
** EFC Memo for approval of INR 515 Cr as grant to execute the works by BSPL was submitted
in June, 2016. After EFC approval of the grant for INR 515 Cr, the RFQ, RFP and DCA already
prepared for selection of Concessionaire will be updated as per the suggested amendments which
will be further be submitted to PPPAC and CCEA for approval. Preparation of draft Tender
documents for basic infrastructure, land reclamation and dredging related activities undertaken

by SPV will be initiated after approval of EFC Memo

Please note that the dates mentioned above are subject to change after EFC

Approval.
Statement-11
Breakup of cost of the port
(Zin crores)
SI. No.  Works SPV EPC PPP (DBFOT
Model Model)
1 2 4
1. Dredging 282
2. Land Reclamation, Clearing & Land Improvement 324.3 83
3. Common Infrastructure Facilities (Administration 924
building, Gate House, Customs Building, Harbour
Master Block and control room, Signal Station, Fire
Station building, Users building, etc.)
4. Development of Berths & Cargo Terminal (Berthing 346.8

Jetty, Approach Trestle, Stack Yard, Paved storage
yard, Other Miscellaneous works)
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1 2 3 4

5. Cargo Handling Equipment 276.5

6.  Navigational aids 2

7. Harbour Crafts & locomotives

8. Provision of External Power 115 457

9. Provision of Water supply 24

10.  Provision of Telecommunication 59

11. External Road 328

12.  Internal Main / Secondary Roads to Operational 18.9
Areas and Parking

13. Railway Lines and Rail Yard in Mainland 67.1

14.  Contingencies@ 15% 231 413

15.  Environment Aspects 12

16.  Fire Fighting System/ Hazard Mitigation 12

17.  Project management & Engineering consultancy 53
TotaL 489 867.5

18.  Other costs (EIA, VTMS, IDC, etc.) 264 811
TOTAL COST OF THE PROJECT 5154 948.6

Enhancing capacity of major ports
833. DR. R. LAKSHMANAN: Will the Minister of SHIPPING be pleased to state:

(@ whether it is a fact that the capacity of major ports located in Tamil Nadu
viz., Chennai Port, Kamarajar Port and Tuticorin Port has dwindled over the years;

(b) if so, the details of capacity of major ports during the last ten years;

(c) whether Government has formulated any comprehensive plan to enhance
the capacity of major ports from the existing level to the higher level;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI
RADHAKRISHNAN P.): (a) and (b) No, Sir. Capacity of Major Ports located in Tamil
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Nadu viz. Chennai Port, Kamarajar Port and VOC Port (Tuticorin Port) has not dwindled
over the years. Details of the capacity of the above ports during the last ten years is
given in the Statement-I (See below).

(c) to (e) Yes, Sir. The Government has targeted to award 33 projects during the
current Financial Year with an investment of 313123 crore. Similarly, 29 projects are
targeted for completion during 2016-17. Enhancement of capacity at Major Ports is a
continuous process. Government is regularly monitoring the port projects to increase
the capacity of the ports and also to bring them to the international standards through
construction and modernisation of berths, installation of state of art equipment and
mechanisation of cargo handling system at ports including the dredging projects to
accommodate large vessels at Major Ports.

Statement
Details of the capacity of the ports during the last ten years

Capacity (In million tonnes)

Ports 2006-07 2007-08 2008-09 2009-10 2010-11 2011-12 2012-13 2013-14 2014-15 2015-16

Chennai 48.80 50.00 53.35 55.75 71.32 79.72 83.19 8559 86.04 86.04

Kamarajar Port ~ 16.00 16.00 19.00 31.00 31.00 31.00 31.00 31.00 37.00 45.00

VOC Port, 20.55 20.55 20.75 22.81 23.72 27.04 33.34 3334 42.06 44.55
Tuticorin

Subsidy for ship building industry

834. SHRI DILIPBHAI PANDYA: Will the Minister of SHIPPING be pleased to
state:

(@ whether the subsidy scheme for ship building industry, which had expired,
has been extended and if not, the reasons therefor;

(b) the details of old accounts thereof cleared and those which are pending;

()  whether ship building and ship repair industry has been granted infrastructure
status and if so, the details thereof along with the benefits likely to accrue to the
industry;

(d) whether there is any plan to increase percentage share of India in the world
in ship building and ship repair industry; and



316 Written Answers to [RAJYA SABHA] Unstarred Questions

(e) whether any vision document has been prepared in this regard and by when
its targets are intended to be achieved?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI
RADHAKRISHNAN P.): (a) and (b) The Government of India had earlier extended
shipbuilding subsidy scheme to all Indian shipyards on 25th October, 2002. The scheme
expired on 14th August, 2007. Government decided in March 2009 to make payments
for shipbuilding subsidy for shipbuilding contracts signed upto 14th August, 2007 for
which budgetary provision was made upto 31st March, 2014. Out of 228 shipbuilding
contracts signed during 2002-2007, subsidy amounting to I 1142 crores has been
released for construction of 121 vessels. A new shipbuilding financial assistance policy
has been announced for orders secured during April 1, 2016 to March 31, 2026.

() Yes, Sir. The Department of Economic Affairs has notified the inclusion of
standalone 'Shipyards' in the Harmonized Master List of Infrastructure Sub-sectors on
April 13, 2016. Infrastructure status would enable Indian shipyards to avail cheaper and
long-term financing of capital. The attendant tax benefits would enable the shipyards
to reduce their cost disadvantage and invest in capacity expansion thereby giving a
boost to the Indian shipbuilding industry.

(d) and (e) Maritime Agenda 2010-20 has inter-alia set a target to increase
percentage share of India to 5% in global ship building and 10% share in global ship
repair for India by 2020.

Building of largest cruise centre in Mumbai

1835. SHRI LAL SINH VADODIA: Will the Minister of SHIPPING be pleased to
state:

(@ whether it is a fact that Government is contemplating to build the largest
cruise centre in Mumbai;

(b) if so, whether Government has taken any steps in this regard, so far; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI
RADHAKRISHNAN P.): (a) to (c) The Mumbai Port has a terminal where cruise ships
are handled. The Mumbai Port has undertaken a study for giving recommendations for
upgrading the terminal.

tOriginal notice of the question was received in Hindi.
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Introduction of digital tracking system of containers

836. SHRI HISHEY LACHUNGPA: Will the Minister of SHIPPING be pleased to
state:

(@ whether the Jawaharlal Nehru Port Trust, with a view to introduce
transparency in the container operation, is going to introduce digital tracking system
of containers;

(b) if so, the details in this regard,;

(c) what are the features of this digital tracking system and by when it would
be made fully operational;

(d) whether Government intends to introduce this digital tracking system in
other major ports also; and

(e) if so, the details thereof and by when the system would be introduced in
other major ports?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI
RADHAKRISHNAN P.): (a) to (e) Jawaharlal Nehru Port (JNPT) has signed an agreement
with Delhi-Mumbai Industrial Corridor Development Corporation on 14.04.2016.
Commercial Operation of Logistics Data Bank (LDB) Project has been operationalized
at INPT w.e.f. 01.07.2016 on a pilot basis. The logistics Data Bank Service would bring
efficiency in the current Logistics and Supply Chain environment through use of
information technology that would be helpful for tracking and viewing the movement
of containers across the port to the ICD and end users.

Each container is tagged with RFID tag at JNPT and the same can be tracked
through different RFID readers installed at different locations. This will provide visibility
and transparency an EXIM container movement. This would also help in reducing
overall lead time of the container movement across the western corridor and lower the
transaction cost incurred by the shippers and consignees as a result of predictability
and optimization achieved through Logistics Data Bank (LDB) services.

Plan to start Roll-on and Roll-off service for transportation in Ganga

837. SHRI NARENDRA KUMAR SWAIN: Will the Minister of SHIPPING be
pleased to state:

(@ whether the Ministry has any plan to start Roll-on and Roll-off (RO-RO)
service to transport cars between Kolkata-Varanasi stretch of river Ganga in near future;



318  Written Answers to [RAJYA SABHA] Unstarred Questions

(b) if so, the details thereof;

(c) whether the Jal Marg Vikas project between Allahabad and Haldia on river
Ganga is taken up speedly;

(d) if so, the amount of money Government proposes to spend on this project;
(e) whether any time limit has been fixed for completion of the said project; and
(fH if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI
RADHAKRISHNAN P.): (a) and (b) Yes, Sir. A Memorandum of Understanding (MoU)
has been signed between Inland Waterways Authority of India (IWAI) and M/s Maruti
Suzuki India Ltd. for transportation of cars through inland vessels. IWAI has deployed
one vessel at Varanasi for this purpose. The IWAI has planned transportation of cars
from Varanasi to Kolkata on National Waterway-1 i.e. River Ganga.

(c) to (f) Yes, Sir. "Jal Marg Vikas" has been commissioned with technical and
financial assistance of the World Bank for capacity augmentation of National Waterway
- 1 from Haldia to Allahabad (1620 km). The project aims at developing the fairway to
enable safe navigation of at least 1,500 ton vessels. The project would be completed
over a period of six years at an estimated cost of ¥ 4,200 crore.

Regulation of ship breaking industries

838. SHRI MOHD. ALI KHAN: Will the Minister of SHIPPING be pleased to
state:

(@ whether a committee was formed to regulate various activities of ship breaking

industries;
(b) if so, the details thereof;

(c) the details regarding the number of ships received for breaking during each
of the last three years and the current year, location-wise; and

(d) the details regarding the quantity of steel generated from ship breaking
during that period, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI
RADHAKRISHNAN P.): (a) and (b) Yes, Sir. A Ship Breaking Scrap Committee has been
constituted to streamline measures relating to modernization/upgradation of ship breaking
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yards; matters relating to Shipbreaking Code, 2013; welfare measures for workers
engaged in shipbreaking and administering Ferrous Scrap Development Fund.

(c) and (d)
Number of Ships received for breaking
Location Years
2013-2014 2014-2015 2015-2016 April to July, 2016
Kerala 3 4 0 0
Kolkata 10 n 7 1
Mumbai 58 3 20 4
Alang-Sosiya 299 275 249 65

Quantity of Steel generated (in Metric Tonnes)(approximate)

Location Years

2013-2014 2014-2015 2015-2016 April to July, 2016
Kerala 3137 1576 0 .0
Kolkata 24083 9602 5227 2256
Mumbai 192000 45000 32000 3000
Alang-Sosiya 3059890 2490154 2431749 687433

Port-rail connectivity projects under Sagarmala

839. SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:

Will the Minister of SHIPPING be pleased to state:

(@ how many port-rail connectivity projects are identified under Sagarmala and
what is the total estimated cost thereof;

(b) how many projects are being considered by Indian Port Rail Corporation
Limited (IPRCL);

(c) the details of projects already awarded for quick evacuation of cargo;
(d) the details of projects being taken up by Railways; and

(e) what is the time-line by which these projects would be completed, project-

wise?
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THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI
RADHAKRISHNAN P.): (a) Twenty six (26) port-rail connectivity projects have been
identified in National Perspective Plan, April, 2016 under Sagarmala at a total estimated
cost of T 29,500 crore.

(b) Twenty two (22) rail connectivity projects have been identified by Indian
Port Rail Corporation Limited (IPRCL)for implementation.

(c) Out of the 26 projects identified under Sagarmala, 2 projects are completed
and 16 projects have been awarded for construction by Railways.

Out of the 22 projects taken up by IPRCL, 4 projects have been awarded for
implementation by IPRCL.

(d) and (e) The details of the projects undertaken by Railways with time-line and
details of projects undertaken by IPRCL, with time-line are given in the Statement-1 and
Il respectively.

Statement-1

Details of project undertaken by Railways, with time-line

Sl. Name of project Port Completion Timelines

No.

1 2 3 4

1. Connection of Western DFC to Hazira Hazira To be completed by 2019

2. Connection of Western DFC to Pipavav Pipavav  To be completed by 2019

3. Connection of Western DFC to Mundra Mundra  To be completed by 2019

4. IB signalling for RV line Vizag To be completed by 2017

5. Decongesting RV line (Vizag Vizag To be completed by 2018
& Gangavaram port) - 2nd line

6.  Heavy Haul railways corridor from Paradip ~ Under discussion with
Talcher to Paradip port Ministry of Coal and

Ministry of Power
7. 3rd line from Bhadrak to Nergundi Dhamra  To be completed by 2020
8. 3rd and 4th line from Budhapank- Paradip  To be completed by 2020

Salegaon via Rajatgarh

9.  Doubling of line from Rajatgarh to Paradip  To be completed by 2017
Barang




Written Answers to [25 July, 2016] Unstarred Questions 321

1 2 3 4

10. Doubling of line from Sambhalpur Paradip  To be completed by 2019
to Talcher

11.  Doubling of line from Titlagarh to Paradip  To be completed by 2019
Sambhalpur

12. New Line from Angul to Sukhinda Paradip  To be completed by 2020
Road

13. New Line from Haridaspur to Paradip Paradip  To be completed by 2019

14. Rail evacuation from port to Hospet Mangalore Will be taken up after
and Bellary ( Hubli - Ankola link) environment clearance

of the project

15. Rail connectivity between Krishnapa- To be completed by 2019
Krishnapatnam to Obulavaripalle tnam

16. Hospete-Hubballi-Londa-Tinaighate- Mormugao To be completed by 2020
Vasco da Gama at Mormugao

17.  Third line from Sukhinda Road to Paradip  To be completed by 2016
Jakhapura

18.  New line from Jharsuguda to Barpalli Paradip  To be completed by 2016

Statement-11
Details of project undertaken by IPRCL, with time-line

Sl Name of project Port Completion Time-lines

No.

1 2 3 4

1. Upgradation of the Track Nos. 10, Kolkata Port To be completed by 2018
12, 14, 16, 18, 19, 20, 21, 22 and 23 Trust
at EJC yard

2. Modernization and upgradation of Kolkata Port To be completed by 2018
the existing railway network at Trust
Kolkata Dock System (KDS)

3. Doubling of Railway line from Durga Kolkata Port To be completed by 2019
Chak to Haldia Dock Complex Trust

4. Single line Rail connectivity project  Kolkata Port To be completed by 2019
from Basulaia to Shalukkhali Trust

5. Providing railway connectivity from VO. Detailed Project Report
the port to the Power Plants Chidambaranar to be finalised

Port Trust
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1 2 3 4

6. Last mile rail /road connectivity for Colachel  Survey Work is under
development of Enayam Port in Port way
Kanyakumari, District

7. Providing railway track between VO. To be completed by 2018
Marshalling Yard and Hare Chidambaranar
Island Port Trust

8. Northern rail link from Minjur station  Kamarajar ~ Land Acquisition is

Port under process

9. Laying of new railway track at west Chennai Port To be completed by 2018
of western yard | and providing Trust
paving block platform in between
new track and western yard |

10. Extension of rail track No. 13, 14, Kandla Port To be completed by 2019
& 15 Trust

11.  Providing rail connectivity to berth Kandla Port To be completed by 2019
No. 13, 14, 15 & 16 from take -off Trust
point to west end of berth

12.  Heavy Haul Corridor for Salegaon to Paradip Port Detailed Project Report is
Paradip Port Trust Trust under preparation

13.  Additional Line no IE on the eastern Visakhapatnam To be completed by 2018
side of the R&D Yard Port Trust

14.  Extension of line No.ll to 15 to full ~ Visakhapatnam To be completed by 2018
length at R&D yard Port Trust

15.  Signalling works: Visakhapatnam To be completed by 2019
RRI at R&D yard. Port Trust
Panel interlocking at 'B' Cabin.
Panel interlocking at 14 Level goompty.
Panel interlocking at dumper cabin.
Service building and glued joints.

16.  Electrification of VPT railway line Visakhapatnam To be completed by 2019
45.143 TKM Port Trust

17.  Providing direct connection between Visakhapatnam To be completed by 2018

OEC and Western sector joining at Port Trust
NAD curve from E. Co. Railway
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1 2 3 4

18. Connection of dead end line at Visakhapatnam To be completed by 2018
North of R& D yard to Eastern Port Trust
Grid (Third line) from E. Co.
Railways

19. Direct connectivity to Mindi Yard  Visakhapatnam Under discussion with
from E. Co. Railways/ SC Railways Port Trust NHAI and Ministry of
Railways regarding cost

sharing
20. Upgradation of Platform no.2 & 3 New To be completed by 2018
in the Port Marshalling yard Mangalore
Port Trust
21.  Upgradation of Railway Line 1 & 2 To be completed by 2018
22.  Upgradation modifications of ICD Jawaharlar  To be completed by 2019
yards Nehru Port
Trust

Development of Chabahar port

840. SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:

Will the Minister of SHIPPING be pleased to state:

(@ consequent upon Chabahar port development agreement with Iran, which
countries India can have direct access to;

(b) the details of ports in India which would get the benefit because of this

agreement;

(c) the amount likely to be provided by India for development of Chabahar port
and in what time schedule; and

(d) by what time, the whole complex of Chabahar port would be operational for
navigation, berthing and other functions?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING
(SHRI RADHAKRISHNAN P.): (a) India will get access to Eastern transit Corridor
to:
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- Eastern part of Iran
- Afghanistan, which is a landlocked country
- CIS countries like Turkmenistan, Uzbekistan etc.

- Alternative to North South Corridor (Access to Russia and North
Baltic countries)

(b) West Coast of India Ports like Kandla (550 NM) and Mumbai / INPT (786
NM) will get the maximum benefit.

(c) The following amounts are likely to be provided to the Iranian side:

- Making credit of USD 150 million available for development of phase
1 of the port, within 4 months of receiving their application through
Central Bank of Iran.

- Equipping the both terminals with equipment worth USD 85 million
within 18 months above funding.

(d) Overall it is expected that it will take 18 to 24 months for Commercial

Operations to commence at Chabahar Port.
Flow of all major rivers

841. SHRI HUSAIN DALWAL: Will the Minister of WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(@ whether the Ministry maintains a record of increase or decrease in flow of
all major rivers across the country;

(b) if so, the details of flow of all major rivers across the country for the last
ten years;

(c) if not, the reasons therefor;

(d) whether any steps are being taken by Government to maintain a natural flow
of rivers and if so, details in this regard and if not, the reasons therefor; and

(e) what are the major factors causing decrease in flow of major rivers?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (DR. SANJEEV KUMAR BALYAN):
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(a) to (c) Central Water Commission (CWC) under this Ministry is having a network
of 878 sites on 401 rivers and its tributaries throughout India for measurement of
Hydro-meteorological data. Out of these 878 sites, CWC observes flow of rivers at 557
locations. The annual average flows for last ten years in some major rivers are given

in the Statement (See below).

(d) Integrated management of water resources, considering water as an integrated
part of the ecosystem, is undertaken to maintain the quality and quantity of water,
including maintaining the natural flow of rivers. The National Water Policy (2012)
formulated by this Ministry has, inter-alia, recommended that ecological needs of the
river should be determined, through scientific study, recognizing that the natural river
flows are characterized by low or no flows, small floods (freshets), large floods, etc.,
and should accommodate developmental needs. The Policy has further recommended
that a portion of river flows should be kept aside to meet ecological needs ensuring
that the low and high flow releases are proportional to the natural flow regime, including

base flow contribution in the low flow season through regulated ground water use.

() The flow in the rivers is dynamic parameter and depends on several factors
such as distribution and intensity of rainfall in the catchment of rivers, catchment
characteristics and withdrawals/utilizations from the rivers etc. Also, as per annual
average flows of last 10 years, there is no increase/decrease trend in the flow of major

rivers in the country.
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Inter-linking of rivers

1842. SHRI PRABHAT JHA: Will the Minister of WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(@ whether the inter-linking of rivers to address the water crisis in the country

is being undertaken on a brisk pace;
(b) if so, the details thereof;

(c) whether various programmes are afoot by the Central Government to deal

with water crisis; and

(d) if so, the details of achievement of those programmes during the last two

years?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (DR. SANJEEV KUMAR BALYAN):
(a) and (b) Interlinking of River (ILR) Programme has been taken up on high priority.
This Ministry has formulated a National Perspective Plan (NPP) for water resources
development envisaging inter basin transfer of water in the country. Under NPP,
National Water Development Agency (NWDA) has identified 14 links under Himalayan
River Component and 16 links under Peninsular Rivers Component based on field
survey and investigation and detailed studies. Out of these, Feasibility Reports of 14
links under Peninsular Component and 2 links (Indian portion) under Himalayan
Component have been prepared. Present status of Inter Basin Water Transfer Links, the
States involved, names of rivers and status of Feasibility Reports/Detailed Project

Report is given in the Statement (See below).

Four priority links for preparation of Detailed Project Report (DPR) under Peninsular
Rivers Component have been identified viz; Ken-Betwa link phase -1 & Il, Damanganga-
Pinjal Link, Par-Tapi-Narmada link and Mahanadi-Godavari link. Detailed Project Report
(DPR) of Ken - Betwa Link Project is ready and its various statutory clearances are in
the advance stages. The Ken-Betwa Link Project Phase-1 has been duly considered by
Advisory Committee of MOWR, RD&GR during its 129th meeting held on 8.7.2016 for
techno-economic clearance. The Government is planning to start implementing this

National Project as model link project of ILR programme. The Detailed Project Report

tOriginal notice of the question was received in Hindi.
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(DPR) of Damanganga-Pinjal link is also ready and has been apprised by CWC. The
project has been duly considered by Advisory Committee of MoWR, RD&GR during
its 129th meeting held on 8.7.2016 for techno-economic clearance. Detailed Project
Report (DPR) of Par-Tapi-Narmada link project benefiting drought prone areas of Kutch
and Saurashtra of Gujarat has been completed and submitted to the concerned States

of Gujarat and Maharashtra.

(c) and (d) Yes, Sir. Special focus is given under Mahatma Gandhi National Rural
Employment Guarantee Act (MGNREGA) for water conservation and water harvesting
structures to augment ground water. During the period 2014-16, a total of 6,87,561 water
conservation and recharge structures have been completed. In addition, priority has
been given for construction of farm ponds in the year 2016-17 to harvest rain water;
the target for 2016-17 is to construct 8,82,325 farm ponds.

CGWB has taken up Aquifer Mapping and Management programme during XII
Plan, under the scheme of Ground Water Management and Regulation. The Aquifer
Mapping is aimed at delineating aquifer disposition and their characterization for
preparation of aquifer/area specific groundwater management plans, to involve the
communities in the management of the groundwater. An area of 2.28 lakh sq.km. has
been mapped till March, 2016.

Central Ground Water Authority (CGWA) has issued advisory to States/ Union
Territories and Ministry of Urban Development to take necessary measures for adopting
rain water harvesting/ artificial recharge in all the Government buildings. 30 States/UTs
have made rain water harvesting mandatory by enacting laws or by formulating rules
& regulations or by including suitable provisions in Building bye-laws or through
suitable Government Orders.

This Ministry has also launched 'Jal Kranti Abhiyan' (2015-16 to 2017-18) in order
to consolidate water conservation and management in the Country through a holistic
and integrated approach involving all stakeholders, making it a mass movement.

The Government of India has launched National Water Mission (NWM) under
National Action Plan for Climate Change (NAPCC) with the objective of conservation
of water, minimizing wastage and ensuring its more equitable distribution both
across and within States through integrated water resources development and

management.
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Opposing new dams in upper basin of Ganga in Uttarakhand

843. SHRIMATI WANSUK SYIEM: Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(@ whether contradicting the common stand of other concerned Ministries, the
Ministry has made known its views to the Supreme Court, opposing any new dams in
the upper basin of the Ganga in Uttarakhand;

(b) whether the Ministry has told the apex court that the three tributaries of
Ganga—Alaknanda, Mandakini and Bhagirathi and the Ganga river from Dev Prayag
downwards should remain in their current condition without further disruptions/

interruptions or diversions; and

() what impact this stand could cause for more than 70 projects with 9,000
megawatt capacity already planned in the region?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (DR. SANJEEV KUMAR BALYAN):
(a) and (b) In May, 2016, the Ministry has filed an affidavit in Hon'ble Supreme Court
in the matter of IA no. 6 of 2013 in Civil Appeal No. 6736 of 2013- Alaknanda Hydropower
Co. Ltd. vs Anuj Joshi & Ors.

In the above affidavit, it has inter-alia been conveyed that to ensure the continuous
flow of rivers in Upper Ganga basin (which include the rivers Alaknanda, Bhagirathi and
Mandakini) from their source upto Gangasagar, these rivers should flow continuously
without any interruption to maintain their ecological characteristics and as such there
is a need for review of the projects in the larger public interest and commitment for the
concept of sustainable development and precautionary principle.

(c) As the matter is subjudice, it may not be appropriate to comment at this stage
on impact of affidavit on the hydropower projects.

Proposal to frame a law for misuse and wastage of water

844. SHRIMATI RENUKA CHOWDHURY: Will the Minister of WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to
state:

(@ whether Government proposes to frame a law for optimum use of water,

conservation of rivers and underground water and to provide safe drinking water;
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(b) if so, the details thereof; and

(c) the fresh steps taken by Government to check misuse and wastage of water
along with continuous recharging of water bodies?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (DR. SANJEEV KUMAR BALYAN):
(a) and (b) Water being a State subject, State Governments undertake several measures
for water conservation, improved water management and water use efficiency, etc.
Central Government supplements the efforts of the State Governments by way of
support through various schemes/programmes and also by framing laws/rules/
regulations/ guidelines etc. in this regard.

The National Water Policy (2012) has emphasized the need to evolve a National
Water Framework Law as an umbrella statement of general principles governing the
exercise of legislative/executive powers by the Centre, the States and the local governing
bodies.

A Committee headed by Dr. Y.K. Alagh was constituted by this Ministry for
Drafting National Water Framework Law on 3rd July, 2012.The Committee submitted its
Report to the Government in May, 2013. The report was circulated among all States/
Union Territories and related Central Ministries and also placed on the website of this
Ministry. The Draft National Water Framework Law prepared by the Committee proposes
to establish a framework with governing principles for protection, conservation and
regulation of waters and for matters connected and incidental thereto.

A Committee under the Chairmanship of Dr. Mihir Shah has been constituted on
28.12.2015 to examine the provisions of the draft National Water Framework Law and
suggest changes/modifications therein taking into account inter-alia the emerging
challenges in the water sector, reuse of waste water after treatment, the likely impact
of climate change on water resources, importance of river rejuvenation, water
contamination issue etc. The Committee has submitted its draft report in May, 2016. The
draft National Water Framework Bill, 2016 prepared by the Committee has been circulated
to all the State Governments/ UTs for inviting their comments thereon. It has also been
placed on the website of this Ministry for obtaining comments from general public.

Further, this Ministry had circulated a Model Bill to regulate and control the
development of ground water to all State/UTs in 1970. The Model Bill was re-circulated
in 1992, 1996 and again in 2005 for adoption. So far, 15 States/UTs have adopted and
implemented the ground water legislation on the lines of Model Bill.
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(c) There is a special focus under the Mahatma Gandhi National Rural
Employment Guarantee Act (MGNREGA) for water conservation and water harvesting
structures to augment ground water. During the period 2014-16, a total of 6,87,561 water
conservation and recharge structures have been completed. In addition, priority has
been given for construction of farm ponds in the year 2016-17 to harvest rain water;
the target for 2016-17 is to construct 8,82,325 farm ponds.

CGWB has taken up Aquifer Mapping and Management programme during XII
Plan, under the scheme of Ground Water Management and Regulation. The Aquifer
Mapping is aimed at delineating aquifer disposition and their characterization for
preparation of aquifer/area specific ground water management plans, to involve the
communities in the management of the groundwater. An area of 2.28 lakh sg.km has
been mapped till March, 2016.

Central Ground Water Authority (CGWA) has issued advisory to States/ Union
Territories and Ministry of Urban Development to take necessary measures for adopting
rain water harvesting/ artificial recharge in all the Government buildings. 30 States/UTs
have made rain water harvesting mandatory by enacting laws or by formulating rules
and regulations or by including suitable provisions in Building bye-laws or through
suitable Government Orders.

This Ministry has also launched 'Jal Kranti Abhiyan' (2015-16 to 2017-18) in order
to consolidate water conservation and management in the Country through a holistic
and integrated approach involving all stakeholders, making it a mass movement.

The Government of India has launched National Water Mission (NWM) under
National Action Plan for Climate Change (NAPCC) with the objective of conservation
of water, minimizing wastage and ensuring its more equitable distribution both across
and within States through integrated water resources development and management.

Assistance to DDP areas under AIBP

1845. SHRI RAM NARAIN DUDI: Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(@ the number of districts in Rajasthan which have been identified as falling
under the Desert Development Prone Programme (DDP);

(b) whether Government intends to provide 90 per cent assistance under the
Accelerated Irrigation Benefit Programme (AIBP) to DDP areas like those under special
category States; and

tOriginal notice of the question was received in Hindi.
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(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (DR. SANJEEV KUMAR BALYAN):
(a) Sixteen districts of Rajasthan fall under Desert Prone Area (DPA) as per information
given by Ministry of Rural Development.

(b) and (c) Ministry of Finance has decided the funding pattern of core schemes
which include Pradhan Mantri Krishi Sichai Yojana (PMKSY) of which AIBP is a sub
scheme. The funding ratio for 8 NE States and 3 Himalayan States is 90:10 and for other
areas maximum funding ratio is 60:40. As per current guidelines of Accelerated Irrigation
Benefits Programme, New DDP area projects under AIBP scheme are eligible for 60%
Central assistance.

New legislation for Ganga Rejuvenation

1846. SHRI MAJEED MEMON: Will the Minister of WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(@ whether it is a fact that all the five member States agreed to a new legislation
for Ganga rejuvenation in a recently held meeting of the National Ganga River Basin
Authority (NGRBA);

(b)  whether the said legislation would guide the implementation of work relating
to Ganga rejuvenation in future; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (SHRI VIJAY GOEL): (a) to (c) Yes Sir.
All the member present during the 6th meeting of the National Ganga River Basin
Authority (NGRBA) held on 4th July, 2016, including representatives of the five member
States, agreed on preparation of Ganga Act with consent from States. Further, they also
authorized Justice Giridhar Malviya to take lead in drafting the draft legislation on
Ganga.

The legislation would indeed guide the future works relating to Ganga rejuvenation.
Namami Gange Programme

847. SHRIMATI SAROJINI HEMBRAM: Will the Minister of WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to
state:

(@ what are the various projects undertaken by Government under the Namami
Gange Programme;

tOriginal notice of the question was received in Hindi.
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(b) whether projects have been launched in all the States of the country;
(c) if so, the details thereof; and
(d) the amount of funds allocated for these projects by Government?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (SHRI VIJAY GOEL): (a) Namami
Gange (Integrated Ganga Conservation Mission under National Ganga River Basin
Authority) programme was introduced in 2014 as an umbrella programme, with the aim
of integrating previous and currently ongoing initiatives by enhancing efficiency,
extracting synergies and supplementing them with more comprehensive and better
coordinated interventions. The Cabinet approved the Namami Gange programme on
13th May, 2015 for ¥ 20,000 crore.

"Namami Gange' aims to focus on pollution abatement interventions namely
Interception, diversion and treatment of waste water flowing through the open drains
through bio-remediation / appropriate in-situ treatment / use of innovative technologies
/| sewage treatment plant (STPs) / effluent treatment plant (ETPs): rehabilitation and
augmentation of existing STPs and Immediate short term measures for arresting pollution
at exit points on river front to prevent inflow of sewage etc. into the river; common
effluent treatment plant (CETP) for major industrial clusters and Operation and
Maintenance (O&M) for a definite period etc. Apart from these projects, interventions
on rural sanitation, river front development / management, solid waste / pious refuse
management, sewerage network, National Ganga Monitoring Centre have been there.
Capacity building, research / pilot studies, non-point pollution mitigation, GIS mapping
/ applications, restoration of special properties of Ganga, sand mining, biodiversity
conservation, habitat improvement, institutional development, river flow improvement,
Ganga task force, communication and public outreach activities and other activities /
pilot projects included in NGRBA Programme Framework are also planned to be carried
out.

The Government recently launched 231 entry level and medium term projects
under Namami Gange on 7th July, 2016. These projects include Ghat Development,
Crematoria, setting up of Sewage treatment plants, afforestation etc.

(b) No, Sir. The projects have currently been taken up in the 5 main-stem Ganga
States, namely Uttarakhand, Uttar Pradesh, Bihar, Jharkhand and West Bengal, and 2
States of Haryana and Delhi located along Yamuna.

(c) Does not arise.
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(d) Government of India has allocated ¥ 20,000 crore for Namami Gange Programme
which includes ¥ 7272 crore for existing projects and ¥ 12728 crore for new initiatives.
97 projects have been sanctioned under Namami Gange programme (including the
existing projects sanctioned under NGRBA programme) in 53 towns at an estimated
project cost of ¥ 8588.21 Crore. Out of these, 12 projects have been sanctioned
exclusively under new component of Namami Gange programme at a sanctioned cost
of ¥ 351.42 Crore. In addition 231 entry level activities have been taken up.

Funds spent on advertisements for Namami Gange Programme

848. SHRI K.T.S. TULSI: Will the Minister of WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION be pleased to state the details of
funds earmarked under the Namami Gange Programme for cleaning operations and of
funds spent on advertisements of the same, since 2014?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (SHRI VIJAY GOEL): The Namami
Gange Programme has been approved for ¥ 20,000 crore on 13th May, 2015. This
includes T 7272 crore for the existing programmes and T 12728 crore for new initiatives.
T 100 crore is earmarked for Media and Communication & public outreach activities and
strengthening Public Participation in Ganga Rejuvenation and Public Awareness in the
total budgeted amount.

The total expenditure in advertisement during the year 2014-15 and 2015-16 is
% 2.8 crore.

Execution of Namami Gange Programme

849. SHRI ANIL DESALI: Will the Minister of WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(@ whether Government has taken up execution of its ambitious Namami Gange
Programme with 231 projects relating to Ganga rejuvenation;

(b) if so, the details thereof; and
(c) by when these projects would be completed?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (SHRI VIJAY GOEL): (a) and (b) Yes,
Sir. The Government has launched 231 short-term to medium term projects on 7th July,
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2016 under Namami Gange Programme. These projects pertain to modernization and/or
development of ghats, Crematoria, setting up biodiversity centers, deploying trash
skimmers for river surface cleaning, setting up Sewage treatment plants, sewage pumping
stations, fisheries centre, pilot projects for in-situ treatment of waste water in drains,
ghat cleaning, medicinal plantations, afforestation etc. along Namami Gange Programme
to be taken in various towns along Ganga and its tributaries. A total of 123 Ghats, 65
Crematoria, 8 sewage infrastructure and 35 other projects have been taken up.

(c) The target set for completion of these projects range between 18 months to
24 months.

Implementation of Namami Gange Programme

850. SHRI DEREK O' BRIEN: Will the Minister of WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(@ the implementation status of steps taken by Government in the Namami
Gange Programme;

(b) whether Government has partnered with any private agencies in the project
and if so, the details thereof;

(¢) whether any studies have been conducted to identify grossly polluting
industries which cause major damage to water bodies across the country, including
Ganga; and

(d) if so, the details thereof and the action being taken by Government?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (SHRI VIJAY GOEL): (a) The steps
taken by the Government include holding regular meetings of the National Ganga River
Basin Authority (NGRBA), High Level Task Force (HLTF) and Empowered Steering
Committee (ESC) to expedite the implementation of Namami Gange Programme.

The status of the Namami Gange Programme as on 30th June 2016 is given below:

97 projects has been sanctioned under Namami Gange programme (including the
existing projects sanctioned under NGRBA programme) in 53 towns at an estimated
project cost of ¥ 8588.21 Crore. Out of these, 12 projects have been sanctioned
exclusively under new component of Namami Gange programme at a sanctioned cost
of ¥ 351.42 Crore.
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Apart from above, the other initiatives taken include:

. "River Surface and Ghat Cleaning" programme using thrash skimmers has
been taken up initially in 6 cities namely Mathura-Vrindavan, Kanpur,
Allahabad, Varanasi, Patna and New Delhi under the Namami Gange
programme.

. Five Central Public Sector Undertakings namely WAPCOS, EIL, NBCC, NPCC,
EPIL have been recently engaged to carry out work on condition Assessment
and Feasibility Studies and Entry level activities under Namami Gange
Programme in their respective river stretches in Uttarakhand, UP, Bihar,
Jharkhand and West Bengal. 59 towns have been surveyed so far and 27
pre-feasibility reports prepared and received. The other activities taken up
under entry level activities include repair and modernization of Ghats,
provision of public amenities, village level drain (VLD) treatment, repair and
modernization of crematoria etc.

. 1242 ghats, 369 crematoria and 411 VVLDs identified so far from the surveys
and out of these 191 Ghats and 64 Crematoriums are recommended by ESC
till date.

(b) No, Sir. The Government has not partnered with any private agencies in this
project. The works are implemented through open tendering and all eligible parties,
including private players, are free to compete in the tendering process.

(c) and (d) The Central Pollution Control Board (CPCB) studies show that 5 key
industrial sectors (Pulp & paper, Distillery, Sugar, Textile and Tannery) have been
contributing 90% of organic pollution load (118 tonnes/day) from 674 industrial units
out of 764 identified units. CPCB has issued directions (March, 2015) under Section 18
(1) (b) of Water Act, 1974 to five State Pollution Control Boards on the main stem of
Ganga, for obtaining the action plan from the said industrial units for achieving Zero
Liquid Discharge (ZLD) standards. Regular monitoring of the industrial units is being
carried out by CPCB for the compliance verification of discharge standards. Closure
notices have been issued to defaulters.

Toxic pollutant in ground water

851. SHRI DEREK O' BRIEN: Will the Minister of WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(@ whether it is a fact that more than 100 million people in the country live in
areas where the ground water is infected with atleast one toxic pollutant;
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(b) if so, the details thereof; and

(c) the steps being taken by Government to control the discharge of effluents
and rejuvenate polluted aquifers?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (DR. SANJEEV KUMAR BALYAN):
(a) and (b) Ground water quality data generated by Central Ground Water Board
(CGWB) indicates that ground water has concentration of contaminants higher than the
norms, prescribed by the Bureau of Indian Standards, in various parts of the Country,
as per the following details:

Sl. Contamination & No. of States/UT
No.  Pollution Hazard

Arsenic
Fluoride
Nitrate

Iron

oA W N e
HE 8 R B B

Heavy Metals (Lead, Chromium
& Cadmium)

(c) Central Pollution Control Board (CPCB) in association with the State Pollution
Control Boards ensures compliance of the effluent discharge norms and take action
against the defaulting industries under section 5 of the Environment (Protection) Act,
1986 or section 33 A of the Water Act, 1974.

Ground water pollution in Udhamsingh Nagar

1852. SHRI MAHENDRA SINGH MAHRA: Will the Minister of WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to
state:

(@ whether Government is aware that the ground water adjacent to the industrial
areas of Udhamsingh Nagar in Uttarakhand is getting polluted continuously;

(b) whether Government would consider sending a Central team to look into the
reasons for ground water contamination in this district; and

(c) if not, the reasons therefor?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (DR. SANJEEV KUMAR BALYAN):
(a) to (c) Central Pollution Control Board (CPCB) has identified 88 hot spot industrial
clusters in the country, which includes Udhamsingh Nagar in Uttrarakhand. Central
Ground Water Board (CGWB) has initiated ground water pollution study in these CPCB
identified 88 hot spots industrial cluster including Udhamsingh Nagar. Ground water
quality samples have been collected for analysis.

Feasibility report for linking of rivers under NPP

853. SHRI N. GOKULAKRISHNAN: Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(@ whether it is a fact that the National Water Development Agency has
prepared pre-feasibility/feasibility reports for linking of 30 rivers in the country under
the National Perspective Plan (NPP);

(b) if so, whether it is also a fact that Pennar (Somasila)-Cauvery (Grand Anicut)
link has also been identified for inter river basin water transfer;

(c) whether the above link would benefit the States of Andhra Pradesh, Tamil
Nadu, Karnataka and Puducherry;

(d) if so, the present status of the project, including the allocations made and
spent, so far; and

(e) by when it is likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (DR. SANJEEV KUMAR BALYAN):
(a) to (c) Yes, Sir. National Water Development Agency (NWDA) has prepared Pre-
Feasibility Reports of the 30 links(16 links under Peninsular Component and 14 links
under Himalayan Component) as identified under National Perspective Plan (NPP) for
water resources development through inter basin transfer of water, of this Ministry.
Pennar (Somasila)-Cauvery (Grand Anicut) (P-C) link is one of them. The P-C link will
benefit the States of Andhra Pradesh, Tamil Nadu, Karnataka and Puducherry.

(d) and (e) The Feasibility Report (FR) of the P-C link has been prepared by
NWDA and sent to the concerned States Governments. The planning and Detailed
Project Report (DPR) of P-C link is dependent on the planning of Mahanadi - Godavari
link, a mother link of 9 link systems viz., Mahanadi - Godavari - Krishna - Pennar - Palar
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- Cauvery -Vaigai - Gundar linkage which has been envisaged under NPP. Efforts are
on to build consensus on Mahanadi-Godavari link, which is the first and critical link
of above mentioned nine river link System. Based on the suggestions of Water Resources
Department, Government of Odisha, NWDA has prepared a revised preliminary proposal
of Mahanadi-Godavari link Project with reduced submergence and the same has been
presented to the Government of Odisha for their comments. After the finalisation of
Mahanadi - Godavari Link Project proposal, NWDA will take up the preparation of
Detailed Project Report of the remaining links of Mahanadi - Godavari - Krishna -
Pennar - Palar -Cauvery - Vaigai - Gundar linkage in consultation with concerned States.
The expenditure has been incurred for studies for establishing viability of the proposals
from hydrological and technical angles. The expenditure incurred, is not maintained
project-wise/State-wise.

The time-limit for the completion of individual link project can be known only after
Detailed Project Reports are techno-economically approved.

Ganga Rejuvenation

854. SHRI D. KUPENDRA REDDY: Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(@ whether Government has recently announced a number of projects in
connection with Ganga rejuvenation;

(b) if so, the details thereof, along with the funds earmarked, allocated and
spent since inception of the programme;

(c) whether Government has taken any steps to remove encroachments along
the Ganga river banks;

(d) if so, the details thereof and if not, the reasons therefor; and

(e) the targets set for each and every projects under the programme and for
completion of the programme?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (SHRI VIJAY GOEL): (a) and (b) Yes,
Sir. The Government has launched 231 short-term to medium term projects on 7th July,
2016 under the Namami Gange programme. These projects pertain to modernization and/
or development of ghats, modernization/development of Crematoria, setting up
biodiversity centres, deploying trash skimmers for river surface cleaning, setting up
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Sewage treatment plants, sewage pumping stations, fisheries centre, pilot projects for
in-situ treatment of waste water in drains, ghat cleaning, medicinal plantations,
afforestation etc. along Namami Gange programme to be taken in various towns along
Ganga and its tributaries. A total of 123 Ghats, 65 Crematoria, 8 sewage infrastructure
and 35 other projects are taken up.

The Namami Gange Programme is approved for ¥ 20,000 crore which include
T 12728 crore towards new initiatives. 12 projects have been sanctioned exclusively
under this with a sanctioned cost of ¥ 351.42 crore.

(c) and (d) As part of NGRBA framework, the project has a cost component
pertaining to Environmental and Social Management Plan, which incorporates
compensation for removal of encroachment, if required. Generally, State Government is
responsible for providing encroachment free land for project execution.

(e) The target for completion of these projects range between 18 months to 48
months. The overall completion target for the programme is 2020.

Implementation of Namami Gange Programme

1855. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to
state:

(@ by when the implementation of Namami Gange Programme would be initiated;
(b) the nature of works to be undertaken under this Programme; and
(c) by when the Programme would be completed?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (SHRI VIJAY GOEL): (a) and (b)
Namami Gange programme was introduced in 2014 as an umbrella programme, with the
aim at integrating previous and currently ongoing initiatives by enhancing efficiency,
extracting synergies and supplementing them with more comprehensive and better
coordinated interventions. The Cabinet approved the Namami Gange programme on
13th May, 2015 for ¥ 20,000 crore.

"Namami Gange' aims to focus on pollution abatement interventions namely
Interception, diversion and treatment of waste water flowing through the open drains
through bio-remediation / appropriate in-situ treatment / use of innovative technologies/

tOriginal notice of the question was received in Hindi.
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sewage treatment plant (STPs)/effluent treatment plant (ETPs), rehabilitation and
augmentation of existing STPs and Immediate short term measures for arresting pollution
at exit points on river front to prevent inflow of sewage etc. in river; common effluent
treatment plant (CETP) for major industrial clusters and Operation and Maintenance
(O&M) for a definite period etc. Apart from these projects, interventions on rural
sanitation, river front development / management, solid waste / pious refuse management,
sewerage network, National Ganga monitoring centre, capacity building, research / pilot
studies, non-point pollution mitigation, GIS mapping / applications, restoration of
special properties of Ganga, sand mining, biodiversity conservation, habitat improvement,
institutional development, river flow improvement, Ganga task force, communication
and public outreach activities and other activities / pilot projects included in NGRBA
Programme Framework is also planned to be undertaken.

The Government recently launched 231 entry level and medium term projects
under Namami Gange on 7th July, 2016. These projects include Ghat Development,
Crematoria, setting up of Sewage treatment plants, afforestation etc.

(c) The Namami Gange programme is scheduled to be completed by 2020.
Supply of water to farmers

856. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to
state:

(@ whether the Central Government has formulated any integrated scheme to
supply adequate quantity of water to farmers throughout the country, according to
their crops;

(b) if so, the outline thereof and the number of farmers benefited thereby, so
far;

(c) if not, whether Government proposes to formulate any such scheme; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (DR. SANJEEV KUMAR BALYAN):
(a) to (d) Pradhan Mantri Krishi Sinchayee Yojana (PMKSY) has been launched to serve
as a platform for convergence of investments in irrigation through comprehensive
District and the State Irrigation Plans. It envisages end to end solution in irrigation
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supply chain viz. water resources, distribution, efficient application and extension
services. The focus is on improving water use efficiency at farm level and bridging the
gap between irrigation potential created and utilisation. The main components are:

. Accelerated Irrigation Benefits Programme (AIBP): To focus on faster
completion of ongoing Major and Medium Irrigation, including National
Projects.

. PMKSY (Har Khet ko Pani): Source augmentation, distribution, ground
water development, lift irrigation, diversion of water from water surplus to
water scarce areas, supplementing rain water harvesting beyond IWMP and
MGNREGA, repair, restoration, renovation of traditional water bodies.

. PMKSY (Per Drop More Crop): Micro level storage structures, efficient water
conveyance and application, precision irrigation systems, topping up of
input cost beyond MGNREGA permissible limits, secondary storage, water
lifting devices, extension activities, coordination and management.

. PMKSY (Watershed): Ridge area treatment, drainage line treatment, soil and
moisture conservation, water harvesting structure, livelihood support
activities and other watershed works.

During the year, 2015-16, an area of 12.58 lakh ha. was benefitted through the
above components.

Legislation on commercial supply of water

857. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to
state:

(@ whether it is a fact that several industrialists have commercialised water
supply in the country;

(b) if so, the names of major companies presently engaged in this activity;

(c) whether Government proposes to make any law to ban indiscriminate
exploitation of ground water in urban and rural areas, keeping in view the depleting
ground water level day by day; and

(d) if so, by when it is likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (DR. SANJEEV KUMAR BALYAN):
(a) to (d) Water being a State subject, supply of water is being regulated by concerned
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State Governments. To regulate and control the development of ground water, Union
Government has circulated a Model Bill to all States/UTs in 1970. The Model Bill was
re-circulated in 1992, 1996 and again in 2005 for adoption. So far, 15 States/UTs have
adopted and implemented the ground water legislation on the lines of Model Bill.
Further, Central Ground Water Authority (CGWA) has been constituted under "The
Environment (Protection) Act, 1986' for the purpose of regulation and control of ground
water development and management in the Country. In areas notified by CGWA, no
permission can be granted to extract ground water through any energised means for
any purpose other than drinking water. However, for ‘Non-notified' areas, ground water
withdrawal by industries/infrastructure/mining projects is being regulated by means of
guidelines/criteria.

National Mission for Clean Ganga

858. DR. SUBRAMANIAN SWAMY: Will the Minister of WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(@ whether the project titled National Mission for Clean Ganga, which has made
progress since 2014, has fixed targets for cleaning of Ganga;

(b) the expenditure to date on the Mission activities under various heads; and
(c) by which date will the Mission achieve its target of clean Ganga?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (SHRI VIJAY GOEL): (a) National
Mission for Clean Ganga is the implementing arm of National Ganga River Basin
Authority (NGRBA) established through the Gazette notification of the Government of
India (Extraordinary) No. 328 dated the February 20, 2009 issued at New Delhi. NGRBA
has been mandated as a planning, financing, monitoring and coordinating authority for
strengthening the collective efforts of the Central and State Governments for effective
abatement of pollution and conservation of river Ganga so as to ensure that by the year
2020 no untreated municipal sewage or industrial effluent will flow into the river Ganga.

(b) The expenditure incurred under the various heads by National Mission for
Clean Ganga for the period 01.04.2014 to 31.05.2016 is as under:

Total Expenditure is ¥480.13 crore, out of which Operational Expenses - PMG
account for T 46.58 crore, Operational Expenses - SPMG - ¥ 7.21 crore, Executive
Agencies - T 3.69 crore and Priority Infrastructure Development - ¥ 422.65 crore.

(c) The target date to clean the river Ganga is 2020.
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Untreated sewage flow into river Yamuna

859. SHRI K.K. RAGESH: Will the Minister of WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(@ whether Government has the details about the untreated sewage which is
flowing in rivers every year;

(b) if so, the details thereof, State-wise;

(c) where Government has taken or considering to take any concrete steps to
address it;

(d) if so, what is the status of sewage water treatment facilities in the NCT of
Delhi; and

(e) whether Government has the details of untreated sewage which flows into
river Yamuna every day?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (SHRI VIJAY GOEL): (a) and (b) As
per the assessment made by Central Pollution Control Board in 2015, about 61948 MLD
of sewage is generated in the country as against the developed sewage treatment
capacity of 23277 MLD. The balance of around 37000 MLD untreated sewage is
discharged directly either to water bodies or land. State-wise details are given in the
Statement (See below).

(c) CPCB has issued directions under Water (Prevention and Control of Pollution)
Act, 1974 to all State Pollution Control Boards/Pollution Control Committees to make
it mandatory for local/urban bodies to set up STPs of adequate capacity and provide
underground sewerage system to cover the entire local/urban areas and to bridge the
treatment gap.

CPCB has also issued directions u/s 5 of Environment (Protection) Act, 1986 to
46 Municipal authorities of metropolitan cities and 20 municipal authorities of State
Capitals for treatment and utilization of sewage for restoration of water quality of rivers.

(d) As informed by the Delhi Jal Board, 55% areas are sewered and remaining
comprising of mainly unauthorized colonies/unplanned settlements are yet to be covered
with sewerage facilities. Waste water flows generated in such area finds its way
through the drains into the Yamuna river. It is estimated that around 1136- 1363 mid
(250-300 mgd) untreated waste water flows into the River Yamuna in Delhi stretch from
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Wazirabad to Okhla. The waste water flows in Delhi stretch also includes about 341-
364 mld (75-80 mgd) untreated waste water coming from Haryana territory through
Najafgarh Drain. There are 33 Sewage Treatment Plants (STPs) at 20 locations in Delhi.
Against the installed capacity of 2733 MLD, about 2090 mld is being treated.

(e) According to CPCB, the total sewage generation from 15 cities along Yamuna
river is estimated as 5021.4 MLD out of which 3273 MLD is treated through STPs and
balance 1748.4 MLD untreated sewage is discharged into river or land.

Statement

Status of Sewage Generation and Treatment Capacity of
Urban Population of India

(Estimated as on March, 2015)

Estimation of sewage generation is computed based on the same factor as calculated
in assessment of 2008 (calculated @ 148 LPCD). In case of Delhi, Sewage Generation
is as per actual.

SI. No. State Sewage Generation of Installed Treatment

Urban Population Capacity (As on
in 2015 (MLD) March, 2015)
(MLD)

1 2 3 4

1. Andaman and Nicobar Islands 2 0

2. Andhra Pradesh 2871 2471.27

3. Arunachal Pradesh 50 -

4. Assam 703 021

5 Bihar 1879 124.55

6.  Chandigarh 164 3145

7. Chhattisgarh 951 0

8. Dadra and Nagar Haveli 26 -

9.  Daman and Diu 29 -

10. Goa 145 7458

11.  Gujarat 4119 3062.92

12.  Haryana 1413 852.7

[ay
w

Himachal Pradesh 110 114.72
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1 2 3 4
14.  Jammu and Kashmir 547 264.74
15.  Jharkhand 1270 117.24
16. Karnataka 3777 1304.16
17.  Kerala 2552 15297
18. Lakshadweep 8 -
19. Madhya Pradesh 3214 482.23
20. Maharashtra 8143 5160.36
21, Manipur 132 -
22.  Meghalaya % 1
23.  Mizoram D0 10
24.  Nagaland 92 -
25.  Delhi 4155 2693.7
26. Odisha 1121 385.54
27.  Pondicherry 136 685
28. Punjab 1664 1245.45
29. Rajasthan 2736 865.92
30. Sikkim 24 31.88
31.  Tamil Nadu 5599 1799.72
32.  Telangana 1671 685.8
33, Tripura 154 0.05
34.  Uttar Pradesh 7124 2646.84
35.  Uttarakhand 495 152.9
36.  West Bengal 4667 4169
TotaL 61948 23277

Implementation of interlinking of rivers

860. SHRI P.L. PUNIA: Will the Minister of WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(@ the number of projects in operation for interlinking of rivers in India; whether

a feasibility report has been prepared for each of those projects and for the proposed
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projects; if so, the key difficulties being faced in implementation of interlinking of rivers
and the solution adopted by the Ministry;

(b) whether the Ministry has received complaints or objections from State
Governments pertaining to the projects and the time-frame laid down for completion of
these projects; and

(c) the number of people who have been displaced due to interlinking of rivers,
the funds spent on their rehabilitation and the number of people who are yet to be
rehabilitated?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (DR. SANJEEV KUMAR BALYAN):
(a) and (b) Under the National Perspective Plan (NPP) for water resources development
through inter basin transfer of water prepared by this Ministry, NWDA has identified
30 links (16 under Peninsular Component and 14 under Himalayan Component) for
preparation of Feasibility Reports. The pre-feasibility report of the all 30 links have been
prepared and circulated to the concerned State Governments by the NWDA. After
survey and investigations Feasibility Reports of 14 links under Peninsular Component
and Feasibility Reports of 2 links and draft Feasibility Reports of 7 links(Indian portion)
under Himalayan Component have been completed.

The Government is pursuing the Interlinking of River program in a consultative
manner. Its implementation is dependent upon the consensus and co-operation of the
concerned States and upon obtaining various mandatory clearances from Ministry/
Departments of Central and State Governments including statutory clearances. The
details of objections raised by concerned State Governments for taking up Feasibility
Report (FR)/DPR of proposed inter-linking of river projects are given in the Statement
(See below). The time-limit for the completion of individual link project can be known
only after Detailed Project Reports are techno-economically approved.

(c) The implementation of any interlinking project is yet to be taken up. Therefore
nobody has been displaced and no funds were spent for rehabilitation. The estimated
number of individuals will be known only after the completion of DPR of individual
River Link Project. As per DPRs, the estimated numbers of families, which are likely to
be affected due to the river-linking project in Ken-Betwa Link Project (Phase | & Phase
I1), Damanganga Link Project and Par-Tapi-Narmada Link Project are 2529, 2302 and 2509
respectively.
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Details of objections raised by concerned State Governments for taking up of

Feasibility Report (FR)/ DPR of proposed interlinking of river projects

Sl Name of Link Project
No.

Concerned States

Views/Observations

1 Pamba - Achankovil
-Vaippar link

2 Parbati - Kalisindh-
Chambal link

3 Mahanadi (Manibhadra)-
Godavari link

4 Godavari (Inchampalli)-
Krishna link Projects

5 Netravati - Hemavati
link

Tamil Nadu & Kerala

Madhya Pradesh &
Rajasthan

Odisha, Maharashtra,
AP, Karnataka, &
Chhattisgarh,

Odisha, Maharashtra,
MP, AP, Telangana,
Karnataka, &
Chhattisgarh,

Karnataka, Tamil Nadu
& Kerala

Kerala Assembly has passed
a resolution against taking
up of the Link Project (2003)

MP
prepared and submitted the
DPRs
Multipurpose

Government of has

of Mohanpura
Project and
Kundaliya dam as a major intra-

State link project (important

components  of  Parbati-
Kalisindh-Chambal link) to
CWC.

Govt, of Odisha is not

agreeable to this link Project
due to large submergence of
Manibhadra dam/reservoir and to
the water balance and quantum
of water to be diverted.

Govt,
agreeable to the water balance

of Telangana is not

at Inchampalli dam site in
Godavari basin.

Govt, of Karnataka intends to
utilize Netravati water as per its

own plan.

Cleaning of Ganga

861. SHRI P.L. PUNIA: Will the Minister of WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

@

floating in rivers in India especially in the Ganga;

what steps the Ministry has taken to expedite the process of solid waste
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(b) whether the Ministry has outsourced the work of cleaning to private
contractors or plans to do so and if so, the details thereof; and

(c) the funds allocated and spent in cleaning of Ganga river during the last two
years and the details of new technologies used in cleaning of the river?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (SHRI VIJAY GOEL): (a) Sir, the
Government has taken up River Surface Cleaning using thrash skimmer initially in 6
cities namely Mathura-Vrindavan, Kanpur, Allahabad, Varanasi, Patna and New Delhi
under the Namami Gange programme. Tendering process for River surface cleaning
activities at other Priority towns is also completed.

In addition, 5 central public sector units namely WAPCQOS, EIL, NBCC, NPCC,
EPIL have been recently engaged to execute entry level activities including cleaning
of river surface in their respective river stretches in Uttarakhand, UP, Bihar, Jharkhand
and West Bengal.

(b) The work of cleaning river surface is by inviting open tenders. Private
contractors are eligible to compete in the tendering process.

(c) The funds allocated and spent in cleaning of Ganga river during the last two
years is given in table below:

Funds allocated and spent so far on Cleaning of Ganga during last two years
(2014-15 and 2015-16)

(X in crore)
FY RE Expenditure by
Govt. of India
2014-15 2,053.00 326.00
2015-16 1,650.00 1,632.00
ToTAL 3,703.00 1,958.00

The Government has invited Expression of Interest (EOI) from innovative
technology providers for taking up demonstration projects on in-situ treatment of
drains discharging into river Ganga.

The House then adjourned for lunch at one of the clock.

The House re-assembled after lunch at two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.
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MR. DEPUTY CHAIRMAN: Let me have Messages from Lok Sabha.

...(Interruptions)... Let me listen to Messages. ... (Interruptions)...
MESSAGES FROM LOK SABHA — Contd.
(I) Motion Re. Nomination of a Member to Joint Committee on Offices of Profit.

(I) Motion Re. Nomination of ten Members to Committee on Welfare of Other

Backward Classes

SECRETARY-GENERAL.: Sir, I have to report to the House the following messages
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:

)

"I am directed to inform you that Lok Sabha, at its sitting held on Monday, the 25th
July, 2016, adopted the following motion:-

"That this House do recommend to Rajya Sabha that Rajya Sabha do elect one
Member of Rajya Sabha, in accordance with the system of proportional representation
by means of the single transferable vote, to the Joint Committee on Offices of Profit
in the vacancy caused by the retirement of Shri K.C. Tyagi from Rajya Sabha and
do communicate to this House the name of the member so elected by Rajya Sabha

to the Joint Committee".

I am to request that the concurrence of Rajya Sabha in the said motion, and also
the name of the member of Rajya Sabha appointed to the Joint Committee, may be

communicated to this House".

an

"I am directed to inform you that Lok Sabha, at its sitting held on Monday, the 25th
July, 2016, adopted the following motion:-

"That this House do recommend to Rajya Sabha that Rajya Sabha do agree to elect
ten members from amongst the members of the Rajya Sabha to join with the
Committee on Welfare of Other Backward Classes for the term of one year beginning
from the date of the first sitting of the Committee and do communicate to this House

the names of members so elected to the Committee".
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I am to request that the concurrence of Rajya Sabha in the said motion, and also the
names of the members of Rajya Sabha so elected, may be communicated to this

House".

RE. DEMAND FOR DISCUSSION ON PRIVATE MEMBERS' BILL - Contd.
MR. DEPUTY CHAIRMAN: Now, Mr. Anand Sharma, what do you want?

SHRI ANAND SHARMA : Sir, in the morning, we had raised one issue and I
had also mentioned that at two o'clock we propose to raise it as we never wanted any
disruption of the Question Hour. But we are very clear that what happened on Friday,
it was by design and it was planned by the Government to disrupt the House and to do
injustice to the State of Andhra Pradesh. Now we were very clear in the morning when
we said that it should be taken up again. That is a Private Members' Bill. Now we want
Andhra Pradesh matter to be discussed officially in this House and the Government to
give a categorical assurance to implement the package and the Special Status. We don't

want to discuss anything until the Andhra issue is resolved.

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... Anand Sharmaji, you
made your point. Let me react to that. Till then you ask your Members to keep quiet.
...(Interruptions)... Let me also react to that. ...(Interruptions)... I have to react to that.
...(Interruptions)... Sit down. ...(Interruptions)... PUdl MU anT afegl ...(FIY ).
STIRTH S, FERIRCIE] afeTl —.("II)... 1 will allow you. ...(Interruptions)... You sit

down. ...(Interruptions)... Mistryji, you sit down. ...(Interruptions)... 1 will allow you.

...(Interruptions)... The point is that let me remind the hon. Members that last Thursday
we decided in the House that on Monday the Compensatory Afforestation Fund Bill

would be taken up. That was the decision of the House. ... (Interruptions)...
SHRI JAIRAM RAMESH: No; Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Jairamji, you cannot interrupt me. ...(Interruptions)...
You cannot interrupt me. ...(Interruptions)... Let me complete. ...(Interruptions)... That
was the decision and I also said that it would be taken up on Monday. Then the Minister
of Parliamentary Affairs asked me if it was my ruling. I said that it was the decision of the
House and ruling also. So, the decision of the House is there to take up this Bill. That is
number one. Secondly, Mr. Anand Sharma, I don't say that you have raised an irrelevant
issue. I don't say that. Yes, on Friday, we tried to take up the Private Members' Bill which
is the right of a Private Member; I have no doubt about that. But, unfortunately, due to

pandemonium in the House ... (Interruptions)...
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SHRI MADHUSUDAN MISTRY: No; Sir, ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Let me say. ...(Interruptions)... Let me complete.
...(Interruptions)... Let me complete. ...(Interruptions)... 1 will allow you; let me
complete. ...(Interruptions)... Allow me to finish what I am saying. ...(Interruptions)..
Allow me to finish what 1 am saying. ...(Interruptions)... HUdl 39 SISy
...(F9YT)... After I finish what I have to say, if necessary, I will allow you. But now,
you sit down. Let me make the point very clear because every Member should
understand what happened. That is what I am saying. When I say that there is
pandemonium in the House or din in the House, I do not mean that it is the left side or
the right side. For the Chair, left, right and front sides are all equal; every Member is
equal. ...(Interruptions)... When the Opposition ... (Interruptions)... 1 will allow you also.

...(Interruptions)...
SHRI SITARAM YECHURY (West Bengal): Sir, there is also the centre.

MR. DEPUTY CHAIRMAN: I mentioned the centre also...(Interruptions)... See,
when the Opposition Members come into the Well and shout slogans, or, others come
into the Well and shout slogans, for the Chair, it is not a matter as to who is coming; if
the Chair finds it difficult to run the House smoothly, the Chair will adjourn the House.
Regarding that day also, the Chair was not bothered about this side or that side, the Chair
found it difficult to run the House. So, the Chair adjourned the House. Now, because of
that, if you say that the Private Members' Business should be taken up today, the rule does
not permit that. That is the point. ...(Interruptions)...

SHRI MADHUSUDAN MISTRY: What we have decided should be taken up now.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let me make it clear. The rule is very clear. The
Private Members' Business will be taken up at 2.30 p.m. every Friday. On one Friday,
it will be Resolutions and on the next Friday, it will be the Bills. So, the suggestion by
Shri Anand Sharma cannot be considered by the Chair because the rule does not permit.

Therefore, let us take up this Bill. ... (Interruptions)...

SHRI SITARAM YECHURY: Sir, is there any rule which says that the Private

Members' Business should be disrupted? Does the rule permit?
MR. DEPUTY CHAIRMAN: Did I disrupt?

SHRI SITARAM YECHURY: Not you, Sir. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: That is the House.

SHRI SITARAM YECHURY: That is the point. That was the violation of the rule.
MR. DEPUTY CHAIRMAN: Yes, definitely, disruption is a violation of the rule.
SHRI SITARAM YECHURY: Then, Sir, permit this violation. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Yechury, one wrong cannot be corrected by
another wrong. Violation is a wrong thing. So, the Chair cannot be a party to another

violation.

SHRI SITARAM YECHURY: But, Sir, the Chair cannot be a party also to correct

one wrong, but permit another wrong.
MR. DEPUTY CHAIRMAN: I am not allowing another wrong.
SHRI SITARAM YECHURY: That happened.

MR. DEPUTY CHAIRMAN: That was not done with my permission.
...(Interruptions)... I had not permitted that. How can you say that? ...(Interruptions)...

SHRI MADHUSUDAN MISTRY: That justification is not convincing at all. It was
decided before this happened and ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Your point is that you want discussion on the Andhra
Bill. That is the point. But, the rule does not permit.

SHRI ANAND SHARMA: Sir, there is a special package, which was cleared for
Andhra after the bifurcation of the State. Now, it is a question of implementation, and
the Special Status. Private Member's Bill should be taken up. There has to be a departure
made. It should be taken up the coming Friday. The House makes the rules. The issue
is not of Resolutions or the Bills, but the main issue is : why did the Government not
bring it officially and discuss it today? Let this issue of Andhra Pradesh be settled. That
is the point. It is not a question of Private Members' Business. Already, the previous
Cabinet had cleared it. More than two years have passed. The present Government is
sitting over it deliberately and when even a Private Member Bill comes up, they disrupt
the House. The Minister had disrupted it. So, we cannot accept this situation. The issue of
Andhra Pradesh must be discussed today. ...(Interruptions)... That is a matter of record.

...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: The Telugu-speaking Andhra people
waited with a bated breath, and they have been denied their right. ... (Interruptions)...
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AHES FATAI & IS HA d1 G B A3 ¥ g 93 (oft JE=r
AR AHAN): T, < AT SN 7 S el IS/ 7, sl Wwise &l SHI esusl §
TSI JRaTT 3R H9E Bl YRefl 9 s gV e W =41 81 I8! off| hadt J&! 21 81 ¥a o,
ST BTSN H, Wih G491 H Y 81 I8 ot 3fiR I81 W A1 81 X1 off| I8 9gd AdeTeiiel geT
o7, I AT Ao S fTWIeR) &) 2 | ofid YT &I Th AT Il 3R
BHISRI i1 A 31 A%R, 4 I9 48 W $© a1 $e1 arsdl of, I TR § RHSH
AT ]8T ofl, b =TSl g IS, $H Sl HeedqUl 914 2, il 3718 b rgde AR fae ol
a1 &, & BIE o TE &, ol ot aRE W ¥ BIS sffeoiaR TE 8, oY SHDT BisS
®1 e @Igc 3T MM I8 & b ot 24 ... (FAL)....

SHRI ANAND SHARMA: Sir, an assurance should be given that it would be listed.

...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Sir, Rule 24 states, "Allotment of time for
private members' business - Unless the Chairman otherwise directs, Not less than two
and half hours of a sitting on Friday shall be allotted for the transaction of private
members' business". Sir, this is rule 24. This is very clear. ¥Y, g PIs Ul T8l Bl
...(TAYT).... 519 ol H U8 ¥ fh urgde vy [t wiss &l foran s iR e ot
ST 3R I8 Pe o gaad! 3741 efoTg, 1 I8 S 81 Bl ... (ae ). ..

SHRI MADHUSUDAN MISTRY: Sir, [ have a point of order. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, you take the sense of the House.

...(Interruptions)...

3 EAR 3T Fehdt: 31 AITRM Sff B8 W8 9 fb yrsde w9 et &1 311y fod
wd & d8d f$¥ed PR 7 U, Al 89 S99 Bl 91l [$ dAlied s, i 1w
fSecd g1 8, 98 frdd o1 & T8 EIA1 87 ... (TALTH)....

SHRIMATI RENUKA CHOWDHURY: Mr. Deputy Chairman, Sir, what we are

saying is ... (Interruptions)...

SHRI MADHUSUDAN MISTRY: Rule 24 also says... ... (Interruptions)...

i YR TR FAehdl: AT TR, BTIW <o, TS BARI 4l 32071 51 8139 H 4 &I,
S AfSTeifed IS €, 3 91 81 921 9 3R WRIGR A IS gU gt &, 39 ) 91 =i 8|
39 ST Y 1L, 99 1L, ... (FALTH).... Rifh Urgde 4 It Bigs & & 81 I&Hd1 8,
SIIY 89 I R Il 8 78] B Tl o ... (FaLH). ..

SHRI MADHUSUDAN MISTRY: Sir, I have a point of order. ...(Interruptions)...

it 9T AT WX, AT U WIST 3T 3MfEX Bl ... (FqqHT). ..
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SHRI MADHUSUDAN MISTRY: Sir, I have a point of order. ...(Interruptions)...

Please read rule 24. ...(Interruptions)...

SHRI ANAND SHARMA: Let the Government give... ... (Interruptions)... Okay. 1

sit down. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: What is your point of order? ...(Interruptions)...

SHRI MADHUSUDAN MISTRY: Sir, rule 24 says, "Provided that the Chairman
may allot different Fridays for the disposal of different classes of such business..." Further
it says, "Provided further that the Chairman may, in consultation with the Leader of
the Council, allot any day other than a Friday for the transaction of Private Members'
Business." ...(Interruptions)... Do it today. ...(Interruptions)... Sir, the Leader of the
House is here. ...(Interruptions)... Sir, the Leader of the House is here. Take his consent

and decide it right now. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Yes, Mr. Naresh Agrawal... ... (Interruptions)...

7t AN SvETe: § Ug Hel T8l g b el § AN e 319 SR 9 gV
g1 Afr i, Frammaeh § 8 Wt fea gon © f f=h ot fm &) =i Rifdra av
HHT & I 3R 818 BT Haad 8l al {41 A g o1 Rifret foam 51 wean g1 Rule
24§ 1 I8 TE1 2 b urgde A 9t Rt gpshar &1 8rmi ag faet oft 3 81 wavar 2
ST 37IR 3AE T2l W i B YO 81 SY| 5T9 Yo dIsT IR FeAf g1 oY, Il 99 IR
arfY ==t I L Y B Aol 27 99 W TG 3 Y B AMMBY 3R TRBR Bl 3175
TaeT B AR 19 BT go1f <1 @EY, 89 AN 99 WeHd &) sl H Ig =redl § fb
39 14T BTG Bl U of SO 3R §9 IR Il Bl B3N BRI QIS .. (TALTH)....

...(Interruptions)...

SHRI MADHUSUDAN MISTRY: Sir, the rule says this. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Yes, Mr. Ramesh. ... (Interruptions)...

SHRI C.M. RAMESH (Telangana): After two years, at least, the Congress
has realised, what they did for Andhra Pradesh. ...(Interruptions)... Wait a minute.

...(Interruptions)... Now, they are really keen.. ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: You do not know Andhra...

...(Interruptions)...

SHRI C.M. RAMESH: No, no. I am coming to the point. Wait a minute.
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...(Interruptions)... Sir, the Congress has killed Andhra and now they want a condolence
meeting; we welcome it. ... (Interruptions)... Yes, a condolence meeting. ... (Interruptions)...
We welcome it. You only spoiled Andhra Pradesh, and now, you have realised.
...(Interruptions)... I am supporting you. Let us take up this Business and then any other

Business. We will support it. ...(Interruptions)...

SHRI ANAND SHARMA: A point of order has been raised by Mistryji. It is very
clear. I must thank Naqvi ji for reading rule 24. What Madhusudan Mistryji pointed out is
also there. He had not read the whole thing. ... (Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: I read the whole thing. ...(Inferruptions)...

SHRI ANAND SHARMA: For the sake of repetition, let me read it again. It says,
"Provided further that the Chairman may, in consultation with the Leader of the Council,
allot any day other than a Friday for the transaction of Private Members' Business."
...(Interruptions)... So, let us allot it for today and now. ... (Interruptions)... If your intention
is clear. ... (Interruptions)... If the Government does not now agree, this means that they do
not intend to implement the package and give the Special Status. ...(Interruptions)... Let

the Government say. ... (Interruptions)... Let it be decided here and now.

MR. DEPUTY CHAIRMAN: Anand Sharmaji, you wanted to change the day for
the Private Members' Business. 1Y, 3110 UTgde A fasi4 & a1 &1 aRafia &z
T B ...(GE).... Please sit down. 3R 31T HIgS &I S8 HS T8 & IT DI 3IR
a1 ared €, A I8 91 @ 91d 7, 39 MY it IF TE B L. (FIHF).... 3 A
P BT 91 81 V2T 7, 3t fexm e @t 91 781 81 %8 81 You wanted to change the day.

...(Interruptions)...

SHRI MADHUSUDAN MISTRY: It may be decided with the consent of the House.

...(Interruptions)... You can take the consent of the House. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mistryji, let me now give a decision on that.
SHRI SATYAVRAT CHATURVEDI: Sir, may I submit something?
MR. DEPUTY CHAIRMAN: Yes, please.

A A TGl R, AL Tl SR G YUMeAl b FI8R 3 - ol 3T
DI 91 T8I 8, TAR N WHaI SIS &l 91 § - U4 31 AR 39 8189 H 4l 31T,
I B9 H M 31T, 59 W¥g H FrHl a1 Rifde fear e © ok Ry okt &
BRI 1A I ST H G 71 81 ST8l T IR Pl Faldl &, FIR b (Y RT H&T U
g, § 91 g, oifot I off Sea qoTTel! & e # 8T © MR 3t ff s B f6 e
& gl & fdl & AR&T01 B g FTRERY IR W BRI 81 I8f U Hadl G4 IS &
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[ e Tgddt]

YRITd BT 61§, T8i $9 UKITG b YTt 377 UG2 &b S BRIS| AR DI AATHIA ST 8
g, S0 fRd I §U &1 919 39 F HRIl AFIRGT F 3 39 JT W IS g &, 9 P W
39 e & 3R IS TR B FHBI 37UAT BIs discretion IRIATA HIAT TS TG, o
JHSIAT & [ I8 AU &b T Bl gig RN b 37T BRIST AN Dbl HIGTI31 Pl HEed &
I} &% Bad ... (aum™)...

MR. DEPUTY CHAIRMAN: Okay, I have got the point. I will give the decision.

What do you want to say, Mr. Jairam Ramesh?

SHRI JAIRAM RAMESH: Sir, we are discussing the urgency of the issue related
to Andhra Pradesh. But I also want to say that the Government has * its real intention.
On Thursday, ...

MR. DEPUTY CHAIRMAN: No, no; speak about the point of order.

...(Interruptions)... You are not doing that.

SHRI JAIRAM RAMESH: One minute, Sir. I want to draw your attention to the
events of Thursday night. When the Congress party walked out...

MR. DEPUTY CHAIRMAN: No, no. It is a point of order.

SHRI JAIRAM RAMESH: It is related to this. When we walked out, dissatisfied
with the reply on the Calling Attention Motion on killings of dalits and atrocities on
dalits, at 8.30 p.m., the hon. Minister of Parliamentary Affairs tried to * the CAMPA Bill.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no; it is not correct.

SHRI JAIRAM RAMESH: I am a witness to it. ... (Interruptions)... I have seen what
happened. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)...
SHRI JAIRAM RAMESH: Sir, they tried to * the Bill in. ... (Interruptions)...

4 YEAR AT AHal: HH I HH AT AR 9T ... (FGL).... PO I 3R
STCA T B4 AIRY ... (aeT)... I o listed T, business listed TI

MR. DEPUTY CHAIRMAN: How can he do it without the consent of the Chair?

...(Interruptions)... Let me ask you. ...(Interruptions)...

SHRI JAIRAM RAMESH: His intention was very clear. ...(Interruptions)...

*Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: How can he do without the Chair's consent?

...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, his intention was very clear. ...(Interruptions)... 1
don't want to say anything about ...(Interruptions)... But his intention was very clear.

...(Interruptions)...

SHRI JAIRAM RAMESH: If he wants to pass the Bill, let him pass it after a debate

and after the amendments are moved, not in this backhanded way. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: That is correct, but Jairamji, ... (Interruptions)...

SHRI MADHUSUDAN MISTRY: Sir, I also want to make a submission.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mistryji, please sit down. I am on your point of

order.

SHRI MADHUSUDAN MISTRY: Sir, I also want to make a submission before you

give your ruling. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Sit down, sit down. Jairamji, I want to tell you one
thing. A Minister cannot bring in a Bill without the consent of the Chair. See, if a Bill is
brought in, it is with the consent of the Chair. In that case, you have to blame only the
Chair, not the Minister. Secondly, it is the duty of Ministers to try to pass maximum Bills.
How can you blame that? That is their duty. That is there in their duty. Of course, I agree,
you are also doing your duty. Therefore, on this account, you cannot blame the Minister.

That is all what I have to say. Now, regarding the issue raised by ...(Interruptions)...

SHRI MADHUSUDAN MISTRY: Sir, I want to say something on this point of

order.
MR. DEPUTY CHAIRMAN: No, you have made your point.
SHRIMADHUSUDAN MISTRY: Sir, it is on this point of order. Let me just submit
it, Sir.
MR. DEPUTY CHAIRMAN: On one point of order, how many points of order do

you want to make?

SHRI MADHUSUDAN MISTRY: Sir, this is on the Private Members' Bill. It is
the ruling party which had disrupted it. This cannot be pardoned. You have to consult
the Leader of the House and decide the date and time date and discuss this issue.

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: I am coming to that.
SHRI MADHUSUDAN MISTRY: Because this is an issue ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I am coming to that. Now you sit down.

...(Interruptions)... I am coming to that. Sit down. ... (Interruptions)...

See, it is very clear, The Rule says, "Provided further that the Chairman may, in
consultation with the Leader of the Council, allot any day other than a Friday for the
transaction of Private Members' business." That means, in consultation with the Leader of
the House, it has to be decided to have a new day for the entire ... (Interruptions)... Let me
say. ...(Interruptions)... Now, please ...(Interruptions)... Let me speak. ... (Interruptions)...
Let me complete. ... (Interruptions)... L have read it. | have understood it. ... (Interruptions)...
Don't interrupt. That is what [ am saying. ... (Interruptions)... So, that means, the shifting
of the entire List of Business of Private Members Bills of that day. You cannot pick out
one Bill and pass it. You have to shift the entire business. If that is to be done, I need
time. We have to consult the Leader of the Council and shift the day. ... (Interruptions)...
That means, not today. ...(Interruptions)... That day's business is to be shifted to another
day which is to be decided in consultation with the Leader of the Council. Therefore,
you cannot take it up now. It is not for taking it up abruptly like this. ...(Interruptions)...
It has to be a process. ...(Interruptions)... Please. ...(Interruptions)... I am on my legs.

...(Interruptions)...

7} R AT oI § g HE1 A18dl g [ ... (A ). ..

ft STHTIf: H YD ITATS HHT ...(S"9YT)... It has to be a process. Firstly,
shifting the entire business of the day; secondly, a proposal; and thirdly, consultation
with the Leader of the Council. All that has to be done. It is not expected that suddenly,
somebody comes and asks why we cannot take up the Private Members Business. So, it
cannot be discussed today. ...(Interruptions)... It cannot be discussed today. That is my

ruling. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... Yadavji, what is your
Point of Order? ... (Interruptions)... Okay. 39 ST ... (TALT)...

SHRI BHUPENDER YADAV: Sir, I have two issues. U8l S I8 & &b
ST} STIRT LT S <1 I A3 ST & dhsde & IR § BT, Sl ¥es o (hT...

sft Suwumfa: §9 S9e IR H 9 fean L(@aue.. § o9 9 fean
...(TTT)..... 34T IHT ST ST ... (TIAHTH). ..
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&l YI7g Iq1ea: W, 88Y I I condemn HRAT AT CGNEERD & b 42,000
PRIS BUIT ST 39 <9 $ s b ol & [T SIHT 8, AT BT UIe] SHDT b1
e B2 ...(FAUF)... R G IIST < & gI3ded & A1 T HIAT FTeehl 82
...(FAH).... T3, 3R Y AT & & < & grgded b <U1g fiyet, Al ST ... (FIUH). ..
R, U I F ¢RI BT JHAM BR Ig 87 ...(FAYM)... IR, SAD] 3HD] WIHATST
T TS .. (ALT).... A ST9ded T U1 Ugal Te1 A & 3R 3771 89 I 41 37!
ST ATE &, A1 BN b1 A1 B ... (FGE).... S SI8aed & oIy I491 917 R8T 7, <Y
TG & o7y U1 <71 R8T 7, D! A BT B BT YISt B 8T 872 ... (FaHH).... T§
I9 & o urgde 7w faat & forg o138 Se e 781 81 € 3R 71 €1 I8 e+ &) SforT 3
AT Bl ...(FAY)... & DI Bfel & RIATh SH HIUE B B I8l 872
..(FALT).... TR, ITAD] §HH YR o1 AT ... (AE).... T§ ST BIIA I Sff 8T
2 UE ¢I39ed & f2d & foIg 991 ST 2T B ...(@ae)... |3, §H MU HRe0 12yl
...(TAH)... BIUF DI HF F BH 9 Bl IJg a1 a1y {6 ...(@au™)... 97, I8
3MYHT BT Bl ...(TAYM)... I, S AN FfaUel & 71 &, Sei UB IR TRy
T o1, a7 Tl Sft, 90 &, STRiv YRR Qa1 of ... (@aem)... 31Nl 59 ¢i8ded &
o T <11 38T 7, A1 SHd] SN A <A1 AT 2 L. (QAYT). .. TR, TqD! HiehHT o
J1ele &1 TFT &l ...(FaUH)... 9%, I8 ey faRre o B ...(aum)... IR, I8
anfeariRyat &1 faRie 21 ...(ae)... S D FRIS] ST ST fORIg 71 W=, A nfeardt
ORI 21 ...(caam)... I fEaRigl & Saawic &, e & faxied €1 ...caum)... 3
anfeariRat & Raard €1 ...(caem)... =, St U efearRidl & forg S 7, S9! 3
S AE ST AR Bl ...(FAHF)... W, Y 99 & 9 1 Ry B @ R
...(TGH).... HIUE S & TRIGT DI IFT ST A& 2l ... (HALH). .. AT S IE a5y
foraT ST T2 ....(AYT)... T8 B < & TRIE] ....(TALH). .. BT R foan 5 <=1 81
...(TTHT).... T TR ORI .. (agm)... I8 W&l &1 faR1g & & fofg It <1 3@
Bl ...(=GHM)... I8 A1 & U 31 faRIe R & fAT et 11 JET B L. (@G, .. I
A DI F AT F violation ...(FALYH)... IT & IR ...(FIH)... I& IHHT
fR1g & & foq 5 B ...(caagm)... IS 9& H 991 48 gl ... (aE)... HFT 0
gt 2] 81 X8l Bl ...(HAU).... A 5T &) Il I B ... (GLTH). .. I R B
el Bl ...(AY)... Hdd  HIUA ORI PR I Bl ...(qFGIM)... Hacl Aol B
Ry & @I Tl ...(FIIH)... S AR Il F ...(FAYH)... 931 B ...(FIIH)...
DI S B RG] BT U < BT ORI B & 7] ...(qHH)....

MR.DEPUTY CHAIRMAN: Now, I would request the Members ... (Interruptions)...
Hon. Members, Government has no objection to the discussion on the Private Members'

Bill. ...(Interruptions)... We can have it next Friday. ...(Interruptions)...

3t YU AEq: HIUN ...(FGUM)... el a1 A8l &l ...(FGLH).... AT IRIdl &
fore U1 ... (caaem)....
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MR. DEPUTY CHAIRMAN: In any case, ...(Interruptions)... In any case, Private
Members' Bills will not lapse. ... (Interruptions)... Bills will not lapse. ...(Interruptions)...
You will get opportunity to discuss. ...(Interruptions)... Why do you insist that it should

be now? ...(Interruptions)...

3 YO AGT: B [R1Y FR G 8 ....(TAIH)....

MR. DEPUTY CHAIRMAN: It won't. ..(Interruptions)... No; please.
...(Interruptions)... No; please. ...(Interruptions)... Mistryji. ...(Interruptions)... No;
please. ...(Interruptions)... See, I am only suggesting one point. ...(Interruptions)... A
Private Member's Bill...(Interruptions)... No; please. ...(Interruptions)... No; please.
...(Interruptions)... A Private Member's Bill will not lapse. ...(Interruptions)... We can
take it up next Friday. ...(Interruptions)... What difference does it make in two days?
...(Interruptions)... So, please co-operate and go back. ...(Interruptions)... Please co-
operate. ...(Interruptions)... No, no. ...(Interruptions)... For that, I told you, I have to
consult the Leader of the House. ...(Interruptions)... No, no. ...(Interruptions)... Next
Friday is for Resolutions. ...(Interruptions)... 1 am not a dictator. ...(Interruptions)... 1
have to discuss with the Leader of the House. ... (Interruptions)... I cannot decide like that
because there are other businesses also next Friday. ... (Interruptions)... What will happen
to those MPs who have given Resolutions for next Friday? ... (Interruptions)... You cannot
unilaterally decide that. ...(Interruptions)... The House is adjourned for fifteen minutes.

...(Interruptions)... Adjourned for fifteen minutes.
The House then adjourned at twenty-eight minutes past two of the clock.

The House reassembled at forty-three minutes past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

sft M8 TMI: R, 37T U9 & A1Y JEATH! 8 I8! 71 O a8 4 89R |98 &
3IPHR B! Al Tgard T, ITH o % ... (aem). ..

MR. DEPUTY CHAIRMAN: Anand Sharmaji ...(Interruptions)...
sft 3T el: AT WS B89 § 90 ¥, FdT W& deof Y ... (FIHH).... I HEl

T, "you will consult the Leaders" ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Anand Sharmaji, in any case ...(Interruptions)...

Anand Sharmaji, listen to me. ...(Interruptions)... In any case, discussion is
not possible today on a Private Members' Bill. ...(Interruptions)... It is not possible.
...(Interruptions)... 1f it has to be taken up on any other day, there is a procedure.

...(Interruptions)... Yes; Dr. Maitreyan. ... (Interruptions)...
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DR. V. MAITREYAN (Tamil Nadu): Sir, I don't think that this impasse will be
cleared. ... (Interruptions)... My humble request to you is, in case you are going to adjourn
the House, before doing so, kindly consider the Special Mentions, Sir. ...(Interruptions)...
At least that, Sir. ...(Interruptions)... We may lay them on the Table. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I am not going to adjourn now. ...(Interruptions)... 1
am not going to adjourn now. ...(Interruptions)...

DR. V. MAITREYAN: Whenever you adjourn the House. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: I am not going to adjourn now. ...(Interruptions)...

DR. V. MAITREYAN: Whenever you adjourn the House, take up the Special
Mentions. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mistryji, don't do that. Don't go to that side.

...(Interruptions)... 1 can't allow that. ...(Interruptions)... The House is adjourned up to
3.00 p.m.

The House then adjourned at forty-six minutes past two of the clock.
The House re-assembled at three of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN: Now, Bill. ... (Interruptions)... Dr. Ramachandra Rao,
we would take up your Bill next Friday. Why don't you. ...(Interruptions)... Renukaji.
...(Interruptions)... What is it, Mr. Jairam Ramesh? ... (Interruptions)...

SHRI JAIRAM RAMESH: Sir, on Friday. ...(Interruptions)... On Friday,
when the Minister intervened, you adjourned the House immediately in three hours.
...(Interruptions)... Today you are doing it for 15 -15 minutes. What is this, Sir?
...(Interruptions)... ¥ What about the Opposition? * ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Jairamji, my job is to facilitate the functioning of
the House, not to adjourn. ...(Interruptions)... My job is to try and run the House, not to
adjourn. ... (Interruptions)...

SHRI JAIRAM RAMESH: Sir, you adjourned it in three hours that day, but today
you are doing it for 15 minutes. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: We will take up your Bill next Friday if you go back
to your seats. ... (Interruptions)... Special Mentions are only to be laid. I can allow Special
Mentions to be laid. There is no harm in laying Special Mentions. ... (Interruptions)... Dr.
V. Maitreyan; just lay it. ...(Interruptions)...

*Expunged as ordered by the Chair.
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SPECIAL MENTIONS

Demand to address the concerns raised by the Tamil Nadu
Government on the GST Bill

DR. V. MAITREYAN (Tamil Nadu) : Sir, the impact that the proposed GST Bill will
have on the fiscal autonomy of States and the huge as well as permanent revenue loss it is
likely to cause to a manufacturing and net- exporting State like Tamil Nadu is a matter of
deep concern. Though some of the concerns raised by Tamil Nadu have been addressed,
a number of concerns still need the urgent attention of the Government. The proposed
GST Council as a constitutional body will impinge on the legislative sovereignty of both
the Parliament and the State Legislatures and completely jeopardize the autonomy of the
States in fiscal matters. The existing mechanism of the Empowered Committee of State
Ministers which dealt with VAT issues is adequate to perform the functions reserved for
the GST Council. Ideally, no statutory GST Council is required. The hon. Chief Minister
of Tamil Nadu, Dr. Puratchi Thalaivi Amma, has already submitted Memorandum to the
hon. Prime Minister seeking to strive for a broad consensus on important issues like
the compensation period and methodology, revenue neutral rates, floor rates with bands,
commodities to be excluded from GST, the IGST model and clarity on dual administrative
control, so that the genuine apprehensions of States regarding loss of fiscal autonomy and
permanent revenue loss are allayed. The issues raised in the Memorandum have wider

ramifications in the fiscal relationship of States with the Centre.

Therefore, I urge upon the Government to address all the concerns of the Tamil
Nadu Government on the GST Bill without further delay.

MR. DEPUTY CHAIRMAN: Shri K.T.S. Tulsi; no. Shri Majeed Memon; no. Sardar
Sukhdev Singh Dhindsa; no. ...(Interruptions)...

Shri Rathinavel; lay it on the Table. ... (Interruptions)...

Demand to immediate release of funds under Right to Education
Act to the State of Tamil Nadu

SHRI T. RATHINAVEL (Tamil Nadu): The Right to Education Act is being
implemented in Tamil Nadu in letter and spirit. The Government of Tamil Nadu,
under the able leadership of our hon. Chief Minister Dr. Puratchi Thalaivi Amma, is
committed to providing quality education to all children, those belonging to the lower
strata in particular. The total number of admissions under the Right to Education Act in
private schools in Tamil Nadu for 2013-14 is 49,864 and for 2014-15 is 86,729 and the
reimbursement amount works out to ¥ 25.14 crores and ¥ 71.91 crores, respectively. In
order to ensure that the education of children is not disrupted, the State Government has
already reimbursed an amount of ¥ 97.05 crores to the private schools. The Centre is yet

to release the amount of ¥ 97.05 crores to Tamil Nadu. It is reported that the Ministry of
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Human Resource Development has taken a stand that only cases where admissions have
been made from Class-I onwards would be eligible for reimbursement. Right to Education
Act provides that the Central Government shall provide to the State Governments, as
grants in aid of revenues, such percentage of expenditure in consultation with the State
Governments. Therefore, the stand taken by the HRD Ministry is untenable as no such
restriction exists in the Act and most private schools admit children only in the pre-school
stage. Insisting on such a condition will deprive poor students of the opportunity provided
by the RTE Act. I appeal to the Government to immediately release the amount of ¥ 97.05
crores to Tamil Nadu.

Demand to resolve the issues relating to Banking Regulation

Act, 1949 vis-a-vis Cooperative Act in Kerala

SHRI C. P. NARAYANAN (Kerala): Sir, the 2002 amendment to Banking
Regulation Act, 1949 has fixed regulatory norms for cooperative banks similar to those
for commercial banks. They insist that cooperative banks cannot accept deposits from
members without voting rights in cooperative institutions and such institutions cannot

call themselves banks.

Cooperation is a subject which belongs to State List in the Constitution. There is
the Cooperatives Act in force in Kerala passed by the State Legislature. Cooperative
institutions in Kerala function according to the provisions of this Act. Applying provisions
of the Banking Regulations Act and report of the Vaidyanathan Committee, Bakshi
Committee, etc. based on it, to these cooperative institutions raises constitutional issues.
These institutions have not availed of facilities extended by these reports nor have they
implemented any of their recommendations. Hence, the Government of India is requested
to consider cooperative banks in Kerala as a special case and consider request of the State

Government in this regard favourably.

The Government of India is requested also to exclude cooperative institutions and
banks in Kerala from paying service tax since they are rendering various kinds of help to

peasants and other poorer sections of people.
MR. DEPUTY CHAIRMAN: Shri P.L. Punia; no. ...(Interruptions)...

Demand to take necessary steps for maintenance of a temple protected by A.S.I.
and a school in Masroor Panchayat, Tehsil Dehra Gopipur, District Kangra in
Himachal Pradesh

SHRIMATI VIPLOVE THAKUR (Himachal Pradesh): Sir, Masroor is a very
old temple situated in Masroor Panchayat, Tehsil Dehra Gopipur, in Kangra district
of Himachal Pradesh. It is made of one stone and is a prehistoric temple. It is under

Archaeological Survey of India. But, I am pained to say that it is not being maintained
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properly. There is no cleanliness and there is one falab which is also not being looked
after properly. There is silt and there are leaves, flowers which fall from trees and not

taken out.

I would also like to bring to the notice of the Government that there is one
Government Senior School in this premises which needs repairs immediately. But, the
A.S.1, is neither allowing school authorities to carryout repairs nor do they do it on its
own. Roofs are leaking and there might occur some mishap with children.

Hence, 1, therefore, request the Government to take necessary action for upkeep of

temple and school building immediately. Thank you.

MR. DEPUTY CHAIRMAN: Shri Palvai Govardhan Reddy; no. ... (Interruptions)...
Shri Motilal Vora. ... (Interruptions)...

Demand to pay full amount to Janshree Bima Yojana to the

aggrieved persons in Durg, Chhattisgarh by L.I.C.

it AR AT ART (BTAIG): WIS, WXBR §RT 10 IR, 2000 BT S Bl TRIG
ST & folq T8 91 AT g6 &1 T oY, Ry darerd 9Rd™ Sitas 941 M
GRT [T ST &1 81 AISHI=AId i G &l A g IR 20,000 29T, GEHS §og
TR 50,000 BUY 3R fABSARTAT 4R 25,000 SUY BT AR P fdera YIId o1 gaa o,
T 15 31T, 2006 BT WG fHAT 111 31T T TSR DI AR Jg IR 30,000
YT, gEeHT # SERIN R 75,000 BUY 3R fIHeIIdr U= 37,000 $UY I AR & YA
B G B

S 9T AT H A ufa @afed 200 $UU B, TEH Bg IRGR BT (WS
100 BUY, XTF TP B ST 75 T 3R FRTUTEY BT (2T 25 $UT Bl

T BT IRIG ST BT AHIND &I T B o dolls M5 39 dror §
YCTEAR AT &1 T 81 IR S 9141 i g1 B<iiaeTe 4, favy wu 9§ g9 forer #
ST TRART BT a9 2006 I 2011 TP HENTT ATER TR YT Ta1 BT 147

IR 1 R BT YA DRI P A1 & G191 D1 AT SFeT B

MR. DEPUTY CHAIRMAN: The House stands adjourned till 11.00 a.m. on
Tuesday, the 26th of July, 2016.

The House then adjourned at four minutes past three
of the clock till eleven of the clock on Tuesday,
the 26th July, 2016.
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